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LOK SABRA DEBATES 
-----============= 

I 

LOK SABHA 

Thursday, April 16, 1981/Chaitra 26. 
1903 (Saka). 

The Lok Sabha met at Eleven of the 
Clock. 

[MR. SPEAKER in the ChaiT] 

OR¥ ANSWERS TO QUESTIONS 

News item captioned "D..... shortage 
ails HoSPitals" 

+ 
*829. SHRI K. LAKKAPPA: 

SHRI D. M. PUTTE 
GOWDA: 

Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased 
to state: 

(a) whether Government's atten-
tion have been drawn to the news-
item captioned 'Drug shortage aIls 
hospitals' appearing In National He-
rald of the 22nd March 1981· ,  , 

(b) if 90, the reaction of the Gov-
ernment thereto; and 

(c) what steps have been taken by 
Government to ensure sufficient sup-
ply of drugs in the hospitals? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH AND 
FAMILY WELFARE (SRRI NI-
HAR RANJAN LASltAR): (a) 

Yes, Sir. 

(b) and (c). The News item re-
.fed speclftcaUy to the AU India lnstl-
tate of ~ Sciences. There is 

$58 LS-l 

!.I 

no shortage of drugs at the All India 
Institute of ~  Sciences for 
supply to the patients. 

SBBI K. LAKKAPPA: Mr. Speaker 
Sir, there are basic questions invol-
ved in this Question which I have 
tabled. There are also three impor-
tant supplementaries and several an-
cillary questions arising out of this. 
(Inte7'7'Uptions) Sir, the hone Minister 
just said one sentence: 'There is no 
shortage of drugs at the All India 
Institute of Medical sciences'. I think 
the hone Minister might have gone 
through very carefully the news 
item captioned 'Drug shortage ails 
hospitals' which appeared in the Na-
tional Herald. Sir, this All India Insti-
tute of Medical Sciences is the pride 
of our country. This is a very promi-
nent research hospital and due im-
portance has to be given to this 
matter. The important aspect is that 
we should avoid any shortage of 
drugs. Drugs are of various nature. 
One category is 'life-saving "drugs' 
and regarding distribution of drugs 
in the hospitals, as we know, there 
are two categories here: One is .for 
the pOOr people who come there and 
for whom the drugs are supplied 
free. The other category is those to 
whom this is  supplied on payment. I 
want to know whether these life-
saving drugs are in shortage in the 
hospital or not. Which are the cate-
gories of the life-saving drugs which 
are in shortage for distribution to the 
poor patients and also to people 
on payment in the hospital for the 
last one year? If there are an, such 
instances of shortage of life-saving 
drugs in regard to cancer and other 
diseases, will he give us the details? 
How many patients were involved? 
Which are the Hospitals involved? 
Can he give the ftgures 01 the patients 
involved and the Hospitals, for the 
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last one year? 'nlese are my qup.s-
tions, Sir. 

SHRI NIHAR RANJAN LASKAR: 
I have already stated that -the All 
India Institute of Medical Sciences 
gives medicines to poor patients free 
of costs and there is no shortage of 
drugs. As far as possible the patients 
admitted as an indoor patient there 
are supplied medicines. So :far as 
the life saving drugs are concerned, 
I can inform him that they are im-
ported from other countries. They are 
not manufactured in our country. 
Sometimes We have to depend on 
the supply. If it is not supplied in 
time, of course, we find that there is 
short supply and We find difficulties. 
But We are taking steps to see that 
the indoor patients who are admitted 
are given the drugs. Wi! have taken 
care that at least the indoor patients 
are not put to suffering because of 
the short supply of such drugs. 

SHRI K. LAKKAPPA: Even deaths 
are also reported due to shortage 
of the life saving drugs. I would 
like to know from the Hon. Minister 
whether sufficient funds have been 
allotted for the purchase of these 
drugs. I understand that even for 
the purchase of such life saving drugs 
funds are not provided adequately. 
What steps is the Government going 
to take to see that such shortages of 
life saving drugs are not repeated 
hereafter in the hospital? IHere I 
may point out that even certain drugs 
which are available have been sold 
by the authorities in the hospital 
thus creating scarcity of the drugs in 
the hospitals. The patients are squee-
7ed on ~  of this. What steps 
are Government taking to streamline 
and put the things in proper order? 
May I know whether the Government 
would appoint a high level Commit-
tee to go into this so that the suffer .. 
ings of the patients are mitigated to 
a great extent? 

SHRI NIHAR RANJAN LASKAR: 
So far as the first question is COD-
eerned. we have not received any 

report that people have died for want 
of medicine. Secondly, We have got. 
suiBcient budget for the purchase of 
these medicines. Every year it is be-
ing increased. I can give the :figures. 
For 1978-79, for drugs and medicines 
of All India Institute of Medical Sci-
ences, it was Rs. 38.70 lakhs, for 1979-. 
80, it was Rs. 40.41 lakhs and for 
1980-81, it was Rs. 61 la"khs. So, we 
are increasing the budget 'for the drugs 

~ and medicines. 

SHRI D. M. PUTTE GOWDA: May 
I know from the hone Minister whe-
ther it is a fact that rural hospitals 
in many States have drugs only for 
two to three months in a year and that 
too some of them are of sub-stand-
ard grade? Poor patients are p1ade 
to travel 10 to 15 kilometers td pur-
chase a dru,. The cost of travelling 
and the time taken is much higher 
when compared to the cost of the 
drug. What concrete steps is Gov-
ernment of India suggesting to the 
States for the supply of necessary 
standard drugs at aU the rural hos-
pitals themselves so that the poor 
rural folk get the help? 

SHR! NIHAR RANJAN LASKAR: 
This is a different question. I re-
quire notice for this. 

~ mr.. smR ~ ~  -;fr, 
"' tf-Gj 9t ~41 ~ ~ m''1' afr+m:l ~ 
~~~~~~ 1  ~ 

~ Gti' ?fiT ~ ~ ofi ~ ~ cnl 
am: ancrG! etrofT ~ ~ ~ 

1 ~~1 ~~ I ~~ 
~ if ~ f'Cfi am; ~ ~ 1 

.. ~  1f' ~  GfiT ~ ~ ~ , 
~~~~~  

arm .rt iii .. Cfi. (1 ~~ ~ 'tf'aff ~ ~ 
~ ~ ~ !fft <I\Slilllf .. crl ~ 1t" ~ 

~  pt q:t CAT ?fi 'f11f tn: ~ 
~ tfl'ft f«r 'iI"RfT t I CRT 1Pft' ~ 
4iId I"'''' .r fifi srfe' ~ ~ <<((OJ '2"'';e; 
fc6an 1J1n'( ~~ 1lt .. ~ 
fQT 'If" ~ ~ ~ ~ ~  
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SHRI NIBAR JlANJAN LA.SICAR: 
It is it state subject. r thlnk the State 
Government is looking after this. But 
here I have said that there is no 
shortage of drugs and ~  

SHRI H. K. L. BHAGAT: I feel 
that there is shortage of some drugs 
not only in the All India Institute I)f 
Medical Sciences, but in other Delhi 
hospitals. I would like to know from 
the hon. Minister whether any perio-
dical survey is made to find out whe-
ther drugs are available there or not. 
Now, the Minister is answering a 
question and saying that there was 
no shortage of drugs. I would Uke 
to know whether any survey was made 
in this regard. When was it made? 
He bas assured the House that there 
was no shortage of drugs in Delhi 
hospitals. Some shortage of drugs is 
there in Delhi. On what basis has 
the hon. Minister said that there is 
no shortage of drugs? 

SHRI NIHAR RANJAN LASKAR: 
I have already said that some of the 
anti-cancer drugs which are import-
ed are not available in time. Some-
times We have to depend on the sup-
pliers. Sometimes anti-mycin-D is not 
available in the market. It is not 

~ in the market for the last 
6 months. The A.I.I.M.S. has a rate 
contract with a reputed multinational 
firm for the supply of these drugs 
and the firm has expressed its inabi-
lity to provide it. The hospitals try 
to procure these drugs though the 
Drug Controller of Delhi but of no 
avail. But even after the funds were 
made available for this purpose, we 
are not able to get these drugs from 
the firms. They are not supplying 
them to us. We are in a difficult 
position. But We are trying to pro-
cure them. 

SHRI GEORGE FARNANDES: The 
Drug Industry in the country has 
made representations to the Govern-
ment that because the public sector 
IDPL is holding the offer for the 
supply of tetra-cyclin and OXY-

CoJrcUn for nearly 6 months, there 
I. a tremendoUs short&fe of several 

~ . 
Ufe saving drug formulations. Have 
the Govemment received such repre--
sentations? What have the Govern-
ment done to make the IDPL release 
the ~  which they have been hold-
ing for the last six months? 
I <I .. f 

SHRI NmAR RANJAN LASKAR: 
1his question does not arise here. 
;With regard to the supply of those 
dr\l&s, I can give the information to 
'the han. Member. 

SHRI GEORGE FERNANDES: 
Tbe biggest culprit is the mPL. You 
are aware of that. You have received 
the representations from the Drug in-
du.s.trie$. You .have received telearams 
after telegrams on this. 

(l'fl.terruptions) 

"'" 't11i fq dT___: These words 
should be expunged from the 
proceedings. 

1 ~ ~ ~~  

~ ~ CifIT Cfillf"q1tt' ~ ~ 1 ttJCf I 

Level of Realth Services in Tribal 
Areas 

·830. SHRI GmWlJAR GOMAN-
GO: Will the Minister of HEALTH 
AND FAMILY WELFARE be i4eased 
to lay a statement ~~  

(a) "bether it is a fapt ~ Yte 
level of health services in the tribal 
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areas is considerably lower than in 
other areas; 

(b) it so, the PrImary Health Cen-
tres aDd Sub-Centres opened so far In 
tribal sub-plan areas. (State-wt,e) ; 
(c) the health service policy adop-
ted by the states and his Ministry for 
tribal areas in Fifth Plan and Sixth 
Plan fOr establishment of Prbnary 
Health Centres and Sub-Centres to 
increase the health service; 

(d) funds provided by the States 
for tribal sub-plan areas in Fifth 
Plan aft4 Sixth Plan including the 
years 1980-81 and 1981-82 from state 
Plan outlays; and 

(e) the amoUht earmarked by his 
Ministry for tribal sub-plan areas 
and released to the States in Filth 
Plan and Annual Plan of Sixth Plan 
under difterent schemes therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH AND 
FAMILY WELFARE (SHRI NI-
BAR RANJAN LASKAR): (8) 

No, Sir. 

(b) A statement showing the num-
ber of Primary Health Centres and 
Sub-Centres functionilij in the tri-
bal areas is placed on the Table of 
the Sabha. 

(c) To provide better medical faci-
lities in the tribal ar.-s, it has been 
decided to establish a Primary Health 
Centre for every 20,000 population 
and a Sub-Centre for every 3,000 pa-
pulation in such areas as compared 
to 30,000 and 5,000 population respec-
tively for other areas. 

(d) and (e). statements are plac-
ed on the Table ot the Sabha. 

Statement 

Stall""nl showing eM 110. oJ P.H.Cs (lnd Sufl·C,n",s 

State/U.TI. No. functioning 
P.H.Cs. Sub· 

Centre 

12 3 1 
-----

I. Andhra Pradesh 29 2'73 

2. Assam go 159 

3. Bihar 112 805 

.... Gujarat 64 192 

5. Haryana . 
6. Himachal Pradesh 8 ~ 

,. Jammu & Kashmir 

8. Karnataka 45 510 

9. Kerala 

10. Madhya Pradesh 174 1114{-

II. Manipur . 15 74-

12. Maharaabtra 56 168 

IS· Merrhalaya 18 9' 



9 Or'" AflBWe" 

1+ NapIaDd • 

15. Orilla 

16. Punjab 

17. R.ajasthan 

18. Silddm 

19. Tamil Nadu 

120. Tripura 

12'. Uttar Pradesh . 
81. West Bengal 

.S. A &: N Ialands 

8"" Arunachal Pradesh 

.5. Chandigarh 

86. DaN Haveli 

11.7. Delhi 

128. Goa, Daman Be. Diu 

sa9. Labhadwcep 

so. Mizoram • 

SI. Pondicherry 

SL 
No. 

I 

Name or tho 
State/U.T. 

1 Andhra Pradosb 

• Allam 

S Bihar 

\ CHAlTBA M. 1901 ,(SA.KA) 

TOTAL 

Statemeae 

~ jIInIJ of.fonds fill" 11# TtilJlIl bias 

(State Health Sector) 

1979-80 I 98cHb 

s 5 6 

16'00 So· 00 

57·00 

ONI AtllWcr, 10 

fit S 

'. 59 
118 ,,6, 
13 108 

9 61 

If 118 

II 97 
81 91 

• S 

I S 

7 

10 49 

78. 4571 

(RI. In Iakha) 

7 8 

. ,----------------------------------------------------------. 
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I 5& S 4 , 
.. Gujarat . 53'40 80'00 203'00 14()6,oO 

5 Himachal Pradesh 515'00 14'05 56'74 

6 Kamataa 10'00 18'00 

7 Kcrala I' 50 5'00 9'35 

8 Madhya Pradesh 50'00 225'00 260'00 323' 18 640'00 3']60'00 

9 Maharashtra 165'93 127'33 

10 Manipur 58'00 

11 Mcghalaya 66'70 

lSI Nagaland 79'00 

13 Orissa 49'5t1 73'32 93'41 157'70 l.l47'oo 1147' 00 

14- Rajasthan 27'94 408'85 25' 16 85'63 

15 Tamil Nadu 3'00 26'5° 27'50 31'50 

16 Tripura 56'50 37'00 

J7 Uttar Pradesh 2,88 
(+S,C,A,) 

3'570 

18 West Bengal 

19 Arunachal Pradesh 71'00 125'00 805'00 

20 Goa, naman & Diu , J'OO 

21 Mizoram • 75'00 137'00 700'00 

22 D & N HaveU 6'40 14'00 65'00 

23 ~  9'50 10'00 55'00 

Statemesat 

CENTRAL HEALTH SECTOR 

Statement Showing eM Sc"'_-wise :t!1'IIXimtll6 flow qf funds to tribal areas during II" 
A.nnual Pan 1977-78 

Scheme (RJ. in lakhs) 
rJOw of funds to 
tribal areas during 

1977-78 

• 
548'24 

37'97 

5S'06 

15'62 
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----------~- -------------------------------

-------------------------------------------... 

6. Cholera 

7. Prevention of Blindness including Trachoma 

8, Filaria • 
9. Training & Employment of Multipurpose workers and Integr;ation of 
of Health and F.P, Services • • • • • • • 

10. Combined food & Drug Labs, and Regional Food Laboratories • 

Statemeat 

CENTRAL HEALTH SECTOR 

SlIlte",."t showing tJu Scheme-WUII approximal8 flow of funds to tribal areas 
during tIN Annual Plans 1979-80 and 1980-81 , 

LikelY' AntJd-
expdr.in pated 

Scheme Tribal ~  
Area ~ 
1978-79 areas 

1979-80 

6·80 

22'S5 

o'so 

Ptoposcd 
Bow 
funds to 
Triba 
areas to 
1980-81 

4-

(Rs. in lakhs) 

I. Community Health Volunteers 168'00 266'00 400'00 

2, Training and Employment of Multipurpose Workers 87'73 117'80 153'304 

3, Prevention of Visual Impairment and Control of 
85'26 Blindness • 4S'l3S 45'00 

4, T. B. Control . 13' 81 17'31 17'321 

5· Leprosy Control 60'00 25'50 40'00 

6. S,T.D. Control 1'29 1'43 1,66 

7, N. M. E. P. (Rural) , ,67' 17 457' go 461' 63 

8, Filaria Control . ... 0' 85 1,60 ~  

------------.-------.... -. .... -..........-.-...--""..-...--..... ------
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OENI'aAL HEALTH SEOI'OR 

Aplnaimlllf flow qf funds fOT 1M Tn6. Sub-,. .sjJlritll «JtnjJon8nl Sub-Pltm fl."" durinl 
tI. AtUIIUIl PIa I gBl-82 and Sixtl& Fro. r'ar Plan I gSo--85 

81. 
No. 

Scheme 

--------------------------
I Comml.lllity Health Voulnteers 

2 Multipurpose Workers 

S National Malaria Control (Rural) 

4 T.B. 

5 Leprosy • 

6 Filaria 

7 School Health in U. Ts. 

8 Health Education Bureaux in U.Ts, • 

9 TOM/Homo Dispensaries in Tribal Block 
orT.S. 

10 Training Programme & Health Education ror 
Diarrhoal Diseases Control , • • 

II STD Control including stipend to Trainees • 

12 C. I. P. Ranchi 

13 120 DGHS Scholarship Scheme, 

14 Collabortivc studies in the field oC" Nuclear 
Medicine with Department of Atomic 
Energy • • •• • 

15 JIPMER Pondic-h'!rry 

16 Health Profile including Health Service 
Research Sutdies centres for Tribal Areas 
and SCs, • 

17 Health Intelligence 

18 Planning Cell for Welfare of BTs/BOs 

19 Instt, for Advanced Studies in Ay. and Res., 
Kerala .  . • , , . • 

QO CCR in Ayurvcda and Siddha, 

21 CCR in Unani Medicine 

22 CCR in Homeoopatby 

(Ra. In lakha) 

TRIBAL SUB-PLAN SPECIAL COMPO-
NENT 

SUB-PLAN 

8540'15 556'70 

685'98 1 ~  15 

4041'50 938' 15 49 ~ IISS'RI 

112'24 25'51 208,87 47'47 

455'00 

18'39 

I' 77 

6'30 

3'00 

6'00 

12'58 

15'00 

9'00 

20'00 

17'00 

36'40 

88'00 

2'47 

0'42 

I'SO 

0'50 

3·97 

3'00 

4'00 

.'00 

21'23 3'93 

0'47 

g'88 I' 21 

5'00 1'00 

0'()!I 

1,5' 00 

12'00 

10'00 
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SHl\1 GIlUDHAB GOMANGO: tor 
the pari <a> of mY question the hOD: 
Minister bas replied 'No'. 1 would 
like to know from .e hone ~  
whether he has considered the pro-
blems of the areas before living the 
negative reply. 1 do not know whe-
ther any in depth survey has been made 
in the tribal areas. The health ad .. 
ministration in the tribal areas has 
been lagging behind compared to 
other areas. The report of the Expert 
Committee also mentioned tJiis fact. 
As far as the state subjects are con-
cerned, the state Governments are 
looking after them.. But as far as thE" 
Centre is concerned, I would like to 
know whether the Central Government 
is providina funds for thp health ad .. 
ministration in the tribal areas. 

SHRr NIHAR RANJAN LASKAR: 
We are layiug more and more em-
phasis on this and more and more 
Prunary Health Centres and Su.iJ. 
Centres are being developed iD tb. 
rural areas, aDd mostly in the tribal 
areas. We have a different Dorm 
for opening Primary Health centres 
and Sub-Centres in the tribal areas. 
It has now been decided that in other 
areas for a population of 30,000, 
there'should be a Primary Healtb 
Centre aDd fOr a population of 5.000 
there should be a Su.b-Centre, but for 
tb.'l' tribal areas, we have different 
Dorms so that maximum number of 
Primary Health Centres and Sub-
Centres can be openea there. In the 
tribal areas, we would provide a Pri-
mary Health Centre for every 20,000 
population and a Sub-Centre for every 
3000 population. 

So far We have opened in the count-
ry a total number of 5499 Primary 
Health Centres and 49323 SuQ,Cen,tres. 
Out of these, 782 Primary Health 
Centres and' 4571 Sub-Centres are in 
the tribal blocks. As I said we have 
diftereot norms for these areas, so 
that maximum number of PrimarY 
Health Centres and Sub-Centres can 
be opened in the tribal areas. Fur-
tbt'l, in the 6th Plan, we are openinl 
600 P.H.C. centres, and out of these 

100 Primary Health centres w1lJ. be ia 
the tribal areas. 

SHRl GIRIDHAR GOMANGO: The 
hone Minister has stated that from 
time to time they have been 1ssuiDa 
auidelines to 1be states for the health 
s.ervices in the tribal areas. DurinC 
the Fifth Plan, when the sub-plan 
report was adopted, certain ,uideUnes 
were issued by the Ministry to the 
States particularly with regard to the 

~ of sub-centres in the tribal 
areas. As I put in my first supple-
mentary, the health serviCe does not 
mean only opening of hospitals in tb .. 
tribal areas, but also proper adminis-
tration of the Primary Health Centne. 
and Sub-Centres in the tribal areas 
What are the guidelines issued by the 
Ministry for ~  the oftlclal 
set-up, as well as to provide medicines 
to the hospitals. Apart from the all0-
pathic and other medicines, which 
would be suppUed, we should win the 
sympathy of these people by proper 
health services etc. That is very im-
portant. What is the approach and 
attitude of the Government. Central 
as well as States, for the administra-
tive setup in the tribal areas for health 
purpose. I did not want Jo know the 
norms tor setting up the Primary 
Health Centres and the Sub-Centres in 
these areas, as was stated by the 
hon. Minister. 

SHRI NIHAR RAJAN LASKAR: 
As I mentioned, we have given more 
emphasis on the tribal blocks and tri-
bal areas. For the information ot. the 
hon. Member, there are, accordiD& to 
1971 census, 38 million tribal people 
in our country. Out of this, 75 per 
cent population, that is about 28.5 
million tribals are covered under tribal 
sub-plan areas. We are trying to cover 
more tribal population by extending 
these sorts of facilities. 

-t\' ~ fq: IR'SPm ~~  ~ 
IIfrcNr ~  q 1Rft ~~ 4  if 
Ql'l'M"r ~  i fifi 1 978-79 if 

~  ~ ~ ... \4'C. tte ~~ ",,"'1c:. ~ ~ 

itc ~ ~ ~ 11'11 ~ 

~1  it '"'""''' ttf(t(I\j it "'awlS,,, 
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l{'q srbr ~ ~  it ~  ~  

t, ~~~ ~ if' ~  ~ ~~ 

174 t ~  ~-~ 1114 ~ I 

~ ~ t ~ ttf(I;1T 1J) ~ .. €t 
Itt ~ 1  ~  ~  ~ \iLt"m 

~ ~ ~ Itt \ill ((f;r;t ~  

qtr t " iIP iIllf t-lfl.(T ~~  1!1 
~ ;1ft mT ~ ~ ? 

~ TIf ~ ~  it IRTtA 
-qo'ff-I'-a;:c;...... ~  '-3760 ~ ~  

~ "J'f. 1fr iIf<f ipf , , IMT ~ 

"(ti1r 1fr ~  CIl'r 1fi1t ~  ~ ~ 

~ , ? 

SHRI NIHAB RANJAN LASKAR: 
Sir, I will answer the first part of the 
Hon. Member's question. He asks 
whether we are going to have more 
and more pubUc health centres in the 
tribal belts. Sir. we have already 
asked the State 'Government and the 
Union Territories to give preference to 
tribal and backward areas in selecting 
PHCs fOr implementation of these 
CHV scheme also. Generally on an 
averaae of one thousand population 
we give one CHV, but we are giving 
one CHV to V the tribal areas with 
~  than one thousana pOpulation. 
This is the ~  we are trying to see 
that more and more facilities are 
provided to tribal areas. 

.&31 SHRI BHOGENDRA JHA: 
W1ll the Minlster of EXTERNAL 
AJ'PAlRS be pleased to ~  to the 
~ •• 811 to· Unstanad Question 
No. 3480 on the 11th December, 1980 

regardiu, .foint Indo-U.S. COmmission 
and state: 

I 

(18) I What speciftc ~ arose and 
still remain unsettled since the found-
ing ot the Indo-U. S. Joint Commis-
sion; 

(b) on which specifiC issues of im-
port of ~  goods, technical know-
how etc. which India lacks and of ex-
port of goods etc. for which India Is 
in search of markets there have been 
agreements and their implementation; 

(c) whether U.S.A. has agree4 to 
accept Indian rupee as a media of ex-
change on par with the U.S. dollar; 
and 

(d) if not, the reasons therefor? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO) : (a) The Indo-USI Joint com. 
mission has been constituted to pro-
mote cooperation between the two 
coun"ttles in various fields. As such, 
the question of contentious issues 
arising out of its activities does not 
arise. 

(b) The activities of the Joint Com-
mission and its sub-commissions have 
been outlined in my reply to Lok 
Sabha Unstared Question No. 3460 on 
December 11, 1980. It will be clear 
frOm my earlier reply that under the 
aegis of the Sub-Commission on Eco-
nomic and Conunercial Affairs, the 
two sides have exchanged views on 
various issues Of common interest. 
These talks have been aimed at mak-
ing each other aware of OUr respective 
concerns rather than at concluding 
any specific agreements. 

(c) and (d). No such proposal has 
been mooted by the Government of 
India. The US dollar ~  traditionally 
been used as an intemationa). reserve 
currenCy while the Indian rupee is not 
accented worldwide as a freely con-
vertible ~  Relative ~ 

of the US dollar and the Inaian rupee 
depend upon ftuctuatin,g currenc1 
values in the international mltrket.. 
There is, therfore, no question ot the 
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US accepting the Jndi8D rupee at par 
value with the US dortar. 

suaI BHOGBNDRA JHA: I Sir, in 
bis l'e.ply t_ Minister on the previous 
Dccasion had stated: 

"Through this Sub .. Commission we 
have been able to draw the attention 
of the US authorities to certain 
major issues having-a bearing OD 
OUr exports, such as improvements 
in the US GSP Scheme. liberallsed 
quota for certain items and the need 
:for a llberal US import pOlicy to-
wards the developing world." 

Btr, I would like to know what have 
been the reactions of the side on these 
issues? 

SHRI p. V. NARASIMHA RAO: Sir, 
this matter is being dealt with ob-
~ 1  ~ the Ministry ot Commex;ce. 
I do not have all the details, but I had 
occasion personally to draw the atten-
tion ot thQ then US Secretary of state 
to one or two of these matters in which 
~ ~ telJ.qencies of protectionism on 
the part of US Goverl'lD'lent were 
causin&, loss allQ inconveni.ellCe to Ute 
kldian manufacturers. This was 
taken note ot. But I have no detan. 
ot what decision has been taken 
thereon. This is i1 m.atter which is 
continuously being discussed with them 
and in...certain matters there are possi-
bilities of aoing to the GATT also 
when We feel aggrieved. All these 
matters coula be known only from the 
Ministry of commerce. 

SHRI BHOGENDRA JHA: Sir my 
Cb> part of the Question is: "on ~  
Specific issues of import of capital 
goods, tecl\nical know-how etc. which 
India lacks and of exPort ot goods ett. 
for which India is in search of market 
there haVe been aareements and their 
implementations. " 

• AlaiD I would like to know when 
there is a certaiu arnount of protec-
tionism In the US. the most developed 
CO'Untry in the world, In SUch a situa-
tJou. on these two items, (a> technology 
and particularly for technology I'ene-
ratina industriel i.e. key industry. 

whether we have sougbt or lot an.J' 
assurance or agreement, and (b) traQe 
in goods for which we are ~ 

JlUIrkete ParticularItY to earn dolluS. 
whether there has been any agreeJPt!Qt 
on ~  oD. our side and _jectiOll 
or acceptance by the US side? The 
last part of the question is this, WitJa 
regard to the present Situation, the 
Minister says that we do not require 
the acceptance of -our rupee by the 
USA. I differ here. But if he says 
that, it is a very serious thiDg for our 
country and for the developing worlQ 
as a whole, because We still try to 
treat our ~ rupee as a ourrenc;y ot a 
slave country, of a colonial country 
and not of ~ free countryp So" wllat 
are the J;e.sons clue to which Govern .. 
~  does not insist that our bigpSt 
trading partner, viz. the WSA accepts 
~ rupee, as we accept theiJ;' dollar--
with regard to technology for key and 
heavy industries? We want techno-
logy. 

SHRr p. V. NAR4SIMHA BAO: I 
have already said that tbese matters 
do not fall within the purview of the 
Ministpy of External Affairs. Certain 
talks go on, certain matters are repre-
sented, certain deCisions are taken or 
are not taken and the discussions go 
on further. So, I don't have the 
details. 

With regard to the rupee, what I 
have said is the position as it obtains 
to-day. It is a fact that the US dollar 
is traditionally used as an 1ntema-
tiona} reserve currency, and the Indian 
rupee is not. 1 only statea the factual 
position as it is today. 

SHRI NIREN 'GHOSH: With regard 
to the cash compensation scheme, I 
would like to know whether USA ob-
jected to it as a sort of subsidy. and 
restricted the import of Indian goods. 
Was it takien up lb. the Joint Commis-
sion. and did India aemand, 111 the 
Joint Commission, the transfer-of biah 
technology i11 any field? If 110, what 
are those fteJds? Have" those rea--' 
been acceded to, or not? Also, ... 
Orville Freeman demanded that India 
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become a completely open market for ~ 111 f.:rolt.f ftr4'f , .rr< ~  

the US to exploit it as it ~ flrofN'tr"'f en srf'd.. 'f'qr fir4T t; 
SHlU P. V. NARASIMHA BAO: 
These detaila would we available only 
in the reports of the sub-commissions. 
If tbe bon. Members so wisn, 1 am 
prepared to make them available to 
them, after obtaining the reports, or 
the gist of the report in which all 
these matlers would be covered, from 
the Commerce Ministry. 

SHRI RATANSINH RAJDA: There 
are reports in the Press that due 
to non-eompliance of, and reluctance 
on the part of the USA to supply rich 
uranium tor Tarapur, the entire agree-
ment Is going to be abrogated. What 
is the 'latest position as far as that 
aspect is concerned, and wi1J. the 
failure of USA on this agreement have 
any impact On tbis particular Joint 
Commission? 

SHRI P. V. NARASIMHA RAO: 
No. This is an independent contract. 
According to tbe terms of the agree-
ment which we had entered into in 
1963, its term was to subsist unti11993. 
Several complications have arisen. A 
team from the Ministry of External 
Affairs and also the Chairman of the 
Atomic Enery Commission have now 
goDe to -the USA. They would be 
bolding talks in the next few days, 
and we would be able to know the 
relNlts after a few days. 

·833. '" '''' .,. ~  Iflff 
~ WA: ~ ~ fiir ~ 

~ c€t prT ~  fir; : 

( .... ) ilf4f fir", ~ ~ 

1Ir f.:plq ~ Vi,Q{1: a"Rr ~~ ~~  
q'( Ifit ttl i\' ~  '""'m ~ t, 
are'Iff att ~ \-~  ~ ttt ... 

( ... ) Iflff W srctrF't Ittr", 'ri -041' 
'Rtf." ~  t "''( ~111  11 ~ wfiRr 

~ il'tmr t ; .rr( 

~  qfi( ~  al Iflfr ~ it w 
~  it ~ 1fr(4f ~ ~  t ? 
THJ!1 MINISTER OF STATE IN THE 

MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI NlHAR RAN-
JAN LASKAR): (a) According to a 
NewspaPter report, the Sri Lanka Gov· 
ernment has banned all forms of ad-
vertisinl of infant milk foods in a 
move to encourage breast feeding. 
The Sri Lanka ban did not prohibit 
the sale of infant milk foods provideCl 
the container carries the legend 
"breast feeding is best'. 

No final conclusion has been reached 
by the World Health Organisation who 
have prepared a draft International 
Code of Marketing ot Breast Milk 
Substitutes whiCh is to be cansiaered 
by the World Health Assembly at the 
May, 1981 Session. 

(b) Infant foods do not contain tho 
immunological components of breast 
milk. It is, therefore, likely that they 
may weaken the resistanCe power of 
the cbilQ. 

(C) A Working Group constituted 
by the Ministry of Social Welfare is 
going into the prepara'ftOli of a draft 
Code for the production, marketing 
and a1lvertisement of infant foods and 
feeding bottles etc. in fndia. 

-n .".. .n : lfAifl'4' 'f1Sq'fi 
1f(t<4', ft'l'r'\"t(q 1 ~  1f{r(4 ir 'Nit 
~ it ~41~ ~ t ~ ~  

i MI!I ;m ~ ,tm « "f1r ~  t 
- ~ ~ ~ ~ SAm: it. ~ II' 
~  it ~  ,)« t, ~ W1Pr 
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"" " ~ ~ Jiw1 q:)rq ~ 
\iI'PMT..qt£1' f1tr W 1m' it ~ 
Ifq'1' ~ ~  ~ 1(1 t I wi 
tlf Gf) ~ iJ) fc(Q; WfRr «, ~~ 

stfd lfrffilIi i1rr ~1  Ifi'Ir () I ~  

f'Il Nrcf ~1  ~ ~ 1ft' ~ 
faa t, W -q)1: ~ fro IflfT 

1 ~  'fi1 'It t ? 

SHRI NIHAR RANJAN LASKAR: 
In answer to the main question, I 
have already stated that it is the eX-
pert opinion through out the world that 
breast feeding is good for the infant. 
Therefore, our Government is also 
considering this point seriously. Ini-
tially, mostly our rural population 
had the habit of breast feeding 
throughout the country. Now, with 
the coming of modernisation, we are 
facing some difficulty, and we are 
trying to see that more and more 
mothers take to breast feeding. 
About the law, I have already said 
that the Ministry of Social Welfare is 
the nodal Ministry which will prepare 
this law. After the World Health 
Assembly finalises the scheme, I think 
our Government will also finalise their 
course of action. 

""" ,,,.... .n: q'S'fW ~  

Jttr ~  srM ~ rt far; lfIrT 
~  l{QI'1 ~~  cti) lI'Et ~  
, f4i' (qft _1ft' it ~ sretm: ., 

~ ~ ~~ ~ ~ ~  «, 
~  ~ 1."a;f.. ~ ~  

& Ai ~~ fmt it; ~ ~ ~  

~ ijt 'tU ~ q'dT t: I W ~ 
it 1 ~4  IflT ~ ~ em 1 ~ 

GIT( Slf1'1" ~  ~ ~ t , 
~ ~  tit ~  

;r (r, ~~ fflQ; ~ if ~  ~ 

P ;r;rr:' tf'Rft ~ ~ itt flsrwl'6lfZJT 
1 1 -~ 11)1 t ? 
SHlU NIHAR RANJAN LASKAR: 
We have already said, we are in favour 

of breast feeding. We are against 
this bady food mnk and other things. 
But for necessary legislation, we have 
to wait till the World ~  Organi-
sation .... 

~ '" .... "'" : 1!t ~ 
~ ~ ~  ~ il!(ti;" ~ t, 
;;r) 1 ~~ ~ ia" ~  t, 
~  ~  Iflrr CfW'fC\1(i 1il ~ 
tl ~~ ant it ~  ~ 
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'" '[til' ~ ~  +rI"1'ft'lt ~ 
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'flIT ~  t ? 

~ ~  ~~~ ~ 

~~ "oN? 

SHRI NlHAR RANJAN LASKAR: 
I was tellIng that we are also publici-
sing that ~  !ee:bng is reany good 
for the child and our mothers should 
not take to this baby food mill. 

Bad Condition of National Highway 
between RamPur-Ludmow and BareU .. 

Iy-Sbl&bjahanpur 

·834. SHRI JITENDRA PRASAD: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state: 

(a) whether it is a fact that the 
National Highway joining Delhi with 
Lucknow is in an extremely bad 
condition from Rampur to LucknOw 
and the worst patch is from ~  

to Sbahjahanpur; 
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(b) whether it is also a fact that the 
funds provid.ed by Government fOr the 
repair of the NatiOnal ti1Jbway are 
one-tenth of the actual funds requir-
ed; \ 

(c) whether, cnsidering the import-
ance of the National Highway, Gov-
ernment propOse to -reconsider ana. in-
crease the amount given at present for 
repairs; and 

(d) if so, the details thereof; if not, 
tbe reasons ~  

THE MINISTER OF STATE IN THE 
MINl'S'tlt\' OF SmPPING AND 
TRANSPORT (SHRI BUTA SINGH): 
~  to (d). A statement is laid on 
tbe table of the House. 

statement 

(a) to (d). Of ~2 2  Kms of 
National Highways in Uttar Pradesh 
only about 500 Kms remain single 
lane. 90 Kms of these single ~ 

reaches have been sanctioned for 
widening and widening of 310 Kms is 
being inc1udea in the 19180-85 plan. 
Strengthening of pavement has been 
done in about 350 Kms and strengthen-
ing work is in progress in another 
about 275 Kms. It is proposed to in-
clude strengthening of about 260 Kms 
in 198(\-85 plan. Damages on account 
of rains were maily observed in the 
reaches which are still single lane of 
where adequate strengthening has not 
been done. Due to heavy and concen-
trated rainfall and ftoods in the last 
monsoon season all categories of rOaQS 
in Uttar PradeSh were damaged. Most 
of the National Highways sustained 
some damages inclding Delhi-Lucknow 
road N.H. 24. Estimates for repairs to 
Bood damages totalling to Rs. 355 lakhs 
were sanctioned for all the N abonal 
Highways in Uttar Pradesh and an 
allotment of Rs. 190 lakhs made. Also 
additional works totallitli Rs. 206 lakhs 
of rehabilitation of pavement were 
sanctioned under Original Works Pro-
gramme. Of this repair and rehabilita-
tion works totalling to Rs. 76.5 lakhs 
were sanctioned on Delbl-Lucknow 
toad alone. 
The condition of .road between Ram-
gur and Lucknow and particularly 

j 
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Bareilly-Shahjahanpur was aIM' 
a1!ected due to unprecedented ~
soon. In ihe reacb between BareQ..1y-
Shahjananpur an improvement work 
has been sanctioned tor the improve-
ment of the bad horizontal .curves. 
The work has been taken in hand .after 
the eno of the monsoon. On comple-
tion ot this work the condition bet-
ween Bareilly-Shahjahanjur will im-
prove. 

Immediate repairs to the damaged 
portion of the National Highways 
have already been carried out and the 
roads are in traffic worthy condition. 
The flood damage repair works start-
ed during 1980-81 are in progress ana. 
most of them are likely to be com-
pleted before the next monsoon. In 
addition other improvement works on 
N.H. 24 such as widening and streng-
thening of the pavement, raising of 
submersible reaches etc. costing around 
'B.s. 1760 lakhs are in progress and 
when Completed would further im-
prove the road. Improvement works 
estimated at about Rs. 900 lakhs are 
being proposed for inclusion in the 6th 
Five Year Plan (1980-85) which is 
under finalisation. 

SHRI JITENDRA PRASAD: As 
per the reply of the hon. Minister, a 
sum of Rs. 76.5 lakhs has been 
sanctioned for the repair of the 
Highway No. 24. Therefore, I would 
like to ask what was the total estimat-
ed amount required for the repair and 
the rehabilitation of the National 
Highway No. 24 against which an 
allocation of Rs 76.5 lakhs had been 
made? What was the estimated 
amount required for the repair of the 
Highway between Rampur and 
Lucknow and Bareilly-Shahjahanpur? 
How much m()ney has been allocated? 
Considering the importance of rhis 
Highway, will the Government agree 
to increase the amount for the repair 
this year? 

SHRr BUTA SINGH: As already 
gi ven out in the statement I laid on 
the Table of the House, an addition to 
the improvement works on .National 
HighWay lfo. 24, such as .. ~  

• ,. t\ 
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and atrensthening of the pavement, 
raJ4,ing of submersible readhes, costin, 
around Rs. 17 crores and 80 lakhs, are 
in progress and when completed 
would further improve the road. In-
provement works estimated at about 
Bs. 9",c""l'ores are oem, proposed for 
inclusion in the Sixth -Five Year Plan 
which is under finalisation. 

SHRI JITENDRA PRASAD: What 
about damages due to monsoon and 
other things and what about major 
repaIrs and widening and strengthen-
ing ot the roads? No answer has been 
given about it. 

SHRt BUTA SINGH: As I said Just 
now, and as mentioned in the state-
ment, this amount ot Rs. 9 crores is 
being proposed to be included in the 
Sixth Five Year Plan tor widening 
and repairs. 

SHRt JITENDRA PRASAD: What 
is the estimated amount requIred? 

8HRI BUT A SINGH: The estimat-
pd amount varies. First the State 
Government frame the estimates after 
the floods occur and then. (Interrup-
tions) . 

SHRI JITENDRA PRASAD: Mv 
informatIon is that very little has 
been allocated for that road. I want 
to know the estimated aml)unt re-
quired. 

SHRI BUTA SINGH: If I am 
allowed to mention to the House, the 
allocabon made to Uttar Pradesh in 
relation to other States compares 
quite favourably. I cannot say that 
it is more, but it compares quite 
favourably. The amount in question 
takes into consideration the actual 
damages to a particular road. After 
the estimates are prepared. by the 
State we send our own teams to 
verify on the spot and after that veri-
fication we process the whole project 
and sanction the amount. So far, the 
_nstloDs giVE!lh to ~ 1  Pradelfh are 
qulte. satiltaetory and the work is 
f • ~  ~ ~ 

going on. May I tell the hon. Mem-
ber that by the end of 1980-81, that 
is before the next monsoon we will 
be in a position to repair all the 
damages? 

SHRI JITENDRA PRASAD: Is it 
a fact that due to shortage of bitumen 
there is a stalemate in the repairs and 
rehabilitation of all the highways in 
uttar Pradesh at least and if so, how is 
the Govememnt going to repair the 
roads before the monsoon? Because, my 
information is that the work is at a 
standstill on all the Highways of uttar 
Pradesh. 

SHRI BUTA SINGH: It is not 
correct to say that the work is at a 
standstill because materials like 
bitumen, cement and steel are not 
adequately available. We are trying 
by all possible ways with the help 
ot the Planning Commission and other 
Ministries involved to see that the 
work concerning the repairs and 
maintenance of roads does not suffer. 

MR. SPEAKER: Dograji, are you 
also inerested in this road? 

SHRI G. L. nOGRA: If provision 
is made for the maintenance do they 
see that they are really maintained? 
If, they do &ee it,. why are the roads 
in a bad plight? 

SHRI BUTA SINGH: Yes. We are 
in clOse touch with the State Govern .. 
ment and our staff also goes out to 
the spot to see that the maintenance 
works which are carried out by the 
States are satisfactory, and we are 
quite satisfied with the nature of 
work done by them. So far as the 
National Highway is concerned, I 
myself went over the National High-
way near Shri Dogra's place and I 
am quite satisfied, after my visit. that 
it has improved. 

MR. SPEAKER: Only Luckno\v 
side? 

SRBI BUTA SINGH: Mr. X>oara· 
will stand witness to it. 

(InteffUptions) 
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J)rec1....... ()peraUoba at Baldia Port 
·839. SHRI CHInA BASU: 

SHRI INDRAJIT GUPTA: 

Will the Minister of 
AND TRANSPORT be 
state: 

SHIPPING 
pleased to 

(a) whetber the channel of the 
Booghly river serving Haldia Port has 
been steadily deteriorating despite 
expenditure of large sums on dredging; 

(b) whether the depth (draught) 
at Haldia was planned to provide 40 
feet of water by 1980; 

(c) if so, what is the actual 
draught achieved so far; and 

(d) why unscientific and inadequate 
methods o/. dredging and total neglect 
of river training work, are being 
permitted to destroy Haldia port in 
this manner? 

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) and (b). Yes, Slr 

(c) The draught varies accordil'lg 
to tide. From October 1980 to March 
1981, the draught has varied from 7 3 
metres (24 ft.) to 9.1 metres (30 ft.) 

(d) The river training works taken 
up in the past were based on ~  

studies. However, due to adverse 
morphological and hydrological beha-
viour of the Hooghly estuary, tlhe 
desired results could not be achieved 

Recently, further hydraulic model 
studies at Poona and Calcutta and 
mathematical studies in West Ger-
many have been carried out for 
designing river training works that 
could help in making the channel 
stable and more receptive to dredg-
ing. On the basis of these studies, 
the schemes aimed at improvement of 
the draught are being formulated by 
Calcutta Port. Accordingly, it would 
not be correct to say that methods of 
dredging have been unscientific or 
inadequate or that the river training 
works have been neglected. 

SHRI CHITTA BASU: In replY 
to part (d), he has said that certain 
schemes were drawn up on the basis 
of model studies and those schemes 
have not been able to produce the 
desired results. May I know what 
were the agencies who col)'ducted 
those model studies on the basis of 
which those schemes were formulated 
and also the total amount so far 
spent On account of these model 
studies, raising of the river Hooghly 
and river training schemes? 

SHRr VEERENDRA PATIL: It 
seems there is some misunderstand-
ing. The hon. member is under the 
impression that on the basis of model 
studies schemes have been formulat-
ed and he wants to know the estimat-
ed cost of all the schemes. I have 
made it very clear that on the basis 
of model studies and also mathematlcal 
studies, schemes aiming at improve-
ment of the draught are being for-
mUlated. They have not been for-
mulated. 

SHRI CHITTA BASU: Please look 
at your reply to part (d). 

SHRI VEERENDRA PATlL: 
This is in reply to part (d) only. 
Model studies were conducted. One 
study was conducted in the Poona 
Research Station and mathematical 
studies were conducted in Hamburg. 
So far as mathematical studies con-
ducted in Hamburg are concerned. 
we have already received the ~ 

and on the basis of those ~  

schemes are being formulated in con-
sultation with the Poona Resesnh 
Station. .\s soon as the schemes are 
prepared and forwarded to the Minis-
try, then we will take further action 
in the matter. 

SHRI CHITTA BASU: The Minis-
ter could not understand or it is InY 
failure to make it clear to him. There 
are certain on-going schemes lor 
dredging, for the training of Hooghly 
river, in order to improve the condi-
tion of Haldia port. You have said that 
those schemes were based on t.m-
scientific studies and because of .... t, 
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the on-going seheD\eS could not pr0-
duce the desired results. My ques-
tion in this context, was, what were 
the agencies who undertook the 
model studies, who prepared the on-
going schemes and what is the amount 
you have so tar spent on these 
schemes? I am not speaking of the 
future schemes to be taken up. I am 
speaking of the past schemes that 
have been already taken up. 

SHRI VEERENDRA PATIL: So 
far as the dredging of the shipping 
channel of Haldia POl't is concerned, 
this work is going on since 1963. 
Since 1973 every year dredging of the 
channel is being undertaken. So far, 
upto 1980, Government have spent-
the Calcutta Port has spent--on 
dredging Rs. 50 crores. This is on 

~ 1:!apital dredging. On maintenance 
dredging, every year, Calcutta Port is 
spending about Rs. 6 to 7 crores. But 
unfortunately, because of the erratrc 
behaviour of the estuary, we could 
not acbireve the expected results. 
Therefore, we asked for model studie!i 
to be co.lducted in Poona Research 
StatiOn and mathematical studies to 
be conduI!ted in Hamburg. The re-
ports from Hamburg have come and 
on the basis of the reports We have 
received from Hamburg, certain 
schemes are being formulated by the 
Calcutta Port. After receiving the 
schemes, we will see what best could 
be done in order to improve the 
drought and what is the estimated 
'Cost Of those schemes. That will be 
done and action will be taken only 
after we receive the scheme tram the 
Calcutta port. 

SHat D. P. YADAV: Dredging 
is useful both for taming the river 
and for maintenance of the pOrt. 
lias the Government provided any 
dredger for taming the river Gan,a 
trom Farrakka to Buxar? .. 

SHRI VEERENDBA PATIL: ~ 
is alto.ether a difterent queBtioD. I 
Would request the hOD. Kember to 
put • separate question for that. 

PROF. MADHU DANDAVATE: I 
-would not lUc:e 10 ask from :Mr. 
lleddy. 

.551 LS-2 

MR. SPEAKER: Would you aot 
oblige him? 

SHRI M. RAM GOPAL REDDY: :l 
am ready to oblige him. 

PROF. MADHU DANDAVATB: 
Mr. Reddy was on his legs. 'l11e hoa. 
Member cannot be on four legs at 
the same tlme! 

MR. SPEAKER: He could be CD 
four arms only! 

PROF. MADHU DANDAVA'l'B: 
Part (d) of the original question 
refers to scientific methods. Our 
country is already committed to the 
peaceful use of atomic energy. III 
the light of that I would like to know 
whether exploration will be done to 
see if peacefUl use of ~  enerl7 
can be made very e1fectively for the 
dredging purposes of the port. as Jt 
bas been proved to be very effective 
lD those countries wich have been 
dredging with the help of the atomic 
energy. 

SHRI VEERENDRA PATIL: At 
the moment, we are concerned with 
the report that we have received from 
Hamburg. If after examination we 
fee] that the schemes that have been 
fwmulated, are not adequate, then 
the suggestion made by the hon.. 
Member will certainly be looked 
into. 

MR. SPEAKER: Next question. I 
want to make a correction here. 
When I called the next question ~ 

Question No. 838 I called the name of 
Shri Zainul Basher and not Shri 
Zainal Abedin. I am sorry for that. 
Now, Q. No. 838. 

Late aaD.D.lD. 01 TraJas betweea 
8ealdab aDd LaJ.pJa 

*S38. SHRI ZAINAL ABZDIM: 
Will the Minister of RAILWAYS be 
pleased to state: 

(a) the number of throu&b tI:aiDII 
running between Lalgola and Sealclalk 
and Sealdah aDd LalJola In tile 
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~  Ballwal' durm., ])ecember, 
1989 and January, 1981; 

(b) how many of them ran late 
during the said period; and 

(c) the main reasons for such late 
running? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
J4ENTARY AFFAIRS (SHRr MALLI-
KARAJUN) : (a) During December/ 
80 and January/8l. 703 passenger 
trains ran from Lalgola to Sealdah 
and yice versa. 

(b) 492 trains reached their destina-
tion late during the said period. 

(c) The main reasons for late 
running of these trains were Alarm 
Chain Pulling, agitations, failure of 
equipments, crossings and precedence 
etc. 

SHRI ZAINAL A13EDIN: The dis-
tance between Sealdah and LaLgola 
is about 235 kms. But the train 
usually takes 9 to 11 hours to run 
such a short distance. The trains run 
late by two to three hours. The main 
reasons as stated by the hon. Minister, 
are failure of equipment, crossing 
difficulties, etc. In view of this I 
want to know whether the Govern-
ment proposes to replace the very old 
and condemned HPS engi.nes by diesel 
engines Or any other engine of a 
better quality to avoid failure of 
equipments and also to avoid cros,>-
ing difficulties do the Government 
propose to ""tonvert the single track 
into a double one? 

SHR! MALLIKARJUN: At the 
moment, we do not have plan for 
doubling the track from Sealdah via 
Banaghat to Lalgola. So far as the 
failure of the equipment is' concerned. 
there were 12 incidents of the failure 
of signals and not the failure of ' oco-
moti\res. 

SHaI ZAINAL ABEDIN: 301 UP 
and 302 Down passencer trains. which 
.. calleQ taft passenger trains. are 

not at all fast. They are verY much. 
slow. Nobody knoWs when theae 
trains Wll1 arrive at their destination. 
Therefore, may I know whether the. 
hon. Minister has "'any proposal under 
consideration to introduce one set of 
express trains? 

SHRI MALLIKARJUN: At pre .... 
sent there is no proposal to introduce 
an express train in that line. As to 
his statement that nobody knows when 
the train will arrive at a particular 
stabon in this route, I may inform this 
august House that there are a lot of 
agitatIons and chain pullings, which 
are continuing. The moment the 
indisciplined activIties are reduced, we 
will be able to see the arrival of the 
trains on time. 

SHRI SATYASADHAN CHAKRA-
BORTY: The MInIster was very kind 
enough to indicate the reason. He 
said It was due to agitations. Some-
times the agitations take place 

~  because the trains were 
running late. 

arur'f( ~ ~ ~ ~ ~ : 

~ ~ ~ ~ ~ am ? 

SHRI SATYASADHAN CHAKRA-
BORTY: I can tell the hon. Minister 
from my own experience that I W::lS 
travellIng in this route one day. r 
was ac;tonished to see that the whole 
engine almost collapsed, the reason 
being that the engine which has been 
engaged should have got retired a. 
pretty long tilne ago. Since the poor 
mofussil people use this train and 
they cannot put pressure to gear up ... 

MR. SPEAKER: Put the question .. 

SRR! SATYASADHAN CHAKRA-
BORTY: My specific question is, ~ 

stead of trying to find excuses, whe-
ther 'the Minister will take firm actiQn,. 
and also quick action to replace the 
old engines by newer ones so that the 
trains may run on time. 

SHRI l4ALt.IKARJUN: We bave 
got 7,000 steam locomotives and some 
01 them are DO doubt over-apd. W. 
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are not going to produce any more 
steam locomotives. We want to re-
place thm completely so that we can 
go in fOr dieselisation and electrifica-
tion. We are very alert in the matter 
and firm action has been taken. I 
may inform my friend tbat I was 
referring to agitations all oVerand 
not here alone. 

SHRI TRIDIB CHAUDHURI: Out 
of the six pairs of trains running 
between Sealdah and Lalgola, I would 
like to know how many steam engines 
are over-aged. We all know that 
India is a vast country and there may 
be some over-aged engines. But, in 
this particular line, how many are 
over-aged? Will he try to find it 
out and also try to improve the 
situation? 

SHRI MALLIKARJUN: We always 
try to improve the situation and we 
are doing it day in and day out. So 
far as the six pairs of steam engines 
running between Ranaghat and Lal-
gola are concerned, they are not 
over-aged. They are tested perfectly 
in the sheds before they are taken 
out for hauling the train. 

MR. SPEAKER: Next question. 
Shri Harinath Misra. 

PROF. N. G. RANGA: Mr. 
Speaker, I want .... 

MR. SPEAKER: I have already 
called the next question. 

PROF. N. G. RANGA: This is in 
order to avoid another Half-an-Hour 
Discussion. I would like to expand 
the question that has already been 
put. Would an eft'ort be made to see 
that better engines are introduced in 
tlhis area instead of allowing these ...• 

MR. SPEAKER: It Is a sugges-
tion. 

Pl'tOF. N. G. RANOA: No doubt. 
It II a suggestion' for action. But 
I want the Minister to eoas1der it. 

THE MINISTER OF RAILWAYS 
(S1tRI KEDAR PANDEY): I &hall 
consider it. 

Natioaal strategy for control 01 Bh"-
matte fever and Rheumatic lleart 

Disease 

·840. SHRI HARINATH MISRA: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state: 

(a) whether Government are aware 
that according to Director of Indian 
Council of Medical Research more 
than one-third of all the heart ail-
ments being attended to in Indian 
hospitals are chronic valvular heart 
diseases which is an advance stage 
of rheumatic fever; 

(b) whether he has presented a 
blue print for a national strategy lor 
the control of rheumatic fever and 
theumatic heart disease and if so, the 
details thereof; and 

(c) Government's reaction to the 
suggestions of Prof. Ramalingaswami 
and the action taken or proposed to 
be taken by Government thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND 
fAMILY WELFARE: (SHRI NIHAR 
RANJAN LASKAR: (a) Yes, Sir. 

(b) The Council has prepared a 
paper in regard to the control of Rhe-
umatic Heart Diseases. A copy of the 
paper is laid on the Table of thf: 
Sabha. 

(c) The suggestions made by the 

Council have been taken up with the 
Planning Commission. 

Statement 

STRATEGY FOR CONTROL OF 
RHEUMATIC HEART DISEASE 

Rheumatic heart disease poses a 
serious public health problem in the 
countrY With prevalence figures ratl-
ling from 2 to 11 per thousand. Delfli 
. is one of the high risk areas with a 
. PI'e¥a1ence of 11 per tbtnuaDd. fte 
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incidence of group A, B heamolytic 
streptoccocal infection which leads to 
rheumatic fever, bas been observed to 
be 10 to 13 per cent in Delhi School 
children belonging to low socia-econo-
mic groups. Higher incidence of this 
infection has been found in winter 
months in this region. 

A close survey of 500 children in 
the village community of Delhi (Khi-

~ chripur) followed for one year, reveal-
ed the development of rheumatic fever 
rheumatic heart disease in three of 
these 500 chidlren i.e. 6 per thousand. 
Fortunately, a single injection of long 
acting penicillin given at intervals 
offers a good prophylaxis against the 
development of rheumatic fever/rheu-
matic heart disease and their recur-
rence. In view of this, there is an 
urgent need to evolve a strategy for 
control of rheumatic heart disease in 
the country. 

Ideally, the following ~  

are essential for successful execution 
'Of prophylaxis programme for rheu-
lIlatic heart disease : <a) prevalence 
data !n st'h"ol children ot the ~ I 

(b) data on streptoco oral epidemio-
logy in schools, (c) a streptoccocal re-
ference lab )r:itc,ry, (d) free availab-
ility of bengathine pencillin, (e) ex-
perience from pilot pr'Jiramme for 
cost effectiveness, (f) Government'" 
recognition of importance of project 
and formulation of ndLlonal P'l1icy on 
rheumatic fever and rheumatic heart 
disease control, and lastly (g) integ-
ration of primary and secondary pro-
phylaxis programme into peripheral 
health care delivery mechanism. 

As communicable diseases and fam-
ily weUare programmes continue to be 
""'P.t'-....... iority areas, RHD ha'; not had 
its due iority. However, because 
of long-continUed interest of leMR 
in this aspect, data is avaihble on 
prevalenc? of RHO { ... om ~  AgJ'u. 
Hyderahad. Alleppy, Ve:i.lore r,nd 
Bombay t revealing regional variations. 
Studies on streptoccoeal epidemiology 
have also been llhdertaken and Vellore 
and Delhi National Streptoccocal Re-
"terence L"aboratory has been set up in 

Delhi since 1974 with sor.-:e efforts at 
development of regional laboratories 
in the country. PHnt prophylaxis 
study has been ~  at Delhi 
and Hyderabad. It has been clearAY 
brought out that some prophylaxis is 
better than none, both in terms of 
streptoccocal infection per patient year, 
as well as rheumatic recurrence per 
patient year. Peak seasonal periods 
have been observed in differf:'nt rcg-
10T1S of the coUt."&l.ry. 

Implementation r of the available 
knowledge should be taken up on ur-
gent priority. It would be desirable 
if tIDs. 'programme is dovetailed with 
the existing school health services and 
the general health services. School 
teachers after a brief orientation co-
urse, could act as the agents for clini-
cal identification of sore throats, Vol-
untary organisation t!ould also play 
an important supportive role. It 
would be ess{enltial to identify the 
peak seasons where such information 
is not available. Thereafter, the high 
risk group of population i.e. all sc-
hool children 6-10 years of age or 
those suspected of sore throat could 
be given one dose of benzathine peni-
cillin lao These children could un-
dergo a clinical examination after six 
months for manifestation of rheumatic 
heart disease. If the child persists 1.0 
have a sore throat, the injection could 
be repeated. On the other hand, If 
there are manifestations of rheumatic 
heart disease, then a three weekly in-
jection continuously for 5 years or 
even for life long would have to 
be considered. Fortunately severe 
sensitivity reactions to benzathine 
penicillun are very rare in this 
age group. Evaluation of the prog-
ramme should be built in right from. 
its inception. Wherever possible, init-
ial identiftcation of Group A strepto-
ccocal infection can be taken as the 
marker for deciding the course for 
prophylaxis. Medical colleges, Dis-
trict hospitals, Taluk hospitals and the 
primary health centres should be 
closely involved into this programme 
which could spread into urban school 
and village schools. 
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SHlU HABntATHA'MISRA: Sir, as 
early all 1955 the then Health Minis-
ters' Conference had taken a decision 
to build up a school health ,ervice on 
a sound footing in collaboration with 
the Education Departments of the 
State Governments as also the Educa-
tion Ministry here, to look after the 
preventi ve as also ttb.e curative aspects 
of diseases from which the school-going 
children sutTer. I dO not know the 
present condition. or the stage of the 
scheme. But I would like to know 
whether the Govemment propose to 
resurrect, revamp and reorient this 
scheme keeping in view the suggestions 
made by Prof. Ramalingaswami. 

SHRI NIHAR RANJAN LASKAR: As 
I have already stated, the Council of 
Medical Research have submitted the 
paper to the Government only recently. 
It is under examination. Once it is 
examined we will see what action we 
can take. 

SHRI HARINATHA MISRA: All that 
the Minister has said about the opera-
tive part is that the matter is under 
the consideration of the Planning Com-
mission. As far as I know, the Plan-
ning Commission has no pool of medi-
ca] expertise or for the matter of that 
any other kind of expertise. In the 
circumstances, I would like to know 
whether Government propose to con-
stitute a Committee of particularly 
medical scientists and knowledgeable 
Members of this House and maybe the 
other House also to consider this 
scheme, suggest modifications wherever 
necessary and present a practical 
scheme to be implemented in phases 
and stages. Naturally, because the 
disease is mostly found in unhygienic 
and backward areas, utmost priority 
will have to be given to the proverty 
stricken backward areas. What do 
the Government propose? 

SHRI NIHAR RANJAN LASKAR: 
About the first part, I would say 'No' 
because the Planning commission has 
raised certain points. We are examin-
ing tlhese points. Once this is examined 
we will see what we can do about it. 

. • "" 0 ... 1""= .: 1MT 
~4  if itil( ~~  ~ ~ ~  

t ~ \iff""" ~ ftit( f4r q 1:.llt 

~  ~~ "PI' i( ~ ~ ~ it 
~ ~  t Wr( ~~-  ~ m 

t ? 
SHRI NIHAR RANJAN LASKAR: 
Sir the rheumatiC fever is not a noti-
fied disease. As such, we have no 
authentic figure with us. But I can 
say in 1978 we had some examination 
about it. About 4.2 per cent of the 
children are siCK due to ~  defective 
Circulatory system. That ~ why it is 
something which is causing concern to 
us. The Report is also with us. The 
Planning Commission Ihave raised cer-
tain points. We will examine them 
and then we will see how we can 
proceed. 

Ei 1("'11'4 r.rlfri" 11ft ~ .. wtit 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) No, Sir. 

(b) Does not arise. 
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WRITTEN ANSWERS TO QUES-
TIONS 

Talks held with Aushian Foreign 
1\lillister 

*828. SHRI ANIAR' ROYPRADHAN: 
WIll the Minister of EXTERNAL 
AFFAIRS be pledseJ to. st...'te. 

(a) whether It IS a fad that talkS 
were held beh\ een the P. JlllC' \li. tel' 
of India and Austrian ~  Mirl1o!1ter 
in New Delhl In ·,Marc.h, .IBS1, ansI 

(b) if so, the outcome of the ~  

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASI:MHA 
RAO): (a) and (b). The Austrian 
Foreign Minister Dr. Wllhabald P.lhr 
visited India from 21-26 March, 1981. 
During his visit, be called on the Pnme 
Minister. They exchanged views on 
various international issues and bila-
teral matters abd considered ~

ly the prospettts for the North-South 
Summit" The visit has also given an 
impetus to bilateral ~  in the 
cultutal., economic and commercial 
fields. 

..... l.tt.ltt ..... ~  ........ ........ 
·832. PROF. lfARAIN CHAND 

pAttASHA.B: WDl the Minister of ~ 

EXTERNAL AFFAIRS be plealled to 
lay a stateMent showing: 

(a) whether any steps have been 
taken to maintain and s.treamline the 
functioning of Indian Independence 
Memorials set up in the foreign coun-
tries; 

(b) if so, a list of the Memorials, 
the pattern 01 their management and 
the finaeial assistance given by the 
Government for their upkeep in each 
case and the dates on which they were 
set up, and 

(c) whether Government would take 
over the management of such a:nong 
them as are not well maIntained at 
present on account of finadal/adn'uns-
tLatI'.Tc dIfIicu bes? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARSIMHA 
RAO) : (a) Wherever Indian Inde-
pendence Memorials are, the Govern-
ment extend full co-opel ahon In their 
functioning and maintenance. 

(h) Bunna' Memorial H ... 111 COllsturct-
ed in 1958-59, o'lt of don r tLOns frOln 
the lnr!tan communIty. and ' ..... lth the 
IlSslstal)Ce of Ule ~  01 India. 
The Hall is situatecl InsHle the. M::lllda-
lay Jall whiroh is under tt,c control of 
Burm('se authorities. The Indl:lo 
Mission In Burma, with the coopera-
tion 01 thE" Government of Burma, 
helps maintain it 

U.S.A •. In San Francisco the Ghadr 
Memorial inaugurated on 23rd March, 
1975 was taken over by Consulate 
General of India, San Francis('o on 
4th December, 1975. A local Advisory 
Committee and Executive Committee 
assist in its maintenance. The Memo-
rial receives annual Government grant 
for meeting the cost of its maintenance. 

(c) Does not arise. 



*835. SHRI ARJUN SETHI: WiU the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to lay a state-
ment showing: 

(a) the name; Of Indian Voluntary 
Organisation engaged in the family 
welfare programmes and those who got 
link with UNFPA assistance; 

(b) whether some of them were re-
commended by the Government; and 

(c) if so, the details of assistance 
they sought and the final deciSlon 01 
the UNFP A thereon and the criteria 
followed in the matter? 

THE MINISTER OF STATE IN THE 
MINlSTRY OF HEALTH AND 
FAMILY WELFARE (SHRI NIHAR 
RAJAN LASKAR): (a) to (c) A state-
me'1t is laid on the TobIe of the House. 
[Placed in Library. See No. LT-
2368/81]. 

Mortality rate among the tribal& iD 
BIhar 

*836. SHIH BAGUN S1J!vIBRUI' Will 
the Nl1mster ot HEt.\.LTH AND FA-
MILY WELFARE be pleased to state: 

(a) whether it is a fact that among 
the trjllal" In Blholr. chIldren h.we the 
highest mortality rate, 

(b) if so, the detalls thereofi 

(c) what speclcll steps are proposed 
by the Centre for proper ante-natal 
care and natal services and imprDVIng 
the health condItions making infant 
and maternal mortality rates low; and 

(d) the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH AND 
FAMILY WELFARE (8HRI NIHAR 
l\ANJAN LASKAR): (a) No, Sir. 

\(b) Does not arise. 

, (C) 8114 (d). -- ~  is laid Oil 
:the T,ble" of the Sabha. 

."1 , .. 
KateJ:nal auad Child Health care .... 
vices euch as the follOwing' ant bebla 
provided &Ild expanded: 

(1) Immunisation 
mothers and infants. 

of precnant 

(2) Prophylaxis against nutritional 
deficiency diseases like anaemla, and 
vito A deficiency among mothers and 
children. 

(3) Pre-natal, delivery and post-nata) 
services for pregnant women through 
the network of Sub-centres, Primary 
Heaith Centres and referral system. 

(4) Training of traditional dais to 
conduct chlld-birth in safe and hygienic 
manner. 

\. 

(5) Monitoring growth and develop_ 
ment ot mfants through children·s 
clinics. 

(6) NUt. ... ltion education to support 
plolonged breast feeding and early 
introC: Jctloll of sUItable weaning foods 
for mfnnts. 

(7) Provision of or al rehydration 
salis to com1Jat mortahty due to dehy ... 
dratJ.on In Chlldlt'n suffering from acute 
dlarrhoeal diseases. 

DeCline in Cargo carried by IlldJan 
liner ve&sels 

~  DR. VASANT KUMAR PAN-
DIT. Wlll the Minister of SHIPPING 
AND TRANSPORT be pleased to state: 

(a,> whether It is a fact that the cargo 
earned by the Indian liner vessels as 
comoared to that of foreign lmers has 
declined Siharply over the last four 
years; 

(b) If so, what are the figures and 
the main reasons for the downfall; 

~ c) whether various aSSOciations .f 
ShIppers, brokers and marine aaents 
have demanded chanies in Govera-
ment's poll-cy to encourage. attJ-act and 
make cargO shipping remunerative fo.r 
Indian liners; aod 

(d) if BO, what are tbe ~ /Pi 
developznent of Indian cargo ~ 
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aDd the new tar.. specially for dry. 
bulk and heavy carlO? 

THE MINISTER OF SHIPPING AND 
~  <saRI VEERENDRA 
PATIL): (a) According to ftgures avaU-

Sl. No. Year 

able in the Mln1ttry. lbere bas heeD 
some decUne durlna the precedina " 
years. 

(b) The relevant ligures \ are giveB 
below:-

---------------
Total 
seaborne 
imports 
and 
exportJ 

Total Imports Percenta ge 
seaborne and ex- of cargo 
imports ports oC carried 
and general by 
exports liner cargo Indian 
in respect c8lTied by veseels 
of generaJ Indian in total 
1 iner cargo vesaela general 

liner 
cargo 

-----------.-----------

I. 1976-77 

~  1977-78 

50 1978-79 

4· 1 97g-80 

---
The decline in the percentage share of 
the liner cargoes carried by Indian 
nner vessels has been mostly due to 
stiff competition from non-Confer£l'nce 
Unes or operators, who are employing 
more sophisticated vessels and also 
quote rates below the tariff rates charg-
ed by the Indian. lines, particularly in 
TeSpect of cargo exported from the 
West Coast of India. 

(c) The Associations of shippers, 
brokers steamer agents etc. have been 
urging ibe Indian lines from time to 
time to provide equally sophlsticpted 
vessels as offered by outsiders and also 
to charge more competitive freight rates 
besides improving the quality of 
aervice. 

(d) TItle Ministry has already taken 
the initiative of discussing with repre-
aentatives of Indian lines ways and 
means of improving the quality of 
IIblpplq services. The three national 
Dues on the UK/Continent trade route 
"ve already lormed a container con-
..,uum. 

(3)  (4) (5) (6) 

Figures in Million tonnes 

66.21 9.6 3.8 39·58. 

58.88 g.o 3·4 37.78-

63·70 10.0 3·3 33.00 

71•15 11.6 3·3 28·45 

2. It is proposed to add about 2.5 
million GRT to the country's tonllage 
during the 6th Five Year Plan, whicbl 
will mainly cover dry, bulk and other 
cargo vessels. 

Openinl" or Medical University at 
Hyson 

*841. SHRI K. MALLANNA: Wilt 
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state: 

(a) whether any proposal was sent 
by the State Government of Karnataka. 
for opening a Medical University at 
Mysore; and 

(b) if so, the reaction of Central 
Government thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMI .. 
LY WELFARE (SHRI NIHAR RANJAN" 
LASKAR): (8) Yes, Sir. 

(b) The state Government have beaD. 
advised to defer their proposaL 
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-843. SHRI JAGDISH TYTLER: WID 
the Minister of SHIPPING AND 
TRANSPORT be pleased to state: 

<a> whether it is a fact that ad hoc 
appointments have been made by the 
Delhi Transport Corporation. resulting 
in unrest ~  its employees; 

(b) if so, the reasons tor making 
ad-hoc appointments during the last 
ODe year; and 

(c) the measures under contempla-
tion to streamline the recruitment 
methods in the Delhi Transport Cor-
poration? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSpORT (SHRI BUTA SINGH): 
(a) Yes, Sir. It is a fact that some 
ad-hoc appointments have been made 
in the Delhi Transport Corporation 
and some of the Unions/Associations 
have represented against it. 

(b) These ad-hoc appointments have 
been made in the interest of the work 
of the Corporation pending regular ap-
pointments. 

(c) DTC is planning to set up its 
own SelectIon and Recruitment Di vi-
sion. 

relie,-tor eontrolliDl' populatioa crowth 
thl'oul"h voluntary aeceptaaee 

*844. SHRI K. PRADHANI: Will the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a> whether Government have de-
cided to evolve any polley for control-
ling population growth through volun-
tary acceptance of the small family 
DOrms especially by the urban and 
rural poor during the Sixth Five Year 
Plan; and -

(b) it so, what is the allocatJoD made 
for tills purpose as well u the pro-
arammes in the SIxth Five Year Plan? 

THE MDflSTER OF STATE IN THE 
MINISTBY OF HEALTH AND .AMI-
LY WEIJI'ARE (SHRl NIHAR RAN-
JAN LASKAR): (8) TlW,. ~ 1  

policy for controldD,l population' 
growth aims at securing voluntary ac-
ceptance of the small famlly nonn by 
aU sections of population tIhrou,h ~ 

process of education and motivation.. 

(b) An amount of Rs. 1010 croreS' 
has been provided for the family wel-
fare programmes in the Sixth Five 
Year Plan (1980-85). 

AId to AU IDd1a JlUJtitate of Medical 
Se1eaces, New Deihl 

-84'5. SHRI VIJAY KUMAR YA--
DA V: Will the Minister of 
HEALTH AND FAMILY WEI..-
FARE be pleased to lay a statement 
showing: 

(a) whether it is a fact that the 
All India Institute of Medical Scien-
ces, New Delhi is being aided bY' 
several foreign agencies and the Gov-
ernment of India for the services in 
the field of health; 

(b) the total aid received from all 
the sources in 1980-81; and 

(c) the total charges taken from 
the patients for different tests in 
19~- 1  

.... 
THE MINISTER OF 'sTATE IN 
THE MINISTRY OF HEALTH AND 
FAMILY WELFARE (SHRI NI-
BAR RANJAN LASKAR) : (a) 

to (c). The All India Institute ot 
Medical Sciences has been receiving 
aid from foreign agencies as well as 
from the Government of India tor 
rendering services in the field of 
health. During the year 1980-81, no 
external assistance was received for 
rendering health Services. However, 
assistance for research projects amoun.-
ting to Rs. 27 34 lakhs was t*:eived 
from foreign agencies during 1980-81. 
In addition. tile Instittlte recevte!' 



,..t...ln-ald from t6e ~  01 
met"" smounting to Its. 873.09 ~ 
2. The All India Institute of Mecli-
c;al Sciences have reported that 
amounts of charges collected .from 
the patients for the conduction of 
vadous tests are not maintained. sep-
arately. However, a sum of Rs. 50.64 
Jakhs was realised as Hospital charges, 
including fees for accommodation and 
diet, during 1980-81. 

Ceatarl Assistance to Curb Malaria 

"'846. PROF. AJIT KUMAR MEH-
TA: 

SRRt B. D. SINGH: 

Will the Minister of HEALTH AND 
FAMILY WELFARE bc pleased to 
state: 

(a) whether it is a iact that mala-
ria has now returned in a hig way in 
the country; 

(b) if so, the main reasons therefor 
and the Stater. whkh arc most af-
fected by ~ and 

(c) the mNlc;un's proposed to be 
taken by 00\ CllU1ent 10 fil:!:ht malal'ia 
stating the naturc and qUUl1 tum of 
Cen1ral assistance proposed 10 be 
given to th

" 
State Governments fl)l' 

the purpose? 

TIlE MINISTEH OF STATE TN 
THE MINISTRY OF HEAL1.'H AND 
FAMILY WELPARE (SHRI NI-
HAR RANJAN LASKAR): (a) 

and (b). No, Sir. A Statement incU-
cating state-wise incidence of Mala-
lia and aiso of P. fakif'arum ~  

(malignant malm'ia) is laid on the 
Table of the Sabba. rPlaced in Lib-
Tar'll. See No. LT-2369/81]. 

The overall incidence has gone 
down in 1980 by 12.08 per cent "or 
Malaria and by 7.23 per cent for P. fal-
ciparum cases as compared to 
1he correrponding period in 1979. 

(c) A Statement indicating the 
measures being takelllptoposec! to be 

s-
taken by Goverm ... • .8P* JI:ala-
ria is laid on the Table l)f the Sabha. 
[Placed i71, Lib"B"Y. See No. LT-
2369/81]. 

A statement is also laid on the 
Table of the Sabha indicating the 
amount proposed in the Budget Esti-
mates 1981-82 for providing assist-
ance to States for the implementation 
of National Malaria Eradication Pro-
gramme the cost of which is shared 
between the Central Government and 
State Governments on 50: 50 basis. 
[Placed in Library. See No. LT .. 
2369/81]. 

Introduction of more passenger trains 
between Kharagpur and Tatanagar 

"'D47. SHRI MATILAL HASDA: 
Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether it is a iuC't that the 
passenger trains which ~ now run-
ning between Kharagpur and Tata-

~~  are inadequate in number; 

(I) ~  there is any proposal 
unncr cOllsideration to introduce 
rnore ~  trains between Kha-
ragpur and Ta1unagar; 

lC) if ~  the detuils ~ and 

(d) if nl1t, the reasons therefor? 

THE DEPUTY MINISTEH IN THE 
l\UNfSTT{Y OF RAILWAYS AND 
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI 
.M:ALLIKARJUN) : (D) An analysis 
of the occupation on the existing 
trains bc:'tween Kharagpur and Tata-
nagar has revealed that there is no 
overcrowding On these trains. 

(b) No Sir. 

(c) Does not arise. 

(d) Apart from the question 01 
traffic justification, introduction of 
an additional train between Kharag-
pur and Tatanagar is not operation-
ally feasible due to 1tne capacity and 
terminal constraints and also lack of 
l'p.sOlJTt'es. 



'1689. SH1U K. A. RAJAN: Will the 
Minister Qf RAILWAYS be pleased 
to state: 

(a) whether it is a fact that a 
large number of Railway workers of 
Jaipur Division of Western Railway 
have been deprived of promotions 
due to adverse confidential reports; 

(b) if so, the number of such cases 
during 1979 and 1980; and 

(c) whether reV!ew of such cases 
is contemplated? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND 
IN THE DEPARTl\1ENT OF PAR-
LIA]\.IEN'IARY AFFAIRS (SHRI 
MALLIKARJUN): (a) and (b). 
Only GO employees of J aipur Division 
of WestC'rn R tilway could not be 
promuted. clue to adverse remalks ;n 
the confide-ntiD 1 1 f'ports during the 
years 1~ 9 anJ 1980. 

(c) No. 

Mt"mo from Maharashtra State Cbe-
mist and ~  As!;ociation 

7690. SHRI R. K MHALGI: Will 
the Mmister of HEALTH AND FA-
MIL Y WELFARE be pleased to state: 

(a) whether it is a fact that Gov-
ernment have received a memoran-
dum dated the 22nd June, 1980 from 
Maharashtra State Chemist and Drug-
gist Association; 

(b) if so, what are their demands; 

(c) what action Government have 
taken on each of these demands; and 

(d) if no action has so far been 
taken the reasons therefor and when 
it will be taken? 

'l1tB,f:MINIWrD OF ,rATE IN 
THE ,JftNISTRY 0' ~1  AND 
FAMILY WELFARI: (SBRI NntAR 
RANJAN LASKAR): (a) Yes. 

(b) The demands raised in the 
memo were regarding (i) amend-
ment of Section 65(15) C of the 
Drugs Act, (ii) approval of an t:.sSC 
student with three years experience 
-and a non-SSe student with seven 
.fears experience as 'qualified phar-
macists', and (iii) formation of a 
Committee to assess the gunuine re-
quirements of qualified pharmacists 
and to prevent the entry of unwanted 
people. 

(c) Each 0; the demands was 
carefully examined in consultation 
with the Pharmacy Council of India 
and the Directorate General of Health 
Services. Amendment of SecUon S5 
(15)C of the Drugs Act was not <.011-
side red desirable by the Central 
CotlllLil of Health, uc; upproving per-
sons m" 'quahfied pha!'ll)'lC'lst'S' mprc-
ly ('In e'..perience ~  wOl1ld ad-

vel seJy afIeC"t the ('ontrol Pleasut'cs 
~ (>xercJsE"d ovt:!l' the Rale ~11  

dhtI jbut i0l1 of dr1l1f, and cmp]oym01:t 
oYHJortl1<litIr" ot q l..111fif'd ~  ... tS. 

Section 4 ~ of t}le ~ ~  Ad, 
which mnkC'c; prn('ticp h,,' 11111 ~

ed pel'<:"ons a punlshnhle ofTencf', 1. ~ 

propoc;cd to he amendC'd [';0 as to ly' 
f'nforC'cable flom 1-!J-198J. The un-
qt1(lilfici 1'01'30113 J11 1h.e !,roi<.'')sJOIl 
may qualify for registration dUJ ill!=; 
this period. Education Regulations 
have a1:::0 been amended to provi le 
for a condensed course in pharmacy 
for such a pC'l'son On fulfilment of 
eel tain condHiollS. In view of thh" 
further dilution of educational stan-
dards was not considered proper. As 
for forming a Committee to check 
corruption etc., it was not felt neces-
sary as the Pharmacy Act already 
provided for the appointment of Ins-
pectors by the State Councils for , 
similar purpose. 

(d) The question does not arise. 



Belervattoa or 8e ........... .,.../Sehe-
duled Trtt. "'!llllecnl eo.eh}rae-

toI7, Madru 

'1691. SHRI K. B. S. MANI: Will 
the Minister of RAILWAYS be 
pleased to state: 

(a) whether there is no proper 
reservation for Scheduled. Castes I 
Scheduled Tribes in Class I and II 
posts in the Integral Coach Factory, 
Madras, if so, the action taken to fill 
up the shortfall; 

(b) the total number of employees 
recruited \ promoted since 1978 and 
number of the Scheduled Castes I 
Scheduled Tribes employees recruited! 
promoted by applying reservation 
orders, year-wise and cadre-wise; 

(c) how many class II officers have 
been promoted to class I since 1978 in 
the Integral Coach Factory, Madras 

and how many -are Scheduled casteel 
Scheduled TrIbes amona them; and. 

(d) if there is no representation of 
Scheduled Castes\Scheduled. Tribes as 
mentioned in part (c) above the rea-
sons thereof and when the backlog 
will be cleared? 

THE DEPUTY MINISTER IN THE. 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN) : (a) Ttlere is proper 
reservation of vacancies in favour of 
Scheduled Castes and Scheduled Tri-
bes in promotion.trom Class m to 
Class 11 and from Class II to the low-
est rung of Class I according to 40-
point roster. 

(b) to (d). The total number of 
employees recruited I promoted in the 
Integrol Coach Factory since 1978, 
are as under: 

RECRUITMENT 

Class 

Class I 

Class II . 

Class III • 

Cu IV . 

1978 ----
Total SC ST Total 

-------- ----
Nil 

Nil 

71 

616 

3 

53 

Nil 

Nil 

62 

288 

1979 

sc ST 

13 3 

86 

1980 

Total SC 

Nil 

Nil 

8 

37 

PROMOTIONAL CATEGORY 

Class 1979 1980 

Total SC ST Total se ST Total SC 

------------ ------- ---------
Class I 

(Sr. Scale 2 4 8 

(Jr. Scale·) I 2 

Class II . 16 5 8 2 15 4-
Class III . 3423 542 96 1105 175 71 1226 16g 

Class 1\1 511 9 1 44 368 48 19 126 21 

ST 

ST 

2 

74-

7 
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Recently a Crash Programme has 
been launched by Ministry of Rail-
ways tn wipe out the shortfalls in so 
far as Class III and Class IV posts 
are concerned. 

.Promotion Of Scheduled CastesxSche-
duled Tribeslother Community ~  .. 

loyees as Oheif Clerks 

7692. SHRI THAZl1AI M. KARU-
~  Will the Minister of 

RAILWAYS be pleased to state: 

(a) the particulars of Scheduled 
CastesjScheduled Tribes I other Com-
munity employees who were selectPd 
and kept on panel on the 27th July, 
1979 and who were promoted as Chief 
Clerks till 29th December, 1979 and 
thereat ter; 

(b) the particulars of Scheduled 
Castes/Scheduled Tribes/Other Com-
munity employees who were kept on 
panel on the 30th November, 1979 
.and when they were promoted; 

(c) why Scheduled CasteslSche .. 
duled Tribes employees who were se-
lected and kept on panel on the 27+h 
July, 1979 were superseded and pro-
moted on the 6th February, 1980 and 
how other community employees who 
were selected and kept on panel on 
the 30th November, 1979 promoted on 
the 2nd January, 1980; and 

(d) the action taken on the Sche-
duled Caste employees' representation 
in tbis regard? 

. THE DEPUTY-MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAmS (SHRI MAL .. 
LlKARJUN): (8) to (d). The infor-
:matiOD is bein,. ~  trom the' 
Zonal Raihray and will be laid on 
the Table of the Sa.bba. 

•• 
Bas staD4 in FreDt of AsansGl Bailw.,. 

Divisional $spital 

7693. SaRI SUSHIL ~-
CHARYA: 

SHRI MOHD. ISMAIL: 

Will the Minister of RAILWAYS be 
pleased to state the steps taken by 
Government to remove the illegal Bus 
Stand iif front of Asansol Rallway Di-
visional hospital and the details 
thereof? 

THE DEPUTY-MINISTER IN THE 
l\'iINIS'OtY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIAMEN. 
TARY AFFAIRS (SHRI MALLlKAR-
JUN): Earlier the bus stand was loca· 
ted near Head Post Office, Asansol in 
tbe beart of Asanso! town which is a 
heavily conaested bazar area. In 
August, 1980, the bus stand was shifted 
to a location in front of the Railway 
Divisional Hospital by the State autho-
rity without consulting the Railway 
administration. In a meeting held ;n 
September. 1980, the ADM Asansol ex-
plained that this bus stand .... is purely 
temporary and would be shifted on 
completion of new bus stands which 
were under construction on either side 
of Asansol town. Though the new bus 
stands have been completed a few 
months ago. the bus stands near the 
Railway Hospital still remains in use. 
The issue has been taken up by the 
Railway administration with the 
ADM and ASP. Asansol for removing 
the bus stand from in front of the 
Asanso! Railway Divisional Hospital. 
The matter is stil being pursued with 
the Civil ~ 
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Publication of Seniority Lists 

7695. SHRI SAIVIAR MUKHERJEE: 
WiU the Minister of RAILWAYS be 
pleased to state: 

(a) whether Government have receiv .. 
ed letter No. AIRF/53 (SE. 19/79) 
(368) dated 9th Ju]y, 1980 from All 
India Railwaymen's b'ederation for 
fixing a period of publication .)f 
seniority lists; 

(b) 'f EO, whether the Federation 
have been replied; 

(c) whether it is a fact that in 
Northern Railway it has been decided 
that seniority lists of all categor:es of 
staff should be published once in every 
three years; 

(d) whether i otJler Zinal railways 
have issued such itnstructions and if 
not, why; 

(e) whether the Railway Board will 
advise the Zonal Railways to publish 
the senior:ty lists of stat! once In every 
three years: and 

(f) if so, when such an instruction is 
expected to be issued by the Railway 
Board? 

THE DEPUTY-MINISTER IN 'tHE 
KlNISTRY OF RAILWAYS AND IN 
I'HE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI. 
KARroN): (a) to (c). Yes. 

(d) tD (f). Other Zonal ,Railways 
have c.:mfirmed that the seniority lists 
are properly maintained and the staff 
are advised of their-posit:on whenever 
enquired by them. The staff are also 
advised Of their position at the time 
of promotion/trade tests etc. In view 
of the generally satisfactory position in 
this respect, the Railways Board do 
not co.lsider it necessary to issue any 
directive to the Railways in this con· 
nection. 

Fee concession for Scheduled Castes 
" and Scheduled Tribe applicable . 

7695, SHRI R.P. BHOLE: Will the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to sate: 

(a) whether is it a fact that there is 
no fee concession for Scheduled 
Castes and Scheduled Tribe appli .. 
cat.'1ts for the combined Competitive 
Entrance Examination fOr M.B.B.S. 
and B.sc. (Hons) Human Biology 
courses of the All India Institute of 
Medical Sciences New Delhi; 

(b) if so, the reasons therefcr; 

(C) whether Scheduled Caste and 
Scheduled Tribe applicants who are 
yet to at tain the age Of 17 years as on 
the 31st December of the year of exami .. 
Illation like other candidates are re-
quired to prodUCe Scheduled Caste and 
Scheduled Tribe certificates of their 
own from the concerned District Magis-
tra tes only and nO other evidence like 
their parents/Scheduled CastelSche .. 
duled Tribe certificate is acceptable; 
and 

(d) :f so, the reasons therefor and 
whether Ins.titute will be asked to 
follow the general policy for Schedul-
ed Caste and Scheduled 'J'ribe minors? 

THE MINISTER OF STATE IN" 
THE MINISTRY OF HEALTH AND 
FAMILY WELPARE (8tm.I' NUlAIt 
RANJAN LASK.Alt.): (a) Vea. 



It 

(b) AU ~ 1  of candidates are 
~ at par in sO far as the exa-

mjnatlon fee is concerned. 

(c) Yes. 

(d) The All India Institute of Medi-
cal Sciences is an autonomous, statu-
tory body. However, the Institute 
will be advised to review the matter. 

VacaDt Posts in Carriage and Wagon 
superintendent Grade 

7697. SHRI SURAJ BHAN: Will the 
Minister of RAIL WAYS be pleased to 

state: 

(a) whether it is a fact that the 
costs of Carriage and Wagon Superin-
tendent Grade Rs. 840-1040 (RS) sanc-
tioned for Tata 'Engineering Steel Li-
mited and Rourkela steel Limited on 
South Eastern Railway are lying 
vacant since long. 

(b) since when these posts are 
lying vclr::ant; and 

(c) by what time the same are pro-
posed to be filled by suitable persons? 

·THE DEPUTY-MINISTER IN THE 
MINISTRY OF RAlLWAYS AND IN 
THE DEPARTMENT OF PARLIAMEN-
TARY AFF AIRS (SHRI MALLIKAR-
JUN): (a) Two posts of Carriage and 
Wagon Inspectors in the scale of Rs. 
840-1040 (RS) of S.E. Railway have been 
pin-pointed at Tata and Bondamun-
da. ~  posts have since been filled 
in. 

(b) and (c). Do not arise. 
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Declaration Of National Highways in 
Mabarashtra 

9~1  SHRI V.N. GADGIL: Will the 
MinIster of SHIPPING AND TRANS-
PORT be pleased to state : 

(a) whether Pande Committee had 
suggested any guidelines fOr declara-
tIon of State Highways as National 
Highways. 

(b) \\hether the Government of 
Maharashtra have proposed 12 routes 
having total length of about 3561 kIns. 
Lor upgrddmg ~ National Highways; 
and 

(c) if so, how many of them Govern .. 
ment propose to upgrade on National 
Highways? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SHIPPING AND· 
TltANSPORT (SHRI BUTA SINGH): 
(a) Yes. Sir, Apart from the existing 
crIteria, Lhe Pande Comittee have sug-
gested that substantial reduction in . 
travel, time and distance and develop-
ment of hilly and backward areas 
may also be included in the criteria 
f01' declaring state roads as National 
Highways. 

(b) Yes, Sir . 

(e) Similar proppsals have been recei-
ved frOm other States also and all 
these have to be examined keeping. 
iQ, view the available ~ cri-
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teria laid down for declaring roads 
as ~  ~  and i71:te,. ... se 
priority of individual roads on an 
All-India basis. It is not possible 
at tbis stage to indicate whether any 
particular road or roads would be 
taken over as National Highways. 

Superfast traln between Bhlwani and 
Cbandigarh via BOhtak and Panipat 

7700. SHRI CHIMNJI LAL SHAR-
MA: Will the Minister of RAILWAYS 
be pleased to state: 

(a) whether there is any proposal to 
introduce ~  train between 
Bhiwani and ~  via Rohtak 
And Panipat; and 

(b) when this will be introduced? 

THE DEPUTY-MINISTER IN THE 
MINISTRY OF RAIL w.;.. Y,5 AND IN 
THE DEPARTMENT OF pARLIAMEN-
TAltY AFFAIRS (SHRI MALLlKAR-
JUN): (a) No. 

(b) Does not arise. 

Voaeh1nc Terminal Facilities at Asau-
sol 

7701. SHRI MUKUNDA MANDAL: 
Will the Minister of RAIL WAYS be 
pleased to state: 

(a) the progress so far made by 
"Government for the Coaching Termi-
nal Facilities at Asansol; 

(b) whether it will be included in 
-1982-83 Works Programme; 

(c) if so, the details thereof; and 

(d) U not, the reasons therefori 

THE DEPUTY-MINISTER IN THE 
:MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MQTARY AFFAIRS (SHRI MALLI-
~  (a) A survey is in pro-
gress and the report is expected to be 
;received by August, 1981. 

~  • .f.. 
(b) to (d). The recommendation of 

the 'Vrvey team would be examined 

and if the work is found to be iuatUle4 
on traffic considerat:ons the same wl11 
be included in the Budget for 
1982-83. 

beame frOm Delhi Transport Cor· 
poration Buses during 1980 

7702. SHRI DAYA RAM SHAKYA: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state the 
earnings of the Delhi Transport Cor-
poration during 1980 from their own 
b1lses and from private buses under 
their operation? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI BUTA SINGH): 
The Traffic Earnings from J:? T. C.'s 
own buses and from private 6perators· 
buses under DTC operation amounted 
to Rs. 32.64 crores and Rs. R.B2 crares 
respectively. 

Fixation of Pay of a Railway Emplo-
yee UDder Normal Rates 

7703. SHRIMATI P,RAMILA DANDA-
V ATE: Will the ~  of RAIL-
WAYS be pleased to state: 

(a) whether it is a fact that when a 
railwaY""E!mployee, whether permanent 
or temporary, applies for appointment 
to Railway Service Commission, with 
prior permission, his paY is fixed under 
normal rules and has a continuity of 
service; 

(b) whether it is also a fact that • 
Casual Labourer after completion of 
continuous service of 120 days, is coun-
ted as qualifying service for pensionU"7'. 
benefits if he is absorbed in service •• 
regular Ballway employee; and 

(c) if so, why the same benefits are 
not extended to C.P.C. M.an MazdoGr 
category Of Indian Railways at tbe 
time of their now posts either throuP 
the Railway Service Commission or 
Bome other Railway RecrU1t1Df 
Authority? 



THE DEPUTY· MINISTER XN TBB .. 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) Yes. 

(b) 50 per cent of the service of 
casual labour who have attained 
temporary status, rendered after 
1.1.61, is counted for pensionary bene-
fits if the incombents are absorbed in 
service as regular Railway elllployees. 

(c) RefetE'nce perhaps is regarding 
the casual labour working on projects 
who are granted 1/30th of the scale 
ot pay plus dearness allowance after 
180 days of continuous service. Such 
casual labour are not entitled to 
pe."1.sionary benefits as they are not 
granted temporary status. 

Side-Effect of anorectic drugs 

7704. SHRI S.M. KRISHNA: Will 
the Minister of HEALTH AND 
F AMIL Y WELFARE be pleaesd to 
state: 

(a) whether Government are aware 
of flourshing market for some weight 
reducing agents technically called 
auorecitc drugs 1.11 the country and 
their adverse side effects; and 

(b) if so, what action Government 
propose to take to control theSe weight 
reducers whlch constitute a public 
health hazard? 

THE MINISTER OF STATE IN 
'THE MINISTRY OF HEALTH AND 
FAMILY WELFARE (SHRI NIHAR 
RAN JAN LASKAR): (a) it is likely 
"that there may be a demand for weight 

~ agents. Anorectic agents are 
substances that supress appetite Or the 
sensation of hunger Anorectic agents 
are not a complete treatment 
fOr obE'sitv; they must be cOillsidered 
only as an adjuvant to other treat-
ments,particularly as an aid to accep-
tance of a reduced, energy intake. 
The common side-effects usually 
reported are nausea, diarrhoea 
headache, dizziness and sedation. Other 
~ -  reported include dry mouth, 
::flatulence, abdominal discomfort, conS-
tipation, fatigue and skin rash .. 
553 LS-a 
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. (b) Anorectic druls should be taken 
under medical supervision. Under the 
Drugs and Consmetics Act and the 
Rules thereunder anorectic drues al'e 
required to be sold only against pres-
cription of a Registered Medical Pra-
ctitioner. The chemists who sell these 
drugs to the consumers arc required 
to record, at the time of supply, parti-
culars such as the serial trlumber of the 
entry, the date of supply, the name 
and address of the prescriber 
the name and address of the patient. 
the name of the dug and the quantit." 
the name of the manufacturer of the 
drug, its batch number and the date 
of expiry of potency if anv. 
the signature Of the qualified person 
by or under whose supervision 
the medicine was supplied, in the pre3-
cription register specially maintained 
for the purpose and the serial numbel' 
of the entry in the register entered ~ 

the prescription. 

Number of Trains running in Bhav .. 
nagar Division of Western Railway 

7705. SHRI MOHAN LAL PAML: 
Will the Minister of RAILWAYS l:e 
pleased to state: 

(a) the number of trainc: running in 
Bhavnagar Division Of Western RaH-
way; 

(b) the number of passengers ~

led in Bhavnag::u' Division of Western 
Railway in the years 1971, 1975 a!1-:i 
1980; 

(c) whether it is a fact that the nmu-
her of passengers reduce year by year; 
and 

(d) if so, the rE'asons tht:'refor? 

THE DEPUTY-MINISTER IN THE 
MINISTRY OF RALlWAYS AND IN 
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAH-
JUN) : (a) On Bhavnagar Division, a 
total of 92 trains are scheduled to run, 
including 10 Mail/Express, 48 Passen-
,er and 34 Mixed trains. 



~ '!.he number of passetlPr8 orill-
DaUng cn Bta'\-nagat Division in 19'71-
72 was 21.'1 millions, while in 1975-78 
and in 1980-81, it was 17.3 and 17.7 
millions respectively; 

(C) Only in 1975.76 in comparision 
with 1971-72. 

.(d) Due to disruption of train ser-
vices on Jetalsar ... Porhandar section, 
continued drought in 1974-75 and 
cyclonic storm affecting forth of 
Saurashtra in 1975-76; etc. 

New Scheme to Provide MedIcal 
FaeiHtles iD Bora! Areas of West 

Beal'al 

7706. :$HRI DAULAT SINH JADE-
lJ\: Will the l\4inisterof HEALTH AND 
F AMIL Y WELFARE be pleased to 
state: 

(a) whether Government are aware 
that the Government of West Bengal 
bas formulated and launched a new 

~ to provide medical facilities 
in rutal areas of their state; 

(b) if so, the details or the scheme 
la.mched; and 

(c) whether Government propose to 
introduce that scheme throughout the 
country for the benefit oJ: rural popula-
tion of the country? 

THE MINISTER IN THE MINISTRY 
OF HEALTH AND FAMILY WELFARE 
(SHRI NIJIAR RANJAN LASKAR): 
(a) No. 

(b) and (c). Do not arise. 

Techno-Economic Survey for Coach-
~ Terminal Facilities at AsaIlaol 

7767. SImI MOHAMMED ISMAIL: 
Will the Minister of RAlLWAYS be 
pleased to &tate: 

(a) whether Government-are 
aware that after repeated represen-
tations the Ministry of Railways 
£anctloned Teclmo-Economic Survey 
fOr the Coaching Termil'Jal FacUities 
Bt Asansolj 

(b) if so, whether the survey team 
has submitted ds report in this re-
gard; and 

(t) if not, the ~ fot. the 
delay?' 

THE DEPUTV MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
~  ~  OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) The survey proposed 
by Eastern Railway has been inclu-
ded in the Budget for 1980-81. 

(b) The survey is in progress and 
report in expected to be received by 
August, 1981. 

(c) Does not a:rise. 
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Construction of BookiDI' Otftce of 
Amritsar RaIlway station 

7709. SHRI R. L. BHATIA: Will 
the Minister of RAILWAYS be plea .. 
sed to state: 

(a) whether the work on constt.'ue-
tion of a Booking Office, a waitJnl 
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hall and extension of the overbridge 
on the Gol Ba,h side of the Railway 
Station, Amritsar, has be.. consic1er· 
ably delayed; 

(b) if so, the reasons th.erefor; 
and 

(c) the steps being taken by the 
Railway Administration to complete 
it and the target date, if any, set 
down in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALL!-
KARJUN): (a) to (c). There has 
been some delay in completing the 
works b question mainly dUe to 
shortage of cement and steel. How-
ever, efforts are being made to com· 
plete the work by the end Of June, 
1982, 

NOll-Payment of Conveyance Allow-
ance to C.G.B.S. Doctors 

7710. SHRI SATISH PRASAD 
SINGH: Will the Minister of 
HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether it is a fact that Doc-
tors in the C.G.H.S. haVe not been 
paid their monthly I conveyance 
allowance for the last one year; and 

(b) if so, the reasons therefor and 
the stePs taken for payment? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH AND 
FAMILY WELFARE (SHRI NIHAR 
RANJAN LASKAR): (a) No, 

(b) Does not arise. 

LIte of st.m Locos 

7'111. SHRI HANNAN MQLLAH: 
Will the Mitnister ot RAILWAYS be 
pleased to state: 

(a) whether there is any limit of 
working years for steam locos, diesel 
and electric locos; 

(b) what is the total number of 
J.qcos diesel and electric ~  new 
working; 

(c) how many of these locos die-
sel and electric engines have crossed 
their prescribed life; and 

(d) whether the accide.."lts can 
occur if these engines are used after 
their prescribed. life? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) There is no age limit 
as such upto which locomotives caD 
work. However, for the purpose of 
planning replacement requirements, 
normal life of various classes of 
assets have been prescribed. Accord-
ingly, the life of a ~  locomotive 
is 40 years, diesel locomotive 36 and 
electric locomotive 35. 

(b) The total number of locomo-
tives as Q..."'l 1-3.81 is as under: 

Diesel locomotives 

Electric locomotives 

2410 

1027 

(c) While there are no averaged 
diesel locos, 19 D. C. electric locomo-
tives are averaged. 

(d) No. Locomotives are continued 
'1n service only it they are considered 
fit in all respects. 
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Railway Book-Stalls to Big Contrac. 
tors 

7713. SHRIMATI GEETA MU .. 
KHERJEE: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether it is a fact that the 
sole rights to conduct business of 
Book-stalls are specially provided 
only to big contractors on the passen-
ger platforms constructed before 
December, 1975; 

(b) if so, the reasons therefor; 

(C) whether it is a fact that the 
same sole rights are provided on 

vacant/newly constructed/ added/ con-
veTted from goods to passenger plat-
forms after January 1976 and wait-
ing halls aond entire' Railway Premi-
ses also; 

(d) whether it is a fact that at pre-
sent two big contractors are holding 
unlimited book-stalls contracts on 
every big or medium station; 

(e) whether it is a fact that his 
Governmen't have decided to provide 
to the unemployed gradua tes and 
other small book-stall contractors only 
five book-stall and sole rights also not 
to be given to them; and 

(f) if so, the reaSClk'"lS therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI· 
KARJUN): (a) to (c). Sole rights of 
all book-stall contractors, whether big 
or small. are being gradually aboli-
shed, Even in the caSe of Mis A.H. 
Wheeler and Co. and M/s Gulab 
Singh and Sons, the sole rights al-
though not abolished altogether, have 
been curtailed to the effect that: 

1. Railways can allot L00k-stalls 
to the eligible categories even at 
the stations falling within their 
earlier sole rIght jurisdiction, pro-
vided no book-stall had been opened 
by them. 

2. Railways can also allot book-
stalls to the ehgiole categories on 
new platforms constructed/ added 
and on platforms converted from 
goods to passenger on Or after 
1-1-1976 of the statioos, even 
where these contractors are hold-
ing book-stalls; and 

3. Railways can allot book-stalls 
to philanthropic non-profiterring 
arganisatioIlS like Sarva Seva 
Sangh ~  Geeta Press etc., 
even on the platforms where the 
afore-said two cOilltractors are 
holding book-stalls. 

Cd) No. 
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(e) and (f). No ceilioe limit in 
holdings of bookstalls has been fixed. 
However, the extant pollcy is that 
for allotting additional bookstalls to 
the contractors already holding five 
or more bookstalls, excepting coope-
ratIves/ Associations of unemployed 
graduates and cooperatives of actual 
worgers/vendors of the bookstalls, 
prior permission from the Ministry 
of Railways is required to be obtain-
ed by the zonal railways. 

Fresh sole rights are not being 
granted to any contractor to avoid 
concentration of bookstalls with few 
individuals. 
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Frequency of Suburban Trains Bet-
ween V1rar and Churcbgate in 

Bombay 

7716. SHRI GEORGE FERNAN-
DES: Will the Minister of RAIL-
WAYS be pleased to state: 

(a) the present frequency of subur-
ban trains ~  Virar and 
Churchgate in Bombay; 

(b) whether there have heen rep-
resentations from the people of Virar 
and nearby localities for an increase 
in the frequency; 

(c) if so, the reasons for not con-
ceding the demands; 

(d) whether it is a fact that the 
increase in the number of EMU unit 
is inadequate to meet the growing 
needs Or suburban traffic; and 

(e) if so, what steps are being taken 
to meet the situation? 

THE DEPUTY MINISTER IN THE 
-MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-

MENTARY AFFAIRS (SHItI :MA.UJ .. 
~  (a) The present frequen-

cy of suburban trains to and from... 
Virar is 21 minutes during peak 
hours. However, the frequency of 
suburban trains at Churcbgate tiur-
ing peak hours for clifferent stations 
is 2 minutes and 20 seconds. 

(b) Yes. 

(c) to (e). Efforts are being made 
to augment suburban services at all 
metropolitan centres within the over-
all resources available. Physical 
availability Of EMUs is also a cons-
traint in it,..,creasing services. Addi-
tional production is being optimised 
in consultation with public sector 
units involved, particularly BHEL, 
and some jmports of electrical equip-
ment have also been undertakem. for 
Bombay area. 
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'GancmeD in Cbakradharpur Dlvisloa 

'·118. SHaI R. P. SARANGI: Witt 
the ~  of RAIL WAYS be plea'" 
sed to state: 

(a) how many gangmen are work." 
ing in Chakradharpur Division 
(South Easten'1 Railway) who after 
serving for more than three years 
have not yet been made permanent; 

(b) whether there is any ~ 

tion in Railways that after comple-
tion of three years regular service, 
the staff will be made permanent; 

(c) if so, the reasons why it is not 
beitng implemented in ChakradhaL'-
pur Division; and 

(d) whether these employees are 
enjoying Railway pass, PTOs, Prod-
dent Fund and Med:cal aid etc.? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
NARJUN): (a) There are 2350 1 ~

men working on Permanent Way in 
Chakradharpur Divisio.'l (S. E. Rail. 
way) who have been in service for 
mOre than three years. 

(b) and (c). Confirmation or staff 
depends upon availability of perma-
nent vacancies to confirm the staff 
against the same. However, in case 
of Workshop Artisan staff, they are 
treated as cQnfirmed on completion 
of three years continuous service. 

I.d) All employees appointed 
aga ..... regular vacancies, as distinct 
from casual labour, are entitled to 
~  q.enefits of Passes, P.T.Os, Pro-
",dent Fund, MediCfl aid etc. Even 
casual labour in open line becOtlle 
entitled to these benefits after 120 
days Of continuous service. 
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Agitation by Medi('os and Meeting of 
Health Minister's of states 

7720. SHRI B. V. DESAI: Will the 
:Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether agitation started by 
the medicos and medical students is 
spreading all over India; 

(b) if so, whether ~  
propose to call a meeting Of the 
State Health Ministers to discuse the 
unrest among the doctors in the 
country; 

(c) whether many State Govern-
ments have also agreed for thi. 
meeting; 

(d) when this meeting is likely to-
be held; and 

(e) what are the subjects to be 
discussed? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH AND 
FAMILY WELFARE (SHRI NlliAR 
RANJAN LASKAR): (a) Agitations 
regardirng specific issues have been 
launched by doctors and medical 
students in some States. It is not 
correct that such local agitations are 
assuming an all India character. 

(b) No such proposal is under 
consideration at present. 

(c) to (e). Do not arise. 

Railway sports Coutrol Board 

7721. SHRI NARAYAN CHOUBEY: 
Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether it is a fact that the 
Railways Sports Control Board do 
not recognise (i) Yoga, (ii) Body 
building on their subjects; 

(b) whether Yoga and body build-
ing are not very popular amongst 
the young people; 

(c) whether it is a fact that many 
States recognise these two items as 
sports subjects; and 

(d) whether Government propose 
to include (i) Yoga. (ii) Body build-
ing as subjects Of the Railway 
Sports Control Board? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) The Railway Sports 
Control Board consider sports acti-
vities in the Railways as are reco,-
nised by the All India Council of 
Sports and the Union Ministry of 
EducatiOfll. Yoga not being reeog-
n1Bed aa SPorts activity by the AD . 
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India Council of sports, the Rallw!lY 
Sports Control Board have not 1~
eluded it in Railways' sports actIvI-
ties However Body Building is 
a ~  event for the Railway 
Sports Control Boara, which in;ei-
dentally is a member of the IndIan 
Body Building Federation (IBBF). 

(b) In the absence Of any relevant 
data, it is difficult to determine the 
extent of popularity. 

(c) This information is not avai-
lable with the Railway Sports Cont-
rol Board. 

(d) So far as the Railways are 
cOI."lcerned, there is no proposal to 
include Yoga for reasons explained 
in answer to Question (a) Body 
building is already a recognised 
event. 

Introduction Of Additional 'fraiDs 
Between KarimganJ Silchar and 

Dharangaon 

7722. SHRI AJOY BISWAS: Will 
the Minister Of RAIL WAYS be plea-
sed to state: 

(a) whether it is a fact that there 
is a heavy rush of passengers bet-
ween Karimganj-Silchar and Dhar-
angaon for which passengers are 
forced to travel on roof tops of 
coaches with risk to their lives; 

(b) if so, whether Government 
propose to h..1troduce additional trains 
between Kan'llganj, Sllchar and 
Dharangaon; ond 

(c) if not, the reasons thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI. 
KARJUN): (a) No. 

(b) Does not arise. 

(c) EXisting train services running 
on ~  (not 
Dharangaon) and Karimganj-Silchar 
sections cater adequately to the 
needs Of traffic offering on these 
sections. 
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Shortage of Medicines in lIospitals 
and C.G.B.S. Dispensaries 

7724. SHRIMATI MOHSINA KID-
WAI· Will the Minister of HEALTH 
ANn· FAMILY WELFARE be pleased 
to state; 

(a) whether ~  atten-
tion has been drawn to the press re-
ports that there IS an acute shortage 
of medicines in Delhi hospitals and 
also to the fact that in place of 
medicines prescribed by the doctors 
in the dispensaries, the patients are 
often compelled to accept petty sub-
stitute drugs at the windows even 
in C. G. H. S. dispensaries; 

(b) if so, Government's reaction 
thereto? 

(e) whether some complaints have 
been received in this regard; and 

(d) it so, the steps being taken so. 
that the mediclnea prescribed are 
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'tf)rovided to the patients and "'also that 
:the stores are checked time to time 
~  liypply of genuine drugs only? 

THZ MINISTER OF STATE IN 
"THE MJNIS'rRY OF fHEALTH AND 
. FAMILY WELFA"RE <SHRI NIHAR 
RANJAN LASKAR): (a) to (d). 
There is no acute shortage of nledi-
., cines in Delhi Hospitals. Generic 
substitute drugs of equal therapeu-
-tic value in place or brand-name 
drugs are supplied in the C.G.H.S. 
Dispensaries. Adequate measures to 
ensure supply of genuine drugs are 
. taken. 

. Over-bridges at Railway StatioDS 

7725. DR. KRUPASINDHU BHOI: 
-Will the Minister of RAILWAYS be 
: pleased to state: 

(a) the number of railway over-
. bridges proposed to be l'onstructed 
at various Railway stations in the 

~ Chakradharpur and Waltair Divi-
sions of South Eastern Railways du"'-
ing the next two years and the de-
tails thereof; 

(b) whether Government propose 
to construct an over-bridge at Sam-
balpur for which a proposal has al-
ready been received in his Ministry; 
and 

(c) if not, the reasons thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND 
IN THE DEPARTMENT OF PARLI-
AMENTARY AFFAIRS (SHRI 
MALLIKARJUN): (a) and (b). Con-
struction of road over-bridges in re-
placement of existing level crossings 
at Bolnngir and Bargarh Road in 
Chakradharpur Division and Srikaku-
lam Road in Waltair Division is in 
progress. Proposals fOr construction 
of road over-brIdges at Chakradhar-
pur Chaibasa, Kandra and Sambalpur 
in Chakradharpur Division 'lnd Raya-
gada in Waltair Division are under 
the examinatiCftl. of thf! Railway and 
.the State Governlt1ertt. These pro-

posals wIll be irtc!iuded in the Rail-
waYs Works Progress Programme as 
and when detailed designs, drawinp, 
estimates ana terms and conditions of 
sharing of cost are finahsed and 
mutually accepted by ~ Railway 
and the State Government . 

(c) Does not arise. 

Conversion of Mau-Shahganj Lble 

7726. St'SRI BAPU!HEB P ARULE-
KAR: Will the Minister of RAIL-
WAYS be pleased to state: 

(a) whether the proposal to convert 
Mau to Shahganj metre gauge rDil-
way l.ine to broad gauge railway line 
has been sanctioned; 

. (b) if so, the date ~  the proposal 
was sanctioned and estimated cost 
thereof; 

(c) whether the attention of Gov-
ernment has been drawn to the news 
item published in Indian E:xpress 
(Boplbay EdItion) dated 13th March 
1981 under the heading "Two faces of 
Kedar Pandey'; and 

(d) the reaction of 
thereto; 

Government 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) No proposal to convert 
Mau to Shahganj has been sanction-
ed. 

(b) to (d). A story on the Gat.·ge 
ConversiOn Project of this railway 
line has appeared in the Newspaper. 

Inland Waterways Scheme Submitted 
by Kerala 

7728. SHRI M. M. LA W ARANCE: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state: 

(a) whether the' Government at 
Kerala have submitted a scheme to 
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develop Inland WaterwayS" "from 
Poovar in Trtvancirum Distrlct to Hox-
drug in Cannanore District; and 

(b) if so, the aetion taken by Gov-
ernment thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI BUTA SINGH): 
(a) and (b). No scheme fOr develop-
ment ot 'inland waterway from Poo-
var in Trivandrum District to jSox-
durg in Cannanore District, which is 
known as West Coast Canal, has been 
.submitted by the Government of 
Kerala. However, developlnent of 
stretches of this canal such as Mtlhe-
Badagara- Nendakara- Charizekhal, 
vandrum Shertalay have been san-
ctioned as Centrally Sponsored Sche-
mes in the past plan periods. A 
scheme for improvement of the can-
al between Quilon and Cochin was 
received from the Government of 
Kerala for being included in the Sixth 
Plan as a Centrally Sponsored Scheme 
It has, however not 'been possible to 
include this scheme due to reduced 
proV'ision allocated for I.W.T. 

Talks held with West German Leaders 
About North South Dialogue 

7729. ~  MADHA VRAO SCIN-
DIA: Will the ~  of EXTER-
NAL AFFAIRS be pleased to state: 

(a) whether during the !'ecent visit 
of the Deputy Prime Minister and 
Foreign Minister of West Germany, 
the question of pursuing the Mexican 
summit proposal for a fresh initiative 
on the North-South dialogue \\Tas 
discussed; 

(b) if so, the outcome thereof; and 

(c) the latest prospects for the 
North-South Summit? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO): (a) to: (c). The Deputy Prime 
_!'lister and Pbrelgn Minister of the 

Federal Republic of Germany had 
accompanied the President of the 
Federal Republic of Germany at the 
time Of the latter's State visit of India 
from 4 to 9th March, 1981. The sub-
ject of North-South dialogue and the 
need for breaking the current impas-
See and fOr this purpose the undertak-
ing of fresh initiative figured during 
d.lscussions with him. There was 
also an exchange of views on the pro-
posal far convening an International 
Meeting on Cooperation and Develop-
ment at the level of Heads of States I 
Governments known as the Restricted 
Mexico Summit. This questIon was 
also discussed during the second Vien-
na Consultations on the subject on 
13th March 1981. The Foreign Minis. 
ters of India and of F.R.G. had parti-
cipated In these consultations together 
with other 9 Foreign Ministers, As 
a result of these consultations, it has 
roeen decided to hold the Summit meet-
ing on October 22 and 23, 1981 prece-
ded by a preparatory meeting of the 
Foreign Ministers of the participating 
countries In August 1981 in Mexico 

Areas without voluntary!Go,"emment 
Organisation lOr Treatment 01 Lepers 

7730. SHRI BALASAHEB VIKHE 
PATIL: Win the Minister of TIE ... I\LTH 
AND FAMILY WELFARE be pleased 
to state: 

(a) whether Government have iden_ 
tlfled areasjreglOns where there are 
no voluntary or Government Organi-
satIons to ~  treatment to lepers; 
and 

(b) 'if so, the details thereof? 

THE MINISTER OF STATE IN 
'.QHE MINISTRY OF HEALTH AND 
FAMILY WELFARE (SHRI NIl-JAR 
RANJAN LASKAR): (a) Yes. 

(b) A statement indicatiE.lJhe popw-
lation likely to ba covered in the en-
demic areas in each State during the 
Sixth Five Year Plan period is attac-
hea.-
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Stat.meat 

Slalnnent showing End,mit: Population, PoPulation Lo"md _ ~ 
Uncot/W.d Population. 

SI. Name of the Endemic Population Total population Balance endemic 
No. State/U.Ts. (In lacs) covered upto 1981 population to be 

(in lacs) covered during 
I98I--xg85 
(In laCS) 

2 3 4 5 6 7 8 

R U R U R U 

I Andhra Pradesh 351 .0 84. 0 361 '5 34. 0 50;'&-

2 Arunnl • al Pradesh 2·7 0.1 1.5 1.2 0.1 

3 Assam 60.0 5. 0 45·5 4·5 14.5 0.5 

4- Bihar 507.2 56.3 341.5 10.0 185.7 46.5 

5 Gujarat 96.8 30.6 IO.!.1j 10.0 20.6 

6 Harayana 5.0 1.0 0·5 0·5 4·5 o. :) 

7 Himachal Pradesh 26.6 1.6 14·5 0·5 14· I lot 

8 Jammu & Kashmir 12.0 1.0 10,0 J .0 2.0 

9 Karnataka 171,3 42 .0 212.5 20.4- 21.9 

10 Kerala 100.0 23·0 i9.5 5.0 2 '.5 18.0 

II Madhya Pradesh 16g.5 29.2 110.0 11.0 59·5 18.2-

12 Maharashtra 328 7 144·3 30 7.0 27·5 21.7 118. H 

13 Manipur 9·3 1.4 8.5 0·5 0.8 0·9 

14- Megllalaya 6.0 o. I 5.0 0·5 J .0 0.3 

15 Nagaland. 4·7 0·5 4·7 0.5 

16 Orissa 147. 0 13.0 169.5 2·5 10.5 

17 Punjab 3·7 2.0 5. 0 3·7 

18 Rajasthan 12.0 2.0 15. 0 2.0 

19 Sikkim r .0 1·45 . 

20 Tamil Nadu 287.3 124.6 272 •0 24. 0 15. 0 100.6 

21 Tripura 13-5 1.5 5·0 1.0 8.5 0·5 

22 U tiar Pradesh 346 . R 35.' 296.5 25. 0 50 .3 10., 

23 West Bengal 333·4 109., 292 .5 25·4 41').9 84.3 
Union T mitories 

G4 A & N Islands 0·9 0.3 0.9 0·3 

a5 Chandigarh 
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-..-......-...-........ ----_ ....... -------------- ----
2 3 4 

--------
sa6 D & N Haveli. o. I 

'J7 Delhi 1.3 

28 Goa Daman & Diu 6.3 2·3 

29 Lakshadweep 0.3 

go Mizoram 0.3 o. I 

31 Pundicherry 2., 2.0 

-----
India 3008. I 717.0 

Maintenance, upkeep and Cleanliness 
of Railway Trains 

7731. SHRI KRISHAN KUMAR 
GOYAL: Will the MinistE'r of RAIL-
WAYS be pleased to state: 

(a) whether it is a fact that main-
tenance, upkeep and cleanliness on 
railway trains is not satisfactory and 
inspection reports haVe revealed steep 
deterioration in this regard; 

(b) whether it is a fact that almost 
all trains have unclean kitchens with 
dirty walls, semi washed utE'nsils, 
dirty dusters and passenger coaches 
with defiled and unpleasant interior; 

(c) whether Government propose 
to streamline the system of inspection 
of trains on aspects like kitchen 
sanitation and passenger convenience 
to ensure healthy, clean and p] casant 
surroudings in and outside the rail-
way trains; and 

(d) if so, the details thereof? 

THE DEPUTY MINIS'rER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAm.8 (SHRI MALLI-
KAlUUN): (a) and (b). No. 

(c) There is already a well laid 
down system of inspections. 

5 6 7 8 

----------------------......... -
0.1 

0·5 0·5 

6.3 1.0 1.3 

0·3 

2·5 0·4 

':1.·7 1.0 1.0 

----------------
2669.1 214·.0 4-16.6 506.6 

(d) Periodical and surprise check.:; 
are carriE'd out at originating and en-
route statwns by ofhcers and inspec-
tors of Mechanical trains have 
partments. Important trains have 
been allotted to individual officers for 
keeping a speCIal and personallsed 
watch 011 the uplteep and .nain!cnance 
Of trains. Special drives are perio-
diCally ulstituted to achieve reason-
able standards of cleanliness and 
maintenance at statIons and 1n trains. 

Leprosy Patient" in Orissa. 

7732. SHRI CHI:\T A:\!ANI JENA: 
Will the Minister of HEALTH AND 
FAMIL Y WELFAnE be pleased to 
state: 

(::1) whctho::r the number of leprosy 
patients in ~  State is more than 
3 iakhs; 

(b) if so, wh, ther the Hind Kustha 
Nlvaran Singh of Orissa State Branch 
has prepared a project report namjng 
as Halibari Health Project with an 
estimated cost of about Rs. 10 lakh&; 

(c) if so, whether the Government 
Of Orissa has requested the Centre for 
sanction of required funds to imple-
ment this project for treatment, self 
employment fOr more than 3 1akhs of 
leprosy patients in the State; 
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(d) if so, the decision taken there-
on; and 

(e) whether the Central Govern-
ment propOse to take up' this project 
for execution as a Central sector Pro-
ject? 

THE MINISTER OF STATE IN THEI 
MiINISTRY OF HEALTH AND 
FAMILY WELFARE (SHRI NIHAR 
RANJAN LASKAR): (a) No. The 

estimated number of cases in Orissa 

is approximately 2.37 lakhs, out of 

which 1.41 lakhs have been detected 

. and registered for treatment. This 

numlber excludes 0.38 lakhs persons, 

who have so far been released/dis-

charged as dissease arrested/cured/ 

deceased during the last 5 years. 

(b) and (c). A proposal has been 

received, with the abject of increasing 

the rehabilitation capacity of the pre-

sent Hatibari Health Home from 200 

to 1000 patients and to provide vo-

cational training and employment 

facilities, to be implemented by Hind 

KUbtha Nivaran Sangh at a total esti-

mated cost of Rs. 65.06 initial and 

Rs. 22.24 lakhs recurring per annum. 

(d) and (e) The proposal is under 

consideration. 

Coacb Factory at Khalilabad 

7773. SHRI KRISHNA CHANDRA 

PANDEY: Will the Minister of RAIL-

WAYS be pleased to state: 

(a) whether there is a proposal un-

del' Government's consideration to set 

up 8 Railway Coach Production Unit 

at Khalilabad in uttar Pradesh; and 

(b) if so, when the project is likely 

to be taken up? 

...... 
THE DEPtr.rY MINISTER IN TtHm 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRl MALLI-
KARJUN): (a) The Railways do not 
have any proposal for setting up ot 
a Coach Factory at Khaliabad. How-
ever, a proposal is under considera-
tion for setting up a new Railway-
Coach Production Unit in order to 
meet the increasing demand fOr Rail-
way Coaches. The proposal has been 
forwarded to the Planning Commis-
sion for their clearance of the Project.. 
No decision regarding its location bas 
been taken as yet • 

(b) Does not arise. 
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(3) ~ 11ft ~--~ 18 king on the S\lIIirestioDs reeelved about 
(i) increase in frequency of fi9Dn\60 I 
Up GitanjaH Express; (ii) introduction 
of an Express train between Bombay 
and Pune, (i.Li) introduction of addi-
tional suburban trains between Bom-
bay and kasara and (iv) Dadar main 
line station should serve as a local 
station; and 

~ ~ 1!Iil at,\i1,f"t'I ~ ~  

(4) ~  ~--~ 400 
~ t 

('f) W q;i <€C iii' a6 Sf1.N :;n:ar cfi tt:U 
(T ~ ~ ~~ 4000 OiIfCfd41 ~ 
<ttSi4i'< ~  {T ~ q;l arm ~ 

Railways WorkiD&, on points 2, 6, 11 
aDd 23. 

(b) if not follow up action has Ibeen 
taken so far, lhe difficulties therein 
and the remedies proposed? 

7735. SHRI R. K. MHALGI: Will 
THE DEPUTY MINISTE'R IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRl MALLI-
KARJUN): (a) and (b). A Statement 
is attached. 

the Minister of RAILW A YS !be plea-
sed to state: 

(a) what are the details Of follow 
up actlon by the Central 1~  Ad-
ministration in regard to railwat wor-

StateDleDt 

~  RAISED ACTION TAKEN 

Item 2-Increase in the frequency of The frequency of this train has been increased to 
59 Dn/60 Up Gitanjali Ex- four days in the week. It has not been found 
press. operationally feasible to further incrt"ase the frequency 

of this train by making it a daily service for want 
of requisite coaching stock and locomotives 

Item 6--Introduction of a new Express Due to various constraints, such as, paucity of rolling 
train bC"tween llombay and Pune stock and locomotives, non-availabiltiy of requisite 

line capacity especially on the ghat section wluch 
is workIng almost to a saturation point and lack of 
terminal facilities at both ends, viz. Bombay and 
Pune, it has not been found feasible to introduce an 
additional Express train between these points. 
However, provislon of II double decker coaches on 
g09-glo Sinhagead ~  a couple of years ago 
h.. provided some relief. 

Item II-Introduction of additional 
suburban trains between Bom-
bay and Kasara. 

Item 2!J-Dadar Main line Station 
should serve as a local Station. 

The question of introduction of additional subrW"ban 
trams between Bombay and Kasara will be examined 
alongwith other demands on recdpt of additional 
EMU stock and after meeting the immediate replace-
ment requirements of overageE! stock. The problems 
of EMU subrurban services in Bombay area particu-
larlyon Central Rallway are receiving attention of 
the Railway Ministry. 

The Techno-Economic Survey Team have prepared 
Master Plan (or Dadar RemodeUing. According 
to this survey, a BUill of Rs. 245.00 lakha would be 
required for providing additional terminal faciJities 
at Dadar. Due to paucity of funds, it has not been 
found poasible to tender this work during the current 
fiiiaacjal year • 

..... .., 
" 
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News-item eaptioned 'Bla Baul of 
Drugs' 

7736. SHRI ARIF MQF-i'AMMAD 
~  Will the Minister of HEALTH 
~  FAMlLY WELFARE ~ ~  

to state: 

(a) whether Government's attention 
has ~  drawn to a news item cap-
tio"1ed Big Haul of Drugs' published 
in the Hindu of 20th March, 1981 
about misappropriation of -nedicin=s 
meant for Government and 'E.S.!. Hos-
pitals; and . • 

(b) if so, the details thereof ~~  
the action taken by Government there-
on? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND, 
FAMILY WELFARE (SHRI NIHAR 
RANJAN LASKAR): (a) and (b). The 
information is being collected nnd 
win be laid on the Table. 

Resumption of Hassan Passenger train 

7737. SHUI G. Y. KRISHNAN: Will 
the Minister of RAILWAYS be pleased 
to ~  when the Hassan passenger 
train service is expected to be l'csum-
..ed? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): 01 the 5 p::lirs of Possen,. 
ger trains serving Hassan, 2 pairs viz. 
275/276 Hassan-Sakleshpur Passenger 
and 279,1280 Mysore-Arsikere ~
ger at present stand temporarily can-
celled due to acute shortage of coal. 
285,'286 Mangalore-Bangulore Fast 
Passenger  ha ve since ~  resto-
red. With the improvement in the 
availabilit y of loco coal, the trains 
cancelled on this account will !be pro-
gressively restored. 

at.n ,,"".. .,. ~ -:w 
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", 
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Replacing Present PrOgramme Of Re-
~  by a National Programme 

7739. SHRI JANARDHANA POO-
JARY; Will the Minister of IlEAL'I)H 
AND FAMILY WELFARE be pleased 
to state; 

(a) whether Government a.re con-
sidering a proposal for replacing the 
present programmes of intership 
and residency for medical graduates 
by a national programme; and 

(b) if so, the details in this regard? 



TRE MINISTER OF STATE IN THE 
MINlS'mY OF Hl:AIJrH ANn 
i' A'J/f.I13 WELFARE (smt! NIHAR 
RANJAN LASKAR): (a) No. 

(Ib) Does not arise. 

LOSs SuJfered by 1Ddian8 in Gulf 1-Val' 

7740. SHRI ATAL BIHAR! VAJ-
PAYEE: Will the Minister of EXTER-
NAL AFFAIRS be pleased to itate: 

(a) the loss of life and property 
luft'ered b.v Indians, Indian concerns 
and Indian settlers in Iran and Iraq 
during the Gulf War; and 

(b) the stePs taken to give them 
te1iet and proposals for future? 

THE MINISTER OF 'EXTERNAL 
AFFAIRS (SHRI P. V. NAltASIMHA 
RAO): (a) In All 17 lndians have 
been killed so far during the lra'l'l-
Iraq war and one is reported missing. 
'No. precise assessment of damage to 
property has Leen possible owing to 
continued fighting in the area. 

(b) Ollr Missions in the area have, 
with the help Of local authorities 
arranged fOr iSSue of exit I transit visas 
and on-the-spot issue of travel docu-
ments to Indians who did not possess 
such documents. Food, water and re-
freshments were provided at the bor-
der checkposts with the help of 10('a1 
Indian commWlity and Indian com-
panies. Transport to airports was 
arranged wherever required. Our 
Missions also coordinated and regula-
ted the flow of repatriates across the 
Ibomers to ensure s'mOOth onward 
cleara nce on either scheduled or spe-
cial flights. Credit faeilities were 
arranged through Air India in cases 
where companies faced liquidity pro-
blems. All arrangements were made 
to faeilitate the entry and transpor-
tation of evacuees to airports. The 
Indians ria were la11.ed were aIll em-
1~  'Of private eompanies Ot ~  
~ undertaltiligs. Claims fOr com-

pensation itt th69t! eases ~  bl!en 
preferred Wlder the relevant bMqt l"e-
guJitt,ians by theizo ~  esnplo-
yers and are under consideration by 
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the concerned authorities. The same 
procedure will be followed for com-
pensation for property losses after 
these have been assessed. 

WaJ'ODS with Cement for Kajastltan 
Canal 

7741. SHR! RAJ'ESft KUMAR 
SINGH: Will the Minister of RAIL-
WAYS be pleased to ~ 

(a) whether Government "'ave re-
ceived complaints that Railway wa-
I()ns releasee! for carrying cement and 
coal for Rajasthan Canal Project have 
lJeerr diverted to SGme other places 
during the last one year; 

(b) if so, the numlber of such wagons 
which have bfJel\ diverted; and 

(c) the steps wbich have been taken 
by ~  to meet the demand 
of wagons for carrying matedals for 
Rajasthan Canal Project so that the 
work may go according to the 
schedule? 

THE DEPUTY MINISTER IN THE 
MlNlSTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLl-
KARJUN): (a) No. 

(b) Does not arise. 

(c) Zonal Railways already have 
instcuctions to meet the demands of 
essential materials like cement, coal 
etc., for Rajasthan Canal Project on 
priorjty. 

EXRIl .... Of S_1II'baJl Traiu to ~ 

dwan-Dutw ..... -AsaIlsol Sector 

7742. SHRI KRISHNA CHANDRA 
HALDER: Wnl the Minister-of RAIL--
WAYS bie pleased to state: 

(a) whether Governmeat have re-
ceived rept"eS8ltations for extension 
of suburtban train facilities in Burd-
wan-Durgapur-Asansol section of 
Eastern RaIlWay 1 

(b) if "", the steps .tabn by Gov-
.. nment to meet this long pendIng de-
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mand; and 

(c) the reasons for the inordinate 
delay in meeting this demand? 

TfiE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR.l MALLI-
KARJUN): (a) Yes. 

(b) and (e). It has not been consi-
dered necessary to accede to this de-
mand. 

BaOklq System at Mecheda Station 

'1743. SHRI SATYAGOPAL MIS-
RA: Will the Minister of RAILWAYS 
be pleased to state: 

(a) whether Government are aware 
that the boOking system at the Meche-
da and Panskura stations of Southl 
Eastern Railway is not up to the mark 
and particularly the betel leaves pro-
ducers taCe great trouble to send their 
produce through the Railways in the 
said stations; and 

(Ib) it so, what steps Government 
propose to take to remove ditfculties 
in the existing boking system of the 
Mecheda and Panskura Stations? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) and (b). A loading 
programme has been drawn out by 

the South Eastern Railway for clea-
rance of betel le-af traffic from Mec-
heda and Pan skura stations by diff-
erent trains and this programme nleets 
the needs of traffic o1fering. 

Cooperation from Private Sector to 
Repair Defective WacoDS 

7744. SHRI K. P. SINGH DEO: Will 
the Minister of RAILWAYS be pleas-
~  to state: 

(a) whether it is a fact that due to 
con!traints of augmenting production 
ef W81001 in the country in a massive 
way and in order to meet the crowlDl 

need for carrying more cargo. Govern-
ment have sought the co-operation of 
the private sector to come forward 
and help to repair the defective wa-
gons; 

(Ib) if so, whether the private sec-
tOr has responded favourably; 

(c) whether any plan has been 
made to salvage the defective wagons 
through the private sector's coopera-
tion; and 

(d) it so, the numlber of such wagons 
that will be given during the next 
two years, year-wise? 

THE DEPUTY MINISTER IN 'lJi'E 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARUA-
MENTARY AFFAIRs (SHRI MALLI-
KABJUN): (a) No. Private Sector was 
not cOntacted. 

(b) Does not arise. 

(c) No. 

(d) Does not arise. 

Waron Factories 

7745. SHRI RAJESH PILOT. Will 
the Minister of RAILWAYS be plea-
sed to state: 

(a) the total number of wagon fac-
tories, their capacities and actual out 
puts during the last three years; 

(b) how many Of them remain clo-
sed and for how many days with re-
asons during the above period; 

(c) what steps have been taken to 
increase the production and repair 
of wagons and with what effect dur-
ing the last three months; and 

(d) what steps have been taken to 
produce wagons in small scale indu-
stry? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRt MAl.LI-
KARJUN): 

(a) and (b). A statement is atta.ch-
ed: 
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(c) During the last three nonths of 
1980-81, the production of wagons 
has been as under:-

(Figurt's in tt'rm5 of 4-whee'crs) 

----.---------
Month 

January, 19B I 

February, IgBl 

March, IgBl 

Actual 
Production 

1050 

1157 

l680J 
------------------.--------------

The above figures indicate that the 
production has been gradually picking 
up during the last three months. 

As regards repair of wagons, a note 
is attached as Annexure. 

(d) Manufacture of wagons requires 
heavy financial investment and as 
such wagons cannot be produced ln 
the small scale Industries. 

Statemeat 

(a) It (b) thf' number of wagon building units, their annual installf'd capanty .n\d ac tual 
production achieved during the last 3 years is as follows :- • 

(Figures in tenD, of -~ 1  

------.. -_ ... _ ....... 
Nam(" of the Unit Annual A<.lual l'rodu(.tiurt 

installed 
capac·ty --

1978-79 19?9-80 19 ~  I 

---
Pu6lie SecIOT Units : 

I. Bharat Wagon & Engg. Co. Ltd.1 Muzaffarpur 1000 561 4(12 -t:J8 

2. Bharat Wagon & Engg. Co. Ltd., Mokameeb 1500 4-00 llO!l 31ll·5 

3· Braithwaite, Calcutta 3000 1658 1~ 3(13 

4· Burn/Burnpur :'1911 1554- 1526 I i.'7.5 

5· Burn/Howrah 4-750 )293 94-2 1920 

6. Jessop/Calcutta 3219 7 

Private Sector Umts 

7· CilDco/Bharatp .• 2000 2348 J7'l5 o5.?j 

8. H.G.I/Nangloi ) (,o() 96 12<) I)" 
g. Modern Industrks, Sahibal,ad 21.100 657 50H R'i5 

10. Texmaco. Calcutta 3boo IA67 2777 ~  

.--... --
Total 26,040 JO.436 9·17"J 10,,, !:I 1 

--.... ----
II. Railway Worbhops !lOOO 1586 1654- thro 

----------
Grand Total 28,04-0 12,022 10,827 pz.oh4 

-- -------
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The nalllf':B of the firms which reniained closed together with brief reasORS for closure during 
the last three years are given below :-

Name of the Firms 

.--------
I • MIs. Cimmc(), Bharatpur 

Duration of closure 

• 6-lo-IgSo to 
.8-2-1981 

Brief reasons 

Labour unrest and 
lock-out. 

2. 't\1/s. Hindustan Gent"ral Industries, NangJoi. 15-5-1978 to 
.,8-1978 

lay-off. 

1)0. 8-1-1979 to 
19-3-1979 

Labour strike. 

Do. 10-9-'980 to 
31-3-1981 

Labour strike. 

3· MIs. Bharat Wagon and Lnginecring Co.,. L.td .. -1~ - 9 9 to 
~  9-9-1979 

Lock-out. 

Do. 

Do. 

steps taken to improve repair 01 
WarODS 

Periodical overhaul (POH, of the 
Indian Railways' wagon fleet is under-
taken in repair Workshops. The 
Broad Gauge ~  WhICh accounts 
for 80 per cent of the wagons holding 
has 12 major Workshops fOr this pur-
pose. The following steps have been 
taken in the last 3 months to ~ 

the out-put of these repair Work-
shops. 

(i) For wagons requiring heavy re-
pair due to corrosion and other struc-
tural damage, the workshops have 
created and established separate faci-
lities through revenue estimates in 9 
of the major Workshops. The effect 
of this heavy work being done sepa-
rately has already contributed to 
general condition of wagons improv-
ing and a higher out turn of POH. 

(ii) The major problem faced in 
19'19-80 & 1080-81 was severe electri-
cal power shortage over most of the 
Northem, Eastern and Western regions 
to minimise the effect of such power 
shortages. The a1fected Workshops 
haVe geared up supply of power from 

28-g-1979 to 
29-10-1979 

28-7-1980 to 
25-<)-J <)Uo. 

Lock-out 

Sit in strike. 

the available stand-lby power generat-
ing equipment. Also stand-by addi-
tional equipment has been sanctioned 
for power generators. 

(iil) Another problem facing' the 
Railways' was accumulation of da-
maged and unloadable ~  in 
SOme areas like South-Eastern and 
the Northern Railweys. It has been 
overcome by diverting this stock to 
other Railways' like Western, 
Southern and Central Railways who 
were ill a position to earry out the 
repairs. 

The primary effect of the steps 
take has been an increaSe in out-turn 
from the Railway Workshops. 

Manufaeture of Bamled SwedeDiaC 
Agents 

7746.. SHRI PIUS TIRK.E¥: Will 
the Minister of HEALTH AND FA-
MILY WELFARE be plene'd to 
state: 

(a) whether it is «f1ict t1mt a 
number of small factories in Shah-
dara area of Delhi are converting on 
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a large scale paraphenthadine into 
Dal., a banned sweeflening &Cent; 

(b) whether it is also a fact that 
this banned item is being marked 
under the name of Electroplating 
Powder and IJ-Powder in Wholesale 
mark4tt iQ. DeUUi 4\Dd 

(c) if so, the action which Govern-
ment have taken i..l the matter and 
if ~  the reasons therefor! 

THE MINISn=R OF S';l'J\TE ~ 
THE MINISTRY OF HEALTH AND 
FAMILY WELFARE (8HRI NiHAR 
RANJAN LASKAR): (a) to (c). The 
required information is being collec-
ted ancl ~  be laid on the 'table of 
the Sabha. 

~ wrwfP' n..r ., .ql '" 
;nr .writ q'( 'If n;n 

7747. .,.. "(I1W ..... : 

lit" ~ ..... ""' 'I1flnrr : 
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~  iti ~ ~ ifil 'icr. t 
~ ont:M'; \ill ~ ~  G" < 
cri' ~  ~ ~ I 

(V) -iI'« vi\ 1fr<:t it: ~~ \if) 
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Amount Earmarked tor Roads in Goa 

7748. SHRl EDUARDO FALEIRO: 
Win the Minister of SHIPPING AND 
TRANSPORT be pleased to state: 

(a) the totill allotment tor the 
Union Territory of Goa, Dam8!ll and 
Diu for the Sixth Plan; 

(b) the amount earmarked for 
roads in Goa out of the total out-
lay; and 

(c) what special measures are 
proposed for the speedy development 
Of road communication in the terri-
tory to link up the remote areas? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SHIPPING 
AND TRANSPORT (SHRI BUTA 
SINGH): (a) and (b), The planning 
Commission have approved an out-
lay of Rs. 192 crores including Rs, 16 
crores for roads and bridges for 
Sixth Plan 1980-85 for GOA, 
DAMAN and DIU. 

(c) It is proposed by the GOA 
Government to connect all the 
vUlages havit."lg a population of 100 
.... m.orc- with aU-weather roads sub-
.iact to (lvailability Of funds, 
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il'iTc1l"" 11 0 ~~  tN4 ifi'- ~  ti'c4J .  . 
t triRr 1980-81 rt, ~ -1  it !R'rQif) 
~ 1  em ~ ~ ~  fcti"(f 'iff ~ ~ f 

~  calJed by Indian High 
Commissioner III LOR4on 

7750. SHRI JYOTIRMOY BaSU: 
Will the Minister of EXTERNAL 
AFFAIRS Ibe pleased to state: 

(a) whether very recently leadine 
Indian Organisations in U.K. have 
urged the Prime Minister to take a 
firm stand on the proposed new na-
tionality law and other issues con-
cerning immigration and race rela-
tions during the visit Of the British 
Prime Minister to India; and 

(b) if SO, the reaction of Govern-
ment to the same? 

rmm MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
BAO): (a) An informal meeting of 
the ~  of major Indian 
organisations and sorne prominent 
Indians in the United Kingdom was 
held in the Indian High Commission 
on 29th March, 1981 to have an ex-
change of views on problems of In-
dians relating to immigration, race 
relations, and nationality law. There 
was a general consensus at the nleet-
ing that the strong feelings of the 
Indian community ih Britain on mat-
ters pertaining to nationality law, 
race relations and immigration prob-
lems should be conveyed by the High 
Commission to OUr Prime Minister so 
that the relevant issues can be con-
sidered during the visit of the British 
Prime Minister to India. 

(b) As far as the reaction of the 
Government of India is concerned all 
these matters have been taken up by 
the Government of India with the 

British authorities at various levels. 
As a result of all theSe efforts, the 
British Government have proposed 
four amendments to the proposed Na-
tionality Bill which will mitigate some 
Of the featuras of discrinlination ia 
the tbill. 

Employees of other Communities, 
Seheduled Castes/Scheduled Tribes as 
Chief Clerks hi Southern Railway 

7751. SHRI THAZHAI M. KARU-
NANITHY: Will the Minister of 
RAILWAYS be pleased to state: 

(a) the particulars of employees of 
other communities/Scheduled Castes/ 
Scheduled Tribe who were offered ad-
hoc promotions as Chief Clerks In 
Signal and Telecommunication De-
partment of Southern Railway againa' 
which roster points frOm 1971 on-
words; 

(b) the particulars of Sehedul.ec1 
Caste/Scheduled Tribe employees 
and the dates from which they are 
working as Head Clerke in Signal and 
Telecommunication Department trom 
dJ71 onwardsj and 

(c) the particulars of Scheduled 
Caste/Scheduled Tribes employees 
who were offered ad hOc promotions 
as Chief Clerks in Signal and Tele-
communication Department as per 
Railway Boards letter No. (SCT) ;681 
eM 15/12 of 11th November. 1968 and 
10th December, 1971 from 1971 on-
wards? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) and (e). Particulars 
of employees belonging to other com-
munities Scheduled Castes/Scheduled 
Tribes who were given ad hoc promo-
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tion as Chief Clerks in Signal and 
Telecommuni .. ~ ... Department of 

-----------------
Roster Point Number 

Southern Railway.fl'om 1.71 onwards 
apinst raster points are givC!Jl belCYAo: 

Name 

-----------------_ ..... --_._------------------
(SC) Shri J .A. George (OC) 

2 
" 

3 
" 

4- (ST) 
" 

5 " 
G 

" 
7 " 
8 (SC) 

" 
9 " 
10 

J:I 

II 
" 

12 
" 

13 
" 

14 (SC) 
" 

'5 
" 

(b') Particulars of Scheduled Castel 
Scheduled Tribe employees and the 
dates &from which they are working 

(I) Shri P. Ponniah 

(2) 
" 
N.S. Arunachalam 

(3) 
" 
V.M. Krishnan 

(4) u K. llbaUcran 

(5) Mrs. Uma Oanesh 

(6) Shri K. Vilwanathan 

(7) u M. Sunder Rao 

---------

M. ~ (OC) 

N.S. Arunachalam (SC) 

M. Krishnaswamy (Oe) 

M. Krishnas.wamy (00) 

T.Y. Narayana (ST) 

M. Krishnaswamy (OC) 

N.S. Arunaehalam (SC) 

~  (QC) 

N.R. Ramarao (OC) 

V.M. KrishQan (SC) 

V. Chakrapani (OC) 

N.S. Arunachalam (SC) 

Mohd. Abdul Kareem (OC) 

V. ~  (O-C) 

as Head Clerks in Signal and Te!e-
communication Department from 19'1 
onwards are given below:-

(S.C) from 31-3.1974 

(SC) from 18"9-19' .... 

(SC) from ~4 .. I-1977 

(SC) from 30-3-1977 

(SC) from 1".9-'976 

(SC) from ~ -2-I 979 

(ST) uom 5-10-1979 
-------.. -- --------

Payment Of ~ Allowance 

7752. SHRI A. X. ROY: Will the 
Ministe,r of BAlL WAYS be pleased 
to ~ ~  

~ ~  ~~ . Railway Board 
has 185111'(1 an or!er to pay Travelling 

Allowance .aloag with salary of the 
railway staff; 

(b) if so, whether tbis order has 
been implemented in Eastern Rall-
ways, South E¥tern Railway and 
other Zona! RailW8¥6; 

(c) if not, the reasons therefor? 



Written Answers CHAITRA 26, 1903 (SAKA) Written Answer. It4-

THE DEPUTY MINISTER IN 
THE MINISTRY OF RAILWAYS 
AND IN THE DEPARTMENT OF 
PAllLIAMENTARY AFFAlfl$ (SHRI 
MALLIKARJUN): (a) and (b). No 
OI"<ier, as such was issued by the 
Railway Board t() pay TraveUing 
Allowance alonawith the salary 
of railway staff. However, the 
Board had issued instructions in 
1161 to the variou-s Railways that 
arrangements should be made on 
each Railway fOr paying the Travell-
ing A11owanc.e far a month by the 
end or the second f-ollowmg month 
at the latest. Despite these instruc-
tions it was noted that complaints 
about the delay in payment of Tra-
velling Allowance were persisting 
and the Board. after considering 
various alternative methods to be 
adopted tor prompt payment of ~  

~ 1  Allowance, ~  ~  the 
Railways tQ c.on$iclf:(r ~  of 
'l'ravelling Allowance/Daily Allow-
not :r.eceiving their Travelling ~ -

ance in the regular monthly ~  for 
-salary and allowances of second 101-
lowhlg month Which woU14 obviate 
multiple visits Of pay der):s and 
minimise the chances of employees 
not receiving their Travelling Allow .. 
ance due to their not being available 
when pay clerks come to make pay-
ments of Travelling Allowance at 
the outstations. The discretion to 
adopt the suggested procedure was, 
however, left with the General Ma-
nagers. Gen&ally, the Suggestion 
made by the Board for payment of 
Travelling Allowance alongwith the 
salary of the second following month 
has been adopted by most of the 
Railways including South Eastern 
llallway. On Eastern Railway, 
l'lowever, this procedure has been 
.adopted only for some of thE:' staff. 
'l'be remaining staff continue to get 
the p$Ytnent 01 Travelling Allowance 
jn the following month and not along-
with the salary/wages -of the second 
following month. 

(c) Eastern B.ailwal' who ba.ve not 
adQpte.d tbe Plocedute fully have 
.ensured .that with tile existing ma .. 
chinery they are able to make pa,-

malt of Travelling Allowance ~ .. e 
promptly, with sreater measure of 
satisfaction to the staff. 

Seaiority of rra.iD Examiners on 
Zonal Basi. .. 

7753. SHRI SURAJ BHAN: Will 
the Minister o'! RAILW A YB be plea-
~  to state: 

(a) whethc.r it is a fact that In 
SOmEt Zonal Railways, the senio.rity 
c.t train examiners for promotion to 
grade as. ~  (nB) is ~ 00 
Zonal basis and in some on Divisiona' 
seniority basis; and 

(b) the names of the railways on 
which the seniority is f\x.ed on Divi-
sional seniority basis; 

TllE D:V:PUTY MINISTER ~ 

THE MINISTRY OF RAlLWAYS AND 
~ TBIJ ~~ ~ ~4

MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) and--(b). Informstion 
is being collected and will be laid on 
th.e Table of the Sabha. 

4 ~  ~ fW( Cft.(f 

~ m- qftcm ~~ ~ 

~ 1  Ji\ W'1i ~ 11¥ : 

( .. ) if..(f ~~ ~  ~ 'f'"ood'lTcr 
Gr:rzr ~  ~ ~  it ft .. ~ ~~  

~ iflr( ~ - ~  • ~ ~ ~  ~ ~4  ~ 

~ ~  ~ 9~ ~  - -~  m( 
(V) ~ 11  ~  ~  ~  Q,"oti 

1~1 ~ ~ ~ ~  it; ~ -1 1 ~ ~  ~ 

~~ ef..;r ~ ~  ~ ~ m< \(G( (tel\' 
~  it ~ ~~ - ~ ctr"'r ~  ~  

~  ;j"';i ~ I 

~ ~ ~ ~ IiemarIr 
if ~ ~~  . 
(ifi) ~  ~  ~~ ~~ ct11 ~  - ~ 

~ ~~ ~ 1  -~ q'( ~ ~ ~ t 
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Co wo ,,"0 81nttlIllil8,,,ql '1ST 

m 91fq' 

7 75 5. ...,. fif(I'f rq : af!fT 
~ 'lilt ~ ~ tjil 

If( aRl"l" .".) ,,-trT ~  ~ : 

~  ~~  ~ ~  ~  if. 

,8 ~ ~~  ~  -~ 1 mer: 

1 1 ~ ~ 1 ~ ~ 'f1i ~ 1 ~ mIT ~ 

7 ~ ~  ct:f ~  1 ~  ~~  fifi 

-rrif:q"if1141 ~  l:Tfir41 ~  itl ~  ~~ 

~ ~  ~  

(,,) ~  i{f, (1'") ~  a\'qtH{1q1 it. 

;mr ~  ~ ~  qt{ ~  \GI'r't II\"{ 
Rc1T ~  t; ~ 

('1') ~~ Clrrq ~1 1  iii) ita 0 ~ 0 

fElT 0 ~  it, ~~ ~~~ if ~ 1  
" 

1Ir,(;' iff f\"l1:t ~ ~  ~ \;(T 1"( W ? 

,."'" ~ .m:.m: ~ 1iwtwQ' 
~  """ (-t. ~ ~~  : 

(ati) ~  +1111 W if, a'l'T qT -rll ~ 

~  it ~  it. "'rf!T6' ~ ~~ 
.;a 

ctn: ~  tI''t t ( 

(_) CiTlf if. ~ ~~ frr.iT-

~  ~ - ~~ ~~ it ~ ~ ~ 

~~  

1. ~  ~~ 

2. ~  ~-  

3. ~ ~  

5. 1 ~  

(tT) 1.-;:4 Ilr'fif ij "') IIf 1 ~ 

11. etr"tii ~~  f.;iJfi( ~  G ~ 1~ 
srzr)tr ~ ~1 Ifi") ~  ~ '" ~ 
~  (mr I 

Economic burdeD of unec .. omio 
Lines 

7756. SHRI K. MALLANNA: Will 
the Minister of RAILWAYS be plea-
sed to state: 

(a) whE:'ther Government propose 
that the economic burden on Rail-
ways on account of un-economic 
railway lines be passed on to the 
State Governments concerned; and 

(b) if so, the response of state 
Governments in this regard? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF RAILWAYS 
AND IN THE DEPARTMENT OF 
PARLIAMENTARY AFFA,IRS 
(SHR1 MALLIKARJUN): (a) and 
(b). The Railway Convention Com-
mittee recommended in July 1976 
that If uneconomic branch lines 
are to be' continued indefinitely in 
spite of recut::'ing losses and with no 
possibility of their becoming viable, 
tne authoritles which desire these 
lines to be run should share with the 
Railways the unavoidable losses. In 
purSuance of this recommendation, 
tl1e Railways made a critical and ob 
jective review of uneconomic branch 
ImE:S and identified 23 lines as remit-
ing closure. The State Governments 
concerned were approached in June 
1978 for their concurrence to the 
closure of thesE' uneconomic branch 
lines or to agree to re-imburse the 
losses incurred by the Railways in 
keeping them in operation. None "r 
thE. State Governments from wnom 
replies have beE:ll received So far has 
9il'eed either to the closure of the 
lines or to the re-imbursement of 
the losses to Ule Railways. 
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Jado USSR JolD.t PrQJeds 

'1758. SHaI CHIRANJI LAL 
SHARMA: Win the Minister of EX-
TERNAL AFFAIRS be pleased to 
atate: 

(a) the nature' and details of pro-
jects assisted by U.S.S.R. with their 
location, project-wise; and 

(b) the financial assistance given 
by U.S.S.R. for these projects, Pro-
ject-wise? 

THE MINISTER OF EXTERNAL 
'AFFAIRS (SHRI P. V. NARASIM-
HA RAO); (a) and (b). The' re-
quired information is being collected 
and will be la!d down on the Table 
of the House. 

TaI'I'et 01 stertUzatioa for Har,.aaa 
state 

775ft SHRI CHIRANJI LAL 
SHARMA: Will the Minister of 
HEALTH AND FAMILY WELFARE 
be pleased to state: 

(8) whether Government have 
ftxed targets for Haryana State for 
Sterilization during 1980-81; 

(b) if so, targets achieved so far; 
and 
"-'. (c) the steps taken to fulfil the 
remaining targets? 

THE MINISTER OF STATE IN 
THE MINISTRy OF HEALTH AND 
FAMILY WELFARE (SHRI NIHAR 
RANJAN LASKAR): (a) Yes. 

(b) As against the target of !\3,700 
sterilisation operations for the State 
fOT the year ] 980-81, a total of 28,994 
steri:w.sations had been done during 
the year till February, 1981 as per 
provisional figures received from 
the State. 

(c) The goal of securing maximum 
possible ~  of the smaU family 
norm is being pursued, in accordance 
with the policy of the Government 

through spread of ioformauon, edu" 
cation and motivation involving an 
sections of the people. 

qlk..-Q(f1f!'l ~ ~ ' ... .nql 

rrC:T "". q qq If"" t 

(if') ~  ~ ~  t fiifi ~ f;:rGrT 
er-a ~ 1 1 ~ ~ ~~ ~~  q 
t:tcii q'f'"q-i efT ftttl ~ ftwlt:( ~ ) 

~~~ SI"(tO' \:nr ~ ~ ~  rilr , 
fiii1:r1r ~ ~ 'f ~~ ~  it 
11~ ~ ~ iii ia-t \iiil' fet: 11 8: l1'1lI'T 
q-zieaJi' ~ ~ ~  

(.-) ~  ~ ~ ~ ~ ~ 1  ~ 

fw -flT4a: srrcti;;tf ~  -rl' 
~  ~ ~  ~  ;a'i ~  Cfirlf-

'tT{l' .. 'it ? 

"'qat ~ ~  ~  if ~ 

lfwl (l!il' ~ ... n fi!() :  ( iI\) \;ft, ~ I 

( .. ) iJl'r, ~  I 

( 'i" ) sr1' ~ ;rwl ~  T 

Resolution adopted in 5th A_ual 
CoDfereDce of Governmeat Medical 
Store Depot Workers UaloD, Madras 

7761. SHRI THAZHAI M. KABU-
NANITHI: Will the Minister of 
HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) the resolution adopted in the 
5tb Annual Conference of the Gov-
ernment Medical Store Depot Work-
ers' Union, Madras; 

(b) what action has been taken by 
Government thereon; and 

(c) if not. the reasons therefor' 
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THE MINISTER OF STATE IN 
mE MINIST1tY OF HEALTH AND 
FAMfL Y WELF.t\RE (SHRI NIHAR 
RANJAN LASKAR): (a) to (e). A 
number of resolutions were adopted 
at ebe -5th AnIlual CeJlfttenc:e of 
Governmtmt ~  StQte Depot 
Workers' Union, Madras, held In 
October, 1980. The resolution cover 
a .. ide ~  Qf ~  :uke rep:-e-
~  In the JOlnt Consultatlve 
Machinery, modiftcatiotl in ~
ment Rules for ~ 4(:' al)d 'D 
posts so as t\l provide for increased 
ItODlc»ional aveIlU&S, JiJayment of 
~ ~  issue Of servic(: certillcates to 
casual labourers, giving appointments 
to sons/daqhters of ~ em-
J;llofes, J'"visiQJ;L of scales of pay of 
some isolated posts etc. Those de-
mands which fall within the purview 
01. UliJI Miq,istry a1"j8 ~  ~  

in the light of general order.s and 
instructions issued by the various 
CC'8lCfrt;l,o ~  of the Gov-
ernment of India, 

N»mber of ~  .BUBe8 under 
".'r.C. operation .... longlng to Sche-
duled Castes! Scheduled Tribes 

'1762. SHRI TRAZHAI M. KARU-
N ANITPII: Wiil tll'f1 MinlBter of 
SHIP-PING A.ND "lfl\ANaPORT be 
pleased to state: 

(a) how many private buses are 
under D.T C. operation; .and 

(b) how many among them be-
If¥HIs to .$Qherlulec;i Castes find SCQc-
,d\ll_d. ~  

THE MINISTER OF STATE IN 
'Dill! MlNI&TR.Y OF SIilP-PING AND 
TRANSPORT (SHRI BUT.A ~~  

.(a) The nwnber of ~  'bRses 
under DTC operation as on 8 ... 4- ~1 

\Ulder variO\lS scheme is given be-
100W:-

SlattrJarJ .fiM 

t. Kilon ctragr fkhf"me -A 357 

e. -B 

Mini BWls 
I. 1~  S<lbeme -..c I 17 

~  
ff 

9. A.O C.O. Sclaeme 

~--

TOTAl .. 

(b) Out of 381 standard size buses 
operatin, Uflder D.T.C. Scheme, 42 
buses belong to .8cbe8uled Caste6/ 
Scheduled Tribes. Besides, applications 
have been recC!ived from 47 ~  

o.f the Scheduled Castes -Scheduled 
TrIbes '.for allotment of ~  under 
D.'I'.C. with their security deposits 
but their buses are still awaited. 

Gu.ldeUnes to States tor SDeCia.1 
Health Problems in Tribal Area 

7'163. SHRI ~  GOMAN-
GO: Will the' Minister of HEALTH 
,4ND FAWLY WELFARE be ~~  
to state: 

(a) whether Sovernment provided 
guidance or guidelines to the Statf?s 
fQJ' the' ~ ~  Of special health 
problf}nls V1 the ~ ~  ~~ in Fi#fi 
Plan and IQr Sixtb Plan; 

(b) if so, the nature of ~  
therefor; 

(c) the nam.es of States wken up 
investigation of tbe Aealt,b. problems 
in tribal areas and the disease identi-
fied by them; 

(d) the effective prQcrammes 
t.alwn up tly tlle ~  aoP py ,he 

~  af 4~ for cne.eting 
these problems in Annual Plans of 
~ Fifth Plan _d &i;xth Pan t,here-
fQr; and 

(e) tbe funds provided by the 
StatE:'S and his Ministry in the years 
lQ80-81 and 1981-82 for this? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY ~  (SHRI 
Nl;HAR RANJAN ~  Ea) 
and (b) Suibl.ble guldeUn_, where 
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r.ecessary, have been issued to the 
Sfates by this Ministry, as well as 
by the Miaistry of HOME AFFAIRS 
and the PlaQlling Commission re-
garding the implementation of the 
various national health programmes. 

(c) The Indian Council of Medical 
Research have taken up studies 0:1 

Health aOd Nutrition status of the 
tribal populations in the States of 
Madhya Pradesh and Orissa. While 
the study in Madhya Pradesh ha3 
been in progre;ss since 1.2.81 the one 
in Orissa is under processing. The 
results of these studies. which are 
still awaited, will indicate the 
diseases etc. identified in the tribal 
areas of these States. 

(d) Medical facilities are being 
provided kl the rural areas, includ-
ing the tribal areas, through an E.X-

tensive network of Primary Health 
Centres. Sub-Centres etC. Keeping in 

\"iew thE:' particulars requirements of 
the tribal areas, the norms for esta-
blishing Primary Health Centres and 
Sub-Centres in these areas pave 
been relaxed. Unaer the relaxed 
norms, a Primary Health Cel'ltre shall 
be set up for 20,000 population and 
a Sub-Centre for 3,000 population In. 
the tribal areas as against 30,000 and 
5.000 respectively in the other areas. 
Besides, under the vario11l ,Jural 
schemes which are being implemellt-
ed by the Statel and Union 'terri-
tories instructions exist to give pre-
ference and rElaxations in their im-
plementation in ~ tribal areas. 

(e) Two statements indicating (i) 
approximate flow Of :fUnds for the tri-
bal areas provided by various states 
during 1980-fJl and 1981-82 and liD 
approximate flow of funds for the 
ttibal sub-plan ateas provfded by 
the Central Government under the 
various health schemes are placed at 
AnnE:'Xures I & II respectively. 

~ -  

SltifIment indicating approximate flow of funds for Tribal areas provided by various Statu during 1980-8 r 
and 1981-82 

(Rupees in Laiw) 

.. ------------..------
S.No. Name of the State/UTs. 1980-81 1981-82 

--------
I. Andhra Pradesh 742 28 55'00 

22'90 

3. Bihar 2~ 2  

4' Gujarat 203'00 

5· Himachal Pradesh 14.05 

6. Karnataka 

7 Kerala 9'35 

8. 14adhya Pradesh 323' .8 640·00 

g-
~ 

Maharashtra 1~ 9 

...,. Manipur . 
II. Meghaiaya 

l'a. Nagaland 

If· on.. '57' 70 247·00 
----------------. .... -
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--------------------
S. No. Name of the StateJUrs. 

---------------. 
14. Rajasthan 

J 5' Tamil Nadu 

J6. Tripura 

17· U.P. 

18. West Bengal 

19' Arunachal Pradesh 

QO· Goa, Daman &. Diu . 

:u. Mizoram • 

22- D at N Have1i . 

Slg. Lakahadweep 

Statcmcat-u 

IgS0-81 

85'6g 

3'570 
hS.C.A.) 

IgSl-8!l 

125' 01') 

.... ·00 

10 00 

Stat.",.", i"dit:llting Approxim. flow of.funds ft1r thI Tribal Sub-Pltm (If'etu prOlJided jy 1M ('41IITal 
Govemm,,,t unrkr wvious Healt" Schemes 

Programme Flow of Funds 

(Rs. in Lakhs) 

-------------
1. Community Health Volunteers Service 400'00 

fl. Training and Employment of Multipurpose Workers (53'34 

3. Prevention of Visual Impairment and Control of BlindntSs 'f.5 00 

4. T .B. Control . '7 32 

5. Leprosy Control 40 00 

6. S. r.D. Control " (6 

7. NMEP (Rural) 

8. Filaria Control ClOO 

1981-82 

I. COlnmUDuy Health ~ 556' 70 

2. Multi-purpose Workers 

3. National Malaria Contrul (R.ural) 

._ T.B. 

5· LevreM)'· ------_._-- --------
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6. Filaria • • 
" Sdaool Health in Union Territories • • 
8. Health Education Bureau in Union Territories • • 

Flow of Funds 

(Ra. in Lakba) 

• 

·'.7 
o',p 

g. TSM/Homo Dispensaries in Tribal Blocks ofU.T .. • 

I'SO 

0'48 

0'79 

,·SO 

10. STD Control including stipend to trainees ~ • • • • • • 
II· Training Programme at Health Education for Dirdaeal DiIeaIe CoDtrol • 
12. C.I.P. Ranchi • • • • • • 0'4-6 
13. 120 DGHS Scholarship Scheme • • • • • • 0'50 

14. Ccllaborative studies in the field of Nuclear MecI1ciDe with Deptt. or Atomic 
Enersy • • • • • 

'5. JIPMER, Pondicherry • • • • • • 
16. Health Progile including Health Sentice Research Studies Centra for tribal 

.areas &. sea .  .  .  . • • , • • • 

17. Health Intelligence . 

18. PIg. CelJ for Welfare of S.Ts/S.C.;. 

• 

3'97 

3' II 

0'48 

19. Institute for Advanced studies in Ay. &. Res., KeraIa • 

20. OCR in Ayurvcda and Siddha . 

2 r, CCR in Unani Medicine 

22 .... CCR. in Homoeopatby 

Bead Cemm'll.DleaUOD ill Tribal areas 

7784 SHRI GIRIDHAR GOMAN-
GO: Will the Minister of SHIPPING 
AND TRANSPORT be pleased to 
state: 

(a) whether Government are 
a1't"are Of the rE:'CommendatiOll made 
by the Working Group on Tribal 
Development (1978-83) relating to 
road cQIDDlunication in tribal areas; 

(b) the steps taken by Government 
to term.ulate the schemes and pro-
grammel to provide road net wOl'k 
in trlt.ai areas and issued guide-lines 
te the Stlltes in this re,ard? 

• • • • • • • 300 

4'00 

4'00 

(c) the ~  c .... ~  by his 
l\iinistry for tribal Sub-Plan are::as 
in the years 197§-80. 1980-81 and 
1981-82 and released to the states. 
state-wise; and 

(d) funds provided by the states 
from State Sector outlays in ther,e 
years for tribal areas, State-wise? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRr BUTA SINGH): 
(a) Yes, Sir. 

(b) to (d). Guidelines for pre-
paration of States Annual Plans in 
respect of roads ia Tribal Areas have 
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been circulated among the states. As 
far as Central Sector Roads are con-
cerned, there is nO tribal sub.plan as 
sucb. HowE:ver, the Ministry's Pro-
gramme Of road development in the 
country ~  'Va1101IS Central Sec-
tor Road Schemes such as Nation/ill 
Highways, Strategic Roads, Roads of 
Inter-State and EconOl'hic Importance, 
Sensitive Bqrder. Al"4!a iload, in-
cludes several road stretches includ-
ing bridges passing through or lYing 
wholly within tribal areas of the 
country. The expenditure in the 
Central Sector tcsac& t& .. Tribal 
areas has bee-n Rs 6.10 crores during 
i9"l9-80 and" a similar· expendifure is 
eJlP8Cted dming .. 1980-81..lt is alBa 
expected that similar amount will 
also be spent dUl'lt\,-1981-82. Draft 
Sixth Plan • also· includes a speeIal 
gratd-in-aid. prevision Of R9;. 6..uO 
crores specitit'ally for financing selec-
ted road and bridge works in tribal 
ai'eas not covere"d under the state 
Tribal Arf:!9. Schemes· or the €entl'81 
Sector Road .. Schemes. 

2. In regard to. State Governments' 
Tribal Sub-plans concerning the state 
~  the -Stat4!' ~ 1  inC'llr 
expenditure on road construction fro 
the outlays of the State Sector and in 
a few cases they also utilise special 
Central assistance provided by the 
Ministry Of Home Affairs. 

Kanway nt:t work ill Tribal Arf.as 

'1765. SHRI GffiIDHAR GOMAN-
GO: Will thE:' Minister of RAILWAYS 
be pleased to state: 

(8) whetber it is a fact that the 
expansion of railway net-work so 

~  Particulan or R.al1way liues 

--------------

---------
~-  Narar 

tar has not taken speciar-Ilote of the' 
tribal areas; 

('b) if so, the reasons therefor? 

(c) the names of railway lines 
passing through the tribal areas; 
State-wise; 

(d) the new rai11lTay lines takell 
up fOr techno-economic survey in 
tribal arE:'8S; . 

(e) whether it is also a fact that 
his Ministry aareed in principle to 
earmark funds about twenty p:!r 
cent of the tatal developu)enf Annual 
E:'xpenditure of Railways fO{' tribal 
areas in Fifth Plan and Sixth Plan 
petriods: and 

(f) if so, the funds eatirlarkeci for 
the years 1980-81 and 1981-82 for 
tribal areas railway lines? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN) : (a) and (b). Yes. 'rhis 
is due to the fact that railway deve-
lopment cannot be envisaged on 
state-wise/Region-wise ~  The 
needs of the country are assessed and 
then decisions arE: taken for the over-
all railway development within the 
limited resourres made available by 
the Planning Commission. Pl8l1ning 
of new railWay lines is closely link· 
ed With the trdsptJrt requirel'bents 
of the concerned areas. Adequacy 
of anticipated traffic rather than thE:' 
existing rmiwa'y kilometrage H the 
guiding ~  in ~  em !lew 
line projects. 

(c) names of railway lines passing 
through tiibal ~  St.te-wise are 
~ h4!'ltrr.-

--_._----------
Lea&tb 
in Jam. 

3 

Sl5 

185 

N amer of the State 

---.... ----------
4 
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g Lumding-Chaparmukh 50 Assam 

4 Dharmanagar-Kalkalighat 30 Assam/Tripura 

5 Gomoh-A'iansol 40 West Bengal/Bihar 

6 Kharagpul'-Jharsaguda ~  'V.n./Bihar/Orissa 

7 Rourkela-Ranchi 165 Bihar/Orissa 

8 Rourkela-Barsua . 75 Orjssa 

9 Tatanagar-Badampahar 89 Bihar/Oris&a 

10 Rajkharswan-Gua-Bolani 122 Bihar/Orissa 

II Rourkela-Birmirtrapur . 27 Orissa 

12 Padapar-Banspani 29 Bihar/Orissa 

'1:3 Rupsa-Bangriposi 10 Orissa 

14 Bimlagarh-Kiriburu -41 Orissa/Bihar 

'15 Nowagaon-Purnapani . 10 Orissa 

16 Bor jdand-Birsrampur 99 ~1  Pradl'lIh 

17 Anuppur-Katn; 130 Madhya Pradesh 

18 Bilac;pur-Champa 55 Madhya ~  

19 Bilaspur-Raipur 55 Ma(Ulya Pradesh 

20 Dilac;pul'-Annpplu' 50 l\facl.h}'a PJ ~  

21 N ainpur-SeOlli 75 Madhya Pradf'sh 

22 J abalpur-Gondia 90 l\1adhya PradeMl 

23 Nainpur-1\1:andla 43 Madhya Prnc\r-sh 

24 Amla-Itarsi 40 Madhya Pradesh 

25 Amla-Para'lia 25 !\'Iadhya Prade!>h 

26 - ~  40 M.P./!vlaharashtra 

27 Khandwa-.\'kola 80 ~  ac,htra 

28 Bhilai-Dalli Rajhara 25 Madhya Pradesh 

!29 Vijayanagaram-Titlagarh 125 A.P./Orissa 

go N aupada-Gunupur 25 A.P./Orissa 

31 J).0tta\'ala'ia-Kirandul 420 A.P ~1  

3Q Kazipct-Balharshah 85 A.P./Mahara'lhtra 

33 Mudkhed-Adilabad 45 ~  

34 Mettupalaiyam-Ootacan1UDd. 6 Tamil Xadu 

35 Apta-Roha 651 Maharashtra 
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36 Wani-Chanaka (upto Pimpal.koti) 67 Maharashtra 

37 Nadiad-Kapadvanj-Modasa 105' '4-Gujarat 

.38 Gauhati-Burnihat 28'21 Assam/Meghalaya 

39 Dhannanagat-Kumarghat 33'51 Tripura 

40 BaJipara-Bhalukpong • 33'+5 Assam! Arunachal Pradesh 

41 Silchar-Jiribam 50'36 Assam/Manipur 

42 Amguri-Tuli 17'07 Assam/Nagaland 

43 Lalaghat-Bhairabi 48'77 ~  

44- Bhadrachalam-Manuguru 52'00 Andhra Pradesh 

(d) Surveys taken up for new railway lines in tribal area and their present status:-

81 
No. 

Description 

1 Ratlam-Bamwara with cx-
tension to Dungarpur 

2 Mandarhlll-Sainthia via 
Dwnka with a branc 
line to Baidyanathdham, 
Hazaribagh to Rampur-
hat and Deogarh to 
Rampurhat via Dl.lmka, 

3 Khalilabad-BaIrampur 

4 Kazipet (Hasan-parti Road) 
-Karimgatlj-Jagtial-
Nizamabad, 

Length 
inkms. 

State 

s 

Alt.-I M.P./Raj. 
79'00 

Alt,.11 
96'00 

382' 00 Bihar 

145' 23 U.P. 

204' 00 A.P. 

-------------------------

Present status 

Not found remunerative hence 
not taken up for construction. 

Earlier surrvcy not found rc .. 
munerative. However fresh 
preliminary cn gineering-cu rn-
traffic survey for Deogar h-
Dwnka (63 kms.), Ranchi-
Giridih via Hazaribagh Town 
and Hazaribagh Road (223 
kms.) and Madhupur Dumka, 
59 krns. have been included in 
the budget for 19th -82. Survey 
report for 59 kms, long 
Mandarhill-Baidyanathdham 
BG rail link received in 
February, I g81 is under exa .. 
mination, 

Not found remunerative and 
hence not taken up for cons-
truction, 

Earlier survey not found re-
munerative. Howevr up-
dating of the earlier survey for 
a BG line from Nizamabad 
to Ramagundam (155 kms,) 
has been included in the budget 
for 1 gSo-81 and this u in 
progress. 
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------.----------------.----------------'-----
3 4 5 

.--------
5 Korba-Lohardaga-Ranchi 381'00 M.P./Bihar Earlier ~  not founrd 

6 Dhalli Rajhara-Jagdalpur 235'00 M.P. 

remunerattv('. ~  

updating of tIle earlier sur-
vey in connt"ction with 
Ranchi-Lohardaga conve-
sion flom MG to BG 
(69 kms.) and its ext("nsion 
upto Tori (so ~  ~ b("en 
includC"d in the budgt"t for 
1981-82, 

This line was proposed for in-
clusion in the 6th Plan. 
However this project could 
not be accommodated within 
th(' limit("d allocation of 
funds kr new schemes made 
by the Planning Commission 
during Sixth Plan. 

7 Dantewara-Sukma-
Narsapatnam 

177'6 M.P./Orissa! Not found remunerative and 
hence ~  up for cons-
truction 

A.P. 

8 Barwadi-Karonji 187' 00 Bihar/M.P. Engineering filed work on 
Visrampur Ambikapur 
Amblkapur-Sarnadi, Sarna-
di-Barwadi (137 Km) has 
been completed. Engineering 
field work on the remaining 
section and traffic field 
work are in progress. Target 
date for completion is June' 
Ig81, 

9 Samba] pur-Takh('I' 157' 68 Orissa The survey rC"porton the pro-
posed' link has been examined 
in detail recently and as a 
result of this examination it 
has been decided that a re-
view of the traffic pros-
pects is to be done by the 
railway administration before 
proceeding further. This 
review will be completed 
by 30th June, Ig81. 

.. (e) and (f). As has already been 
indicated, the development of the 
• Tail infrastructure is not ipso facto 
contemplated on the basis Of a State, 
area or region. This is done on the 
basis of the requirements of the eCO-
nomy for transportation :facilities. 
There is, therefore, no System of 
earmarkins a specified amount for 
allocating to a particular area. Rail 
capacity is created and allocation of 
funds made un the basis of the need 

for ceneration of new or supplemen .. 

\tal capacity to handle the volume of 
tra1Bc anticipated. 

-------~-------- ---

Vacaneies in Sheds at Daumi 

7766. SHRI R, K. MHALGI: Win 
the Minister of RAILWAYS be 
pleased to refer to the reply given 
to Un starred Question No. 4445 an 
18th December, 1980 regarding me .. 
morandum-received by Divisional 
Manager, Central Railway and State: 

(a) what progress has since been 
made to fill up vacancies in the Sheds 
at Daund; and 

(b) if no progress has so far been 
made, the reasons for the delay and 



135 WTitten. A 1lSWeTS APRIL US, 1981 

.. 
the steps proposed to be taken in ita 
regard? 

THE DEPUry MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
~1  AFFAIRS (SHRI MALL"!. 
KARJUN): (a) and (b). 7 more 
vacancies havt." smce been filled up 
and action is on hand to fill another 
two. As regards the balance, ~ 1

able qualified volunteers art' not 
available. 

Suburba.n Terminus at Bombay V.T. 

'1767. SHRl R. K. MHALGI: Will 
the Minister (.If RAILWAYS be 
pleased to state; 

(a) whether it i:o: a fact that a ~  

to ~  the Suburban TermI-
nus at Bombay V.T. has been pre-
pared by the Central Railway; 

(b) if so, the salient features of 
the plan; 

(c) ~ 11 the plan would be jm-
plemented; and 

(d) what is thp financial implica-
tion Of the project? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA·· 
MENTARY AFFAIRS (SHRI MALL"!-
KARJUN): (a) to (d). The work of 
remodellmg of Bombay V.T. subur-
ban yard to provide double discharge 
p1atform for smoother entry and exit 
was included jrIl 1977-78 Budget. 
However, the work could not be 
progressed 0. t site due to number of 
constraints in carrying out the re-
modelling of the yard under running 
traffic conditions without causing se-
rious disloca tion to the commuter 
traffic. A scheme has now been de-
veloped in \vhich the' Goods shed 
at Carnac Bunder would be shifted 
to an alternate site on the Western 
Railway. In the space so vacated an 
additional platform and line will be 
provided to block one of the subur-
ban lines in Bombay V.T. yard to 
allow the sanctioned scheme to pro-
gress. This work is estimated to 
cost Rs. 9.6 crores. 

P1aD to remOdel Bombay VT. 

7768 SURI R. K. MHALGI: Win 
the Minister of RAILWAYS be 
pleased to state: 

(4=\) wbE:ther it is a fact that the 
plan to ~  Bombay V.T. Subur-
tban Terminus on the Lines of 
Church Gate (having double dJS-
charge facility) is ready since a 
couple of yeats; 

(b) whether it is also a fact that 
thE:Te is a consistant demand from 
commuters to provide an exit at' 
Masjid and of V.T. Station (E'ithE.'r 
a bridge or a subway); 

(c) what ar€:' the reasons for not 
fulfilling any of these two necessi-
tIes; 

(d) when thesE" facilities are likely .... 
to be provided; and 

(e) what is the financial implica-
tion of this projE:ct? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALL!. 
KARJUN): (a) to (e). The work of 
remodelling of Bombay V.T. subur-
ban yard to provide double discharge 
pJatfOl"lnl for Fmoother entry and 
E:xit of passoo.gers was included in 
1977-78 Budget. However, the work 
could not be progressed at site due 
to number of constraints in carrying 
out the remodelling of the yard undeT 
running traffic conditions without" 
causing serious dislocation to the 
commuter traffic. 

A scheme has now neen developed 
in which the Goods shed at Carnac 
Bunder would be shifted to an alter-
nate site on the Western Railway. 
In the space so vacated an additional 
platform and line will be provided 
to block in stages one of the suburban 
lines in Bombay V.T. yard to allow 
the sanctioned scheme to progress. 
This work is estimated to cost Rs. 9..& 
crores. 
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-Cultural Dele •• Uoas sent abroad 

7769. PROF. NARAIN CHAND 
P ARASHAR: Will the Minister of 
EXTERNAL AFFAIRS be pleased to 
state: 

(a) the composition of Indian cul-
tural delegations sent by the Indian 
Council for Cultural Relations to (i) 
U.S.A.. (ii) Japan, (iii) European 
countries, (iv) Canada, (v) South 
East Asian countries and (vi) China 
during the years 1978-79, 1979-80 
and 1980-81 alongwlth duration in 
each case; 

(b) whether any specific projects 
or aspects ot culture in the above 
countries were selected for study; 

(c) if so, the nature thereof and 
whether any reports have been made 
available; 

(d) if so, a brief resume for visit 
of each delegation; and 

(e) if not, the reasons therefor? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIM-
HA RAO): (a) A statement gIving 
the required inform.ation is placed 
on the Table of the House. (Placed 
in Library. See No. LT-2370/81]. 

(b) PerforlnlIlg artistes went ab-
road under ICeR aegis to project 
Indian culture. Individual visitors 
were sent to study the relevant as-
pects of culture in their respective 
fields of speciaIisations, like theatre 
in GDR. Choreography in the USSR, 
design in Hungary  and Puppetry in 
Sweden. 

(c) to (e). Reports on visits of per-
forming artiste are received from 
Our Mission, inclusive of press re-
action, clipping etc. In the case of 
individual visitors, reports are made 
available by the visitors themselves. 
or our MissioLl abroad. The purpose 
of the viSit Of each individual or 
group delegation is detaned In 
column 5 of the Statement. 

Composltlon of LO.K. 

7770. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
EXTERNAL AFFAIRS be pleased to 
state: 

(a) the composition of the Indian 
Council for Cultural Relations as on 
31st March, 1981 alongwith the date 
of the constitut\on of the Council; and. 

(b) a brief review of the achieve-
ments of the CouncIl, including pub-
lications and the signing of cultural 
pacts with foreign delegation/coun-
tries during 1978-79, 1979-80 and 
1980-81? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
BAD) : (a) Attached is the present 
composition of the General Assembly 
and the Governing Body of the Indian 
Council for Cultural Relations as on 
31st March, 1981. These two bodies 
of the Council were constituted on 
24.8.1979 for a period of three years 
in accordance with the provisions of 
the Constitution of the I.C.C.R. 

(b) The Council is not concerned 
with signing cultural agreements with 
foreign Governments. This is done 
by the Ministry of Education and 
Culture However, tlile I.C.C.R. Te-
mains ~  main agency for promoting 
cultural relations with a large num .. 
ber of countries of the world. The 
Council, during the period, promoted 
cultural exchanges between India and 
her neighbouring countries and coun-
tries of the third world in South 
East Asia, Africa and latin America 
through: exchange of individual visi .. 
tors; performing delegations; arrang-
ing international festivals and exhi-
bitions; orientation courses for incom-
ing and outgoing individuals and 
groups; deputing visiting professors 
and lecturers abroad; managing Indi-
an Cultural Centres in Fiji, Surinam. 
and Guyana; book presentation pro-
grammes throughout the world; wel-
fare of foreign students in India ~  
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publication of eight quarterlies in 
India and 18 books on various aspects 
of Indian culture. 

Statement 

COMPOSITION OF THm GENERAL 
ASSEMBLY OF I.C.C.R. 

(1978-81) 

1. President 

Shri P. V. Narasimha Rao, Minister 
of External Affairs 

2. Vice Presidents 

Smt. Kamaladevi ChattopadhYay 

Dr. Karan Singh, M.P. 

Shri R. D. Sathe, Foreign Secretary 

3. Member-Secretary 

Solt. Manorama Bhalla, Secretary, 
I.C.C.R. 

4. Fin.ancial Adviser 

Shri R. Patnaik, Financial Advis('r, 
Ministry of External Affairs 

5. Nominees Of Government of India 

Shri R. D. Sathe, Foreign Secretary 
Education Secretary 

Shri B. VE'nkataraman, Secretary, 
Deptt. of. T'')urism and Civil Aviation 

Shri A. K Dutt, Secretary, Ministry 
of Information & Broadcasting 

Prof. M. G. K. Menon, Secretary, 
Deptt. of Science & Technology. 

6. Nominees of Lok Sabha 

'Shri N D. Tiwari, Minister of Plan-
ning & L'abour 

Shri Indrajit Gupta, M.P. 

,Nominee Of Ra;ya Sabha 

Shri N'arendra Singh, M.P. 

7. Representatives of the three Nation-
al Akademies 

Shri R. S. Kelkar, Secretary, Sahit-
ya Akademi, New Delhi 

Shri J Swaminathan, C-55. South 
ExtensiQn (Part-I), New Delhi 

Shri H. K. Ranganath, 49, 1 MQin 
M aruthi Extension. Srirampuram, 
Banga"lore. 

8. Nominees Of President, leeR 

Dr. Karan Singh, MP. 

Smt. Deena Ahmadullah, 12, Fankaj 
Mahal, Churchgate reclamation, Bom-
bay 

Shri Dharamvir Bharati Chief Edi-
tor "Dharmayug', Bombay 

Smt. Shant! Sadiq Ali, Raj Bhavan, 
Madras 

Shri Rajendra Puri, C-506 Defence 
Celony, New Delhi 

Smt. Kamaladevi Chattopadhyay, 
Chairman, India International Centre, 
New Delhi 

Shri Arvind N. Mafatlal, 
Mafatlal House, Dockbay Reclamation, 
Bombay 

Shri B. G Varghese, Fellow, Gandhi 
Peace Foundation, New Delhi 

Shri Shyam Benegal 103, Sangam, 
6, Deshmukh Marg, Boritbay 

Shri Jainendra Kumar, Purwdaya 
Prakashan, Darya Ganj, New Delhi 

9. Nominees of Educational, ScientifiC 
and Cultural Organisations 

Dr. B. K. Thapar, Director General-
Archaeological Survey of India, New 
Delhi 

Dr. R. N Dandekar, Bhandarkar 
Oriental ~  Institute, Poona 

Justice Sharifuddin Ahmed, Direc-
tor, Dairatul-Maarif, Osmania, Hy-
derabad 

Smt. Usha K. Luthra, Sr. Deputy 
Director Genera 1 (CAR) , Indian 4,' 

Council of Medical Research, New 
Delhi 

Prof. L. S. Venkataramanan. Sr. Fel-
low and Head of Agriculture Develop-
ment 'and Rural Transformation Unit, 
Indian Institute of Social and Econo-
mic Change, Bangalore 

Director, Indian Council of Social 
ScienCe Research, New Delhi 

Shri O. S. Nambudiripad, Chairman, 
Kerala Kala Mandalam, VaUathol 
N-agar, K.erala 

Dr. Shib Mitra, Director, N.C.E.R.T., 
New Delhi 
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Shri Ashoke Chatterjee, Executive 
Director, National Institute of Design, 
Ahmedabad 

Shri J.  J. Bhabha, Trustee-in-
-Charge, Noational Centre fOr perform-
ing Arts, Bombay 

Dr. B. K Dasgupta, Director, 
National ~ Calcutta 

Shri B. P. Poddar, Federation of 
Indian Chambers of Commerce and 
Industry, Calcutta 

Dr. L. p. Sihare, Director, National 
Gallery of Modern Art, New Delhi 

Shri Radhakrishna, President, Gan-
dhi Peace Foundation, New Delhi 

Shri I. J. Bahadur Singh Indian 
Council for World Affairs, Sapru 
.House, New Delhi 

Shri Eknath Ranade, President, 
Vi vekanQ.D.da Rock Memorial and 
Vivekananda Kendra, KanYa Kumari, 
Tamil Nadu 

Smt. Rukminidevi Arundale, Chair-
man, Kalakshetra, Madras 

Shri S. Sharma, Development Com-
I nISS lOner, All India Handicrafts 
Board, New Delhi 

Shri Hiranmoy Karlekar, Editor 
Indian Express, New Delhi 

Shri A. N. Haksar, Director, ROY'S1 
Calcutta Golf Club, Calcutta 

10. Nominees of Indian Universities -

Dr. S. D. Gogoi, Vice-Chancellor, 
Dibrugarh University 

Dr. Romesh Mohan, Director, Cen-
tral Institute of English and Foreign 
Languages, Hyderabad 

Dr. J. Sharma, 
K. S. D Sanskrit 
bhanga, Bihar 

Vice Chancellor 
University, Dar-

Dr. K. J. Mahale, Vice Chancellor. 
Jawaharlal Nehru University. New 
Delhi 

PrOf. P. J. Madan, Vice Chancellor, 
The Maharaja Sayajirao University. 
Baroda 

Prof. K. A. Jaleel, Acting Vice 
Chancellor, Calicut University, Cali-
cut 

Dr. Harswarup, Kulpati, Jiwaji 
University, Gwalior 

Prot. Ram Joshi, Vice-Chancellor, 
University of Bombay, Bombay 

Prof R. G. Takwala Vice Chancel-
lor, University of ~  Poona 

Dr. P. N. Kawthakar Vice Chancel-
lor, Vikram University, Ujjain 

Prof. R. C. Paul, Vice Chancellor, 
Punjab University, Chandigarh 

Vice-Chancellor, North Eastern Hill 
University, Shillong 

Prof. Rajendra Jain, Vice Chancel. 
lor, University of .JQdhpur, Jodhpur 

Prof. R N. Saxena, Vice Chancellor, 
Kashi Vidyapith, Varanasi 

Dr. Jagdish Narain, Vice Chancellor, 
Roorkee University, Roorkee 

Mrs. Prabhat Nalimi Das, Prof. & 
Head of English ~  Utkal Unh ct-
sity, Bhubaneshwar 

Dr. S. V. Chith Batu, Vice Chancel-
lor, Annamalai University, Chidam-
baram 

Dr. P. S. Lamoo, Vice Chancellor, 
Haryana Agricultural Univcr!:tity 
Hissar 

Shri T. R. Jayara:nan, Vice Chancel-
lor, Bangalore University, Bangalore 

Dr. P. K. Ghosh, Vice Chancellor, 
University of North Bengal, Darjecl. 
ing 

COMPOSITION OF GOVERNING 
BODY OF I.C.C.R. 

(1978-81) 

PRESIDENT 

Shri P. V. Narasimha Rao, Minister 
of External Atrairs 
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FacWUes at NaDcal Dam Statio. Vice-Presidents 

1. Smt. Kamaladevi Chattopaclhya7, 
Chairman, India Internationel Centre, 
New Delhi. 

2. Dr. Karan Singb, M.P. 

3. Shri R. D. Sathe, Foreign Secre-
tary. 

l\tl embe1'-Sec1'ctary 

Smt. Manorama Bhalla, Secretary, 
Ie.C.R. 

Finanewl Advz.ser 

Shri R. Patnaik, Fin'ancial Adviser, 
~  of External Affairs, 

Nominees of the Government of India 

1. Shri R. D. Sathe, Jroreign Secre-
tary 

2. Education Secretary. 

3. Shri B. Venkataraman, Secretary, 
Department of Touriom & Civil Avia-
1ion. 

Nominees of the General Assembly 

1. Shri N. D. Tiwari, Minister of 
Planning and Labour. 

2. Shri Indrajit Gupta, M.P. 

3. Shri Narendra Singh, M.P. 

4. Prot. R. N. Dandekar, Director, 
Bhandarkar Oriental Research Insti-
tute, Pune. 

5. Smt. Shanti Sadik Ali, Raj Bha-
van, Madras. 

6. Director, Indian Council ot Social 
Science Research, New Delhi. 

7. Shri J. Swami nathan, C-55, South 
Extension (Part-I), NNew Delhi. 

8. Vice Chancellor, Kashi Vidyapith, 
Varanasi. 

9. Shri B. G. Varghese, Fellow, 
Gandhi Peace Founde.t1on. New DelhI. 

7771. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether a demand has been 
secured by the Northern Railway 
Administration for provision of addi-
tional facilities for passengers at Nan-
gal Dam, Kiratpur Sahib Jawala-
mukhi ROad and Jaijon ~  Rail-
way stations of NQrthern Railway; and 

(b) if so, the nature of facilities 
demanded and the likely date by 
which they would be provided? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL .. 
LIKARJUN): (a) No. 

(b) Does not arise. 

Length of Railway Lines 

7772. SHRI MOHAMMED ISMAIL: 
Will the Minister of RAILWAYS be 
pleased to state: 

(a) the total length of Railway 
lines in kilometres in West Bengal 
and in other S11ates, State-wise; 

(b) the total new length o'f railway 
lines added during the last ten years in 
West Bengal; and 

(C) if not, the steps which Govern-
ment propose to undertake to add new 
railway lines in West Bengal? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL .. 
LlKARJUN) : (a) A statement Is 
attached. 

(b) 47.195 kms. have been added in 
West Bengal during the last 10 years 
upto 31st March, 1980. 

(i) Howrah .. Amta -Champadanga 
(73.53 kms.) and -- ~  

(17.4 Ions.) BG rail links are approy .. 
eel projects having been included in 
1974-75. First phase from Santra. 
,achi to Bargachia (23 lans.) is expee. ... 
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ted to be completed by 31st March. 
1982. Work on Howrah.-Sheakhala 
BG line C'Juld not be started due to 
non-availability of funds. The ques-
t:on of includin,e Budge Budge-Nam-
khana BG line including the branch 
line from Kulpi to Lakshmikantapur 
(100 kms.) is under consideration in 
consultation \vith the Planning Com-
mirsion. 

Statement 

State-wise Route KiLD1n8tres 

State Route 
K.m!. 

------------------
West Bengal . 

Andhra Pradesh 

Ass.am 

Bihar 

G1uarat 

Haryana 

Himachal • Pradesh 

Jammu & Kashmir 

Karnataka 

Kerala 

Madhya Pradesh • 

~  

Nagaland 

Orissa 

Punjab. 

Rajasthan 

Tamil Nadu . 

Tripura 

Uttar Pradesh 

Union Territories: 

Chandigarh . 

Delhi . 

Goa, Daman & Diu 

Pondicherry • 

77 

3,013 

9 

r,948 

12 

8,81 I 

168 

79 

27 

Rules lor BelUlatlD&" BusiDess 01 
Major Trust Boards 

7773. SHRI D. S. A. SIVAPRAKA-
SAM: Will the Minister of SHIPPING 
AND TRANSPORT be pleased to 
state: 

(a) whether any Rules have been 
framed under the Major Port Trust 
Act by the Government of India for 
regulating the business of Major Trust 
Boards; and 

(b) if so, the details thereof? 

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRr VEEREN. 
ORA PATIL): (a) Yes, Sir. 

(b) 'l'hese Rules regulate the fre-
quency of Board meetings, calling ot 
special meetings, circulation of agenda 
papers, h\Jlding of poll, recording 
minutes of the meetings, and .djourn .. 
ll'1ent of meetings etC. 

7774. lifT ;ih:J1: ~  : IIllT 
co.. .... 

t(;f' Jim ~ ~ Cf?r VIr Cf7i iT fef; : 

( ~  if1fr - ~ ~  ~ Wi( ifi· 
fcrcmq rir ~ lfl ~  ~ ; "1'11: 

( ~  lI'fCf ~  1 (I'"'r G ~1  czr1u 
1fl1J' ~ ? 

~ liwmq ~ ~~1  ""'" 
~ if ~  li_' ~  1 1 ~11  
(et1) ~  (lSI') ~~~ ~  ~  

cpT ~ ~ Cfi'T Cfll t a;fr If);,;rwff 
i=fij'T t ~~  -~~ ~ 1 ~ ~  

ctT ~  ~ « ~ cmli ~ 

~ ~ I 

(l) 1~ -  ctfr ~~  

(ii) ~  ~~ 1  it; -~ 
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COlIStraetioll Of a Bus Terminus In 

Yamuna. Vlhar 

7775. SllRI BARISH CHANDRA 
SINGH RAWAT: Will the Minister of 
SHIPPING AND TRANSPORT be 
pleased to state: 

(a) whether it is a fact that the 
Delhi Development Auhority propose 
to construct a bus terminus in Yamuna 
Vihar; 

(b) whether the Delhi Development 
Authority has allotted land therefor; 
and 

(c) if so, the locatron thereof and 
the time by which the construction 
will start? 

THE MINISTER OF STATE IN 
"THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI BUTA SINGH): 
(a) DTC has no proposal to construct 
a Main bus terminal at Yamuna Vihar. 

(b) No, Sir. 

(C) Does not arise. 
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Appointments rnoade as Substitutes in 
Dhanbad Division 

7777. SHRI A. K. ROY: Will the 
Minister of RAIL WAYS be pleased to 
state· . ,-
(a) the details of appointments 

made as Substitutes in each Depart-
ment of Dhanbad Division f:[\:>m 1979 
to 1981 year-wise; 

(b) the policy followed regarding 
such appointments; 

(C) the total number of lOcal ad iva-
sis and Harij ans appointed as Substi-
tutes during the above period; and 

(d) the reasons and justifications 
for not appointing the sons of n',Jn-
Railwaymen as Substitutes? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRr MAL-
LIKARJUN) : (a) The number of 
Substitutes appointed is as under' 

1979 Ig30 198[ 

Mechanical (C&W) IO.t 101 0 

M'!chl.'1.i.c.d (Po.v::r) 274 41j 201 

Tea ~ 1 an 1 
O'lmmo:rcial 176 III Nil 

Coal Commercial 14- 26 N _. -
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(b) Substitutes as tar as possible 
ate drawn ftom a panel of suitable 
candidates selected fOr. Class III and 
IV posts. 

(c) 81. 

(d) Persons ~  volunteered 
for appoiTltment as Substitutes are 
considered and the selection is not 
'!Confined to sons/wards of Railwa.f 
employees alone. .... 
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Coal Loading at any Railway statio. 

7779. SHRI HANNAN MOLLAK: 
Will the Minister ot RAILWAYS be 
pleased to state: 

('8) whether coal can be loaded in 
wagons at any Rallway Station; 

(b) if not, how coal is being loaded 
in hundreds of wagons in various sta-
tions of Eastern and &:>uth Eastern 
Railways; and 

(C) whether the Railways allot 
wagons for that purpose? 

THE DEPUTY MINISTER IN TliE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL. 
LIKARJUN): (a) No. Coal In wagon-
loads is permitted to be booked only 
from notified statlons, and Colliery, 
Cokery Or Washery Sidings. 

(b) and (c). Booking of 'Smalls' 
consignments of cool clubbed into 
wagonloads have been permitted on 
certain Railways from stations other 
than notified stations, Colliery, Cokery 
and Washery Sidings in compliance 
with Injunctionsllnterim Orders issu-
ed by the Law Courts. In such cases 
allotment of wagons :have been made 
in favour of holders of Court Injunc-
tionsllnterim Orders subject to the 
availability of walOus. 
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mepUties and eorrUpUous 

7780. SHRI A. K. ROY: Will the 
Minister of RAILWAYS be pleased to 
state: 

(a) whether Government's atten-
tion has been drawn to the news pub-
lished under the caption "Rail Officer" 
Lata Kambal Tak Harap Liya Hai' in 
the Hirawal, a Dhanbad-based Week-
ly dated the 6th January, 1981; and 

(b) if so, t.b.e details of the matters 
concerning the gross illegalities ancl. 
corruptions and the action taken by 
GQverntnent against the specl1ic alle-
gations? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL. 
LIKARJUN): (a) Yes. 

(b) A statEment is attached. 

StateIDent 

Particulars' of allegations made in the 
news item 

I. On S-II -80, 80 full plates. of the.lvalue of 
RI. Boo/-got stolen of which neither any 
record has been kept nor the theft reported 
to the authorities. 

sa Sb. A.. J. Daniel who was transferred six 
• months ago did not return one blanket, 5 
torch cells, 2 VIP brief-casc:s' one ca!culating 
machine and one torch whlch were lssued to 
him on loan. 

• S/Sh. Gandu and Muslim ~  Khalasis 
S are being utilised for the domest1c purposes 
in the house of She Daniel, DEN. These 
khalasia mark their attendance in the office of 

lOW. 

... Steno of Shri Daniel did not return the two 
• JOcks on his transfer. 

S Sh A.P. Sinha, Office Supdt. was inued a 
• carPet on 3-8-78 which he did not leturn. 

Results of investigation 

--------------------------
No incidence of theft of any fish plates on 3-11 .. 80 
came to the notice of authorities. Neverthe-
less, a theft of 40' No. of fish plates took place 
in the night of 2/3-II-78. The value of these 
40 No. of fish. plates was also RI. 800. Tha 
PWI/C/Gomoh advised all concerned OJ 
this theft and the matter was reported vide hi. 
No. 5/6/77-78, dated 5-11-78. 

She Daniel was issued two blankets, 3 torch 
cells, 2 brief-cases, one calculating machine 
and one torch. He returned all these articles 
on 20-12 .. 80 except the 2 blankets. As She 
Daniel has sought volWltary reth:ement from 
the Govt. service" cost of the articles not re-
turned by the Officer, will be realised from 
his oues. 

There is no khalasi of the name Gandu working 
in the Unit of lOW /C/Dhanbad. And so 
far as She Muslim Khan is concerned, en-
quiries revealed that he is not working at 
She Daniel's house but doing his official 
duties. 

Locks were returned by the Steno to the store5 
on 20-12-80. 

The cal pet was issued to Sh. Sinha on 5-8"78 
and the same was re-turned by him on 14-8-78. 

6 Voucher of a bucket which was iSf>ued to The bucket was issued to the IOW/C/Dhanbad 
• the lOW on 12-1-72, was issued after 3 years vide issue note No. DEN/C/285, dated 
on 1-2 ~  10-1-72 (S. No. 256141). This was entered 

in the ledger on 12-1-72 where the date of the 
Voucher has been wrongly shown as of I-la-,S. Also six new buckets were obtained in the store, 

of which three were replaced by the tid ones 
and the other three have markings orE.T.R. 
m place orE.R. 

Six new buckets ~  received and distributed 
to the gangs and old ones collected by the 
P.W.I. Out of the 6 old buckets available 
with the PWI only one is marked EIR and 
IUch buckets were iuued in Dhanbac:l 
Division in the put 



,. AlthoJgh, Sbri A. P. Sinha, O. S. was on No car('\ pass bearing No. OO9l45 was ever 
leave-w.e.f. ~  to 119.11.80, he got card issued by GM/ER to the Dhanbad Distt. 

paIS No. 009145 on 14.1.80. It is said that 

he used this pass many times for going to 

Calcutta. Shri Daniel, DEN also accompa-
nied him. 

·8. It is said that Shri Badri Thakur, lOW'. 
Khalasi used. to work on She Sinha's Tea .. 
Shop. It was only when other Khalasis 

protel!ted that be was brought back to his 

ofiicin I work. 

'4)entral Government Health Scheme 
Facilities to PubUc 

7781. SHRI K. PRADHANI· WIll 
the Minister of HEALTH & FAMILY 
WELFARE be pleased to state: 

(a) the facilities which the Central 
'Government Health Scheme dispen-
saries are providing to the Members 
()f the Public; 

(b) whether Government have 
received representations regarding the 
willingness of public to avail 01: the 
facilities of Central Government 
Health Scheme on payment; and 

4c) if so, the reaction of Govern-
ment thereto? 

THE MINISTER OF STATE IN 
'THE MINISTRY OF HEALTH AND 
FAMILY WELFARE (SHRI NIHAR 
RANJAN LASKAR): (a) Central 
Government Health Scheme facilities 
have been provided to general public 
residing in the area in 14 dispensaries. 

!b) Yes. 

ec) The facilities in the 14 dispen-
saries have been provideo. as these 
areas are preciominentIy Government 
.colonies and medica], facilities from 
private practitioners are not suftlcien-
tly available. There is no proposal at 
present to provide Central Govern-
ment Health Scheme facilities to 
,general public in other disPensaries. 

8hri A. p. S nha, O.S. does not own any Tea-
Shop. The allegation is, therefore, baseless. 

Private Buses in Delbl 

7782. SHRI K. MALLANNA: Will the 
Mi nister of SHIPPING AND TRANs.-
PORT be pleased to state: 

(a) whether Goyernment are aware 
that a number of buses and mini buses 
particularly other than Delhi Trans--
port corporation are not in satisfac-
tory running condition; 

(b) whether Go,"ernment are a ware 
that a num')er of outsiders coming to 
visit Delhi, some time face difficulties 
as they are not properly guided by the 
conductors of ~  buses and compel-
led to get do\vn at unknown places; 
and 

(c) whether GO\"erliment propose to 
check such buses and allow them only 
to !function if maintained properly 
while on routes? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI BUTA SINGH): 
(a) and (c). It is not true that num-
ber of private buses are not in a satis-
factory running condition. under the 
Delhi Motor Vehldes Rules, 1~4  all 
the vehicles whIch are brought for re-
gistration are inspected by the Board 
of Inspection of the Directorate of 
Transport, Delhi Administration and 
new vehicles are given first fitness cer-
tificate for two years. The old vehicles 
wjthin five years of registration are 
given fitness for one year and vehicles 
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over five years are given fitness for 
six months. The Board of Inspection, 
however, does not check these vehicles 
dUring-the pendency of fitness but the 
vehicles are checked by the enforce-
ment staff of that Directorate and also 
in joint checking with the traffic police 
from time to time regarding the fitness 
etc. 

(b) No complaint has been received 
either by DTt or Delhi Administration 
to the effect that out-siders coming to 
visit Delhi are compelled to get down at 
unknown places. 

Fare Concession to Calcutta Students 

7783. SHRI SUSHIL BHATTACHA-
RYA: Will the Minister of RAILWAYS 
be pleased to state: 

(a) whether a circular No. C194/I/ 
Vol.VIII/Revn. Pass Fare/78 dated the 
5tb July, 1980 and a circular No. CC3/ 
Passenger/Profile Survey/'i8 dated the 
8th July. 1980 have been issued by the 
Chief Commercial Superintendent, Eas-
tern Railway and the Divisional Rail-
way Manager, Sealdah respectively al-
lowing 50 per cent concession in raIl-
way fares to the students C)f Calcutta; 

(b) if so, whether conceSSlOn is being 
allowed with effect from the 15th July. 
1980; 

(c) whether the south-Eastern Rail-
way have issued such circulars; and 

(d) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RA1LWAYS AND IN 
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) to (d). The circulars refer-
red to are regarding revision of passen-
ger fares effective from 15-7-1980. Stu-
dent and Child seasoJ1 tickets are char-
ged at 50 per cent of the Adult Season 
ticket fares since 1-4-1'979 over East-
ern and South Eastern Railways. These 
fares are, how('ver, subject to ordinary 
minimum fares for Monthly Season 
tickets. 

BecraitJdeBt of Laboar at Baldi. Port 

7784. SHRI NARAYAN CHOUBEY: 
Will the MinIster of SHlPPING.AND 
TRANSPORT be pleased to state: 

(a) whether tlie Administration at 
Haldia are violating normal rules re-
garding recruitment of labour; and 

(b) if so, what action has been taken 
by Government in. this regard? 

THE MINISTER OF SHIPPING AND 
TRANSPORT (SHRI VEERENDRA 
PATIL): (a) No, Sir. 

(b) Does not arise. 

Over crewdiag ... BunlwaD.-Asaasoi 
SecUoa. 

7785. SHRI AMAR ROYPRADHAN: 
Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether it is a fact that Govern-
ment have received any telegram from 
the Secretary, Burdwan District Rail-
way Users Central Coordination Com-
mittee, Raniganj regarding thousands 
of daily passengers travelling like 
sheep and goats in Burdwan-Asansol 
Section; and 

(b) if so, the details thereof and the 
action taken so far thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN"): (a) and (Ib). Information is ~ 

collected and wlll be laid on tbe Table 
of the House. 

Return of D1el'o Garcia 10 Mauritius 

7786. SHRI BHOGENDRA JHA: Will 
the Minister of EXTERNAL AFFAIRS 
be pleased to ~  to the reply given 
to Unstarred Question No. 336 on the 
12th March, 1981 regarding return of 
Diego Garcia to Mauritius and state: 

(a) what stand India took over the 
Mauritian demand for return of Dielo 
Garcia; 



(b) wbether India kept silent, if SO, 
the reasons' therelbr; aDd 

(c) what stand the Conference of 
Non .. Aligned Foreign Ministers took 
over the Mauritian demand and what 
were the reasons therefor? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO): (a) Sir, in reply to the Unstar-
red Question No. 336 on 12th March, 
1981 it was stated that the New Delhi 
Declaration of the Ministerial Confe-
rence of Non-Aligned countries did not 
mention Diego Garcia. TIlle question of 
the retum of Diego Garcia to Mauri-
tius was not formally raised by Mauri-
tius at the Ministerial meeting of the 
Non-Aligned countries held in Delhi. 
The leader of the Mauritian Delegation 
had, however, made only a reference 
to this subject in his statement at the 
Plenary Session of the meeting, to the 
effect that the question of Diego Gar-
cia was under consideration of the Gov-
ernment of Mauritius in all its aspects. 

(b) and (c). Do not arise. 
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Increase in serious crimes in Trains 
since 1978-79 

7788. PROF. NARAIAN CHAND 
PARASHAR: Will the Minister of 
.RAILWAYS be pleased to state: 

(a) vvhether there is an increase in 
the incidence of serious crimes on the 
Mail/Express and passenger trains dur-
ing the past three years; 

(b) if so, the number of serious cases 
detected and reported on each one of 
the Zonal Railways during the period 
separately for each year; 

(c) the steps taken/propoSed to be 
taken to curb this trend and achieve 
total elimination of crime; and 

(d) if not, the reasons therefor? 

THE DEPUTY MINlSTBB IN THE 
MINISTRY OJ' BAILYA WS AND IN 
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SmtI MALLlKAB-
JUN): (a) Yes, There is increasing 
trend in the incidence of dacoitiesl 
robberies in trains. 

(b) A statement is attached. 

(c) The following preventive mea-
sures are taken by the Government 
Railway Police to curb crimes in trains: 

1. Escorting of important trains at 
niglht by armed guards of Govern-
ment Railway Police of the concer-
ned state Governments. 

2. Beat patrolling at stations/plat-
forms/waiting halls. 

3. Surveillance over criminals and 
known bad characters. 

4. Checking of night trains by su-
pervisory officers. 

5. Posting of pickets at vulnerable 
stations and 

6. Special squads of CID of state 
Governments take Ul' investigabons 
of important cases to apprehend cri-
minals responsible for crimes commlt-
ted on railways. 

Railways are taking following mea-
sures in this regard:·-. 

1. Railways maintam close liaison 
with State Poiice authorities at aU 
levels. 

2. Vestibuled doors of coaches are 
closed between 2200 hrs. and 0600 
hrs. 

3. TTEs / Attendants / Conductors 
have been instructed to remain vigi-
lant to prevent entry of unauthori-
sed persons into reserved compart-
ments. 

4. The problem of crimes on rail-
ways has been highlighted in the 
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periodical meetinp with tbe State 
Government oftlcials and it has also 
been projected at tlie highest level, 
impressing upon the State Govern-
ments the need to strengthen the 
security arangements in trains. 

Murder 
Railway Year 

No. of No of 

The strenlth of the Govemmeal 
Railway Poiice--wno are responsible 
for prevention and detection of suela 
crimes on railways is being augmented. 

(d) Does not arise. 

Robbery Dacoity 

No. of No. of No. of 
cases cases cases cases cases 

No. of 
cases 

~  reported detected reported ~  reported 

-----,------------------.-----------------
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1979 2 26 6 4 3 

1980 3 22 12 9  6 
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1980 
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Production of Bailwa,. Wa&ODS 

7791. SHRI JITENDRA PRASAD: 
Will the Minister of RAIL WAYS be 
pleased to state: 

U. manufacture of coaches is done en-
tirely by the PubUc Sector Undertak-
inas; and 

(b) if so, the details of wagons and 
coach production in the country for 
the last two years witl'l the names ot 
manufacturers and the number manu-
factured by them? 

THE DEPU1'Y MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN" 
THE DEPARTMENT OF PARLIAMEN ... 
TARY AFFAIRS (SHRI MALLlKAR-
JUN): (a) Railway wagons are manu-
factured in four wagon building units 
in the private sector and six wagon 
building units in the public sector. tn 
addition, spare capacity in three Rail-
way Workshops is also utilised for 
manufacture of wagons. As regards 
Coaches. these are manufactured by 

(a) whether it is fact that nearly the two units in the public sector and Rail-
entire production of railway wagons way's own production unit. 
in the country is in 'Private sector and (b) A statement is attached. 

Statement 
WAGONS ON 16-').·81 

Name of the Firm 

Public Sector Units: 

1 Bharat' Vagon & Engg. Co. 1M uzaffarpur 

2 Bharat Wagon & Engg. Co./Mokamt:'h 

3 Bralthwalt(". Calcutta. 

4 Burn/Burnpur 

5 Burn/Howrah 

6 Jessop/Calcutta 

p, iv ate Sector Units: 

7 eim mco/Bharatpur 

8. H.G.I/Nangloi 

9. Modern Industries, Sahibal ad 

10. Tt"xmaco/Calcutta 

TOTAL 

1 J. RaiJ\\ay Worbhops 

GJ .. AlItD TOTAL 
-------

(Figllfe<; in term" of 4-whrt')('fS 

Wagons 
manu-
factured 
In 

1978-79 

563 

400 

1658 

1554-

1293 

2348 

96 

657 

1867 

Waq-om 
manu-
iaC"tund 
In 
1979.80 

402 

202 

812 

15!26 

942 

li95 

129 

!:88 

2777 

\\T?f'f liS 

nlZ'J U· 

f?(bucd 
'n 

1980- f I 

438 

312'5 

?03 

1767'5 

1()20 

7 

952'5 

54 

835 

3864"'5 
------------------

10,436 9,'73 10,454 

------------------
1586 1654 1610 

------------------
~ 22 lo,ll27 1!',C6tJ, 
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COACHES-

--------------------

,. , 

Public s.ct6, Units: 
J. Bharllt Earth Movers Ltd., Bangalorc 

~  Jessop/Calcutta 

Railwl4:J1' I DWII Produetiln Unit: 

3. Integral Coach Factory, Perambur 

Coaches 
DWl\lfac-
tured in 
1978-79 

223 

Nil 

702 

Ooac:hel 
maauf.c-
tured in 
1 97g-8o 

250 

62 

662 

Ooachea 
qwlurac-
tured in 
IgBo.81 

176 

23 

659· 
------------------

TOTAL. 925 974 858 

.Upto February, Ig81. 

TraiD Services Between Pilibhlt anel 
ShabJabanpur: 

7792. SHRI JITENDRA PRASAD: 
Will the Minister of RAILWAYS be 
pleased to state: 

-(a) wether it is a fact that the train 
service between Pilibbit and Shabja-
hanpur is in extremely bad condition; 

(b) whether the basic amenities 1.e. 
telephone system at stations, sanita-
tion in trains and the stations, and 
lighting in the trains are not provided; 

(c) whether number of trains runll-
ing between these two stations cancel-
led since the past four months and a 
skeleton service is runnmg at present; 

(d) if so. what action Government 
propose to take in the matter and who 
is responsible for tlhis deterloratlOn'! 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SURI MALLIKAR-
JUN): (a) No. 

(b) Sanitation & Ughting at the sta-
tions on the section and in trains are 
provided. Provision of telephones at 
these stations have not been found 
justified. 

(c) and (d) On account of coal shor-
tage some of the train services on Pili-
bbit-Shabjahanpur section had to be 
cancelled from time to time in the past. 

As at present one pair of trains re-
mains cancelled and this will be resto-
red as and when availability of loco 
coal improves. 

Indecenous Drug for "Trachoma" 

7793. SHRI AlfJUN SETHI: Will the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) Whether it is a fact that an in-
degenous drug for trachoma is claimed 
to have been developed by scientists of 
the Rajendra Prasaa Centre for Op.-
thalmic Studies; and 

(b) if so, the details regarding this 
drug and its performance on experi-
mental ba.sis? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEAl.. TH AND F Al\I1-
LY WELFARE (SHRI NIHAR RANJAN 
LASKAR): (a) Yes_ A new drug "Ber-
berine" derived from a plant 'berberis 
aristata' has been tested for the treat-
ment of Trachoma by t.he doctors and 
Scientists at Dr. Rajendra Prasad Cen-
tre for Ophthalmic Sciences, All India 
Institute of Medical Sciences, New 
Delhi. 

(b) The drug berberine is the Chief 
alkaloid of Berberis Arisata. It has 
been used as eye drops in the strength 
of 0.2 per cent and compared with S0-
dium Sulpbacetamide (a chemical com-



· polXld) In the stren&th: of 20 per cen.t 
in a controlled study" in 400 children 
.uffering from active trach()ma. 

The clinical results with berberin 
are 80 to 86 per ~  as compared to 
10 pre cent obtained with sodium sul-
phacetamlde. . 

Activities ot London Based islamic 
Cultural Cea&re 

7794. DR. YASANT KUMAR PAN-
DIT: Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether the London-based Isla-
mic Cultural Centre has widely publi-
shed a plan to "assist over 80 million 
muslims in India who are facing Reli-
gious Discrimination"; 

(b) whether Mr. Abdul Kheir Bad-
wai, Director of this Centre has also 
announced a plan to attract 80 million 
'Harijan Hindus who are facing harass-
ment' by Hindus to convert them to 
Islam; 

(C) whether the European Islamic 
Council has been charged to do a sur-
vey and fulfil this plan secretly with-
out alerting the Hindu Circles; 

(d) whether as a result of the above 
plan "the Kuwaiti aid for Indian Mus-
lims" was announced by KUNA in 
Kuwait on 18th January, 1981; and 

(e) what action Government propo-
sed to stop this interference in Inter-
nal Affairs of India by Pakistan and 
Kuwait? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
BAO): (a) and (b). Government have 
seen press reports about a plan reporte-
dly prepared by the London-based Is-
lamic Culutral centre to assist over 
80 million muslims in India, and to 
attrack more than 80 million Harijan 
Hindus to other religions. 

(c) Government are not aware of 
any such plan and enquiries made in 
this regard do not reveal any concrete 
action on the part ot the IslamIc Cul-
tural Centre 

(d) and (e) A news item about such 
a reported plan was fJ.rst published by 
a Kuwait Arab dally ·'At Qubas" on 
lath January 1981. English Tra'nslation 
of this was carried by the Kuwait News 
Agency, KUNA. 

As this report was published In 
Kuwait, the Indian Embassy in Kuwait 
took it up with both the Kuwait Min'ts-
try of Awkaf and the Kuwait News 
Agency (KUNA). The Kuwait Minis-
t""r of Awkaf has denied having made 
any such statement. 

The Kuwait News Agency has ex-
pressed regrets to the Indian Embassv 
about having erred in translating it 
due to which it was given an ~  

bias. KUNA also reprimanded the re-
porter who had done it. 

mndi ~ U.S.S.R. 

7795. DR. VASANT KUMAR PAN-
DIT: Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether Govemment's attention 
has been drawn towards a news-item 
appearing in the 'Hindustan Times' 
dated the 23rd January. 1981 under 
the caption "Hindi cat!'hin,Et up in 
Soviet Union"; 

(b) if so, the details of the institu-
tions where Hindi has been prescribed 
as one of the subjects and whether 
such institutions have been named 
after Indian writers/scholars and affi-
liated to Indo-Soviet Friendship Socie-
ty in New Delhi; and 

(c) if so, who are the sponsors of 
such institutions? 

THE MINISTER OF ~ AI. 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO): (a) and (b) Yes, Sir. 

There are one school each in Mos-
cow and Leningrad, and seven schools 
in the Uzbekistan RepUblic, of this des-
cription. In all these nine schools, Hindi 
is taught from Class II to Class X. 

As tor institutions of higher educa-
tion, Hindi is taucht in four instltu-
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tiGaa; Dameq, IDltitute of ASoian and 
Africall Studies under Moscow state 
UDivenity. IBstitute of International 
.JlelatiOD&, MolCow; Leningrad state 
University and Taahkent State Univer-
sity. 

NODe of these institutions is named 
after an Indian writer/scholar. How-
ever School Num.ber -19 in Moscow has 
a ~  named after Premcband where 
students are encoura&ed to make an 
in-depth study of Hindi literature. No 
institution in USSR is affi.liated to Indo-
Soviet Friendship Society in New 
Delhi. 

(c) Does not arise. 

OtIlcer llespouib\f, to Implement Na-
tlODal Leprosy COlltrol Programme 

7796. SHRI HARINATH MISRA: 
Will the MiDlster of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) the officer in the Central Gov-
ernment responsible for the implemen-
tation of the National Leprosy Control 
Programme when its object has been 
declared to achieve eradication of the 
disease within 15 to 20 years; 

(b) are the status and authority of 
the officer commensurate with his res-
ponsibility; and 

'(e) if not, what further measures 
Govemment propose to take in order 
to strengthen the hands of the officer 
for speedy and effective execution of 
the programme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND F AIVII-
LY WELFARE (SHRI NIHAR RANJAN 
LASKAR): (a) The National Leprosy 
Control Programmes is one of ~  

National Health Programmes being im-
plemented by the Ministry of Health 
and Family Welfare. In respect of all 
such programme, the policy dIrectIon 
and guidance is given by the Ministry 
of Health. The technical and executIve 
responsibility for implementation. o£ the 
central elements of such programmes 
as also the broad coordination 01 the 
elements assigned to the States is done 
in the nirectorate ~  of Health 

Services by the Assistant Director 
General (Leprosy) under tIae control 
and ,uidallCe of t1le Director General 
The implementation of !he major e1e-
meRts of such .programmes is assigned 
to the State Governments/Union Terri-
tories and Administrations conceraed 
who carry it out unc!er t8.eir own pro-
cedures and through their ofticers ap-
pointed tor this purpose. 

(b) The atatus of the Programme 
Officer is considered to be commensu-
rate with the importance of the Pr'l-
gramme, takinc into account the status 
and authority of other officers entrus-
ted with similar responsibility for other 
National Health Programmes. 

(C) ~  not arise. 

Polley te" Attract Doctor's to Work tor 
Leprosy 

7797. SHRI HARINATH MISRA: Wtll 
the Minister of HEALTH AND FAMI-
L Y WELFARE be pleased to slate. 

(a) whether it is the policy of Gov-
ernment to attract doctors to work 
consistently for leprosy; 

(b) how many of such full-time doc-
tors, working for more than 5 years In 
the Central Government have nol been 
confirmed in service; and 

(c) the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH and FAMILY 
WELFARE (SHRI NIHAR RANJAN 
LASKAR): (a) To attract doctors to 
work full bme in the leprosy field, a 
special pay 0; Rs. 200/-p.m. is admis-
sible under the NatlOnal Leprosy Con-
trol Programme, bemg impiemented 
through the State Governments/Union 
Territones and Voluntary SET (Sur-
vey, Education and Training) Centres. 

(b) and 1 c) The confirmation in the 
Central Health Service depends upon 
the availability of permanent vacancies 
and the respective seniority of the in-
cumbents of the posts in the relevant 
grades of the Service. Only one officer 
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~ ~ ~ in the" Spec;lality 
.of Leprosy, blttlnl more than 5 years 
. .service, llu Jet to I ie cOnfirmed. 

'7 ..... _er Of MatioMI ~ COD-

~  

1798. SHRI HARINATH MISRA: Will 
the Minister of HEALTH AND' PAMI-
.L Y WEl-FARE be pleased to state: 

(a) whether Goverament propose to 
take over the en.tire.N ational Leprosy 
Control Programme in its own band 
for eradication of file disease within 
the coming 15 to 20 years, and imple-
ment it in association with the Inter-
national ~  State Govern-
ments and ~  organisations; and 

(b) if not, .where is the possibility of 
ensunng implementation and eradica-
tion under the existing system? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI NIHAR RANJAN 
LASKAR): (a) The National Leprosy 
'Control Programme has been categori-
sed as a hundred per cent centrally fin..-
anced programme- with effect from 
1-4-81 It is being implemented, as in 
the case of other National Health Pro-
grammes, through the States and also 
with the assistance of international 
agencies and volunlary organisations. 

(b) It is expected that witb the chan .. 
ged pattern of funding the efIecti ve 
implementation of the programme dur-
ing the Sixth Five Year Plan Period, 
will receive an impetus. 

Meeting between Representatives of 
DADGS Authorities of DGHS 

7799. SHRI K. B S. MANI: Will the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether it is a fact that a meet-
ing was held with the .representatives 
of all Deputy Assistant Director Gene-
rals and with. the Authorities of the 
Director General Health Services at 
.New Delhi in February, 1981; 

(b) the subjects whioh were diicus-
led in the meetiDg and the ~  • 
arrived at; ad 

(c) when these decisions will be im-
plemented aod jf implemented, the de-
tails there«rl? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH. AND !'AMI-
LY WELFAU (SHRI NIHAR ~  

LASKAR): (8) to (e). Yes. The f)eputy 
Assistant Director General (Medical 
Stores) at the Govermnent Medical 
Store Depots at Madras, Bombay t Cal-
cntta, Hyderabad, Kamal and GauhaU 
participated in the meeting. Several 
administrative and procedural matters 
were discussed with a view to improve 
the efficiency and performance of these 
Depots. The decisions taken to improve 
the effiCiency of the Depots are beina 
processed. 

OpeaiDg of MateriBy Ceatres ia OIiMa 

7800. SHRI K. PRADHANI: Will the 
Minister of HEALTH AND FAMtLY 
WELFARE be pleased to state: 

(a) -whether Government pl'opose to 
open some Maternity Centres in Orissa 
State during the current financial year; 
and 

(b) if so, the details regardmg their 
number and locations and the amount 
which has been sanctioned for this pur-
pose? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI NIHAR RANJAN 
LASKAR): (a) No. 

(b) Does not arise. 

Alfemative RUlway Routes from 
Gauhati 

7801. SHRI AJOY BlSWAS: Will the 
Mlnister of ltAILWAYS be pleased to 
state: 

(a) whether Government. are aware 
tttat alternative railway routes from 
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Gauhati/Hajai to HUara/Behara (in wwl" 1nITq;rl mr 1ffttt "(1"RI/ 
Caehar) is necessary for speedy im-
provement of backward area and for i'«i1r qfU(it ~ 1  ~  
security ot border area; and ~ \iftW f I it ~~  ri-
(b) if so, whether Government pro- ~ ~ l I ~ q'{f'l'z-

pose to take immediate steps in this ~1  11ft' aRT '63 at) \Jq&'m 
regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS --(SlIRI !dALi.lKAR-
JUN): (a) and (b). With a v.t.ew to 
cope with the vasUy increased traffic 
anticipated in the near future, in the 
area presently served by Lumding-
Badarpur Hill Section, a Preliminary 
Engineering-cum-Traffic Survey for all 
alternative BG route from Gauhati/ 
Jagai Road to 13atJ'arpur lJas been in-
cluded in the BuBget ror 1981-82. Fur-
ther consideration to this project will 
be given after the results of the survey 
become known, subject to availability 
of resources and its clearance by the 
Planning Commission. 

7802. ..-.) ~ ~  ilfllT 

",,'t VR ~ ~  li( ann" ~  
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( 'I' ) ~  I ~  I 

UllatteDded Sick Wagoas 

7803. SHRI CHINTAMANI JENA:: 
Will the Minister of RAILWAYS be 
pleased to state: 

(a) the number of wagons added on 
the sick list of wagons since January,. 
1980; 
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(b) the Iealons for the' IrOwlD8 
number of .k:k wagons and tlie back-
log remaining unattended; and 

. (c) the quantum of loss sustained by 
the Railways since January, 1980 as a 
result thereot? .  . 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS .AND IN 
THE DEPARTMENT OF PARLIAMEN-
TARY ~  (SHRI MALLIKAR-
JUN): (a) 22,267 wagons as on 1-1-1980 
and 28,255 wagons as on :U-3-1981 
were ineffective (generally referred to 
as sick) for periodical preventive and 
breakdown repairs (including those 
under or awaiting repairs in Work-
shops). 

(b) The backlog in wagon repairs 
was due to frequent stoppages of power 
supplied to wagon repair workshops, 
depots and sicklines etc., inadequate 
supply of vital ·maferials required for 
maintenance from trade. The increase 
in the number' ot" ineffective wagons is 
due to planned segregation of all un-
loadable wagons to undertake large 
scale repairs on wagons affected by 
corrosion in order to Il},ake them fit for 
loading of all commodities. 

(c) Railways loaded 18.53 million 
tonnes in January, 1981 as compared 
to 17.12 million tonnes in January 
1980, as such there has been no loss in 
loading. 
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' Cycle Stand contact at Kanpur 

7807. SHRI R. N. RAKESH: Will 
the Minister of RAILWAYS be plea­
sed to state: 

(a) whether sealed tenders have re­
cently been invited by the Divisional 
Railway Manager, Northern Railway, 
Allahabad for allotment of Cycle 
Stand Contracts at Kanpur and All­
ahabad Railway Stations; 



c(b) .. the dates on which these ten-
"*rs ........ ed to ., oP8JHId .and 
1he JtUmber of parties who purehued 
-tender forms for cycle stand contract 
..at Kanpur ami Allahabad separately; 

(0) the parties who submitted ten-
""era fer Kanpur and :Allahabad to-
-aJetber with details of rates quoted by 
,the tenderers; and 

(d) the parties in whose favour 
the contracts had been finally awarded 
by the Divisional.Railway Mellager, 
Northern Railway, Allahabad? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRr MALLlK-
ARJUN) : (a) Yes. 

(b) to (d). Seven tender forms 
were sold for the contract at Kanpur 
and two tender forms for-tne contract 
at Allahabad. The due date for op-
E:ning the tenders at Kanpur was 
18-12-1980 and for Allahabad the due 
date was 24.12.1980. It was however 
decided not to open the tenders but 
to renew the contract at Kanpur in 
favour of the existing contractor, 
whose services were satisfactory. For 
1he contract at Allahabad a decision 
js yet to be taken. 7 

Cycle Stand Contracts 

7-808. SHRI R. N. RAKESH: Will 
the Minister of RAILWAYS be pleased 
to state: 

'(a) the policy of Government in 
regard to allotment of cycle stand con-
tracts to contractors/Labour Cooper-
-ative Societies; 

(b)' whether Labour Co-operative 
Societies are also eligible for allotment 
'of contracts for sale of miscellaneous 
articles at ~  without a call for 
open tenders; and 

'(c) if so, the details of Cycle Stand 
'Contracts fOr sale of . miscellaneous 
.articles has been sanctioned to Labour 

Cooperative Societie$ on the Indian 
Railways during the la:st two years 
without a call tor open ~  

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN) : (a) Cycle stand contra-
cts at Railway stations are awarded 
on tender basis. 

(b) Contracts for sale of miscell-
aneous articles are allotted after cal-
ling for tenders in respect of certain 
major stations and without tenders on 
licensed fee basis On other stations. 

( c) Information is being collected 
and will be placed on the Table of the 
Sabha. 

Supply of Sub-Standard FOOd to 
Patients of T.B. Hospital ia 

Capital 

7809. SHRI B. V. DESAI: Will the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether indoor patients or T.B. 
hospitals in the Capital live with sub-
standard food supphed by the hospital 
kitchens: 

(b) if so, the reasons therefor: 

«') whether the patients of the 
Rajan Babu T. B. Hospital Delhi, have 
been largely complaining to the auth-
orities concerned about it; 

(d) if so, whether any enquiry has 
been conducted: and 

(e) if so, the outcome of the en-
quiry and the steps taken in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH & FAMILY 
WELFARE (SHRI NIHAR RANJAN 
LASKAR): (a) No. According to 
T.B. Association of Inaia and the 
Municipal Corporation of Delhi the 
diet given to the patients in the T.B. 
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Hospitals in the Capital is adequate 
and balanced. 

(b) Does not arise. 

(c) No. 

(d) and (e). Do Rot arise. 

Visit of Guinea President 

7810. SHRI B. V. DESAI: 

SHRI MANPHOOL SINGH 

CliAUDHARY: 

Will the Minister of EXTERN AL 
AFFAIRS be pleased to state: 

(a) whether the President of Guinea 
visited India during March, 1981; 

(b) whether it is a fact that India 
and Guinea have expressed deep con-
cern over the escalation of great mIli-
tary presence and ri valry in the In-
dian Ocean particularly the strcng-
thening of the American military base 
of Diego Garcia; 

(c) if so, what were the other po-
ints agreed by both Governments; and 

(d) the extent to which the rela-
tions between the two countries have 
been fUrther strengthcned after hi!) 
visit? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMIIA 
RAO): (a) Sir, President Ahmed 
Sekou Toure of Guinea paid a State 
visit to India from 17 to 20 March, 
1981. 

(b) and (e). The President of 
Guinea and the prime Minister of 
India expressed deep concern over the 
escalation of great power military 
presence and rivalary in the Indian 
Ocean, including in particular, the 
strengthening of the Diego GarCIa 
base. Both the leaders agreed that 
it was in spite of the expressed wishes 
of the littoral and hinterland states 
that the great powers were intensi-
fying their military competition WIth 
serious consequences for peace and 
stability in the region. Both the lea-
ders noted with regret the suspension 

of the bilateral talks on naval arms: 
limitation in the Indian Ocean bet--
ween the Soviet Union and the Uni-
ted States and expressed the hope that. 
they would be resunled soon. 

(d) 'lile visit of the President of 
Guinea has further strengthened the 
bilatera \ relations existing betwe:n 
the two countries. Some areas i.denti-
fied for further cooperation include 
agriculture, handicrafts, small scale 
industries, transportation and deve-
lopment of renewable resources of en-
ergy. 

Proposal to let up National Road 
Transport Corporation 

781l. SHRI JANARDHANA 
POOJARY: Will the Minister of SHIP-
PING AND TRANSPORT be pleased 
to state: 

(a) whether Government have a 
proposal under their consideration to 
set up the National Road Transport 
Corporation; and 

(b) if so, the details there? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI BUTA SINGH): 
(a) There is no such proposal under 
consideration of the Government. 

(b) DOes not arise. 
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Arrival of Trains at Bombay V.T. 

7813. SHRIMATI PROMILA DAN-
DAVATE: Will the Minister of RAIL-
WAYS be pleased to state: 

(a) whether it lS a lact that at 
Bombay VT two trains are received 
-on the same platform and that the 
:same trains are indicated for immed-
iate departure: 

(b) whether it is a fact that more 
1han one adjoining platforms are va-
cant at the same time; and 

{e) if so, the reasons thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALL-
IKARJUN): (a) to (e) Trains are 
not received on the same platform. 
A Platform can have two faces. Due 
to a large llum ber of suburban trains 
originating and terminating in quick 
sucession at Bombay VT., at times 
trains are received and despatched 
more or less simultaneously or in 
quick succession on either side of a 
platform speciaIIy during peak hours. 

Fregpeney of TraiDtl 4rriviDC at V.T. 
during peak aDd Don peak hoon 

7814. SHRlMATI PROMILA DAN-
DA V ATE: Will the Minister of RAIL-
WA YS be pleased to state: 

(a) the frequency of suburban 
trains arriving at Bombay V.T. during 
peak-hours and non-peak-hours· , 

(b) the total number Of trains Ilrri-
ving on platform Nos. 1 to 8 during 
one hOUr, number of trains arriving 
on individual platforms during one 
hour; and 

(c) the frequency of trains at V.T. 
when the optimisation work will be 
completed? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALL-
IKARJUN) : (a) to (e) InformatlOn 
is being collected and wAI be laid on 
the Table of the House. 
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De ..... Of Tut, ..... Blek ... w. _4 
Scooter Drivers Be: CapacIt,. 01 tbelr 

Vehicles 

7817. SHRI CHIRANJI LAL-

SHARMA: Will 
SHIPPING AND 
pleased to ~  

the . l\Iiniiter of 
TRANSPORT be 

(a) whether Goverl1ment nav.e ~ 

sidered the demands of Delhi Taxir 
Aqto Rick$haw and scooter drivers 
regarding capacity Of passengers of 
their vehicles; . ahd 

. -
(b) the reaction of Govern_lent 

thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT' (SHRI' BUTA SINGH): 
(a) According to Delhi Adminislra-
tion they have not reeeived any 
such proposal. 

(b) Does not arise. 

Average cost of Producing a Doctor 

7818. SHRI RAJESH PILOT: Will 
the Minister of HEALTH AND FAM-
ILY WELFARE be pleased to state: 

(a) the average cost of producing 
a doctor with post graduate degree; 

(b) when such a doctor migrates tOl 
affluent countries how much money he 
sends home on average for his family; 

(c) what he contributes to the poor 
masses at whose cost he got his ~

tion; and 

(d) whethE'r Government propose 
to levy a cess on such migrating 
doctors? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI NlliAR RANJAN 
LASKAR): (a) No relIable estimate 
regarding the cost of producing a 
doctor with post graduate quahfica-
tions is available. 

(b) and (c). 

not available. 
The information IS-
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(d) No such proposal is under COD-
sideration at preeenl 

BUDDing of more trains between Agra 
Jaipar" Ajmer and Udaipur 

7819. SHRI RAJESH PILOT: Will 
the Minister of RAILWAYS be ~

sed to state: 

(a) whether Government are aware 
of the urgent need of more trains 
between Agra, Jaipur, Ajmer and 
Udaipur in view of utilising tourist 
potential; and 

(b) if so, what steps Government 
have taken to meet this need? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MEN'fARY AFFAIRS (SHRr MALL-
IKARJUN): (a) Adequate number of 
connecting services are available bet-
ween Agra, Jaipur, Ajmer and Udai-
pur. 

(b) Does not arise. 

S.C. and S.T. Casual Labourers 

7820. SHRI RAM VILAS PAS-
¥lAN: 

SHRI DAULATSINIIJI 
JADEJA: 

Will the Minister of RAIL WAYS be 
pleased to state: 

(a) the total number of casual lab-
ourers working On the different RaIl-
way Divisions, as on 15th March, 1981 
and the number of persons belonging 
to Scheduled Castes and the Sched-
uled Tribes among them, Division-
wise; 

(b) whether the directive issued 
vjde Railway Board letter No. E-
19 (SeT) IG/dated 10-3-79 is not being 
'complied with ~  the Divisional Man-
agers; and 

(c) I if so, the a£tion taken ag\\inst 
them and if not, the Divisional Man-
agers who have complied with the 
directive of the Railway Board? 

THE DEPUTY MINISTER IN THE" 
MINISTER OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALL-
IKARJUN): (a) to ~  ~ The informa-
tion is being collected from the zoual 
Railways and will be laid on tne 
table of the Sabha. 
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Financial Assistance to Resident 
Doctors wtho writes thesis 

7822. SHRI K.A. RAJAN: Will the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state whether 
Government have agreed to give fin-
ancial assistance to resident doctors of 
Delhi who are spendIng huge sums 
of money on '" riting thesis for l\i.D./ 
M.E.? 

THE MINISTER OF STATE IN THE. 
MINISTRY OF HEALTH AND FAM-
ILY WELFARE ,SHRI NIHAR RAN-
JAN LASKAR): No. 
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.Employees 01 Pbotopaph7 Depart- (c) whether quota reserved for 
meut/Seetloa In MaulaDa ADd Scheduled Cast e and Scheduled Tribe 

Medical Collece in each cat ego ry is complete, particul 

7823. SHRI RAJNATH SONKAR 
"'SHASTRI: Will the :Minister of HEA-
LTH AND FA14ILY WELFARE be 
pleased to stab: 

(a) whether there IS a Photogra-
phy Departmen t/Section in the Maul-
ana Azad Medical College associated 
with Lok N ayak J ai Prakash Narayan 
Hospital and G.B. Pant Hospital and 
Guru Nanak Eye Hospital; 

(b) if so, the total number of emp-
loyees, category-wise, working in this 
Department/Sef'tion and the number 
<of Scheduled Caste/Scheduled Tribes 
employees in each category of post 
-separately; 

M.AM. College 
No. of No. of 

Namt" of thf' post persons SC/ST 
wmkiJ.g out of 

those in 
Col. (I) 

(I) 

I. Sr. Photographer 

2. Artist Photographrr 

3. Fluorescin Angio Asstt .. 

4. Photographer 

5. Dark Room Asstt. 

'There is no independent Photogra-
phy Department ISection in Maulana 
Azad Medical College associated with 
Lok Nayak Jai Prakash Narayan Hos-
pital, G. B. Pant Hospital and Guru 
N anak Eye Hospital. 

(2) 

As the posts detailed in the fore-
going tabular statement are isolated 
ones, these have been grouped with 
other similar posts and according tp 
the forty-point Roster. due reservation 
is provided for SC/ST condidates. The 
post of Sr. Photographer is also an 
isolated one and, accordingly. there is 
.no question of its reservation. 

arly the Senil)r Photographers post; 
and 

(d) is not, the reasons for not fil. 
ling the vacant posts reserve tor 
Scheduled Caste candIdates and when 
these posts are likely to be filled and 
backlog completed? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAM-
ILY WELFARE: (SHRI NIHAR 
RANJAN LASKAR): (a) to (d). 
The following staff is engaged !n 
Photography work in the L.N.J P. and 
G.B. Pant Hospitals and M.A.M. 
College: 

Y. N.J. P. H, spital G.B. Pant Hosp. 
No. of No. of No. of No. of 
pf'rsons SC/ST persons SC/ST 
working out of working out of 

those in those in 
Col. (I) Col. (I) 

(I) (2) (I) (2) 
---

VacaDt posts ot senior Photographers 
in MauZana Azad Medical Colle,e 

7824. SHRI RAJNATH SONKAR 
SHASTRI: Will the M :nister of 
HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) total number of Senior Photogra-
phers working in the Maulana Azad 
Medical College associated with Lok 
Nayak Jai Prakash Narayan Hospital, 
G. B. Pant Hospital and Guru Nanak 

Eye Centre; 
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(b) the number of posts in this 
eategory lying vacant and. the num-
ber thereof are 1'Served for Sche-
duled Caste and Scheduled Tribe 
candidates; and 

(c) the reasons for not ~ these 
posts from the departmental candi-
dates and when these will be filled 
from the departmental candidates? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMI .. 
LY WELFARE (SHRI NIHAR RANJAN 
LASKAR): (a) One in Maulana Azac.\ 
Medical College and one in Lok Nayak 
J. P. Narahll Hospital. 

(b) The post in the Lok Nayak J. P. 
Hospital is vacant since 1.11.1977. 
This post is unreserved. 

(c) The post could not be filled as 
the selection made by the concerned 
authorities has been challenged legally 
and. as to-day, the matter is sub-judice. 

Seiet'tion Grade to LabOratory Tech-
meals working In Hospitals 

7825. SHRI SATISH PRASAD 
SINGH: Will the Minister of 

HlEALTH AND FAMILY WELFARE 
~ pleased to state: 

(8) whether it is a fact that Labora-
tory technicians working in Central 
Government Health Scheme Laborato-
ries are g'ven Selection Grade where-
a!l; the samE' is not granted to Labora .. 
tory technicians working in other ~ 

pitals under the ~  Government; 

(h) if so, the reasons therefor; 

(C"') whether Government propose to 
grant the seleC'tion ~ to all Labo-
ratorY terhnit'i::ms who have so far 
been denied the same; and 

(d) if not, the reagons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRY NIHAR RAN .. 
~  LASl'CAR): (a' YM, 

(b) In 8(:cordance with Govern-
ment orders, selection grades are eiven 
if _ direct recruitmet to the post is 
75 per cent Or more.. Whereas the 
Laboratory TechIIidans in Central 
Government Health scheme qualify 
for the Selection Grade under this 
principl., the L 3 boratory Technicians 
in Central Government Hospital&. 
in Delhi do not quahfy for the same. 

(C) and (d), Does not arise. 

Selling of Imitation lUedil'ines in 
the Market .. 

7826. SHRI T, R. SHAMANNA: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state: 

(a) whether Government are aware 
that large number of imitation medi-
cines are being sold in the market; 
and 

(b:\, if so, whether Go,\ .. ernment pro" 
pose to take action to see that genuine 
medicines are alone sold in the 
market? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMr .. 
LY WELFARE (SHRI NIHA.R RAN-
JAN LASKAR): (a) Occasionally 
cases of manufacure of spurious drugs 
come to the notice of Government 01. 
India. But no report of large scale 
manufacture of spurious drugs has 
come to the notice of Government. 
Under the provisions of tbe Drugs and 
Cosmetics Act and the Rules therE!"" 
under. control over manufacturE' and 
sale of ~  is exercisen hy the state 
Drugs Control Ruthorities. 

(b) Wb.pnevt'r ~  ~  rome to 
thp ~ of nm,rprnmpnt of Tndia, ne-

~  ~  artion ~ 'Provided un(!er thf' 
~ nnrl ~ Art ic;. takpn. A 
~  f'f'ivind th" ~ 1  +Al(pn 

to ('''''rk "'"p 1~ 1  .,,...,., con'e of' 
spuriOllf:; ~  ig ~  

Statement 

'. Tn 1 C)64, the 'Om ,!t; n nr' C"'oc;mE"ties 
A('t ~ 'lmpnopO tn ~  ~ pe-
naltv ~ manu1'Acturp RnO !ii:Rlea (')f 
spurIous drugs from three yeaTs to 
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10 years and with fine. The courts the Good manutacturinl and sale 
were requested to record in writing practices and their cooperation in the 
special reasons if they wished to im- campaign. aginst spurious drugs is 
lJose a sentence of imprisonment at also being so1.l&'ht. 
less than one year. 

2. A new section was added in 1964 
requiring every dealer or an agent of 
manufacturer to disclose to the Drugs 
Inspectors the name, address and other 
particulars of the person from whom 
he received drugs or cosmetics .. 

3. Provision was also made in 1964 
whereby the stocks of spurious drugs 
could be confiscated if the person res-
ponsible for its manufacture or distri-
bution was convicted. The implements 
of machinery used in such manufac-
ture, sale or distribution and any re-
ceptacles packages or covers in which 
such spurious drugs were contained 
and the animals, vehicles, vessels or 
other conveyance used in carrying 
such drugs were also made liable to 
confiscation. 

4. To eliminate Wllicensed manu-
facturers of drugs, who usually in-
dulge in manufacture and sale of 
spurious drugs, an 'All India List 
of Licensed drug manufacturers' has 
been compiled and brought :.tpto 
date. This list has been circulated 
to all the state Drugs Controller and 
leading Associations of Drugs Manu-
facturers and Dealer. 

5. The State have been advised to 
maintain cloSe liaision with 1he Police 
authorities for the Campaign against 
spurious drugs to be carried out 
intensively. 

6. Whenever reports of spurious 
drugs are received by the Central 
Drugs Standard Control Organization 
and wherever a racket is supposed to 
be of Inter-State character, the States 
concerned are immediately alerted. 
and advised to take necessary action 
with the assistance of the state Police. 

7. The help and cooperation of 
Associations representing the inte-
rests of drug manufacturers and dea-
lears has !been and is being enlisted 
to ensure maximum compliance with 

8. A constant liaision with the State 
Drugs Control Organisation is main-
tained by the Central Drugs Standard 
Control Organisation by holdina 
meetings of the Zonal State Drugs 
Controllers, and through discussion 
the Zonal Officers have with the State 
Drugs Control Officials and by corres-
pondence. This constant exchange of 
information helps co-ordination and 
intensification of quality control mea-
sures. 

9. The States have been requested 
to constitute State Drugs Advisory 
Boards on which representatives ot 
the manufacturers, dealers, medical 
profession and consumers are &SSO-
cia ted to advise the State Govern-
ments on the measures to be taken 
for effective enforcement of the 
Drugs and Cosmetics Act 

10. The testing facilities available 
with the Central Government at the 
Cenral Drugs Laboratory, Calcutta. 
The Central Indian pharmacopoeia 
Laboratory, Ghaziabad and the Cen-
tral Research Institute, Kasauli, are 
placed at the disposal of the states. 
As many as 21 states and Union 
,Territories are now availing of the 
testing facilities. 

11. Four Zonal Offices of the Cen-
tral Drugs Standard Control Organi-
sation have been set up at Bombay, 
Calcutta, Madras and Ghaziabad to 
maintain a close liasion between thp 
Central and State Organisation and 
to ~ uniform pnforcement of 
the Act throughout the country. These 
Zonal Offices have also Drugs Ins-
pectors who carry out joInt inspee-
tions of premises of drult manufac-
turers alongwith the State 
Authorties to ensure that they con-
form to the standards laid down the 
under the Law. 

12. The technical competence of 
the Drugs Inspectors employed by 
State Govemments is brought 11]) to-
date by the Central Drugs Control 
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Organisation wblch has arranged a 
training programme and State Gov-
-ernments have been availing them-
selves Of this facility. 

Goods Handline contract at Allaha-
bad 

7827. SHRI R. N. RAKESH: Will 
the Minister of RAILWAYS be 
pleased to state: 

(a) whether it is a fact that the 
Divisional Superintendent Northern 
Railway, Allahabad, entered into 
agreement with Mis. Railway Cycle 
Stand Karamchari Sahkari Samiti 
Ltd. Allaha bad in respect of Goods 
handling contract at Allahabad; 

(b) whether it ~ also a fact that 
the Divisional Railway Manager, 
Allahabad in exercise of his powers 
in terms of the agreement terminated 
the about contract with effect from 
the 18th December, 1980 far con-
tinued unstatisfactory performance 
Of the Society; 

(c) the total cost of departmental 
labour engaged during the period 
from the 18th December, 1980 to 9th 
..January, 1981 and whether the entire 
cost so incurred has been recovered 
from the Society;. and 

(d) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRr MALLI-
KARJUN): (a) and (b). Yes. 

(c) Rs. 6907.50p-cost of depart-
mental labour charges has been re-
covered from the society's handling 
bills for the months of January 81 
and February '81. 

(d) Does not arise. 

Poor conditions of coach attacbe4 
to Assam Mail at Damoni 

7828. SH,RI K. M. MADHUKAR: 
Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether tRe coach bearing the 
destination plate ccMuzatfarpur-New 
Delhi" which is attached to Assam 

Mall train at Baraunl Junction, is not 
in good condition and it has no water 
and light facility and also the condi-
tion of its doors are not good; 

(b) if so, the reasons for not bring-
ing about improvements therein 
despite the repeated complaints made 
by the Members of Parliament; 

(c) whether it is a fact that there 
is no attendant in this coach: 

(d) whether it is also a ~  that 
this coach is attached at the end of 
all coaches and the .first class passen-
gers have to face great difficulties; 
and 

(e) if so, the action taken of 
proposed to be taken in this ~  

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS "AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) The coaches plying 
between Muzaffarpur and Delhi have 
been renovated by internal and exter-
nal painting only recently and aU 
their doors are in ~  working condi-
tion. Proper lighting facilities have 
a1so been ensured. The present condi-
tion of all the a sets of coaches on 
this service is considered satisfactor,y. 
The water is being replenished at orI-
ginating & denots nominated E'nroute 
stations to aviod conches Roing "with-
out water. 

(b) Does not arise. 

(c) As per the extant policy coach 
attendants are provided in fun cor-
ridor type first class coaches only. No 
attendants are at present, provided 
in first class portion of composite first-
cum-second class coaches of this type 
The train staff including the coach 
attendants in the adjoining first class 
full corridor type ('oaches, if any. 
look after the comforts Of passengers 
travelling therein. 

(d) and (e). Three coaches viz .• 011. 
ordinary second class one second cta .. 
a-tier sleeper and one first-cum-second 
class composite bogie are attached to 
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85 Up ~-  These are attached 
lirst, second and third inside rear SLR. 
Since these coaches are attached to 85 
Up at an intermediate station it is not 
operationally feasible to attach them 
In the ·.niddle. 

Dleselisation of Chetak Express 

7829. SHRI BHEEKlHABHAI: 
Will the Minister of RAILW A yS/ 
be pleased to refer to reply given 
to Unstarred. Question NO. 7752 on 
the 19th April, 1979 regarding Diese-
lisation of Chetak Express and state: 

(a) ~ it is a fact that an 
assurance was given by previous 
Raihvay Minister to SOme Members; 

(b) if so, what action has been 
taken ~  the dieselisation of the 
Chetak xpress joining Delhi and 
UdaipL-tr: nd 

(C) when will the assuranCe given 
in 1079 be implemented? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHlU MALLI-
KARJUN): (a) to (c). The feasi-
bility of dieselisation of Chetak 
Express is ibeing examined and 
action as found feasible will be 
taken. 

, 
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Gtievances of Gangmen 

7831. SHRI A. K. ROY: Will the 
Minister 01 RAILWAYS be pleased to 
state th·· reasons for nOn payment of; 

(a) arrear dues for temporay sta-
tus to Gangmen (epe) under P.W.IL 
Dhanbafl, Gomoh, Parasnath, Benno, 
Hazanbagh Road, Chandrapura, 
Katrasgarh. Barkakana, Patratu, Tori, 
Latehar etc. w:th effect from 1st 
August, lCl74; 

(b) T. A. to Gangmen (CPC), Dban-
bad for working at Pradhankhanta 
for the months of January, February 
and March, 1979; 

«(') OVEr time to Gangmen, Dhan-
bad for working as Chowkidars for 
12 hoU'rs and also for patroBing 
duty; and 

(d) overtime to the Ganimen under 
D.E.N. (Cons.), Dhanbad for change 
of duty hours from eight and a haH 
hours 10 eight hours as per R.L.T./6' 
from the 1st May, 1979 to the 16th 
September, 1979? 

THE DEPUTY MINISTER IN T.RJJ 
MINISTRY OF RAILWAYS ANDIN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRr MALLI-
KARJUN): (a) Casual Gan2Men have 
been allowed regular scales as ant! 
when they attajnP(i temporary 
status as per extent rules. ~ 
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(b) ~ headQuar.rs Qt these 
Gangmen being Pradhankhanta, they 
are not entitled for any travelling 
allowance. 

(c) All cases, where claims are sub-
stantiated by records, overtime 
allowance, as per extent rules, bas 
been paId. 

(d) Overtime bill is under scrutillY 
and arrangement is being made for 
payment shortly. 

New Express Train between Pori/ 
Bhubaneshwar and New Dehi 

7832. SHH! RAM CHANDRA, 
BATH: Will the Minister of RAIL-
WAYS be pleased to state: 

(a) whether it is a fact that the 
proposal for the introduction of a new 
Express train between Puri/Bhubane-
swar and New Delhi via. Khargpur, 
Adra, Asansol, Varanasi and Moghul-
sarai was rejected by the Railway 
Board during 1977-78; 

(b) if so, the reasons therefor; 

(c) whpther his Ministry will now 
accept this proposal and priority will 
be given while introducing the new 
trains during Sixth Plan period; and 

(d) the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF ,RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN) : (a) and (b). Due to line 
-capacity constraints and other opera-
tional difficulty, it was not found 
feasible to introdUCe a train between 
Puri and New Delhi via. Adra, Asan-
sol during 1977-78. 

(c) and (d). With effect from 1.'.80, 
1 '75/176 Puri-New Delhi Tri-week)y 
Neelachal Express already been in-
troduced which runs via. Tatanagar, 
Bo)l:aro Steel City, Gaya, Mughalsaral, 
Varanasi to ~  important pilgrIm. 
centre,., and industrial centres like 
Tatapagar and Bok;aro Steel City 

and also backward areas ~  Chho-' 
tanagpur with the Union Captial. 

FUBn .. Up FonDs BMervatioll 

7833. SHBI D. S. A. SIV APRAKA-
SAM: Will the Minister of RAn:... 
WAYS be pleased to state: 

(a) whether it is a fact that the 
~  RailwaY' has d:Scontinued 

the practice of fillin2 up reservation 
forms for Vaigai Express startinl 
from Madurai; 

(b) if so, the reasons therefor; and 

(c) whether Government are aware 
that this discontinuance has resulted 
in blackmarketing of tickets? 

THE DEPUTY MINISTER IN THE 
l\UNISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAu..I-
KARJUN): (a) Yes. 

(b) The practice of filling up of re-
quisition forms by passengers for 
reservation for seats by short distance 
day ti11le trains was discontinued in 
1980 to provide quick service to 
passengers at the reservation coun-
ters. 

(c ) No such complaint has been l"e-
C'eived. 

WorkinC of National Institute 01 . 
Health and Family ~ 

MUDirka, New Deihl 

7834. SHRI RAGHUNATH SINGH: 
VERMA: Will the Minister of 
HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whetber the working hours ot 
the Family Welfare Centre in the 
N ationa} J nstitute of Health and 
Family Welfare. Munirka, New Delhi, 
are from 9.30 A.M. to 1.00 P.M.; 

(b) if so, whether Government are 
aware that neither the doctors nor the 
receptionists come to the Centre be-
fore 10.30 A.M.; 

(C) whether despite the fact that a 
very small number of patients come 
to the Centre, the doctors do not 
attend to them properly 'and the 



patients are put of months after 
month on one pretext or the other-, 
(d) whether some cases anti.. under 

treatment in the Centre since JP78; if 
80, the number of such cases and thft 
reasons for taking such a long time 
to cure them; 

(e) whether Government propose 
to keep a complaint register or a 
suggestion box at some suitable place 
at the entrance of the Centre to ena-
ble the patients to bring their diffi-
culties to the noice of Government; 
and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH AND 
FAMILY WELFARE (SHRI NIHAR 
RANJAN LASKAR): (a) Yes. 

(b) The doctors and other staff of 
the Centre come to the Centre regula-
rly in time, but once a week attend 
to the staff meeting held in the InstI-
tute before coming to the Centre. 

(c) No such complaints have been 
received. 

(d) Yes. About 17 couples wno 
were registered in 1978 have bef:'n 
attending the clinic during January-
March 1981. Many cases visiting the 
Institute are difficult and complicated 
ones. A number of patients with i.n-
fertility and other reproductive dis-
orders had been under investigation 
and treatment since 1978. Manage-
ment of infertile cases is a very time-
consuming procedure which requires 
a great deal of patience on the part 
of couples as well as ~  

(e) It is primarily a research cen-
tre and not a routine service centre. 
Authorities at the centre are availa-
ble for listening to the hardship of 
the clientele. However, a complaint 
register has now been kept at the 
centre. 

(f) Does not arise. 
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Tickets for Tamil Nadll Express 

7836. SHRI T. R. SHAMANNA: 
Will the Minister of RAILWAYS be 
pleased to state whether C;overnment 
are aware that tickets are issued from 
Bangalore to Delhi in Tamil Nadu 
Express whereas there is no arrange-
ment or quota for issuing tickets 
from Delhi to Bangalore through 
Tamil Nadu Express? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND 
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN) : It is proposed to pro-



vide throUgh, ~  faet;1tt7 of. :reser-
ved aa,:ommodaUon from Ne1r Deihl 
to Bangalore for passengfis (ravelling 
by 122 UP Tamil Nadu Express and 
connecting train. 

EmpaneUe4 casual Labourers of Sie-
na! aDd TelecommUDicatioa 

7837. SHRI SAMAR MUKHERJEE: 
Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether it is a fact that the 
casual labourers of SIgnal and Tele-
communication are empanelled on the 
basis of the total number of days they 
work from the date of appointment 
to the date of screening on the Madu-
rai Division of Southern Railway; 

(b) the total number of days wor-
ked was only furnished by DSTE/W I 
Tambaram to DPO/Tiruchirappalli 
and Senior DPO/Madras last year 
for empanelment against vacancies 
that occurred for 1979; 

(c) whether it is a fact that for . 
empanelment for 1930, the DSTE/W 1\ 
Tambaram has furnished the date of 
entry to Senior DPO/Madras while 
the DSTE/Madurai has taken the 
total number of days worked. for' 
determining seniority for empanel-
ment; and 

(d) if so, the ~ for, different 
procedures follOWed in this regard? 

THE DEPUTY MDTIS'i'.F.R IN TIlE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT Oil' PARLIA-
MENTARY AFFAIRS (&HRI MAL-
LIKARJUN): (a) and .(b). Yes. 

(c) No. 

(d) Does not arise. 
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JIODus to Employees of Government 

Me4i.eal store Depot 

'7839. SHRI K. B. S. MANI: Will 
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to stale: 

(a) whether it is a fact that the 
Government Medical Store Depot ad-
ministration, Madras has recommend-
ed for the Interim payment of the 
productivity linked bonus to the em-
ployees and the same klS been con-
firmed by the Management before the 
Regional Labour Commissioner, Mad-
ras; 

(b) if so, what action has been 
taken thereon; 

(c) when the productivity linked 
bonus will rbe paid to the Depot em-
ployers; 

(d) whether any action has been 
initiated from the Government side 
to settle this issue; and 

(e) if so, the details thereof? 

THE MINISTBR. OF STATE IN 
THE IIlNISTBY, OP BEAL'tlt AND 
FAMILY WELFAB&. (SHRI NIHAR 
RANJAN LASKAR): (8) No. 

(b) Does not arise. 

(C) to (e). The matter is still 
under consideration. 
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~ '-IT I ~~~  1m 25-2-81 W 
1-3-81 ~ ~ Nfl IftT i7 ~ 1  
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'" I lIT) "'" it" IFft q-. t ~  

f'-liT '" of"" fiItt • ~ "" qfq'tf ~ 
... f1r(1 .T ~1  ~ ~1 ~ ~1 ~  

~ 1  ~~ ~  ~~~ ~  ~  

~ ~ ~  ;; ~  ~~ 

(q) SflN· ~  '1 ~  ilfir ~ -

~ ~ (fifq1Gf), ~1 1  ~ ~  

Cfit q-r ~~ ~ ~ ~ ~ ~ ~  

~ - ~ I 22-3-81 tfi'l ~ Clll' 

~  ~~  ~~  ~1 \1'1" tfi'f 
1Tlfr ~  ~ ~ ~  ifi"T ~  'li"l ~  

"'fr r ~ -  ~  ~ ~ CIl't'ij' ~ iI' ~ i ~  

it lfiq" ~  ~ 1  ~  qirT ~  ~ 

~  ~~ if iHlfl ~ ~  ~ 1  

tT CJrT err qlf) I 

!Issue of Fictitious l\')edical Certificates 
by R.M.P. 

7841. SHRl Po L. P. VERMA: Wlll 
-the Minister of HEALTH AND FA-
MIL Y WELFARE be pleased to state: 

(a) whether it is a fact that some 
of the Registered Medical Practitio-
ners in Delhi resort to unwanted ;acti-
vities and bring a bad name to the 
profession by running Chemist shops 
in their premises and by issuing ficti-
tious medical certificates to make both 
-ends meet; 

(b) if so, whether 'Government pro-
pose to conduct a survey to determine 
the facts of the allegations and if 
found correct, cancel their practising 
ljcences and take legal actIon against 
them; and 

(C) if not, the reasons therefor? 

THE MINISTER OF STATE IN 
"THE MINISTRY' ~ H'EAL1''H AND 
FAMILY WELFARE (SHRI NIHAR 
RAN.TAN ~  (a)' No such 
instance1 nas come to the notice of 
".the Delhi' Administration. 

• I. 

(b) and (c). Do not arise. 

CeD'traI ~ '-J)evelO»DleDt of 
Port Ca"'c JIl West BeDp.l 

7842. SHRl SANAT KUMAR MAN-
DAL: W.ll 1he Minister of SHIPPING 
AND TRANSPORT be pleasea to 
state: 

(a) whether any financial or techni-
cal assistance is being rendered by the 
Centre fOr 1he development of Port 
CannIng in West Bengal;--

(b) 1f so, what; and 

(c) if not, the reasons therefor? 

TH:FJ MINISTER OF SHIPPING 
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) As per the decIsIon 
of the NatIonal Development Counell. 
responsibilIty for the development of 
minor ports vests with the State Gov-
ernment concerned, and the funds for 
the purpose are being provided in the 
State Sector Plans. As such, no funds 
are provided for this purpOSe in the 
Central Sector Plans. 

Technical assistance is given to the 
State Governments, when requested. 
However, no such request has been 
received frOm. the Government of West 
Bengal fOr the development of Port 
Cannini. 

(b) and (c). Do not arise. 

Number of Acddents occurred durinc 
last three years 

7843. SHRI MOHAMMAD ASHAR 
AHMAD: Will the Minister of SHIP-
PING AND TRANSPORT be pleased 
to state: 

(a) the number of accidents that 
occurred involving Govemmer..t road-
ways, private buses, public carriers 
and also other vehicles in the country 
during the last three years; and 

(b) the number of persons killed 
and injured as well as loss of property 
during the last three years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SIDPPING AND 
TRANSPORT (SHRI BUTA SINGH;): 
(a) and (b). Details of the total num .. 
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ber of fatal and other-types ot acci-
dents involving all types of vehicles in 
the country for the last three years as 
compiled on the basis of information 
SO far received from the State Gov-
ernments and the Union Territory 
Administration, are as under: 

Year 

1979 

Total 
No. of 
accidents 
(000 Nos.) 

Casualty 
(000 Nos) 

Persons Persons 
killed jnjured 

-----------

Estimates of loss of property as a 
result of accidents have not been 
maintained. 

SHRr NIREN GHOSH (Dum Dum): 
The freedom of press is in danger be-
cause in news papers .... 

~~  "tT'(q : ~ ~  J;ir:f iR:r 
ii'Tii ~ ~ I ~~ "11 1 ~ itt ~ 

9 ~ it , ~ r ~  ~ ~ fr;lt ~ ~  

~ 1  1 ~~  rfi) ~ ~ 'iT ~  ~ 

W ~~  'iff ~  ~  ~ - ~ 

~ ~  ~~ ifCf7 ~  ~  I ~~ ~  

~ ~  ~~ ttitf qiiT ~ - ~ ~  

~ I 

SHRt NIREN GHOSH: But that will 
be lost in the jungle. 

~  

~ ~ ~~ ~~~  

~  ~ ~  If,TT<.ISf''< ~ ~~ ~ 

~~ ~~ ~ ~~ ~  ~ ~ ~ 

~  '-TT......... ~  

WClfIR ~ ~ : ~111 ~ ~  cti"t 
~  ~  ~1 t, IMr'1 {111 ~  

~ '1fS"li'1'T I 

,,' t11I ~  ~  : 
q"Sqer ~ .... , ~~ it; ~ i[Jrirr If.T \Ill 
~~  t ~~  (11; ~  t.' ~  

~1 ~ 

~ ~ fqrw qrnT'f: TT,", 
~ 4  ~  'T3I,(Of}1if ~ ~~ 

~  ~  ~~ ~ ~~1 fli7qa-lT 

~~ ~ \1fTlfT 1jlfT I ~ \ij'q ~ 

q"T'ff\il ~  \f) tq'r:T Cfii.·t? ~ ~~ 

~  ~  ~- ~~  ~ ~~  q"7 ~  

1frt ~~ I 

MR. SPEAKER: No, not allowed. 

~ Uq" f .. ~  qT!f1fT;r: ~ ~-

~ ~  ~ ~~  ~ I ~  

MR. SPEAKER: No not allowed. I 
know. I am perfectly seized of 
the situation. r know freedom of 
press is very essentiaL It comes 
under law ana order. It has to be 
dealt with by the Home Ministry. 

~ ",44 14 ~ umi\' ('1Gri'T ) 

~  \iff, ~ ~ ~ 11 ~ 

it :q'r'T f(R;'fr ~  ~  ~ .... (14c""",) 

MR. SPEAKER: It comes again. 
under the HOl'IIe Ministry's demands. 

MR. SPEAKER: That is a state -~ 

ject plus Home Ministry's demands. 

SHRI C. T. DHANDAPANI (Polla-
chi): As far as Shastri Award is 
concerned many thLngs have happen-
ed in TamUnadu. Many times we-
have asked for Calling Attention. 
The reply given was that it is a ~ 

Subject. 



aI' WritHR AftaDet'. CHA1T1\A _. 1903 (SAICA) Written AftSwen 

.... an. ~  State aori1-n-
ment has lot ve,ted ~  in the 
matter. Where can we discuss it? 

MR. SPEJAKER: I caDllot mould the 
rules. I cannot circumvent the rules. 
If I do it at one place .... 

(Interruptions) 

SHRr C. T. DHANDAPANI: As far 
as interests of Harijans are concerned, 
the question of its being a State sub-
ject does not arise. 

_If'" ~ : ~  11 ~  Cff'r 

~ ~~ ~  ~ I 

SHRI C. T. DHANDAPANI: Some 
Members may not take opportunities 
to .... 

MR. SPEAKER: You can have the 
opportunity to discuss? Why do you 
lose this way? 

PROF. MADHU DANDAVATE 
(Raj apur): Please hurriedly dO not 
give the ruling. I want to know is the 
protection Of the Constitution a Cen-
tral subject or a State subject? 

MR. SPEAKER: What do YOU want 
to say? 

PROF. MADHU DANDAVATE: 
First tell me is the protection of the 
Constitution a Central subject or a 
State subject? I want to know as a 
lay man. 

MR. SPEAKER: We are all concern-
ed with it. 

PROF. MADHU DANDAVATE: In 
the light of that, if Article 19 is vio-
lated .. _. 

MR. SPEAKER: FOr what? 

PROF. MADHU DANDAVATE: I 
win teU you for what. Please listen to 
me for a few seconds. I find that one 
journalist who has been told that be-
cause at Faridabad he was taking 
photographs of the other district, that 
is why he was arrested. From Delhi 

he was taken and beaten and kept ~ 

Farldabad. Will it not be a fit case •• 

MR. SPEAKER: Am :r going to bar' 
it from being discussed on the Flome-
Ministry demandS? 

~ ~ r1l'«n\ ~ ~ : ~ firf;;r-
~  ~ ~  ~ TlfliT ? 

~  ~ : ~ ~  ~~  

~  ~  ~ ~ ifi'T 9 ~  ~ ~ ~ ? 
(1","'.,.,.-) 

MR. SPEAKER: Nothing. This: 
comes under the Home Ministry. It. 
can be diSCUSsed under that. 

PROF. MADHU DANDAVATE: r 
want yOur ruling, Sir. Do.es it not 
fall under the Central subject or not?· 

MR. SPEAXm: Let that be the-
Home Ministry's concern. 

PROF. MADHU DANDAVATE: So. 
that falls under the Centre. The pro-
tection of article 19, freedom of ex .. 
pression which includes freecio:t;n of the 
press, which includes survival of the-
pressmen .... (Interruptions) 

MR. SPEAKER: I understand; I am 
fully seized of the situation. I fullY 
sympathise with the sentiments you 
are expressing. But this question can 
be discussed properly under the Home 
Ministry's demands. 

PROF. MADHU DANDAVATE: Let 
the Home Minister make a statement. 

MR. SPEAKER: You are having a 
discussion on the Home Ministry's 
demands. 

PROF. MADHU 
Kindly direct him to 
mente 

DANDAVATE: 
make a state.. 

MR. SPEAKER: I'fail to understand .. 
When we have got the opportunity. 
when the Home Ministry's demands 
are coming up, what is the situation 
which calls for this? No please. The 
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-rule. are very clear on tbi&. I know 
i tbe rules. 

SHBI HARlKESH BAHADUR 
. (Gorakhpur): Your immediate inter-
. vention is needed because he is being 
beaten up by the police .... (Interrup-

u nons). 

MR. SPEAKER: NO please, there are 
rules. There are courts open. Shri 
Chitta Basu. (Interruptions). 

SHRI CHITTA BASU (Barasat): 
Several demonstrators were arrested 
by the Delhi Police, they were peace-
fully demonstrating ... (InterT'ILptlons) 

MR. SPEAKER: Why do you want 
. to repeat it every time? No please, 
nothing is going on record. 

(Interruptions) • 

sr) 0 ""n.-!tm: "tt" ( ~ 1 ~1-
-$1.: )  : ~ 1 ~ if ~ it Cf) ~~ ~ ~ c tJii'wf 

. ~  &: ......... .. 

""" "e:'Rq : ~  ~ ~  t I 
~  ~  J;lPi CifQl ~~ ~ ~ I 

t(iJi if r"{ ~  1 c: ij if ~ ~~ ~  ~ 

!fliT qii'if ~  ~ t 

51) 0 .r\;f(l( ~ ~  ~ ~ ffi 
~~ ~ ~  ip ~  if ~  ~  

tl 

MR. SPEAKER: You discuss it. We 
have already dlseussed these things. 

SHRl SATYASADHAN CHAKRA-
BORTY (Calcutta South): Slr, I would 
like to draw your attention that 
whenever we try to raise something, 
you say, it will not go on record Under 
what rule? 

MR. SPEAKUR: If it is without my 
permission. 

SHRI SATYASADHAN, ~ 
BORTY: . If"1 speak certa1n thiDp, If 
I do not speak anything obscene or 
defamatory, why is it that you saY. 
it will not go on record? 

MR. ~  Why don't you lis-
ten to me? I say, only that which is 
without my permission. Whatever 
yOU are saying with my permission. 
will go on record. But when anybody 
speaks of his own free will, then I use 
my discretIon and without my permis-
sion, no body is allowed. 

SHRI SATYASADHAN CHAKRA-
BORTY: Is this convention followed 
in other Parp.aments, even in England? 

MR. SPEAKER: Well, everywhere. 
You have to take the permision of the 
Chair. Without the permission Of the 
Chair you aroe not allowea. I do not 

~ read the rules here. If YQU 
have read once the rules, then YQu 
would not raise this questIon. You are 
a professor. Why have I to tell yo,l 
this? You have rather to tell me tblJl 
thing. You haVe to seek my permiJi-
sian. 

(Interruptions) 

MR. SPEAKER: If ~  want any 
discussion, you come to mY chamber. 
if you want to have any debate, you 
come to me. 

SHRI SATYASADHAN CHAKRA-
BORTY: This is some sort of an impo-
sition. a restriction on our speakir I. 

MR. SPEAKER: Yes Six.:, this is, Sir. 
Without this, I wiIl not-b-e able to con-
duct the House. 

.1' '{Tqf1f"f'( UT'-' it I q'Cfi1' 
~ ~  ~~ ~  6) 'if/, 'fmij' ~ ita' 
t I !AN 'lfr ifra" a-) ~ ~ 

l\4R. SPEAKER: No please, I know 
it, I khow my job. 

----------_._------_._-----
·Not recorded. 
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..,1 "I",i. smr. .. ~ : ('lrtr) 
~ W 1 ~  fqrT it if m m 
~  « ~ ~ t···· .. · 

MR. SPEAKER: It is under my con-
sideration. I am getting the facts. 

"1T ,f'(Q -(1'11: : q r:r ~  ciT 

1feil' etiT Cfl r ~  ....... . 

'1ft; ~4  ~ ~~  ~  lief) Cfi) 

ilflJT ~  

~  (f(cWw ~  ~ 1 ~  

lfif ~  Gfil' ~  'If'( ~ ~  1 

~  \:I ~ ~ ~ (1)11' q-/,c ~ ~ I 

MR. SPEAKER: 1 do not think any-
body can dare that. 

~  

",sq. ~  : ~ ~1 ~  

~~-  ~~ J;Uq- I 

~  

VSq'4f ~  ~  8:);;T ~ I 

~ cr.T fet;m ~ 'filii ~ ~ ~  

~~ I 

-
12.81 bra. 

PAPERS LAID ON THE TABLE 

REVIEW ON AND ANNUAL REPORT OF 

SHIPPING CORPORATION OF INDL'-LTD., 
BOMBAY FOR 1979 ... 80 

THE MINISTER OF ~  

AND TRANSPORT (SHRt VEEREN-
:t:m.A PATIL): I beg to lay on the 

Table a copy each of the fOllowin,.:; 
papers (Hindi and English versions) 
Under SUb-section (1) of section 619A 
of the Companies Act, 1956:-

(1) Review by the Government 
on the working of the Shipping 
Corporation of India Limited, Bom-
bay, for the year 1979-80. 

(2) Annual Report of the Ship-
ping Corporation of India Limited, 
Bombay, for the year 1979-80 along 
with the Audited Accouns and 
the comments of the Comptroller 
and Auditor General thereon. 
[Placed in Library. See No. LT--

2348/81.J 

DETAILED DEMANDS FOR GRANTS OF 

MINISTRY OF SUPPLY AND REHABILITA-
TION FOR 1981-82. 

THE MINISTER OF STATE IN 
THE MINISTRY OF SUPPLY AND 
REHABILITATION (SHR BHAG-
WAT JHA AZAD): I beg to lay on 
the Table a copy of the Detailed DI!-
mands for Grants (Hindi and English 
versions) of Ministry of Supply and 
Rehabilitatjon for 1981-82. 

[Placed in Library. See No. LT-
2349/81.] 

ANNUL REPORT OF CENTRAL COUNCIL 
FOR RESEARCH IN AVURVEDA AND 

SmDHA, NEW DELHI FOR 1973-79. 

THE MDHSTER OF STATE IN 
THE MINISTRY OF HEALTH AND 
FAMILY WELFARE (SHRI NlHAR 
RANJAN LASKAR): I beg to lay on 
the Tablc:-

(1) A copy of the Annual Report 
(Hindi @ version) of the Central 
Council for Research in Ayurveda 
and Siddha, New Delhi, for the 
year 1978-79 alongwith Audited 
AC'counts. 

(2) A statement (Hindi and Eng-
lish versions) explaining reasons 
for not laying the Hindi version 
alongwith English version. 

[Placed in Library. See No. LT-
2350/81.] 

@English version of the Report was laid on the Table on the 22nd Decem-
ber, 1980. 
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l)J:rAlLED DEMANDS FOR GRANTS OJ!' Dz-
.J'AIl"1"MENT OF SCIENCE AND '!'Ecmro-
.LOGY AND OF DEPARTMENT OF EN-

VIRONMENT 

THE MINISTER OF STATE IN 
THE DEPARTMENTS OF SCIENCE 
AND TECHNOLOGY AND ELEC-
TRONICS AND ENVIRONMENT 
(SHRI C. P. N. SINGH): I beg to 
'lay on the Table:-

(1) A copy of the Detailed De-
mands for Grants (Hindi and Eng-
lish versions) of Department of 
Science and Technology for 1981-82. 
[Placed in Library. See No. LT-
2355/81.) 

(2) A COpy Of the Detailed De-
mands for Grants (Hindi and Eng-
lish versions) of Department of 
Environment for 1981-82. 

[Placed in Library. See ~  LT-
2352/81.] 

"NOTIFICATIONS UNDER CUSTOMS ACT 

AND CENTRAL EXCISE RULEs, ETC. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
MAGANBHAI BAROT): I beg to lay 
on the Table:-

( 1) A copy of Notification No. 
G.S.R. 286(E) (Hindi and English 
versions) published in Gazette GIl 
India dated the 10th April, 1981 
together with an explanatory me-
morandum making certain amend-
ment to Notification No. 130-Cus-
toms dated the 1st July, 1977 so as 
to include pureline poultry stock 
for exemption from the whole of 
basic and auxiliary duties of cus-
toms, under section 159 of the Cus-
toms Act, 1962. 

[Placed in Library. See No. LT-
2353/81.] 

(2) A copy of Notification No. 
G.S.R. 280 (E) (Hindi and English 
versions) published in Gazette of 
India dated the 7th April, 1981 
together with an explanatory me-
morandum making certain amend-

ment. to No.tUieation No. '206IQ-CE 
dated the 30th November, 1963 80 
as to extend the benefit of the exist-
ing exemption from full excise duty 
thereunder also to iron or ~  

products following under item No. 
26AA(ia) of the Central Excise 
Tariff and made from other or 
steel products falling under the 
same Tariff on which the appso-
priate duty of excise has already 
been paid, issued under the Central 
Excise Rules, 1944. 

[Placed in. Library. See No. LT-
2354/81. 

(3) A copy of the Detailed De-
mands for Grants (Hindi and Eng-
lish versions) of Ministry of Fin-
for 1981-82. 

[Placed in Library. See No. LT-
2355181.] 

(4) A copy of the Detailed De-
mands for Grants (Hindi and Eng-
lish versions) of Parliamentary, 
Department of Parliamentary Af-
fairs Secretariats of the President 
and Vice-President and Union Pub-
lic Service Commission for 1981-82. 

(Placed in Library. See No. LT-
2356/81.] 

ESTIMATES COMMITTEE 

FOURTEENTH REPORT AND TWELFTH RE-
PORT ON ACTION TAKEN BY GOVEP.N-

MENT 

SHRI S. B. P. PATTABHI RAMA 
RAO (Rajahmundry): I beg to pre-
sent the following Reports (Hindi 
and English versions) of the Esti-
mates Committee:-

(1) Fourteenth Report on the Mi-
nistry of Industry (Department of 
Industrial Development) -Small 
Scale Jndustries-Raw Material 
and Marketing. 

(2) Twelfth Report on action 
taken by Government OD the recom-
mendations contained in the Twenty-



e1Jbth Report of file Estimates 
Committee (Sixth Lok Babba) on 
the Ministry of Finance (Depart-
ment ot Revenue)-Central Excise. 

'COMMITTEE ON PUBLIC UNDER-
TAKINGS 

Seventeenth Report and Minutes 

SHRI BANS! LAL (Bhiwani): I 
beg to present the Seventeenth Report 
(Hindi and English versions) of the 
Committee on Public Undertakings on 
Coal India Ltd. and Minutes of the 
sittings of the Committee relating 
thereto. 

12.12 hrs. 

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

Circular letter to Chief Ministers of 
States about consent from additional 

judges fOr transfer to other High 
Courts 

SHRI RASHEED MASOOD (Saha-
ranpur): Sir, I call the attention of 
the Minister of Law, Justice and 
Company Affairs to the following 
matter of urgent Public importance 
and I request that he may make a 
statement thereon: 

"The reported protest by the 
Chief Justice of India against a 
circular letter addressed by the Mi-
nister of Law, Justice and Company 
Affirs to the Chief Ministers of 
the States requesting them to ob-
tain from all the additional judges 
working in the High Courts of 
their states, their consent to be 
appointed as permanent judges in 
any other High Court in the coun-
try." 

THE MINISTER OF LAW, JUS-
TlCE AND COMPANY AFFAIRS 
(SHRI p. smv SHANKAR): Mr. 
Speaker, Sir, Suggestions have re-
pedtedly been made to the Govem-
1Ilent of India by several bodies and 

forums !l1eludmg the states Reor-
ganisation Commission, the Law 
Commission and verious Bar Asso-
ciations that to further national in-
tegration, combat parochial trends 
and improving the functioning of the 
High Courts, one-third of the Judges 
of a High Court should as far as 
possible be from outsicfe the State in 
which that High Court is situated 
thereby securing On the Bench ot 
that High Court the presence of a 
number of judges who would not be 
swayed by local coniderations. Com-
plaints have also been received about 
prejujdiced attitudes bred by qinsrup. 
and other local links and affiliations 
ets, Political links have also been men-
tioned in certain cases and various 
State authorities have expressed their 
reservations about the continuance of 
some additional judges. It was felt 
that in some cases of this kind if the 
additional Judges could be made perma.-
nent in other High Courts, there 
could be no valid objections to such 
appointments as their service would 
then be outside the local setting in 
which they had the roots. In this 
background ..... 

PROF. MADHU DANDAVA'I'E 
(Rajapur) : Very crudely. 

SHRI p. SHIV SHANKAR: 
Professor Saheb, you are an elderly 
person and it is better that you 
should giVe me a patient hearing on 
an issue like this. 

SHRI SATISH AGARWAL (Jai-
pur): You can say that he is an 
old person because Mrs. Pramila 
Dandavate is not here. 

SHRI P. SHIV SHANKAR: 
I have after due consideration addres-
sed a circular letter on 18th March. 
1981 to the Chief Ministers ot States 
and where necessary Governors re-
questing that they may obtain from the 
additional Judges working in their 
High Courts, their consent to be ap-
pointed as permanent Judges in any 
other High Court in the country with 
an indication of three High Courts in 
order of preferance. They have also 
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[Shri P. Shiv Sm.nkar] 

been ~  to obtain the ~  

in similar terms of persons who have 
already been or may in the future be 
proposed by them fOr appointment ''-is 
..J udges. Since Chief Ministers would 
be obtaining the consent through the 
Chief Justices of the High Courts 
concerned, copies of this circular 
(were also sent to the Chief Justices 
of all the High Courts for informa-
tion and necessary action. 

The Chief Justice of India in a 
letter written to me sought clarifica-
tions on certain points which have 
been made available to him. 

I may made it clear that in SO far 
as the additional Judges are con-
cerned, the circular letter seeks to ob-
tain their consent to their appoint-
ment as permanent Judges to High 
Courts outside, and these would be 
the appointments under Article 217 
Of the Constitution of India. Consent 
has not been sought for transfer 10 

which caSe only Article 222 would 
apply. For every permanent appoint-
ment made under Article 217, the 
Chief Justice of India is consulted. 

I may add that it is not the inten-
tion of the Govenment to appoint all 
additional Judges to outside courts. 

'-11 ~  ~  ~~ ~ ~ 

~  {'frT ~  1 ~ aJiT \iff ~  

t ~ fGl"<.Yr(Vf' crcrCfCF;rm it.' ~ ~ 

t, GfGT 1l ;f ~ ~  ~  'IT 

aT it ~ -  ~  fer. ~  For ~  

~  ~~ it ~~  ~ ~~~  

if ~ ~  Cf1T ~ ~  cr.rm:rr CfiT 
\ifrq:rft 'if ~  ~~ i1' fCfitiT 4ftiT ~ - ~ 

~ 2 2 2 ~ ~  2 1 7 er.r ern, ~  

~  ~ I if ~ \IT 1~  ~ fC11 \if) ~ 

~  q'l: ~  ~  ~ 1i i ~~ ~ ~  ~ 
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~  ~  cnfr"{ ~ ~  
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\if) ~ ~ ~ ~ 6Ta- if, \3ii if;' ~  
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[. "",a 1.IA.... u..-ri 
SHRI P. SHIV SHANKAR: 
Mr. Speaker, Sir, at the outset, I 
would only make 6 request to the 
hon. Members who are going to speak 
on this issue to kindly keep up the 
decorum for the simple reason that 
the matter is hJghly "ensitive and I 
would not like that we shOUld make 
the remarks which may have far 
reaching consequeuce8. 
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SHBl RATANSINGH RAJDA 
(BOhlbay-South) : The same 'applies 
10 yOU also. 

SHRr P. SHIV SHANKAR: I thank 
you ror the advice which is uncalled 
.for. 

Sir, my hone friend, while speaking, 
has raised quite a few questions. The 
basic question that has to be con-
sidered is whether the independence 
()f judiciary means a totel attitude of 
"'touch-me-not". This is a matter 
which has to be kept in view broadly 
and, whether any action that is taken 
by the Executive should be construed 
as interference with the independence 
()f the judiciary. My hone friend has 
gone on record to say that right from 
12th June, 1975 every action has been 
taken to denigrate the judiciary. 
These expressions have undoubtedly 
become catchwords, particularly so, 
for the opposition. Whether many of 
them who sit on the other side have 
their faith or not in the Institution, 
is a matter fQr their introspection. 
But I can 1lSSllre this House and 
throu.gh this House the nation, that 
we are second to none ill maintaining 
the independence of the judiciary. 
After all, the ills in the society have 
an undoubted reflection on the Bench. 
After all, those who are drawn there 
are trom the society. So, when it 
eame to a question of having the 
.J"udges from outside it is not u 
though it is the imagination of a par-
ticular individual or anything Of that 
type. For the benefit of the hone 
llembers of this House I prefer to 
Tead part of the Report, only two 
paragraphs from the Report ~ the 
lAw Commission, which was chaired 
Ib,. no less a person than Mr. Justice 
Khanna, so that this aspect of the 
matter can be understood. Every time 
this is being raised in one form or the 
other. I am only interested to focus 
it in the proper perspeetlve, as to 
how responsible people had been 
'"rillWing this issue. I may be per-
mitted to read tWG paragl"a))bs which 
deal with this aspect. I would not 
like to go too far. I quote: 
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"We have liven the matter our 
earnest considerationt and are ill 
substantial agreement with the re-
commendations mentioned e.bove. 
In our opInIon, there should be 
as convention, according to which 
1/3 of judges in each High Court 
should be from another State. This 
would normally haVe to be done 
through the process of initial 
appointments and not by transfer. 
It would also, in the very nature of 
things, be a slow and gradual pro-
cess and take some years before we 
reach the proportion. Evolving such 
a convention would, in our opinioD, 
not only ~  in the process of 
national integration, but would also 
improve the functioning of various 
High Courts. It would secure Oll 
the Bench of each High Court the 
presence of a number of ludges who 
would not be swayed by local COD-
sideI'Jations or affected by issues 
which may rouse, passions anti 
emotion. As Observed by us in one 
of our earlier reports, one of the 
essential thinls for the due admin-
istration of justiee is not only the 
capacity of the judges to bring a 

~ approach to cases 
handled, by them but ~ to inspire 
a feeling in all concerned that a 
dispassionate approach would under-
lie their decisions.. 

Quite often, cases whiCh arouse 
strong emotional sentiments and 
regional feelin,s come up before 
Courts of Law. To handle such 
cases we need judges who not onlT 
remain unaffected by local senti-
ments and regional feelings but also 
appear to do so. None would be 
~  suited fOr this purpose than 
Judges hailing from other States.. 
It is a common feeling amongst old 
lawyers that apurt frOm. cases with 
politiea! overtones, the English 

~ shOwed a sense of great 
fairness and brought a ~  

appr'Oaeb in the disposal of judieiat 
cases bandled by them. We in India 
are in the fortunate :positi,pn.oI bav-
ing a vast country. There can 
therefore be no difBculty In baviC 
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a certain per centage at judges who 
hail from other States. The advan-
tales gained by lmving persons 
from other States as Judges would 
be Oluch greater compared with any 
disadvantage which might result 
therefrom." 

I am deliberately not quoting from 
the other Reports. I thought I could 
quote from this latest report, the re-
port which was headed by Shri Justice 
JiOlanna. So. I have tried to brng 
to the notice of the hone House 
in pith and substance what exactly 
was thought of on this concept. 

PROF. 
(Rajapur) : 

MADHU DANDAVATE 
Which year was that? 

SHRI P. SHIV SHANKAR: This 
was ln 1979. It was not in 1980. You 
DIlly be tlunking that it was in 1980. 
But knowing what we do I am sure if 
dustice Khanna were to give the re-
port in 1980, he would have given the 
same report. 

Sir, what I am submitting is thIS. 
The point is that it is not as though 
any of the artices of the Constitution 
was sought to be violated aDd I may 
assure the hon. Members that I 
would be the last person to take an 
approach which would be unconstitu-
tional. Sir, under Article 217, I had 
given the background in which I have 
to act in this 'fashion. Various com-
plaints are pouring in and having re-
IJElrd to what I have already read out, 
~ approach had to be taken. We 
'Only asked for the consent and the 
matter bas to be necessarily referred 
to the Cbief Justice of India who has 
10 be consulted on Article 217. Could 
I have recommended to the President 
to appoint a person without the con-
sultation with the Chief Justice of 
Indi.a because that is the prerequisite? 
I wanted to collect the material, place 
it belore him so that he could take a 
decision on an overall basis because 
ftriOus complaints are pouring in and 
Ja. maD7 • CUe quite short extensions 

other High Courts (CA) 

were liven in consultatioD with the 
Chief Justice of India. l\·ow. S"ODlle 
action has to be necessarily taken. 

Now, therefore, I was only interestad 
in getting the consents at that stage 
so that the same thing could be PUt 
before the Chief JustiCe of India for 
taking an ovem.ll approach in the mat-
ter aDd a conclusion could be arrived 
at. So, Sir, it is for this reason why 
there was a necessity fOr seeking a 
consent by me. 

Then, Sir, my 'friend has made a 
reference to the affectation of the in-
dependence of the judiciary. Well, fOr 
this o_t-repeated, as I said, catch 
expressions, I am really not able to 

~ the meaning for the simple-
reason that I hold a Vlew that a per-
son, if he is appointed at a different 
place, will perhaps exihibit much 
more independence as compared to 
the place where he works because 
there are various reasons, namely, the 
local factors, the in-built prejudlces 
so an and so ~  which can affect 
his duties, his duties as such. The 
hone Member should welcome the 
Circular in the sense that it ensures 
more independence of judiciary, be-
cause the man can, because he WIll be 
bereft of .... (Interruptions) I am pre-
pared to listen to any good arguments 
but not a jeering from the other side'. 
What I am sayIng is that supposing 
I am to work at a different pIece 
where I do not have any local roots 
Whatsoever, would it not be a case 
where this man dispassionately would 
discharge his duties? Supposing I am 
to decide a case where my own rela-
tions are involved. May be that in 
the ultimate analysis, I may be dOing 
the justice itself. After all it is said 
that justice should not only be done 
but seems to have been done. If this 
is the principle on which the entire 
judicial system rests, supposing I am 
called upon to decide a case of my 
own relation vis-4-vis some ~ 

person, would be have a conftdence at 
least at the peripheral state? Would 
that confidence not be shaken for • 
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while that I may not dO ju.stice to MR. SPEAKER: Not allowed. 
him? I do Dot know why these ~  Only those Members whose names are. 
words without any basis are sought to there can speak during the calling 
be used quite often. Now, therefore, attention. 
Sir, So far as the question. of transfers 
is concerned, to say that the execu_ 
tive would seize the opportunity with-
out consulting the Chief Justice has 
no basis. After all, the CQnstitutional 
provisions must have their complete 
play. I can assure the hone House 
that at no POint of time, E.Hher 
me ...... (Interruptions) • Let lJ'Ie say, 
afterwards, you can :lay an:i I am 
prepared to answer. Tl1is Govern-
!nent has only acted within !ha para-
meters Of the constitutional provi-
sions in this regard. If ~ things 
are coming \Jut, I am aware of them. 
I am absorbing upon myseli, beC'ause 
it would not be ethics on my pat"t to 
disclose certain facts, ~  t'lue 
are highly sensitive issues; I cannot 
put, the judiciary nn the ~9  because 
after an, they cannot defend them-
selves. Therefore, !l"any things which 
go in the new;,tla.t>et·s, J a1J::ior!J 0'1 

myself; I do not speak out I keep 
quiet necessarily, ~  my agony 
is more for the ~ 1  of ~  

institution Itself. raUher than trying 
to bring it down. ~ apprehensL:m 
expressed, ther·.!Il)rti, is without any 
basis. 

My friend has sairt that wa occep .. 
the reports, W'1 tC'fl strengthen the 
executive, and do not accept the ~~
ports which do Q(\t do thDt. I think, 
it is a very vague type of ey ~  

If he were to sa:/, whic'l report we 
have accepted t:l strengthen the 
executive, and which we have not 
accepted, I would have made the posi .. 
tion clear. I do not think hE' is 
justified in making an 6llegation of 
this nature, a very bad allegatIon. 
He can make this allegation and, of 
course, get away by saying that. I 'am 
only sorry for this type of expression. 

PROF. MADHU DANDAVATE: 
it ..•• 

• -Not recorded. 

Is 

SHRI P. SHIV SHANKAR: Pro-
~  Saheb, you want to live in the-

past, but I want to live in the future. 
I Ii ve today for the purpose of future; 
I do not go on living in the past. It 
makes a lot of difference. I am only 
sorry, if it does not make any diffe-
rence to you. I expected that the 
profeSSOrs make the pupils future citi-
zens of the C'.)untry .... (Interrup-
tions). What is the use if I go on 
saying that this is what happened 
during the Janta regime? Many thing 
which I can say about the judiciary, 
I would not like to say; I have never 
done that, because it would be unfair. 
For how long can I go on living in the 
past? It would be meaningless .... 
(Interruptions). Let discretion be the 
better part of the valour. Let us try 
to live today for the future. (Int':?T-

Tuptions) ...... Not at all incon-
venient. I am prepared to sit with 
you personally, but I cannot accept 
many thing .... (Interruptions). 

Then, r come to the last question 
which was posed. I do not find any 
basis for that. He said that the l'e-
commendati·.:ms in respect of the 
judges are made by the Home Minis-
try and why should an independent 
authority be not accepted for .... he 
purpose of recommendations? I think, 
it is a little misconceived appreach on 
the part of my friend. The position 
is that the recommendations emanate 
from the Chief Justice of a High 
Court. It is not the Home Ministry 
which does this job. Then, the vari-
ous State authorities get involved, 
because under Article 217, the Gover-
nors have to be involved and then the 
Chief Justice is consulted, 'and then 
the Government takes it up. There-
r'.)re, I think, there is some mis-
understanding in the mind of my hone 
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friend about this aspect, and I am 
sure, that after this explanation, he 
would feel that I have not committed 
any mistake. 

SHRI RASHEED MASOOD: My 
question has not been answered. Wes 
"the Chief Justice of India consulted 
before sending the circular? .... (In-
terruptions) 

MR. SPEAKER: Please sit. down. 

SHRI RASHEED MASOOD: Sir, 
my question has not been answered. 
I asked whether the Chief Justice 
protested alld what are the points on 
-which the Chief Justice has sought 
-clarificatkms. 

MR. SPEAKER: He bas already re-
plied. 

SHRI RASHEED MASOOD: No. 
No. He has not said even 'a single 
'Word on that. 

AN HON. MEMBER: It was a 
front-page news. 

SHRI P. SHIV SHANKAR: Sir, of 
course, it will be very diftlcult fOr me 
;to explain everything, but the mere 
'aspect; of it was that the Chief Justice 
'!elt that we were transferring the 
Additional J'udges from one High 
-c.urt to the other; and therefore, 
ArtiCle 222 applied, whereby his con-
'sultation \V9S necessary. I explained 
t() the Hon. Chief JustiCe Justice, and 
as I have replied, that this is a caSe of 
-permanent appointment, not a trans-
fer of Additional Judge as an Addi-
iional Judge to any other High Court 
in which case certainly I must con-
sult him. Exen in such cases I hink 
1 would have asked him and sought 
his advice. But this is a case of per-
manent appointment under Article 
217 and as I said the material was 
sought to be collectted because in 
various cases the terms are likely to 

expire very shortlY'. And unless the 
material is with me, consultation with 
him would have served no purpose. 
Therefore, it was a question of getting 
the material for the purpose of COD-
sultation. It was not a case of trans-
fer. It was a case of appointment, as 
I said, purely covered under Article 
217 of the Constitution. That was the 
point he raised and I answered him. 

SHRI ZAINUL BASHER (Ghtlzi-
pur): Sir, the H()n. Minister should 
not be disappointed. I welcome the 
circular. The Hon. Minister has, no 
doubt, put his case very well. Be has 
said in his statement that various re-
presentations and recommendations 
from several bodies and forums, in-
cluding the States Reorganisation 
Commission, the Law Commission and 
various Bar AsS\)ciations had recOM-
mended to the Governments and they 
have expressed their opinion in fev-
our of the transfer of Judges. 

11.43 lin. 

[MR. ])BPUTY-SpEAKER in the Chatr] 

Sir, there is no doubt about it that 
most of the Judges in the High Courts 
and in the Supreme Court are lair. 
They are persons o'f Highest dignity. 
But, Sir, there is also no doubt aoout 
it that the •• It has been questioned 
time and again and there are various 
factors for it. Han. Law Minister 
has said suppose .. Judge has delivered 
a judgment ...• 

Mlt. DEPUTY·SPEAKER: Come 
to the question. There is no discus-
sion. Please come to the subject 
proper. 

SHRI ZAINUL BASHER: No, Sir. 
No. How can I COme to a question? 
I have just begun. 

MR. DEPUTY-SPEAKER: You 
have to put a question only. 

SHRI ZAlNUL BASHER: There 
has been a tradition in this House .• 

··Expunged as ordered by the Chair. 



~4  arcu14". letter to CHAITRA 26, 
~~  of ~  ~ 

MR. DEPUTY -SPEAKEa: I never 
wanted YOUr guidance. Put your 
question. 

SRaI ZAlNUL BASHER: How can 
I come to the question? 

MR. DEPUTY -SPEAKER: It will 
not go on record. I oon't want your 
guidance. 

SHRI HARISH KUMAR GANG-
WAR (Pilibhit): I am on a point of 
Qrder. 

MR. DEPUTY-SPEAKER: No point 
of order. In Calling Attention you can. 
not raise. Calling Attention is only 
between the Member and the 
Minister. 

(Interruptions) •• 

MR. DEPUTY-SPEAKER: I am not 
permitting you. All these things will 
I1\)t go on record. I am not permitting 
you. 

(Interruptions) •• 

MR. DEPUTY-SPEAKER: Mr. 
Basher, please put your question. 

(Interruptions) •• 

MR. DEPUTY·SPEAKER: Nothin, 
will go on record. 

(Interruptions) -• 

MR. DEPUTY-SPEAKER: Nothina 
is gOing on record. Only Mr. Basher 
will go on record. Mr. Basher, you 
carryon. Thet alone will be 
recorded. 

(Interruptions) .-

MR. DEPUTY-SPEAKER: I don't 
permit you. In Calling AttentIon, DO 
other Member can speak. No. The 
rules are clear. You must know the 
rules. I am not permitting you. Only 
Mr. Basher will go on record. 

(Interruptions) -. 
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14B. DEPUTY ·SPEAXZR: I cannot; 
I cannot permit you. 

•• (Interruptions) 

MR. DEPUTY-SPEAKER· Mr. 
Zainul Basher, you can put your 
question. 

•• (InterruptiOns) 

MR. DEPUTY-SPEAKER: I am 
not permitting . 

•• (InterruptiOns) 

MR. DEPUTY-SPEAKER: Mr. 
Rajda, I am not perolitting you. I am 
not permitting you. Mr. Zainul 
Basher, you put your question. 

•• (InteffttptiOftB) 

MR. DEPUTY-SPEAKER: No; I am 
not permitting you. No, no. 

(Interruptions) •• 

MR. DEPUTY -SPEAKER Mr. 
Basher, Please put your question. 

,,1 ttl" ~~ wilftm : 1l ~ 1  

i(11ti-SI'r.3'Z ~  i m ~ ~ ~ 

(Shri Harish Kuar Gangwar then lett 
the House) 

SHRI ZAINUL BASHER: I only 
said it might be questionable; and 
tbe circumstances are there. There 
are many local factors involved in it. 
An advocate who is practising in the 
same High Court, has his regular 
clients. There are frifends, there 
are relations, there are political 
considerations, and many considera-
tions that may affect a judge. It is 
common knowledge it can happen. 
It always happens .... 

I have just begun, Sir. Only a 
few lines have been recorded. 

MR. DEPUTY-SPEAKER I can 
act only according to the rules. 

SHRI ZAINUL BASHER: You 
can safeguard the rules. The rules 
are there for all the days, not only for 
to-day. Sir, I request you. Dont be 
so 1mpatient. 

\----------------------"-------------------------.------------* *Not recorded. 
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MR. DEPUTY-SPEAKER I will 
ever be impaient. I wil always 
be kind to you, because you are 
kind. 

SHRI ZAINUL BASHER: You are 
kind. The rules are for all da v s; 
not only for to-day. Hon. ~  

who are going to follow me, are not 
going to follow the rules. Why 
should I ? 

(Interruptions) •• 

MR. DEPUTY-SPEAKER: No, no. 
I am not permitting you. I will call 
your name. Then you can speak. 

(Interruptions) •• 

MR. DEPUTY-SPEAKER 
Parulekar, your name is there. 

Mr. 

SHRI ZAINUL BASHER Who 
does not know that during the 
Janata rule, the appointments of 
judges were made on political cOPsi-
derations ? 

MR. DEPUTY -SPEAKER I t is 
an extraneous thing. Why are yuu 
bring'ng in all those things? Come 
to the circular ~  

SHRI ZAINUL BASHER A 
Chief Justice was purposely trc:ms-
ferred from the Allahabad High 
Court to some other High Court 
only to make a person of the 
Minister's or Government's choice the 
Chief Justice of that state. 

MR. DEPUTY-SPEAKER: When 
you are dealing with Judiciary, 
please don't bring in political issues 

SHRI ZAINUL BASHER: It is an 
open fact that persons who were 
professing a particular ideology 
were appointed Judges of the High 
Court, Socialist Party members were 
appointed as Judges of the H'gh Court. 

SHRI SA'I'YASADHAN CHAK-
RABORTY (Calcutta South) : It Is 
a dangerous theory that. ... 

(Interruptions) •• 

16, 1981 Chief Ministers re 1248 
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SHRI ZAINUL BASHER : Person, 
belonging to the RSS were appointed 
to the High Court. 

MR. DEPUTY -SPEAK1ER Please 
come to the Question proper. It is 
very sensitive subject. 

SHRI ZAINUL BASHER: During 
Janata rule, the institution of judi .. 
ciary was frequently attacked, and 
persons of pol" tical affiliation .. ,. 

MR. DEPUTY-SPEAKER 
bring in extraneous things. 

(Interruptions) •• 

Don't 

MR. DEPUTY-SPEAKER : I will 
not allow all your political speech. 

SHRI ZAINUL BASHER: No 
political speech, Sir. It is pu.rely 
legal. No question of political speedl 

MR. DEPUTY-SPEAKER : Any 
asperslOns on Judges and Judiciary, 
I will not allow. You put your ~

tion. 

SHRI ZAINUL BASHE.'R :  I &m 
coming to the question very soon. 

MR. DEPUTY-SPEAKER : I will 
not allow. Any aspersion on j udi-
ciary, I will not allow. I will go 
through the proceedings, and if I 
find any aspersion on jud' ciary by 
any hon. Member, I wlll have to 
expunge it. 

SHRI ZAINUL BASHER: You can , 
expunge it. 

MR. DEPUTY-SPEAKER· Any 
asparsion on judiciary, I will 
expunge. 

SHRI -ZAINUL BASHER You 
can expunge it. 

MR. DEPUTY-SPEAKER Any as-
persion on judiciary, I will expunge . 

. _-------.. ------------( 

··Not recorded. 
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SHRI ZA.INUL BASHER: An MR. DEPUTY-SPEAKER :  I will 
impression is being created ~ - stop you. Please put your questions. 
out the rountry by certain vested in-
terestes including the big Press. 

MR. DEPUTY-SPEAKER You 
are not coming to the subject 
. proper. 

SHRI ZAINUL BASHl!.'R: I am 
coming to the subject. An impres-
sion is being created throughout tht" 
country by certain vested interests 
including the big Press that judi-
dary is all in aU. Judiciary is sove-
reign. They can deliver any judge-
ment they like. They can block any 
p:Jlic) and programme. Who is sup-
r ~  ~  this country ? 

FROF. MADHU DANDAVATE 
Prime Minister. 

SHRI ZAINUL BASfi'ER No; 
the will of the people is supreme. 
(Interruptions) The will of the 
people is supreme in this country 
and this Parliament represents the 
will of the people. The Law Mini-
ster and the Government represent 
this Parliament. They are answerable 
to this Parliament. It is their duty 
to see that the judiciary functions 
properly; the independence of the 
judiciary is fully maintained. If some-
where in SOlne quarters, there is R 
slight doubt about the integrity of the 
judiciary or certain judges, the re-
med·al measures should be taken. 
This is the responsibility of the Go-
vernment (Interruptions) What action 
('an be taken? Of course there is a 
prOVISIon for impeachment of the 
judges. But it is so serious that we 
cannot always come in this House to 
impeache any judge, but we can take 
certain measures. 

MR . DEPUTY -SPEAKER Are 
yOU gOing to put questions ? 

SHlU ZAINUL BASHER I am 
coming to that very soon. 

SHRI ZAINUL BASHER: The 
hon. Minister has issued a circular 
and that circular is not all appoint-
n1ent letter. That circular is only to 
obtain the consent of the judges . 

When their ~  will be obtai-
ned as the hon. Minister has assured, 
that they will follow Articles 217 
and 222 in the appointment and 
transfer of judges-we will seek the 
advice from the Chief Justice of the 
High Court or the Supreme Court 
concerned. There is no question of 
any attack on the part of the Go-
vernment on the judjciary. This has 
been made clear. We make policies 
hE're. We represent to implement 
certain policies and programmes. 
We are ejected on policies and pro-
grammes and election man:festo. 

MR. DEPUTY-SPEAKER: 
think you have not prepared your 
questions. 

SHRI ZAlNUL BASHER Time 
and again we have seen that the 
judiciary bas made an attempt to 
block the policies and programmes 
of the Government towards which 
any government, whether the Con-
gress Government or the .Tanafa 
Government or any party govern-
ment which will come in future, is 
committed. We have to implement 
our programmes. Judges are there 
only to interpret the law; judges 
are there only to act according to 
the law. They are not expected to 
block the policies and programmes 
of the Government on the basis of 
which a political party is elected to 
power. This should also be kept in 
mind. 

MR. DEPUTY-SPEAKE.R: 'l'bese 
things judges know better than us. 

SHRI ZAINUL BASHER : Judges 
are judges. They are not God. They 
are also human beings. But we have 
our responsibility too. We are ans-
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werable to the people. Our Govern-
ment j s also answerable to this Par-
liament and the Parliament is ans-
werablr. to OUr people. We have 

~  but th:s problem ,hould 
also be solved. 

MR. DEPUTY-SPEAKER: Are 
you' going to put your questions? I 
am going to stop you. 

SHRI ZAINUL BASHER 
coming to the point. 

I am 

MR. DEPUTY-SPEAKER : Please 
come to the question. I will stop 
you. You know the rules. No debate 
is permitted. Mr Basher, you are a 
very senior member, a learned mem-
ber and a knowledgeable member. 
The rule says,-

'No debate is permitted on such 
a statement at the time it is made 
but each member in whose name 
the item stands in the list of busi-
ness may, with ~ p2rmission of 
the Speaker, ask a specific and 
brief clariftcatory question.' 

So please do that. Please put 
your question. 

(Interruptions) 

MR. DEPUTY-SPEAKER 
come to the question. 

Now 

SHRI ZAINUL BASHER: I am 
not intending to hurt you. 

MR. DEPUTY-SPEAKER: You 
are not hurting me. You are hurting 
the rule. 

SHRl ZAINUL BASIliR 
not hurting the rules. 

MR. DEPUTY-SPEAKER 
is a limit. Put your question. 

I am 

There 

SHRI ZAlNUL BASHER Sir, in 
America ...• 

(Interruptions) 

, 

MR. DEPUTY-SPEAKER 
not allow you. 

SHRI ZAINUL BASHER 
talking about judiciary. 

I will 

I am 

MR. DEPUTY-SPEAKER :  I have 
quoted the rule. I will not permit 
you. Please put your question. 

SHRI ZAINUL BASHER: Sir, in 
America, .. ,. no permission ? 

MA. DEPUTY -SPEAKER : Ame-
rica or Russia, .. ,. Come to your 
question proper. 

SHRI ZAINUL BASHER I am 
coming to India, . , , (Interruptions) 
Some t'mes (Interruptions) 

MR. DEPV":DY-SPEAKE'R No. 
You have to put the question. 

SHRI ZAINUL BASHER I am 
putting the question. 

Sometimes Judges. (Interruptions) 

MR. DEPUTY-SPEAKER 
not permit you also. 

I will 

He has come to the question. ~  

sit down. 

SHRI ZAINUL BASHER: Is it 
not a fact",,' (Interruptions) 

MR. DEPUTY-SPEAKER : He hag 
come to the question. Order, order 
please, He is coming to the question. 

SHRI ZAINUL BASHER· Is it not 
a fact that sometimes Judges are 
exercising jurisdiction which does 
not belong to them? Will the han. 
l\lHnister mention what action he is 
going to take in this lnatter to see 
that Judges do not apply their mind 
to the jurisdiction beyond theirs, 
such as the bearer 'bonds case and 
such other cases? The second ques-
tion is this Calling Attention has 
arisen out of a leakage-I say lea-
kage-of the circular which has been 
issued from the Ministry to the 
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verious Chief Ministers. The circular 
.. supposed to be highly confidential. 
May I know from the Minister bow 
th·s matter was leaked? 

AN HON. MEMBER Very good. 

SHRI ZAINUL BASEER: Was it 
leaked from his side Or from the 
other side? 

(Interruptions) 

A copy of the circular was sent 
to the various High Courts and the 
Supreme Court. I would liKe to know 
about it from the hone Minister. Is 
it not a fact that there is a·· 

MR. DEPUTY-SPEAKER: This I 
will not allow. This question, I will 
not allow. I will not allow this. 

SHR! ZAINUL BASHEER: Judges 
are not supermen. (Interruptions) 

MR. DF,PUTY -SPEAKER : r win 
not allow. 

SHRr ZAINUL BASHEER : Jud-
ges are not gods. (Interruptions) 
Judges' are not devtas. 

MR. DEPUTY-SPEAKER: You can-
not speak like that. 

(Interruptions) 

MR. DEPUTY -SPEAKER Put 
your question. 

SHRr C. T. DHANDAPANI (PoI-
laehi) : This is a Calling Attention 
wh.ich has been admitted. (Inter-
,.,.,,-tions ) 

'MR. DEPUTY-SPEAKER No, 
nO. 

SKRI C. T. DHANDAPANI : This 
is a point they have accepted. This 
is a calling attention you must allow 
the Members to express their own 
views. 

SURr ZAINUL BASHOR': What 
steps are proposed to be taken to 

check the tendency of making ap.. 
pointments on political considera .. 
tions and to consider meritorious men 
with. the highest dignity? 

(Interruptions) 

MR. DEPUTY-SPEAKER 
sit down. 

Please 

SHRI ZAINUL BASHEER In 
view of this. (Interruptions) This is 
the most important question and 
the last question. In view of 
this hulla-gulZa are the Govern-
ment going to withdraw the circular 
or do they intend to follow the 
course towards which they are ap-
plying their minds ? 

MR. DEPUTY-SPEAKER The 
Minister will reply. 

SHRI P. SHIV SHANKAR: Sir, 
r am only sorry that a dimension 
that should not have been brought 
in has been brought into the debate. 
r must also say that it is unfortll!-
nate that this type of calling atten-
tions do create these difficulties. But 
I will again repeat my request that 
hone members may not express them-
selves in a manner where we may 
also be trying to clutch at the juris-
diction which really does not be-
long to us. (Interruptions) . I am 
only making a request to all con-
~  who are going to speak. I 
will only answer the question with-
out any preface. 

The question was asked about the 
honourable Judges acting beyond 
their jurisdiction. I can only say 
this much that the constitutional 
parameters are very clear and every 
one is expected to work within the 
constitutional parameters. 1 cannot 
answer a very general question 
about one exceeding the jurisdiction 
and so on and so forth. I presume, 
and I have got a firm faith, that 
every constitutional authority acts 
within the purview Of the provisions 
of the Constitution. r have nothing 
more to answer on that question. 

~-----------------------------------------------------------------------Expunged a. ordered by the Chair. 
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The second question that has been 
hked is about the leakage of C. J.ts 
letter. In the paper that I read it is 
referred to as "According to sources 
dose to the Supreme Court. .. ". Un-
doubtedly, the papers have got their 
own agents everywhere and I have 
only to admire the resourcefulness of 
the papers in getting the news. What 
else can I say ? 

PROF. MADHU DANDAVATE: 
'The entire Watergate 
~  by the press. 

episode was 

SHRI P. SHIV SHANKAR: That 
is why I am saying, I am constrained 
to admire the resourcefulness of the 
press in .getting the news. 

(Interruptions) 

MR. DEPUTY-SPEAKER: Every 
time you are getting up. 

SHRI HARISH KUMAR GANG-
WAR: I have got every right to 
get up. 

MR. DEPUTY -SPEAKER : Please 
sit down. You cannot ask for clari-
;fication. 

(Interruptions) 

SHRI P. SHIV SHANKAR : As I 
said, I am reading from the same 
J'eport of the paper where they said, 
"According to sources close to the 
Supreme Court .. ". Necessarily, as 
1 said, they have got their people 
and they get the news. And, they 
publish it. If somebody asks how 
it had leaked out, how caD I explain? 
It is very difficult for me to answer 
this type of question. 

One question which has been asked 
:is about appointment on political 
considerations. I would not like to 
comment on that issue, because it 
would be unfair. The Constitution 
itself lays down the qualifications and 
based on those qualifications, people 
have to be considered and they have 
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got 'fo be appointed. The ~ 

has been asked whether the ~ 
vernment intends to ''to withdraw 
it"-to quote the words of the hon. 
member-"in view of the halla-(IUI-
la". I must say, and I am very 
clear in my conscience, that s.o far 
as our action is concerned, there is 
nothing illegal. This is within the 
paramet.!rs of the Constitution, with 
in the parameters of the authority 
that we possess. And, if at all I 
have dune it, I may honestly say 
that it Lould further the interest of 
the _nstItution and the indepen-
dencE' of 1he judiciary. It rray 
be> very difficult for me to ex-
plam thE' things in a short pet"iod 
particularly before this House be-
cause certain things cannot be ex-
plainE"d. But so far as I am con-
cerned, I feel and I have a convic-
tion that mY action is within the 
peramenters of low. If there is any 
misgiving that we were thinking in 
terms of over-riding the Chief Jus-
tice of India, it is a false nation or 
a false misgiving. That is all I can 
assert. 

MR. DEPUTY-SPEAKER : Sbri 
Parulekar. I am very safe because 
Shri Bapusal1eb Parulekar is a very 
learned advocate. 

SHRI BAPUSAHEB PARULEKAR 
(Ratnagiri) : I entirely agree with 
the observations made by you as 
we]] as by the hone Law Minister 
that we are debating a very delicate 
issue. Therefore, we should disC1MS 
the problem with all seriousness ancl 
Even in lighter vein, we should not 
pass remarks casting any aspersiOll8 
on the judiciary or the hone judges. 
I would like to go on record that I 
do not a&.ree with the remarks paasecl 
by my esteemed col1eaque who 
spoke before me. I strongly proted 
against the remarks 1ie has passed. 

The scope of this Callinl attenUoa 
is very limited. I promise you that 
I would not cross the periphery 01. 
relevancy. I would not give you .. 
oppertunity to pull me up. I p1'O-
mise you that. 
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In my reQ)ectful submission, the 
lubjt!Ct "matter Of the circular would 
have far reaching consequences 9D 
the free and independent function .. 
ing of the judiciary. The reasons 
given by the hon. Minister in his 
statement, though prima facie they 
look innocent, in fact, they are not. 
1n order to appreciate the problem it 
would be necessary to take into con-
sideration the background because 
the hon. Member who spoke first 
asked the question as to what was 
the necessity fOr issuing this parti-
cular circular. I find from the re-
cord that this Government since its 
assumption Of office, is very slow in 
taking steps :n making appointments 
and even, as they say, in making 
transfers. In the year 1980 it would 
be interesting to not that only two 
judges were appointed when there 
were 56 vacancies in 1979, 53 in 1978 
and as on March 6, 1981, as the 
figures show-the hon. Minister can 
correct me-there were 84 vacant 
posts of judges in various High 
Courts. Some of the posts remained 
vacant for two, three years. We have 
the distinct example of the Ga uhati 
High Court where a judge has not 
been appointed since 1978. At pre-
sent the total strength of our High 
Court Judges is 405. I would like 
to emphasise that-if I am mistaken, 
I would request the hon. Minister 
to correct me-in respect of addi-
tional judges who are not being 
made permanent and whose number 
is 101, the Government has resorted 
to giving short-term extensions as 
we give to subordinate officers and 
that too only a day prior to the day 
when their service is to be terminat-
ed. We have the example of judges 
of Haryana, Delhi and Rajasthan 
High Courts. The term of five jud ... 
ges who were appointed for two 
years, was extended only by two 
to three months only a day prior to 
tbe day when they were sUPposed to 
leave their offices. I will not go 
into details of it. But it is necessary 
for me to mention that there was 
transfer Of the Chief Justices. Some 
writ petitions were filed challenging 
tbe orders. Their main argument 

1)53 LS-

othef" High Courts (CA) .,.... 
was that their consent was not ob-
tained. I feel and it is not only my 
feeling but it is a conSCientious opi-
nion of the Bench and the Bar that 
this circular sent by the Law Minis-
ter is sought to obviate this contro-
versy and pave the way for smooth 
transfer of judges. It may be a cor-
rect opinioJjl or it may be a misgiv-

~ But I ~  like the hon. Mil-
nistft:' to m,ke a statement and 
through you Sir, let him tell the 
entire natiJ, what is the correct 
position ~~  this is what is talk-
ed in the Bar and among the jud-
ges. 

I am not concerned with the 
transfer Of Judges in this Calling 
Attention, because we are only con-
cerned with the circular that is is-
sued. The point which I would like 
to urge fOr the consideration of the 
Law Minister is this. The issue in ... 
volved is not whether the Judges 
"hould be transferred but whether 
the Government could decide about 
the transfer of Judges under the 
parameters of the Constitution. The 
Law Minister gave the words of 
~  Constitution a different wav of 
interpretation. Shri Shiv ~  
is right, because that is his interpre-
tation. But there are other inter-
pretations, which have been given 
by the Supreme Court and the High 
Courts, regarding articles 217 and 
222. 

MR. DEPUTY -SPEAKER. Two 
advocates never agree. • 

SHRI BAPUSAHEB PARULEKAR: 
When we appear on the same side, 
we agree; but when we oppose each 
other, we do not agree. 

Sir, you win be interested to know 
that in 60 per cent of the cases pen-
ding before the Supreme Court and 
in a majority of the cases pendinc 
before the High Courts the Govern-
ment is involved as ~ litigant di-
rectly or indirectly. The ~  
that arises is, how a litieant could be 
allowed to decide about the trans-
fer of Judges, when in 60 per cent 
of the cases the Government is a 
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party before the Supreme Court and 
in a majority of cases in the vari-
ous High Courts. 

If a Government policy matter is 
challenged bY way of a writ before 
a particular Judge, if they want a 
particular person to hear that but, 
in fact. it has gone before a .TlIdge 
whom they dO not want, he can be 
picked up for transfer. It is this 
fear in the minds of the people which 
I would like the hon. Minister to re-
moved .. Because, an ordinary liti-
gant cannot say "1 do not want this 
Judge"; that power is not with him. 
Therefore, I would request him to 
give an answer to that. 

Coming to the circular, the hone 
Minister in his statement has given 

~ two main reasons why he was pro. 
mpted to iSSUe this particular circu-
lar, though late, after 12 or 13 mon-
ths. The first reason is about na-
tional integration. On page 1, line 
4, he says "combat parochial trends 
~  improve the functioning of the 
High Courts", as suggested by the 
Law Commission. 

Sir, you were in the House when 
Shri Shiv Shankar referred to the 
Report of the Law Commission and 
read twO paragraphs. With all hu-
mility I would invite his attention 
to the :fact that there is a world of 
difference between what he quoted 
and what he has now stated. 

I would like to ask the hon. Mi-
nister whether it is not a fact that 
the Report of the Law Commission, 
while considering that in every lfigh 
Court some Judges may be recruit-
ed from outside the States-I would 
underline it and would kindly re-
quest Shri Shiv Shankar to read it 
once again-distinctly states that 
this may be sought by initial ap. 
pOintment, and not by transfer after 
the appointments are made. There-
fore, this question arises as to how 
you can apply this scheme of trans-
fer to the Actinl!: Judges. There-

other High CouTts (CA) 

fore, it you have to mllke the initial 
appointment .... (Lnte7'1"uptions) I 
would like to know from Shr! Shiv 
Shankar how he can interpret thilt 
to say that the Law Commission baa 
recommended that even Judges who 
are appointed and who are tempo-
rary can be brought under this 
scheme. There is no warrant to 
draw that conclusion from this Re-
port of the Law Commission.. 

With referance to this, a similar 
view is taken in Seminars of aD 
High Courts, the Western India Bar 
Association, the Bombay Bar Asso-
ciation and the Supreme Court Bar-
Association, who are concerned with 
this subject. They have all discuss-
ed this particular aspect threadbare 
and they have protested against this 
interpretation given about the trans-
fer of Judges. 

Then he has stated that this trans-
fer would promote integration. I 
may respectfully submit, if you per-
mit me to say so it is a myth. If 
the validity of this argument i::; to. 
be accepted, it can be said that one-
third of the Cabinet Ministers in 
every State must be from outside 
and this principle could be extended 
to all the instrumentalities of the 
Government. There would be more 
integration. .. . (Interruptions). 

MR. DEPUTY-SPEAKER: leave 
Shri Parulekar alone; he is capable 
of managing himself. 

SHRI BAPUSAHEB PARULEKAR 
This princip1e may be extended to 
other gpheres. The best way you 
can establish national integration 
through this process is to send Chief 
Ministers from other States. There-
fore, in my respectful submission. 
this suggestion given by Shri Shiv 
Shankar is not correct. So, I would" 
inform Shri Shiv Shankar in all 
seriousness that planting unwilliDC' 
judges by compulsory transfer will 
not produce national integration; iD 
fact, that would result in national 
discontent. 
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SBRI BAPUSAHEB PARULEKAR: SHRI C. T. DHANDAPANI: The 
It has been one of the planks of the question arises as to whether it is 
freedom movement that judiciary correct or not. 
should be separate from the execu-
t:ve. I am referring to my point as 
to who should do it. I invite the at-
tention of the Law MInister, through 
you, to Article 50 of the Constitution 
which speaks about the independence 
of the judiciary, and the separation 
of judiciary from executive means 
that judiciary must be virtually In-
dependent of the executive. So, I 
will not go to Article 222 and Article 
227 of the Constitution but Sir I 
may only say with ~  to this 
circular that there is protest from all 
corners-the Chief Justice, the Bench, 
the Bar-and the lawyers of the Bom-
bay High Court have gone On strike 
and the strike is still continuing. You 
have to take into consideration all 
these facts because they are the per-
sons who are concerned with this. 

With this background I would lIke 
to ask.... ' 

MR. DEPUTY-SPEAKER: You have 
already put many questions. 

SHRI BAPUSAHEB PARULEK.'\R: 
No, Sir. That wos a prelude. 

MR. DEPUTY-SPEAKER 
only a backAround ? 

It is 

SHIH N. K. SHEJWALKAR (Gwali-
or) : Not like that. It is at least 
relevant. 

SHRI BAPUSAHEB PARULEKAR: 
It has been reported that the Chief 
.Justice of India has very strongly 
protested against this circular. 1 
would like to know whether this is 
true, whether any protest letter has 
been received by the hone Law Minis-
ter, and if he can tell this august 
House, and I believe there will not 
be any difficulty, what the grounds 
of this protest are. 

Part (b) of my question would 
be ..... 

SHRI BAPUSAHEB PARULEKAR: 
How many additional judges are there 
to whom the circular was sent and 
how many have given consent? It is 
because it mentions, as the honourable 
Law Minister said, that the Chief 
Justice has been asked to give it to 
the Additional Judges who are 114 
and it is reported that out of 114 
many have not given their consent. 
So, the third part of my question is: 
To how many practising lawyers, 
~  would like to have judicial ap-
pOIntments, this circular has been 
giVen and how these lawyers have 
been selected to whom this has been 
circulated? 

Sir, the time that was given in 
the circular is 15 days. Now, 15 days 
are over and therefore, I would like 
to know, out of these 114 acting 
Judges how many have given consent 
how many have not given consent, 
what are the grounds, and out of the 
new recruits who are to be appointed, 
how many have given consent. Will 
the Government leaVe this matter of 
transfer entirely to the judiciary and 
implement Article 50? That is one 
of my important questions. Justice 
Tarkunde and Justice Khanna-I may 
invite the attention of the honourable 
Law Minister because he was the 
Chairman of the Law Commission-
have recommended it and all the 
distinguished Judges haVe said that 
in the real sense of the term we have 
to implement Article 50. Since you 
say that the Directive Principles 
should override the Fundamental 
Rights, my question is whether you 
will implement this Article 50 and 
leave this entirely to the judiciary 
because though the word 'President' 
is there. it is only nominal and if not, 
why. (Interruptions). Sir, it is the 
impression carried to which I have 
alluded and so I would like to know 
whether it is a fact that the whole 
action is designed to impress upon 
the judges the superiority of the exe-
cutive. These are not my words, but 
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this is what the Judges say. So, do 
the Government not leel that the cir-
cular undermines public confidence in 
the judges? I aIn very sorry to say, 
that by this circular we are trying to 
break the entire fabric of the judicI-
ary and independence of the judiciary 
is being encroached upon and that 
too when a distinguished lawyer, a 
very distinguished Judge is at the 
helm ~ affairs of the Law Mmistry. 
I hOPe you will seriously consider 
this and kindly reply to all my con-
crete questions, pertinent questions, 
and as you said, 'I am ready to listen 
to relevant arguments', I am thflnk-
ful to you because you have heard me 
without any interruptIon. 

SHRI P. SHIV SHANKAR: I must 
say that the hon. Member was not in 
h:s usual spirits when he was 'Speak-
ing on this issue. Normally he is so 
effective. I am rather constrained to 
feel that whatever he has said, he 
ha!; not said from the bottom of his 
heart. 

SHRI BAPUSAHEB PARULEKAR. 
Are you going to disclose what we 
discussed in the Consultative Commlt-
tee? 

SHRI P. SHIV SHANKAR: I am 
not. I will be the last man to dIS-
close what we discussed in the Consul-
tative Commit1ee. Do not think of that. 
I will not let you down here. 

The hon. Member focussed atten-
tion on quite a fe;.·-issues. His first 
observation is the serious consequen-
ces that this circular has on the inde-
pendence of judiciary. I have ans-
wered this point earlier. I am confi-
dent that I will be taken in the light 
in which I have said. After all 
judges are also human beings. They 
bave their emotions. They have their 
own feelings. While. in all earnest-
ness. We hope that they are the sha-
dows of God. still some infirmities 
are bound to be there-human 
approat:hes, etc. My feeling is and I 
hope the hon. Members here would 

agree that the action taken would 
only be in furtherance of the inde-
pendence of judiciary, as 1 have al-
ready explained. I need not repeat 
that. 

My hon. friend has said that this 
Government had been slow in the 
apPointment of the judges and their 
transfers.. I do not know whether he 
has said this in a mere fit of emotion' 
because at a later stage be was trY-
ing to speak contrary to the idea of 
transfers. But the point is this. 
I have made the position clear in 
this House from. time to time why the 
appointments could not be made, 3t 
any early date. I have given various 
reasons. It would not be proper for 
me to repeat all those reasons. I had 
said that the delays were because of 
the disagreements among the State 
authorities. I have been going from 
place to place and requesting the 
Chief Justice and the Chief Minister 
to sit down and settle the issue. In 
some cases, to some extent, I have 
been sucC'essful. In some cases I !:ouH 
not succeed. They are not in a POSI-
tion to see eye to eye. So many diffi-
culties are there. These are matters 
which cannot be explained ~  

But what I would say is that so far as 
the Central Government is concern-
ed. It is not in any way responsible Cor 
the process being slow. I may bring 
to the notice of this hon. House that 
within the last one month we hav4.' 
appointed nine judges including two 
to the Gauhati High Court because 
my hon. friend has referred to Gau-
hati. I must say tha t these are the 
recent developments that have taken 
place and within one month We have 
been able to clear the appointments 
of nine judges. My hon. friend has 
also referred to the short extensions 
p;iven. I am myself a little disturbed 
about this factor. I must plainly say 
this. But what could be done is a 
question, and I would like to express 
myself in a very careful language, 
that when complaints after complaints 
come from the responsible quarters 
fOr one reason or other, when there 
are serious allegations, you will kfnd-
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17 ~ 1~  tha\ if ~ ~ is any basis also thought, though, of ~ the 
In such complaints, It is better that Government never topk a decision 
we do not continue to i1ave salne and, if the Government had to take 
judles tor a long time and, if there a decision, I would take further steps 
18 no basis, we must decide it at because sporadic transfers always 
the earliest in one form or other. create problems in the senSe -that if 

you transfer 'X' Chief Justice from 
I may assure the hone Members one place to another, a presmnption 
that on every occasion, I have bee'} can arise that this man is beinl traD'S-
consulting the Chief Justice .of India. terred because something is wrong 
It is not as though he has been by- with his working and a little stigma 
passed. We take into consideration is attached to him. That is a presump-
bQw he advises and We act on that tton. It may be correct or may not 
basis. I would not like to go deeper 
into this issue. It would not be fair be correct. The receiving State may 

not lie to take that man with hapPl-
also. ness. It is to get over this difficulty 
Then, my hon. friend h"s also that we were thinking, because many 
made an observation about the trans- a thing could have been settled, be-
fer of two Chief Justices Witheut cause the Chief Justice ~  
thefr consent. I can only ~  judges for appointment, the Chief 
this ~  because the:re has been Justice normally recommends Gov-
a lot of misgiving in the minds ernment pleaders for appointment, 
of various people on this account, because the Chief Justice has got to 
it is true that the consent of do a lot of work, and my Consulta-
those Chief Justices was not ob- tive Committee-it does not mean it 
tained. My hone friend who fa a very is my property when I say, my Con-
leading lawyer knows the judgement sultative Committee-was of the view 
of the Supreme Ceurt where they that if the Chief Justice is from out-
themselves have said that the consent side, it will give a great independence 
of judges is not necessary. But I can to the S1\tf;em itself and that in the 
only assure this honourable House process of recommendations for the 
that the erecutive is in no way 'reS- appointment of judges, the merit will 
ponsible for the initiation of the be the criterion and, in the case or 
transfer of these two Cbie! ~  recommendations for the appointment 
Because I was being blamed quite a of Government pleaders and others. 
lot On this issue, I thought I could In the merit will be the consideratioil 
a guarded fashion only express this Even in regard to the constitution of 
much and not beyond that. We take Benches and various criticisms that 
into consideration the views of the are going on all that could be avoid .. 
Chief Justice of India. We give ut- ed. 
most respect to his views. I would 
~  like to go beyond that. 

In tact, the Consultative committee-
of course, I am not referring to any 
individuals-as it bas come out in tbe 
papers, as a whole, consisting of all 
the parties, I must say, llnanimousIy 
took a decision, though, of course, as 
J said, that  that is not binding or 
anything of that type, and that only 
re8ects the will and the opinion of 
different parties in this House. They 
took a vIew, as a poliCY, and took a 
aecision that 'the "Chief'" J'\1Itfce sbould 
be from. outstae. PersOnally, I hael 

That is how the ConsultatiVe Com-
mittee consisting of all the parties 
felt it. But if sporadic transfers 
have to be effected, well, it is a mat-
ter where still I have to request with 
all my utmost earnestness for the Su-

~ \Court to consider this issue. I 
would hot like to go into it. But as 
l said, so far as the question of eon-
sent of the particular person is con-
cerned, I do not think that it will be 
.a proper courSe to adopt because 
rarely a person would consent to be 
transferred from one plaCe to th '! 
other. 
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1 do not deny that such persons who 
mi.ht say "Look, I am prepared to be 
transferred anywhere" are rare. I hdve 
yet to see such persons. I may 
even go to the extent of say that, if 
1 aJJ) permitted to say so, the Chief 
Justice of India some time back made 
an open speech at J aipur saying that 
voluntarily the judges must come 
forth for the transfer whose children 
or ~ relations are practising in 
the various High Court that let me 
teU this Hon. House that not a single 
case has come where anybody has 
said 'Look, I would like to be trans-
ferred'. I would not like to dilate on 
the issue further except saying that 
seelti'l£ the consent of the particular 
person for transfer may not be a 
healtlly tradition. As I said sometime 
back the whole mechanism would have 
been controllea by the Supreme Court 
itself. 

So then the other aspect which my 
Hon. friend has referred was the ques-
tion whether the Government could 
decide OIll the transfers. He did not, 
I am sure, have the conviction In put-
ting his queshon to me. He is very 
~  aware Of thte constitutional proVI-
sion and I can only assure thIS House 
that the constitutional provision will 
be allowed to have its complete sway 
and play There is no questlon of any-
body having this side or thtat SIde. 
After all, Constitution is there and it 
bas got to be on the basis of the consti-
tutional provisions. I am aware that in 
a large number of cases, it 18 the Gov-
ernment whiCh is the litIgant. But, 
none-the-Iess, Government is not a 
favoured litigant at aU and by own 
feeling is in many of the cases, G ov-
ernment is an unfavoured litigant. 
But tbat does not by itself create any 
sense of unhappiness in our mind. 
Issue will be decided on their own 
mer:t within the parameters of the 
constitutional provisions and the ques-
tion Oi executtve tallllhg tile uppet'hand 
<iQe$ not arise beCause, after all, 
constituttonal provisions must have 
comP\l!t. sway. 

11&1· Clde, .11m ..... t". ~ 
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Now lIlT trieQd lau IIIIDIDdecI .. aI 
the 80th report and be said that tbe.Y 
bave refered to the initial appoint-
ments being from outside. The cir-
cular takes care of the initial appoint-
ments only. There is the question 01 
additional judges. I must eXplaiD 
this position because the circular rafel'S 
to tWQ aspects. One, on additional 
judges and the other, the apPointment&. 
from the bar Or appointments from 
the lower judiciary to the High Court. 
Now, I am sure whatever extension 
of this express :on is sought to 
be interpreted. Hon. Member woulcJ 

~  with me that 30 tal" as 
the members of the bar or members 
of the lower judiciary who are s()ught 
to be appointed to the High Ci>tIft are 
concerned, he would at least concede 
that they will be initial appointments. 
May be that according to him the 
additional judges would not come 
within the purview of the initial ap-
pointment. Then I would put It in a 
ditfereat form. I have given the 
Il'easons as to why we have to ask for 
the additional judges also. Things 
being what they are. I would like to 
ask the Hon. Member when complaints 
come where it is not possible to con-
vincingly prove, then, wbat should be 
done with such additional judges? 
Are they to be dropped? I take a 
safer approach, namely, if they are 
appointed elsewhere, then, this allega-
tion which persists could be avoided. 
If I am doing this, it is only perhaps 
more in the interests Of this section, 
this tyPe of cases. But, if ultimately 
it is the view of the Hon. Members 
that without substantially beiq able 
to prove the allegations, the person 
should be dropped, I may have to say 
that I am unable to agree with them. 
It is a question of a view to be taken. 
If there is a convincing evidence, then 
yes', then I will be the first man to 
drop a person .... 

(Inte7Tuptions) 

SHRI N. K. SHEJWALKAR: In both 
cases, whether appointment or other 
wise. How can YOU come to any con-
clusioD without evidence? 
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SRB! P. SHIV SHNKAB: This Js 
exactly what I 8m s8yin,r. There are 
cues, m.any a case cannot be proved .. 

SHBI N. K. SHEJWALKAR : Either 
you tenore or yOU take a decision. 
flow can it be a mid-way? 

SHBl P. SHIV SHANKAR: It you 
are arguing for the sake of arguing 
.tth me, then I have nothing to say. 
But I am open for a discussion. What 
I am saying is that many a matter 
cannot be proved as the proof i9 ex-
pected in a C'Ol1rt Gf law .... 

8HRI N. K. SHEJW .ALICA1t: YOll 

are convinced? 

SHaI P. SHIV SHANKAR: Yeu feel 
convinced 

SHlU N. K. SHEJWALKAK -But ne 
~  

SHRl P. SHIV SHANKAR: I can 
straightway give some example. But 
it will not be fair for me. But, in 
I\lch cases, don't yOU agree that YOlll 
will take away the spirit of these alle-
gations aile! criticisms if yOU appoint 
• person at a ciifferent place 10 far aa 
the additional judges are concerDeG? 

SHlU N. K. SHEJWALKAR: It is 
not clear. Even if according to you 
you are convinced-forget fOr a ma--
ment whether there is any evidence 
or not-even if yOu are convi.nced in 
a case, I cannot see how you justify 
transferring him and gettting him aP-
pointed somewhere else. I cannot 
concei've of it. 

SURl P. SHIV SHANKAR: Mr. 
Sb.ejwalkar, each case has to be consi-
dered on its own facts. On certain 
fa-ets, this type of cases are coming up 
Neeessarily some approach will hvae to 
be taken. I cannot conceive of a 
situation where 'X' ..... 

(Interruptions) 

1903 (SAKA) Chief Jlitai8te,.. re fl1&-
othE!1" High Courts (CA) 

MIL DEP'tJ'rY:SPEAKER: The 
~  wanted opinion, and be bas 

said ..... I permitted Mr. Shejwalkar 
~ the Minister wanted to know. 

r permUted Mr. Shejwalkar. 

,,1 ~  ri 0 ~  W aq 

~  ~ i ~~ q.. WRfr I 

'" fWrC81'tl t:1'Tft IQ'rW: 1 ~  

~~ ~  q ~  en ~  

~ ~  t , 
M& '\)EPUTY SPEAKER: Sometimes 

you. spoil the discussion because of 
such personel attacks. We are dealing 
with a very serious situation. Why 
should you Im"t talte it seriously? 
(Interruptions) Please sit down. 

SHRI N. K. SHEJWALKAR: ~  

allowed me. Otherwise, I would not 
!have asked. 

MR. DE.PUTY-SPEAKER: Yes, I had 
allowed you. 

SHRI P. SHIV SHANKAR: In the 
statement that I have already made in 
response to the Calling-Attention 
Motion, I have given the reasons for 
asking the consent with r.eference to 
the ~  judges. If they would 
like to take a different view, well, it 
IS a matter for them, they are entitled 
to take it. But I, for one, having 
regard to the facts aod circumstances, 
have taken this view, and I felt that 
this would serve the best interests of 
the institl.ltion itself. Many a fact, it 
is very difficult for me to divulge. and 
hon. Mem"bers also will not expect me 
to say. Therefore, 1 would like to 
gloss over this issue. 

While the 80th Report of the Law 
Commission reJ2e.rned to the initial 
appointment, the other argument that 
could be addressed would be that this 
appointment ot an additional judge 
as a permanent judge could atso be 
termed as an initial appointment. I 
can only put it in that way because 
I cannot put it in a better way. I 
have given the reasons. So far as the 
reasons are concerned, I have already 
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[Shrl P. Shiv Shankar] 
given in my written statement that 
tb.es.e are the reasons, and it is on thOSe 
reasons that 1 bad to resort to asking 
for the consent of the additional 
judges .... 

SHRI SAT ISH AGARWAL: Excuse 
JDe, Mr. Law- Minister. You have 
stated a particular situation, where 
there is evidence but not sufficient, 
what should be d'one: a transfer can 
be made. It is only applicable in ('ases 
whiCh are ,ad hoc. But what about 
cases when complaints are there with 
regard to those who are permanent 
judges? ~ does not solve the pro .. 
blem. You are applying your stick 
only to those who have finished a two 
or tbree years period. 

SHttI P. SHIV SHANKAR: I have 
never said 'ad Me'. Where the ad-
ditional judges are there, each 
complaint will have to be consi .. 
dered on its own merit and a decision 
has to be taken. The decision could 
be either to drop a person based 
()n evidence or to see if be could be 
transferred. If that could be avoided 
11 jS a question of deciaing in ease 
case. You cannot find fault with the 
issue. That is what 1 try to submit. 
If he had asked for the C'Onsent, that 
would be within the parameters of 
t'be cons!tutional provisions. 

As I said at the very outset, the 
Chief Justice Of India was to be neces-
8Rrily consulted. I do not rule out 
that possibility. 

SHRI SATISH AGARWAL: I am 
asking you about thOse who have al-
ready given their consent. This was 
what the minister said about a situa-
tioD. 

MR. DEPUTY SPmAKER: Allow him 
to proceed. 

SHRI P. SHIV SHANKAR: I am 
being confrOl1ted with the eminent ad ... 
vocate. and appreciate t.heir ques!i:oDs. 
1If a person is a permanent judge and, 
U complafnts are there, that case bal 

Ckiel Jlitl.iatera ... 
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to be decided on its own ~  Now. 
what should be done? Where it 1a _ 
very serious matter, the only thin, is 
impeachment. You cannot remove a 
judge otherwise than by impeachment. 
An ilupeachment is a very drastic step-
yoU will agree with me that it also 
opens up the Pandora's box. There-
fore, each case will have to be decided 
on its own merit. This is a delicate 
case. How it has to be decided is left 
to the realm of the case. The best 
thing is; let us not openly discuss this 
issue while privately, myself and many 
of the Members, somtimes. discuss. 
On certain problems we have been 
discussing. (Interruptions) I am sure 
you will not compel nte to disclose 
many a thing which, otherwise, should 
be kept as secret. That is all what I 
would request them.. I would request 
the hone Members may not press ~ 

further on this issue. I will be the 
last man to iiisclose certain facts. 

MR. DEPUTY -SPEAKE,R. 
gentleman's agreement. 

This is a 

SHRI P. SHIV SHANKAR: Then, 
Sir, my hone friend has spoken about 
the national discontent over tbe trans-
fer of the unwilling judges. Well, Sir .. 
if some people would like to make an 
issue very sensitive to clear the things, 
nCJbody can stop these things. After 
all, I personally feel that the nation 
need not be that sensitive when a' 
transfer is made. This happens every 
time. 

PROF. MADHU DANDAVATE: SIr. 
he is casting an aspersion on ~ 

nation now. 

SHRI p. SHIV SHANKAR: Profes .. 
sor Saheb, I am only sorry for the as-
sumptiol1J. U yOU want to cut a joke-
across. I welcome it. But, if you are 
serious. I am only sorry. 

The pOint Is that the transfers are 
being made every time accordina to 
exipncies in every regime aDd, there-
fore, one need not play up these tbings 
so much as to make an iSSue ot-it. 
When really it is not there. The dlftl-
culty arises when people start unduly 
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MeadinK too much where there Is 
Dothina. 

. Now, my hon. frimld bas asked about 
the ground. I have already said that. 
1 have made the statement that the 
Chief Justice has sougbt certain clari-
fications. 

SHBl SATISH AGARWAL: He bas 
protested. 

SHRi ... ·p: sID'tt' SHANKAR: Well. 
Sir, it is qu£!stion of understanding. I 
say the press bas only reported that. 
I am more fearful. Possibly, my frit'"nd 
seems to be in possession of the docu-
ment itself. 

So, a position is taken and you call 
it a protest. He asked fOr certain 
clarifications. He asked: is it the in-
tention that everyone of the additional 
judge should be transferred ? He was 
labouring on an impression that we 
were transterring. As I said, 1 nad 
explained it that it is not a case 
of transfer but it is a case of an ap-
pomtment under Article 217. I have 
also explained-let me make it clear-
that it is not the intention to appoint 
every aaditional judge outside. 1 
explained that this was not the inten-
tion. These are the clariftcations 
which bad been sought and they had 
to be given. After all, he is the autho-
rity with whom I deal constitutionally. 
My friend was saying that there are 
114 Additional Judies. I would like 
to correct him on this point. It is 
only 80 Additional Judges who are 
there at present in March-April, 1981. 
He asked how many additional Judges 
were addressed. It was not a question 
of my addressing the Additional 
Judges. As I said it was addressed 
only to the Chief Justice. 

SHRI BAPUSAHEB PARULEKAR: 
What is their response? 

SHRJ P. SHIV SHANKAR: As on 
today the position is that about 11 
consents have come, in all. That is 
to say, Auditions! Judges and those 
who are to be appointed. I expect 
the rest at a very early date. That is 

all that I eA •• ay on these points. My 
bon. ~  was sayio.g that. why 
should there be a limit of 15 days, 
Why should you set a Umit of 15 days 
and so on. I can assure him on this: 
It is not mandatory, it is directory, I 
will speak in his own language. 

(Interruptions) 

MR. DEPUTY-SPEAKER: Order 
please. It has taken more tban 2 
hours. 

SHRI BAPUSAHEB PARULEkAR: 
You have sfated: '1 may add that it is 
not the intention of the Government to 
appoint all Adaitional Judges from 
outside the State'. What is the crit«!-
ria? You can victimise any person if 
this is the policy of the Government. 
Is it not? 

SHRI P. SHIV SHANKAR: I can 
aSSure my friend, it is not a question 
of victimisation. As I said, each case 
will be considered on its own merit. 
It is not the intention that everyone 
should be transferred. Thaf is all. 
(Interruptions). Perhaps he is going 
back to the same ground on the ques-
tion of sporadic transfer of Chief Jus-
tice and Judges and So on. The posi-
tion in very simple. Supposing there 
is any material bearing on a particular 
case, that would be considered on ltS 
own merit. It is not the intention 
that everyone should be transferred. 
I thtink I have covered all the points 
raised. 

l\IR. DEPUTY-SPEAKER: Mr. Chitta 
Basu, please put a question. Only 
question. I will not allow a speech. 
We have already taken two hours on 
tbis. 

(Interruptions) 

MR. DEPUTY-SPEAKER: Please put 
a question only. It Is according to the 
rules. Call Attention should be over 
In 1/2 an hour. We bave taken two 
hours. Tbere are many other Items 
in the Agenda. 

SHRI CHITTA BASU (Barasat): Did-
you apply the rul. J.lptiU now? 
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M:R: . DEPUTY-sPEAKER: Please 
-obey c ,he Chair. Other things will not 
,be recorded. Only Shri Chitta Basu's 
..question. I am asking you to put a 
question. 

(Interruptions) •• 

MR. DEPUTY-SPEAKER: You are a 
very senior member. I am asking you 
. to put a question. You may put a 
.Question according to the rules. 

"SHRI CHITTA BASU: Just listen. 

MR. DEPUTY-SPEAKER: I am not 
going to listen to you. According to 
. .the rule you put a question. 

SHRI CHITTA BASU: How can you 
rleny me the right of listening to me? 
You can say that I should be within 
the confines of the subject, aod be 
brief. 

MR. DEPUTY-SPEAKER: I say, aC-
eording to the rule, you can put only 
one question with the permission of 
the Speaker. I am asking you to put 
the quesion only. If you want to 
waste time, I cannot help it. I will 
call the next person. 

SHRI ClIITTA BASU: Did you apply 
-the rule in connection with other mem-
bers who were allowed to speak? 

MR. DEPUTY -SPEAKER: Please 
. listen. Yeu are a very senior member. 
You cannot take anything lightly. I 
will permit you ony the put one ~
-tion. Are you going to put a question? 

SHRI CHITTA BASU: My question 
.. is: When did you suspend the rule? 

MR. DEPUTY-SPEAKER: I want to 
ask you only to put a question. 

SHRI CHITTA BASU: Did you 
apply your Rule 389? Did you apply 
-that rule' 

·Not recorded. 

MR. DEPUTY-SPEAKER: Order 
please. You kindly put a question. 
Otherwise I will pass on the next item. 

SHRI CHITTA SASU: If you have 
teat attitude, I will have to take 
another attitude. 

(Interruptions) 

MR. DEPUTY SPEAKER: That is all 
ri,ht. I am asking you to put a ques-
tion. 

SHRt CHITTA BASU: You can·t 
discriminate against me. 

MR. DEPUTY-SPEAKER: All right. 
Please put a question . 

PROF. MADHU DANDAVATE: 
Frame a long quest jon. 

MR. DEPUTY-SPEAKER: There are 
many subjects. Home Ministry is 
coming up. 

SHRI SATISH AGARWAL: Sir, 
Home MInistry will not come today. 

MR. DEPUTY-SPEAKER: Mr. Agar-
wal, I am only helping you. We are 
taking so much of time. I am only 
helping the opposition. We should 
proceed without wasting time. Mr. 
Chitta Basu, please put a question. 

SHRr CHITTA BASU: Sir, I would 
like to know whefher it is a fact that 
the proposed Circular or the Circular 
which has already been issued is with 
the object of laying down a pre-condi-
tion for the Additional .Judges and the 
temporary Judges that unless they 
agreed to be transferred to other High 
Courts no conftrmation would be made 
as far as their appoitnmets are con-
cemed. Is it not a fact that the Law 
Minister's deliberate intention is to 
strengthen the grip of the Executive 

over the judiciary by this process? Is 
it DOt a fact that in view of this ten-
dency, there is a diaboiic threat to 
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the independence of the judlcial7 J.i MR.-DEPUTY-sPEAKER: You are a 
the country? Does it not constitute senior Member; please conclude now. 
an attempt to brow .. beat and humiliate Already two and a half hours have 
temporary Judles before making them been spent on this calling attentloo. 
permanent? Does it not constitute a I have been requesting you to CaD-
step to further erode the independence clude. 
o()f the Judiciary which is vital for 
democracy? May I know whether it is 
also a fact that it is in violation of 
Article 50 of the Coustitution? II it 
not a fact that the Circular aims at 
denigrating the position and the role 
-of the Chief Justice of India because 
the move is to usurp the power of the 
Chief Justice of India in respect of 
transfer of Judges from one High 
Court to another Hlgh Court under 
Article 222 and bestow it upon the 
Government for en--masse tt"ansfer of 
Judges without involving the Chief 
Justice of India? Is it not a lact thJit 
the Circular is to obtain the consent 
which is likely to be used to circum. 
vent the Article 222 of the Constitu-
tion? Is ~  not a fact that the Gov-
-ernment knows that the present Chief 
.Justice of IndIa is not In favour of 
en-masse transfer of these Addit :onal 
3udges on the ground of political con-
!'iderations? Is it not a fact that the 
present Chief Justice of India remains 
a road bloCk for the Law Minister to 
-effect large scale transfer of Judges? 
The present ChIef Justice of India 18 
reported to have observed as follows: 

"Each individual case must be 
considered separately on the basis 
of its own facts." 

In view of this, may I know whether 
the Government is not going to take 
the Chief Justice of India intll con-
fidence and create an obstacle in the 
administration of the judiciary? Mav 
I know whether it is also a fact that 
the Government is aware of the fact 
that eminent Jurists described the 
transfer of Judges as a threat to qnd 
.penalty for independent Judlciary? 
Does not Government know that cer-
tain observations were made by an 
eminent Jurist of the country? Justice 
Diwan, the Chief Justice of Gujarat 
High Court had said the following 
'Only on 12th April, a few days baCk. 

"·Not recorded. 

SHBI CHITTA BASU: I would Ukit 
to know. whether attention of tile 
Government has been drawn to ...••• 

MR. DEPUTY SPEAKER: You are 
mentioning all these extraneous things. 
You can only mention those things 
whiCh are coocerned with the s\lbject 
of the calling attention. How are these 
thing concerned with this subject? I 
do not allow this question. 

(lnterr'UptiOnB) •• 

Now, I am not allowing your speech 
also. It has nothing to do with the 
calling attention. It will not go on 
record. Please sit down. 

There is a way of dealing with 
things. If the hon. Members do not 
cooperate, how can we conduct the 
proceedings of the House. 

(Interruptions) •• 

All this will not go on record. The 
last porbon of the speech will not go 
on record; it was said without my 
permission. 

Now, the Minister. 

SHRI P. SHIV SHANKAR: Many 
questions that have been raised by the 
hon. Member have already been an-
swered by me. I have already said that 
the consent has been obtained for a 
consultation at a later staae with the 
Chief Justice of India so that the over-
all position is available. I have made 
this position clear and there is no 
necessity for me to go on repeating. 
A few oft-repeated expreSSions about 
the independence of judiciary and 
interfe .. rence by this Government on 
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tile transfers, wbJch is usual, have 
been made by my hon. friend ........ . 
(I.terruptions) Professor Saaeb, 
you' seem to be becoming incorrigible 
day after day. I thought, you are be-
coming more ~  ......•. (Interrup-
tions) 

MR. DEPUTY-SPEAKER: When 
Mrs. Dandavate is not in the House, 
he is always like this. I have been 
observing that. 

SHRI P. SHIV SHANKAR: With 
Your kind permission and with ~  

permission of Professor Saheb himself, 
I would venture to say in all humility. 
tbat he is a spoiled child when Mrs. 
Dandavate is not mere in the House. 
••.. (Inter7'uptions). 

I must say that my hon. friend bas 
Used a little strong language. In the 
previous regime when persons like Mr. 
Punnaiah were brought from Kama-
taka to be appointed as Chief Justice 
of Rajasthan or Mr. Lodha was trans-
ferred to Assam as Chief Justice, this 
very friend of mine did not even raise 
his little finger. 

At that moment there was no ques-
tion of affectation of the independ-
ence of the judiciary, at that moment 
there was no browbeating, at that 
moment everything was perfect. It 
is only now that all these things have 
come up. This only shows the dimen-
sion of his thinking and I am only 
sorry for that. 

I have referred about all the issues 
that have been raised by him in what-
ever I have said in reply to the ques-
tions that have been raised by the 
other friends. The only thine is that 
I would use a moderate language, not 
the language that he has used. That 
arises out of an inbuilt prejudice ft!at 
he has about us and as I said I will 
agaiD be sorry for it. 

othe7' High COU7'ts (CA) 
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UEvery Judge of High Courts shalt 
be appointed by the President by a 
WaTrant under his haDd and weal .... 
after consultations. with the Chief 
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it' ~ ~ ~ cit Cfi'ITWW ctn fep Cfll1 
~  fitlQ'f ;r<1T l? ~  ~  q) 

;r(f ~ fctr ar«r ~  !A'iq' ~ ~4 ~ 

~~~  t ct r .... Tf ~  I wr« ifi'l ~  

~ ~~ ct\'tl. t? ~  tffflU' CKr '1 tt'I' tJl-n cr) mq' ~ Clfiarii it 

~ 1  Vt'q \Vir 1 ~ ~1  it ~ 
tfiI' ~~ (rt «fiJi ~ ~  ~ 

If)) ~ ~ ~  trqT "IT ~ ~ 

"\iff ~  'IT I ~ it ~  ~ 

~~ 1 ~  CfiT ~ ;:f\tfi ~ ~ 

~ ~  1fT, cr@' ~~  ,,\if P:zrr 
~ \;f( ctrr ~ ~ m-u trt(r I fGf«' 
em ~  ~ cp) q'Jq' Ft 1ft{ if ~  

Iiflq; tiffmi i('1T ~  m ~ \ill 
~  ~ ~ ~  Cfi) 9;fTIf fcrfQ' 
~ 1 ~ it liT l!f)T¥ em ~  it Cf}{a- ~  

~ iti q ..... -i CfljJ;r, ~ ~ I ~  eir ~ 
CfllT ~  ~ ~  eft ;ftt(cr CfllT ~ 

~ ~ ~  'It ~  eii ~  ~  II 
~  ~  ~  GfT ~ 11~ ~  

\;6 if: ~ if it ~ m'l it ~ ~ 1~ I 

~~ ~ ~ ~ ifi ~ ~  cT3 gCJ; ~ I 
~  Cfli ~ ~ ~ \;fl' ~ "(@ ~ ~ 

2Fr ~  ~ t:ki'I ~ ~ CfiT'i ~ ~ qT 

~~ - em i \ifTrrr ~  ~ ~ " 
~  ifi) :q(;,T'1T 1~  ~ I ~~ ~  (l 
\if'Tffl if; ~  ctrf srlicmrr ~ l(1';r 

~ , aT ~ ~  ffm ifiT ~  

q ~  SR"r( s:« ~ ~  ~ ~  ~  ~  

~  ~~  ~ ~  ~ ttr ~ ~  ( ~ 

~  4 ~ q'i( ~ ~  Cfif1:'Of 

~~ ~  ?i'l'Tlf ~  ~  

if;"T'tVT '1'1 ~ ~ - ~ , ~  ft ~ ~ 
'If!" ~  ~ fi!fi ~ ~ ~ ~ ~ 

it \if) ~ ~  fq-.. r£t ~ ~  \ij"ffGlr 

CfiT =31') ~ ~  t ~~ ~~  ~  

~ ~  it;r@ if'Tl(T t I (f) it thft 
~ ~  q ~2  ~  ~~ Cfi'm 

~ I ~~ if '1'. ~ ~ t 
~  ~ ~  ~ ~  ~ ~ CfiT lier« 

~ ~ tnl' q'rq ;r 2 ~  '1'f t ~ 
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-.w IIrr ~ iI'(f mr GfT ~ 

ifiIr;r 'l'rqr ~ ~ ~ if ~ t : 

II 1 ~ ~ ~ .-Lfllflff.i<tfii it 

iii tq ~ ~ tRlI' it ~ anm itr 
am: if wstlGfi'"(Of ;rtit ~  -_r ~ 
eq(ifig' ~ ~ trtt ~ I" 
tt 1 ~  ~~  it ~~ ~ 

m ~ qT 'IT, W ~  ~1  it ~ ~  ":R 
'liT ~  ~  f(ilr ~ I 

~~  arl'a ~~ t fifi ~~  ~~ ~ 

~ ~~~ ~  ~ I ~  

~ CJiT lJO·toI iF «r'lT ~ ~1  ~ fq) ~ ~ 'l'rq 

~  't11'1JTl:i, 1~ ~  ~  ~  t fCfl 
~ ~  atiT ~  ~~  ~~~ 

IfiT viR $IT, - ~  ~ a;qc ~  

if»T ~  ~  Iff ilm ~ -1  G"lff 'Til ~  

'1 N ctrT ~ T'f rJ ~  ~~  T :arTE:rct r I f,tfiT 

If-t{) ~~ ~ !J.:ITtrti') 1 itfnc: ~  I 

~~  ilN 'fi) fv!"iT ~  ~  ~ 1  ~  ~ 

~  ~ fCfi ~  ~ ~ ~ ~  

fi) ~ 1 ~~  cr{CJl"l' ~ ~ <"rTif'T 
11ft' ~~  it ~  1~ I ~~ 
~ 1 ~ ~ ~ I ~~~ ~~ 

~ CflT'ifr f\if!fj fiflllT ~  ~ 

~  it ilrq ~ ~ ~ : 

~ ~1  ~ ~  fqfcr 9 1~  

.ttl' ~ GfTT ~~ ~  ~  

~  f;rctiTlfT ml 'fiTnrl ~ TTT ~ 
t:i"{CfiJ't Cfi) qTl' GfrT ~ ~ ~  

'l'lf T ~ fCJi ~  ~~ T ~  ~  ~ , 

~  ~ if;T srfcr,)a-COl;f ~ 
Co 

~ ;lI ~  ~ Gfi'Tzr ~  it 
~ ct;T;f ~  ~~ fctl«1 ~  ~ 

~ ~  ifi ~ ft .. ~ ~ ;lITlfrarw ~~

~  ~ ~ ~ ~ .r. ~  ;nf ~ 
~ ~ l'TG'q it ~ ~ ~ ~  

t ~  ~ 1 ~ ~ t:tc ~~ ~ i'lif 
it ~~ •. 1J ~~  Wrefi ;7.tl1lnfm 

oth.,. Bigh CDt&rta (CA) 

" iitrc( \Jf) 'tf11i1ll ~  (r SliUfq 

~  I ~ ~ 
9~ ~ ~  'lTfe: _ $IT&T"" 

qT arit' Qewm10f ~ ~1  itt ~  it 
~  ~ ~ ~ gf ~ I ~ ~ 

it Tfiit 9 ~ ~  ctlT ~~ fifl7.t t 

tillY t " I 

aT lit ~  "ITlf'{iT t ~  n 1fT srp 
~  Cf11 ~~  t I ~ ~ ~ 'Hl 

~ ~  ~ ~  ~ qT t:!:cti ~ 
..:0 

~  cpT ~~ ~  ~ I 

q'i1' ~  ~ ~ Gfi'T ~  t, 
~ ~ ~ it 1l if ~  Rit & , ~ m 
!Ii1tA' ~ ~ ~  fc.tliT ~ ~ ~  ~ 1~ 

m ~111 ~ 1 1  ~ & t ~ ~ - ~  ~ 

fcti'tiT "'llr ~  ~~ it ~ ~~~ if ~ 
~ ~ ~ Cfl"'t ~  ~ ~ ~ ~ '"1711' ~  

~ iii m ij 9;('Tq CfiT Cfti'T ~  ~ I :;;r) 

~  1 ~ or lfr.·ff ~  ~  ~ ~ ~  ~ qm 
ctnf oftfd ~ liT ~1 ~ liT \ifif 'A'ttf.t ;qT\{T 

'ifCr ~~ ~  ~  ~ fA mf ~~ ~ 

~ ~ ~  ~ ~~ if ~  ~  ~ ~ 

~ 1  &T ~~ ~ I if ~  ~~ ~ I a-f ~ 
amr (1') ~ 1 ~  1~ ~ ~ 1 ~  

:qrjm f'll ~ m(" ;:1.lN'i"Tf"fCfiT 
GIl &, ~  it:wrq CftiT ~~ ~  ~ 

~  

~~ ifRf it 4 ~ mw:r;rT ~~  fof\ ~ 
~  it ;p;n vrq ~ qm Cfilt ~~ .am 
"fT w ~ ~  eFt cr.tf) ~ ~ ~ ~  

6) m i\' ~ ~  l{ ~~ m ij iflrr 
~ t I \1"« ~ ~ ~  ~ mit 
~ ~ ~~ 1  i!f7.I'T ~ m-t ~  ~ .. 

~  iti ~  if' ~  ilTtf' it if'ffitlT ~ 3' ... [ 
~  ctn"q'Tij'T liT ~ -~  ~ ~  '-ff • 

ar«fr iI'Rf' ft' tlTG' if ~ ~ q'ff 
fill (f(q tr( ~ fill mer aIft" ~ 

em t I irf1t ~ ~ ~~ ~ far: {'Tn'T 
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;fttRr ~  urq; t ~ ftr« ~  ~ 'In' ~ ,Wq 1+1' fiRr \1ITdT t ~ 
"'" 1fr1' 'ftft' ft .,4."tq "/{f tt ~~~ ~  '" II\'t ci !9 9i(f .. ~ I ~ 
III'R 11ft" ~~~  ;ft'tr« ~ ~ ;;;:r ~ 1ft :m ~ ~ PNT t I ~ 
tRft' ~ t I ~~~ ~ it IFll1' ~ ;ftlffl em ~ ~ ~ cn-df t , 
iftfd ((N' iftlAT ~  f\iN( ~ ;Q;(144'lr<RCfi' lfi'T'i:t" iIr ~ ~ ~ ~ ~ t I 
11ft' ~  fR ~ ~ ~ ~ it ~ .qr ~~  ati"<.i(f ~  ,: fiw-
"'"' ~ (Of.-rr I'I"r t, ~ ~ ~ ~ itl :;ftq; ~ ifi') rtf 1 ~ ~  
q ~ if·rr §q'1' t, ~  - ~  ~ arfr ~ ~ ~ tfiT ~ ~ 

~ ~ crm:rq 1;:( I W itw ij \jf) ~ ;filra-~ ~ I :ifU ~ • ~  i("pff ~ 

Af.4.;:;r4 it ~ ~  ~  ~  t ~~ ~ fifi ~  ~  ~ 1 ~ \ifrr(T 
~ qrer it: ~ ~ let ~  ~ ~ ~ QKq ~  ~  ~ 1  fi" ~  Cfi«rT 
tt -~ ~ - ~ crfT ~ ~ ~  ~ 1  it: re ~ QOif\JI"'ICfl!.recc ctrr ifiTi 
w it: ~ ij '1'A ifrtT i:p lif ~ -·t & I ~ -  ~1 ~ I ~-  iI'T=t it ~~ it ~  

ir=t ~ w.=rr em lfer'T ~-  ~ i I oFtl' ;;1:1 ~ ~ i;" iif'R Cfft ~ rit ~ 
~  q) 0 ~ ~ : ~~ Sf'qr( ~ ~ ~~ ,,;nTh'"G( ~ ~  I ~  ~ ~ 

2 11 ifi ~  ~ ~  I ~  ~ Grcf1T.(T fCfi' wit ~ ~  CfiT ~ ~ ~ ~ ~ I 

t fifi ~ ~ Cfi'T ~ ~~ ... ~ t. , ~ ~  ~~1  CfiT ~~ ~ I ~ 
~  it ~ 1 ~  ~ -~ ~~ ~ ~ • 1{'T ~ ~  9;(lt( ~ '1'1' 

1 ~  ~~ feti ~ ~ 217 iff ~  ~ 1 ~~  Cfl""'i"T ~  ~  feti ~  ~1  
Rim ~ Cfi'T 1~  ~ rm-~  ~  ~  rm-~ 'If ~ ~ ~  ~ I ~ ~ 

~ 1  ~ ~  ~ ~~ ~ ~ Cfl'T ~~ ~  ~  ~ ~~ ~  m ~ ~~-~ 
~ ~ ~  ~  ~ - ~ ~ ~~ ~ ~  Q1'qi Gf)( mT 'fr I ttCfl' ~ ~~~ ~ 

~ ~ ~ ifC(T ~ I ~ ~~ 1 63 coT ~ ~ ~ - ~ ~ ~  ~~  ~ ~~ m 
WI' 1 ~~ a-l ~4  ~ ~ ~ ~  t I wr{f ~ ~ ~-  m-~~ ~ ~ ~ 
~  \if) ~ i5fiT ;rnr ~  ~ ~ ~  CftlT ~ ~ ;;tT ~~  ~~ q.r ~ 
ij; ~  ~ ~-  ~ I ~~  ID-( ~ Cl)1' ~ ? ~ ~ ~ fCfi ~~ arrcr Ciffr ~ 
it; ~  ~ ~ ~ ~ &1 ~ ~  fCfi'lfT ~ ~ ~ ~ ~ r; ~  ~ 

Cifmf ~  Cfi'T ~ q'o(-~  ct)<"6' ~ I WT ~~  ~ \ifll:prr I - ~  AA' 
~ ~  163 ~  il'rq ~~ ~  il'N'Cf)) ~ fCfi' iftq; ~ ct;) ~ 

1 ~ ~  I ~ ~  ~ - ~ 1 ~ mit ~ ~ ~  ~ {Rrri'T 

·'There shall be a COWlcil of l'Ilinis- t I 
ters with the Chief M:nister at the 
bead to aid and advise the Governor 
in the exercise of hiss functions ...• ,t 

1fNCf)r ~ ~ W Gfffi' en ~  t ~ 
~ 

~  Cfi'1+I' :.;it ~  ~ ~ ~ ~ 1fCI;f, cit 
ilNfT ~ ~ ~ t w 'i' ~ 'fllT t , 
;fTCfi ~ ill) ~  ~ ~ t ~ 
t;ftq; ~~ ~ (r C(SCi 1"«< qT ~  

~ t, qo{t t(RmI' ~ t I ~ ~ 
tTllT fctl \;1'. :t{TtS \iffmt ~ ~ (I) cf 
tft ~ ~ iIil ~ ~ I ~ ~ 

~  ilTrf ~  flo ~  ~ 

~ ~ 'if) ~ ~  ~ ~~  im' 
¥fT fttr ~ 1 ~ ~ ~ ~ fCfl ~ ~~ 
~~ eti) ttCfi' ~ ~ ~  ~~ rn: 
~~  C1l7 iti ~  ~~  ~ I ~  1ft' 
ft i!Il1T vn fCfl ~ ~  ~  ~  t' • 
~~ l1d«i1' t ~ ~ iii) ~ 

~  Vdfcll'(Of ififTifT I 'W) q: ~ -

~ "'tm tflfT '" ~~  lA mq; 11'1: 
f,(lTr '-IT. ~ ~  ifl'lf6' t • 
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" .. .:., .. *"0"'. or .h.drge. to 

"r ~ ""',. qlWCfIf: lTri1r ~ 
~  

-
,,) qio tV ••• ( ~ ~ aT .f1fll't 

iftar1' it 1'(fr t I flrqt 1fTeft' 'tft m 'lUtftT 
~ vrll' fqqr if; r ~1 ~~  Ii\"? ftEl' s£3rRier 
it at q ~ ~  ~ ~ 1  @' ~ I ~ iifa' 

m ~ ~~  ~ ~ it ~  ~ it 
11 ~  A' ~ ('ffiT ~~  if \TT l1'tr ~ t I 

~ ~  ~  a=f) 11 ~  'fiT 
t=.({ef6T Cf)T ~ ~ t. ~ ~~ ~  fiti' ~ 
~  " lij 1ft ~ it q,)i ~ f I ~ ~ 

~ ~ ~~ ~ fCfi' R;JJ;fq'rn;ef)r !1ft fGf{Of{Wf' 
Q;iHla-cre !1{ if Qij ~  fCfr ~ t', 
~ ~ 3' 6) {ij ~ ~ ~ 1- ~  t I 

~~ ~~ li' ~ ~ fcrtl"R it' il'r{, ti a ~ 

CIi ~ - ~ ill ( '1'Jf<: II q: Cf) tt r \;fflt f ~ it 
~ ~ ~~ ~ - ~ ~ ~  ~~  ~~ 

itu ~  ~  "a1 &)qr, ~

~  ; ~~ ~1 ~~~  ~ I ; ~  

R' fClJ' ~~ tt=t: ~  ctil fcr!:l'n=f ~ ~  

~ Cf:<rrf ~ ~ I ~  Cifil ~ ;:r{f 

~ -  ~  fCfl' ~  ~ ~ ~  ~ 

wl€ ~ I ~  ~ ~ ~ ~  ~  t 
fCll' ~  q'ICf« Cf·H & ~ ~  ~ ~ 

Cfll{ ~ iit( ~ ~ q'icr« ~ :q-l( ~ ~ 

~ ~ ~ Cf;Jf ~  \3'({1' it J;{1.ij'I"( ~  Cf)flf 

~  ~~ I ~~  ~  ~ ~ ~  

~  iil'ftt fcfi' It ~ ~ ~ ~~ &J ~~ 
ana ~  ~ ~ ~  ~ ~  %:, ~  

Sl"ar1R e-~ ~ ~  ~ ~ ~  ~ ~  

t fctr -1 ~ arra ~  I 

SHRI BAPUSAHAB PARULEKAR: 
Mr. Chairman, the hon. Law Minister 
has referred to the letter of the 
Chief Justice and also to some extent 
the contents. Will the Minister kind-
ly laY' 1hat letter on the Table of the 
House? Because, thrice he has referred 
.to it. 

other High CO"" (Cd.) 

S!UlI P. SHIV SHANKAR: In as 
much as the calling Attention itself 
referred to it, i do not consider it 
would' be proper to lay it on the Table 
of the House because that would be 
setting a very bad precedent, and then 
many a thing one would like to dis-
cuss and then I will be placed in a 
very delicate situation as to whether 
I should reveal those secrets or not. 
That would create a complication. . I 
w,ould request the hon. Member not 
to press this issue any further. 

MR. CHAIRMAN : Mr, Law Minis-
ter, please clarify one thing. Shri 
Ramvilasji said that there was a 
Scheduled Caste Judge. The transfer 
came in the way of his promotion. 
Is it so? 

SHRI P. SHIV SHANKAR: No. I 
am sorry. There was no case of a 
Scheduled Judge having been trans-
ferred. 

rq) ~ 1 ~  ~  : ~~ i:r 
-1 978 if ~~~ ~ ep.;fu"cft ~ ~~ 

~ ~ ~  rrqr qT I 

'!aTT tfr 0 ~ ~~ : ~ 1  ? 

rqr ~  q'mcn;:r : ~  \iff 
llTi{zr; ~ ~ \if.:i\if tT, ci ~ ~~ 

~ Gfror ~ :q-n-at" ~ it ~  rr 4" r f<f) ;qoftl' 
~ ~~ ~  ciri ij I ~ ~  il'rtrfl 

~~~ Cfir ~~  ~  ~  ffr \ifar Cll)t 
~ ~  CfiT ;:fitn ~ ~  ~ ij") ~ ~ 

~ ~ ilfzif ~  1 ~ ~ ~ n-C! 
~  fitlll'r ~  lr ~  ~ ~ 4 1 ~ ~ ~ 

~  

SHRI P. SHIV SHANKAR: I can 
assure the han. Hause that so far as 
the present Government is concerned 
it would ensure that no injustice what: 
soever is done to the Scheduled Castes 
or Scheduled Tribes Jud&es. As I 
said previously, we are only sorry 
that there are hardly four Judges in 
the various Bigh Courts. There was 



gag CiJocutar letta,. to CHAITRA 28, 1903 (SAKA) Chief Mminer8 re 
wARBfer of Judge. to othe1-High Courts (CA) 

no case of a transfer of any Scheduled PROF. MADHU DANDAVATE: 1 
Caste Judie at any point of time. want to put the record straight. Dur-
What he wanted to say was that in ing the Emergency, on political 
1978 if Justice Chandrasekhar was grounds some of the Judges who gave 
not sent back from Allahabad, to some interim orders or judgeme1lts 
Kamataka, Justice Bbeeemaiah would against the Government --the the.1 
have become the Chief Justice. Well, Government --they were actually 
I would like to convey at this stage transferred. Now, after the Janata 
that the policy decision taken by the Government came, we took the de-
previous Government was to send back cision --a policy decision -that all 
every Judge. those who had been sent to different 

High Courts. as they were trans-

'" ~ ~ ~~ : "fTlf-

~ 4  ilil ~  ~ ~  ~~ ~  

'IT ~ 1«f ~~ ~  I 

111o ~ 1 .'Wc(<< : ~ .. ·rt ~ itll' 

~ ~ ~ ~  ~ ~ ~ ~  err I 

SHRI P. SHIV SHANKAR: I never 
said that. I said that because the 
previous Government had taken a de-
cision that all the Judges should be 
sent back to their respective places, 
that is why, Justice Chandrasekhar 
was sent back. 

PROF. MADHU DANDAVATE: But 
when they refused to go back, they 
were not r('n! rack. 

SHRI P. SHIV SHANKAR: I must 
say. that that may not be entirely cor-
rect. But when Professor Sahib says, 
.... (Interruptions) 

,,1 11" f1Iwrli ~ : iri +i ~~~ T 

~ 6') ~  ~  'l;tT ~  ? 

PROF. MADHU DANDAVATE: ~  

me put the record straight. 

M .. R. CHAIRMAN: Are you yeilding1 

SHRI p. smv SHANKAR: I would 
yeild to Professor Sahib. He is an 
elderly man. 

558 LS-IO. 

ferred as an act of political ~ 

attitude, they should be permitted to 
gO back to the original Courts, if they 
so desired. Only two among them 
said that they would continue to re-
main where they were. The othel s 
went back to the original courts. 
That was the decision. 

SHRI P. SHIV SHANKAR: No 
doubt every time it is sought to be 
said that during the emergenc)" 16 
judges were transferred on the basis 
of poUt·cal considerations. I refute 
this allegation with all the author1t:,r 
at my command, because often it 15 
played up, but it is nvt ~  {'>r 

me to disclose the real truth. But 
I can say only this much that it was 
the Chief Justice of India who was 
instrumental for suggesting the trans-
fer and therefore, to say that ~ exe-
cutive was involved and the exe"u-
tive did it on political considerations 
is without any basis. 

Professor Saheb said, two judges 
who did not concede to go back wen' 
retained, but others were sent back. 
What he is saying is not entirely cor-
rect. I was only trying to say that 
as a policy the previous Government 
took Lhe decision that those who were 
transferred should be sent back. 
(Interruptions) Professor Saheb, th.is 
is not entirely correct--what yOU are 
saying. If you want, I wll1 tell you, 
but it would not be fair to bring in 
certain names. That is why I am 
avoiding it. The position was that 
two judges did not want to ge back. 
This is correct, because they were 
becoming Chief Justices. They ex 
peeted that if they were to ,. back. 
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they would never become Chief Jus-
tices. One was the gentleman, Mr. 
Sadananda Swami who was becoming 
the Chief Justice of Gauhati High 
Court if he were to get back to 
Karnataka, he would never become 
Chief Justice. Another was ~  P. U. 
Mehta, the gentleman who was trans-
ferred from Himachal Pradesh. He 
was also thinking that if he were to 
get back to Gujarat, he would nevel" 
'become Chief Justice. So, they pre-
ferred to stay at their own plqcE's: ~  

fact, I would rather say that if a pol-
]<'Y d.:',-h-: I ()11 was taken t·) .;;{\nd ~~  
back, irrespective of their consent, 
they should have been sent back. 
This is my OWn view. They were 
allowed to continue only for the pur-
pose of becoming Chief Justices. r 
know one CaSe where one per-
son did not want to get back, but he 
was sent back. I would not like to 
go into those things, because that 
would create a case of argument. Let 
us not go into those cases. What has 
been dOlle has been done. So far as 
our policy is concerned, I have made 
it clear in the statement and also from 
time to time. There is no ambiguity 
in my expression. 

SHRI RAM VILAS PASWAN: Sche-
duled Castes representation? 

SHRI P. SHIV SHANKAR: I was 
trying to explain that when Proft'ssor 
butted in. My friend, Mr. Paswan, 
was trying to say that if Mr. Justice 
Chandrashekhar from Allahabad was 
not to be sent back, there was a possi-
bility of Justice Bheemaiah becoming 
Chief Justice. I concede that· I am 
not denying it. But as I said, the pre-
vious Government took the view that 
by and large everyone who would 
like to get back sh,ould be allowed 
to .get back. If this is treated as a 
case of injustice, I cannot say. But 
even today I personally feel that 

~ ~ -  be Mr. Pas-
wan himself does not know it-be is 
the senior most puisne judge in the 
country But the difficulty with him 
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is that he does not want tb go any-
where. He was offered to come to 
the Supreme Court. He does not 
want to come. I must make it clear 
because I should not be mis-
understood. In fact, all our sympa-
thies are there. It is not a question 
of sympathy: it is our duty to see that 
no inj ustice is done to this section of 
the society. But he does not want to 
leave Karnataka. The difficulty is, 
notwithstanding the ~  that he 
happens to be the senior-most puisne 
judge, it is not possible to accommo-
date him anywhere else. If he can 
persuade Justice Bhimayya, well, 1 
might consider that aspect. 

SA) ~  ~ ~ ctr... : ~  
~ ~ 4 ~  ~~  ~ q I it" ~  ctit{1 1fT f Cfi 
~~  ~~ m'i' ~ ~ ~ ~  

.c::: 01\" '" 
11'SI''if;:Cli., ~ ~  ti:lJ ~ , ~~  ~  1fT 

fey; cr=tT lhfr ~ ~ ~ ~  ~  ~ 

~ etfi· lfr\il'l T ~  ~  ct?rf t1lft'i«l 
G(rll';;' \if( ~ t ~~ 1~ (r, 
~ ~  ~ ~ ~ - ~ '1' ~  ~ ~ 

"C'I. 

~ ~~ - ~  ~~ ~  ~  

~ 1  5) , ~ ~~  ~  Cfll f 
CiiTi; \iH ~ ~  

~  ~~  < 11:1 f q'W I 'i \;f'/' 
~ 'Of ~  ~ T I 

SHRI P. SHIV' SHANKAR: I havE 
written in August, 1980 to all thE 
Chief Justices and the Chief Ministerf 
to consider the Scbeduled Castes and 
Scheduled Tribes people for recomm-
ending them as judges. I have al-
ready written and I have been conin-
uing to do so. 
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14.%6 hnL 
MERCHANT SHIPPING (AMEND-

MENT) BILL 

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI VEEREN-
DRA PA TIL): I beg to move for leave 
to introduce a Bill further to amend 
the Merchant Shippini Act. 1958.' 

MR. CHAIRMAN: The question is: 

"That leave be granted to intro-
duce a Bill further to amend the 
Merchant Shipping Act, 1958." 

The motion was adopted. 

SHRI VEERENDRA PATIL: Sir, I 
introduce the Bill. 

MATTERS UNDER RULE 377 

14.21 hrs. 

0) NEED FOR CONSTRUCTION OF A BRIDGE 
OVER SHARDA RIVER IN PILIBBIT 

DISTRICT OF U.P. 

~ ~ ,'IT( ~  (.fI.«)li).:=t ) 
q');;Tq-TC1" ~~ 'iffi 'i((ra"'.!1 ~~ ~ 

it FInn ~  q"< ~  ~  ~ 

aiT( ~~ cp( frf+UJf ~ ~  ~ I 

~ ~  cpT frrlfTar 1 ~ 1  ~~ 

~ ~ ~  Cfi Ttl ~  ~ 

it. ~  if) '(-a ~  Cfi T fl''lfor ~ 

~  -rirl:) ~ I 5:a ~~ ~ ~ '1'",,) ~ 
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(ii) FINANCIAL ASSISTANCE TO KERALA 

GOVERNMENT TO SET UP A FACTORY 

FOil EXTlJ,ACTING CLOVE OIL 

SHRI V. S. VIJAYARAGHAVAN 
(Palghat): Sir, I wish to raise in the 
House certain problems of thousands 
of clove cultivators in Kerala. 

The Kerala farmers had started 
cloves with great hopes just as they 
cultivated cocoa. Today the situation 
is such that there is nobody to pur-
chase cloves even at the rate of 
Rs. 100 per kg. Five Years ago the 
price of clove was Rs. 300. 

The higher rate prevailing then in 
the market and the propaganda by the 
Government encouraged the farmers 
to cultivate cloves On an extensive 
scale. About 30 lakhs of seedlings at 
the rate of Rs. 20 per seedling, were 
planted. It was in the districts of 
Trichur, Etnakulam, Alleppy, Quilon 
and Trivandrum that it was extensI-
vely cultivated. 

Now, the Government is importing 
cloves although We are producing en-
ough of it in our country. The result 
is that the price has crashed. 

Cloves are mainly used to manufac-
ture medicines. We need a large 
quantity of cloves oil in our country. 
Zanzibar is the only country in the 
world where clove oil is extraited at 
present. Annual consumption of cloves 
011 in the world is around 5000 tonnes. 
III Zanzibar, the total production Is 
below 100 tonnes. 

·Published in Gazette of India Ex-traordinary Part 11, section 2, dated 
18-4-1981. 



Matt.,., under APRIL 16, 1981 ",Ie 1'l1 296 

(Shri V. S. VijayaralbavaD) 

In this situation, one effective way 
to protect the farmers is to set up a 
factory for extracting clove oil. The 
experts are of the opinion that the 
plant and other requUed equipments 
can be prepared in India itself. There 
are many people in Kerala who have 
acquired. the necessary expertise in 
this field. 

Therefore, I request the Govern-
ment to give financial assistance to 
the State to setting up a factory to 
Ixtract clove oil and thus save the 
farmers from distress. 

liii) Nl!ZD TO A LoT :MOD RAILWAY 
WAGONS TO CLEAR THE sTOCKS 01' STEE 

B'.l'C. 01' ROULD A ~ PLAln' 

SHRI RASABEHARI BEHERF (Ka-
labandi): A stoCk of about 1,50.000 
tOnDes or saleable steel, plg 
iron and calcium ammonia ni-
trate are lying accumulated 
in Rourela Steel Plant, and have 
not been transported so far, due to 
shortage of rail wagons. Many of the 
wagons supplied are sick ones and are 
unfit for moving on rails, Thus, the 
transport facility available at present 
is quite inadequate. Therefore, the 
plant is incurring heavy loss. 

There is not enough space available 
at present at the plant site for storing 
day to day production, as much of 
the available space has been occupied 
by the accumulated stock. Due to 
this, the production of the saleable 
steel has come dOWn in the plant. 

I am afrail, the situation may tur-
ther worsen if more wagons are not 
supplied immediately to lift the accu-
mulated stocks from this plant. 
Therefore, I urge upon the Minlster of 
Steel and Mines to get in touch with 
the Railway Ministry immediately for 
augmenting the supply of railways 
wagons to Rourkela steel plant, before 
clearing the accumulation. 

MR. CHAIRMAN: I hope the RaIl-
way Minister has taken note ot this. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): Yes. 

MR. CHAIRMAN: Very good. 

(iv) NEED TO TAKE OVER MOltAMAH-
BAQAHIYA T .... L PRO.JECT IN BurAK 
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t I // 
(v) NEED TO INCLUDE INDORE UNDER 

NEW BOEING AND AVRO AIR 

SERVICEs 
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erc(tr \ifT ~ t fill ~~ ~ ~ 
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(vi) NEED I'OR FINANCIAL ASSISTANCE TO 

WEST BENGAL GOVERNMENT TO 

PROVIDE RELIEI' '1'0 NON-ASSA-

MEsa EVACUQS F1lOJ,I AssAM 

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): Sir, the Go-
vt!tmnent of West Bengal requested 
several times regardine the release of 
funds to the West Bengal Govermnent 
towards reimbursement of expenditure 
incurred for affording temporary relief 
and sbelter to the DOD-Assamese 
people, who bave been forcibly evicted 
from Assam, and are DOW Urine in 
camps in West BengaL 

Sir, the State Government repeatedly 
urged upon the Central Government 
to provide funds to continue necessa1'7 
measures for providing relief and 
shelter to these persons. So far, neUher 
has any reply been sent, nor any tund 
released, by the Central Government. 

Under these circumstances, I urge 
upon the Government to provide neces-
sary financial assistance to the West 
Bengal Govemment immedbltely to 
meet the expenditure already incurred, 
and to be incurred, for the relief ot 
evacuees till they can return to theIr 
homes in Asam. I also demand that 
the Minister should make a statement 
in the House in this regard . 

• (vii) NUD TO PUBLISH AN ANTBJINTIC 

HINDI VERSION OF THE CONSTITU-

nON 01' INDIA 
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DEMANDS FOR GRANTS. 1981-82-
contd. 

:\finistry of Agriculture and ~ 

of Rural Reeonstruction--contd. 

MR. CHAIRMAN: Now, Mr. Tapesb-
war Singh may speak. . 
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I would like to ten that so many 
names from the Ruling Party are 
there. Therefore my request is that 
Members mcur ta.ke Qnly 10 minutes 
each so that more Members will be 
able to make their eontribution. This 
is my request from tbat .point ot view. 
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that thing in mind. Every party. has 
been allotted time. The Chair takes 
into consideration other factors also. 
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.. .... have already t&ken IS mmutes. Please 
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'IT f1fa .ta1'TWzer 'lCfif;:e ern- ~~ ber. 'Co-operation' is a State subject. 
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MR. DEPUTY-SPEAKER: Mr. tAr_ 
junan. You will not take more than 
ten minutes. 

SHRt K. ARJUNAN (Dharmapuri): 
1&. Deplat7--Speaker, Sir, I r.ise to 
support" the Demands for Grauts ia 
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respect of the Ministries of Agricul-
ture and Rural Reconstruction. 

India is predominantly an agricul-
tural country, and agriculture here de-
pends only On the monsoon; in case 
the monsoon fails, it suffers much. 
The irrigation facilities in India are 
inadequate. There.is lot of scope lor 
providing irrigation facilities: the 
waters of rivers can be diverted lor 
irrigation purposes. There are a lot 
of rivers flowing, but they are not 
being harnessed. 

Regarding Tamil Nadu, the west-
flowing rivers can be harnessed and 
the water diverted towards Tamil 
Nadu for irrigation purposes. Since 
the matter concerns two states, Ker-
ala and Tamil Nadu, rightly the Cen-
tre can intervene and a settlement 
can be brought about so that the ~ 

ftowing waters can be diverted· to-
wards Tamil Nadu: by that, Kerala 
also, which has a shortfall in food 
production: can get tood grains from 
Tamil Nadu. 

Regarding the Ganga-Cauvery sc-
heme, which has been a long-standing 
one, it bas not ~  been taken to the 
stage ot investigation by the Centre. 
The Centre should take the initiative 
on this. The entire country will get 
the benefit and will become fertile: 
it will giVe job opportunities to a 
number of persons; India will attain 
self-sufficiency in food production. In-
dia will definitely get stronger in the 
matter of integrity. 75 per cent of 
our population depend on agriculture 
here. In India mostly the hill tribes 
and the harij ans are dependent on 
agriculture most of whom are agri-
cultural coolies. 

MR. DEUTY-SPEAKER: Say agri-
cultural workers. 

8HRI lK:. ARJUNAN: Most of them 
are agricultural workers. The :nain 
purpose t)f the Government should be 
to help fhe agricultural workers to 

harness the waste waters which are 
going into the sea. The water can 
be utilised by the agriculturists so as 
to make India, a fertile country. 

In Tamil N adu drought conditions 
prevailr-I need not go into details. 
This prevails to the maximum extent 
because there is failure of monsoon. 
Actually, there is no drinking water. 
Hindu has published an article-I do 
not exactly remember the date -
stating that the drinking water is 
supplied through the ration cards. 
In my constituency, there is a village 
called Sengagiri where drinking water 
is supplied to the people. Drought 
conditions prevail in Tatnilnadu. The 
State Government is not taking step to 
explain the position to the Centr'll 
Government in time. Agricultural 
labourers are suffering without work 
and food. Because of the failure 
of the monSOOD, tbey cannot 
e\l'en -. attend to ..-.y other 
work. They suffer from. acute 
drinking water supply. They cannot 
even feed their cattle. In Tamil 
N adu there is short-fall in food pro-
duction. The State Government lS 

not concentrating their attention on 
the drought affected. areas. Their 
attention is only on how to earn money 
througb the spirit scandal, Sathiya 
Arakattali and compulsory collection 
from the bus operators. 

Their attention is now on how to 
escape from these. 

MR. DEPUTY SPEAKER: Please 
conclude. 

SHRI K. ARJUNAN: Sir, the M.P.s 
of both Congress (1) and D.M.K. have 
represented to the Central Govern-
ment. Thanks to them they sent a team 
to study the position in the drought 
affected areas. I request the ~  

to give more funds to the drought ... 
affected areas alid, at the same time, 
I request them to direct the State 
Government to constitute an all-party 
committee to superavise the workers 
engaged in the drought affected areas. 
Because there is no Panchayat Elec .. 
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tion, there is no local body to super-
vise the work. What they are doing 
is that they collude with the officials 
of the local bodies, panchayat unions 
etc. to give all the works to AIDMK 
workers/volunteers. Crores of rup-
ees are gi ven to the workers of the 
AIDMK. These may not help the 
poorer sections affected by the drou-
ght. 

MR. DEPUTY-SPEAKER: Now you 
must conclude. 

SHRI K. ARJUNAN: Bore well 's 
made. Corrupt practices are ram-
pant. There is malpractice. '!'his will 
have to be checked property. 

MR. DEPUTY-SPEAKER: You con-
clue now because a rcasonble time 
must be given to all. 

SHRI K. ARJUNAN: The reason 
for the failure of the monsoon IS be-
cause in Tamilnadu, all the forest 
wealth has been removed by the Wl-
social elements. I can also say that 
one Of the Ministers in Tamilnaou 
has nominated several legislators in 
each district to cut sandal trees and 
they have been removed from the for-
est. Village Officers have been sent 
home and so there is nobody to look 
after the villages. The trees have 
been cut, and sent to the depots. 

SHRI DIGVIJA Y SINH (Surendra-
nagar): Sir, I will be very brief. 
While supporting the Demands for 
Grants I would like to make a few 
suggestions. The first is that the 
Forest Conservation Act, 1980 which 
has been very well introduced has 
just one clause which required to. be 
probed into, namely, the pattern of 
re-plantation of forest trees. I am 
firmly against mono-culture. From 
that point of view WE' should look at 
this Act once again. 

Sir, in 1952 the National Forest 
Policy was enunciated in which 22. per 
cent of the land was to be covered 
ulljer lorests. I think it is high time 

we revise this and enunciate a new 
national forest policy going into grea-
ter details. As regards social forestry,. 
I think, far more incentives need "0 
be given for village forestry so that 
this programme is made more effec-
tive. There is no proper perspective 
today on giving forest areas for man-
made forests for use of the paper in-
dustry. «think a policy needs to be 
enunciated on those lines. As far as 
importance of Science is concerned-
utilising water hyacinth for paper-r 
I think much more reserach needs to 
be done and far much more money 
needs to be invested in biological con-
trol of weeds and crop diseases. 

Now, Sir, a word about Central 
Land Use Commission. "t have been 
told that the Government has enun-
ciated a policy of setting up a CeIl-
tral Land Use Commission. As early 
as 1976 there was a scheme of having 
State Land Use Boards but with the 
coming into force of Central Land Use 
Commission, I think, those State Land 
Use Boards in each State will be made 
more effective. 

Sir, the national policy for utilisa-
tion of marine resources in the ~

tive economic zone needs to be enunci-
ated. It should include things like 
patrolling, conservation, regulating 
and development of aqua-culture and 
fish farming. There is no legislation 
today as far as the regulation of fish-
ing in either in the inland waters or 
in the marine areas of India. I think 
this needs to be done very soon. Sir, 
the marine national parks which are 
on the anvil in Lakhsdweep, Gulf of 
Manner and Jamnagar coasts should 
be implemented very soon. 

MR. DEPUTY SPEAKER: Plea3e 
conclude. 

SHRI DIGVUAY SINH: Sir, as far 
as irrigation is concerned there is no 
proper lining of canals. I think that 
needs to be attended to especially 
from the point of view of water log-
ginl and alkalinity. 
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[Shri Digvijay Singh] 

Lastly I thank the hone Minister .for 
having paid heed to my suggestion 
made last year in respect of Crop 
Insurance. He has provided Rs. 20 
crores for that scheme. 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL RECONSTRUCTION (SHRI 
R. V. SWAMINATHAN): Mr. Deputy-
Speaker, Sir, I would fike to speak 
On fisheries, animal husbandry dairy 

~ horticulture at this ~  My 
seniOr colleague, Rao Birendra Singh, 
the able Minister will reply on the 
other subject matters dealt with in 
the Department of Agriculture. I 
am grateful to the hone Members 
who have made a number of valuable 
suggestions. They have made many 

~  ~  on the subjects 
of . F!shenes, Animal Husbandry, 
DairYIng, and Horticulture. I take 
this opportunity of dealing with these 
points which have been raised by 
hon. Members. I take Fisheries first. 
Hon. Members would be glad to know 
that, in spite of various constraints 
today, India stands seventh in ~ 
world on total fish production; it is 
second on Inland Fish prod uction. 
We are at present one of the largest 
producers of Shrimps, which form 
the backbone of our export of fish 
valued around Rs. 220 crores ~ 
ly. As against Rs. 1 1 2~ crores dur-
ing the Fifth Plan, we have now 
included an outlay of Rs. 367.71 
crores during the Sixth Plan in the 
State and the Central Sectors on 
Fisheries. 

Marine Fishery forms the major 
part of our Fisheries Programme. 

The production of Marine fish Is 
now about 16 lakh tonnes. The es-
timated potential roughly is 46 lakh 
tonnes. 

Sir, compared to our coastline of 
5650 K. Ms. and the E.E.Z. of 202 
Million hectares, our Fleet of Deep-
sea Fishing Trawlers, (botb in tbe 

*N ot recorded. 

public as well as in the private sec-
tor), of about 75 is very inal1equate. 
This inadequacy is taken advantage of 
by foreign vessels wno poach in ~  

E.E.Z. It is proposed to have by 
1985. 350 Deep-sea Fishing Vessels. 
Sir. 

SHRI RANAVIR SINGH (Kai-
serganj): Mr. Deputy Speaker, Sir, 
the Hon. Minister has got a number 
of Ministers in his Ministry. They 
are all intervening. Much of the 
time is taken away in this manner. 
So, this time should be excluded 
from our time. This is my request, 
Sir. 

(Interruptions) 

MR. DEPUTY-SPEAKER: You 
have got to decide it in your party 
meeting. 

SHRI RANAVIR SINGH: Rao 
Saheb has got largest number of 
Ministers. All of them are inter-
vening in this manner. Much &of the 
time is being taken away. This time 
should be excluded from our time. 

MR. DEPUTY-SPEAKER: Actual-
ly you have taken more time. 

(Interruptions) 

SHRI R. V. SWAMINATHAN: t 
am glad to say that during the last 
few months. (Interruptions). 

MR. DEPUTY-SPEAKER: Not 
permitted. Don't record. (Interrup-
tions) ••. 

SHRI R. P. YADAV (Madhepura): 
I rise on a point of order. There Is 
no quorum in the House. 

MR. DEPUTY-SPEAKER: Quorum 
bell is being rung. 

Yes, now there is quorum. Mr. 
Swaminathan, you may please con-
tinue. 
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SHRI R. V. SWAMINAl'HAN: I 
am glad to say that durIng the last 
few months we have taken a number 
of concrete steps to meet the chal-
lenge of deep-sea fishing. The Gov-
ernment has been deeply concerned 
about poaching by foreign vessels 
gOing on in our waters. We have 
drafted a Bill for regulating fishing 
by foreign vessels in our waters and 
we export to introduce the Bill dw·· 
ing the current session of Parliament. 
The Bill provides for heavy penalty 
and confiscation of poaching vessels. 

The Government cannot be oblivi-
ous to the interest of fishermen doing 
fishing on non-mechanised boats, of 
various types. The model Bill tor 
demarcating fishing zones, between 
mechanised and non-rnechanised 
boats, which had been circulated ear-
lier, is being pursued with the State 
Governments, and the question of hav-
ing a Central Legislation, for such 
purpose is also under our active con-
sideration. 

tn order to increase our export 
eam'ngs, fishing of exportable varie-
ties, is being encouraged. and culture 
of shrimps, In inland brackish water, 
is being taken up in the coastal 
States. 

Within the time available, I have 
tried to give a b'rd's eye view, of our 
marine fisheries programme. The 
recent hike in the cost of diesel has 
hit the fishing industry, especi911y the 
stnall mechanised fishing boats very 
adversely. The modaUties of giving 
them some incentive, Or relief are 
being c9nsldered. 

Now, I come to inland fisheries. 
Our production in this sector, now is 
9 lakh tonnes. The estimated poten-
tial of inland fisheries is more than 
40 !aIm tonnes annually. Our ap-
prdacb is to develop the perennial 
ponds, tanks. bracldsh water areas 
near the Delta area of our rivers, In-
crease the productivity of fisb in our 
reservoirs aDd adopt more etBclent 
methods of fishing in runninl waters. 

The North-Eastern Region, is 
given special attention for 
fisheries development. 

be.nl 
inland 

In order to involve the poorest sec-
tions of our rural population, for ex-
ploitation of inland fisheries resour-
ces through grant, loan arid techincal .. 
advice, our scheme of Fish Farmers 
Development Agency is being expand .. 
ed. In addition, subsidy for capital 
as well as recurrent expenditure is 
available to small and marginal far .. 
mers for fisheries development in aU 
1.R.D./S.F.D.A. blocks. We have in-
creased the numbE!r of Fish Farmers 
Development Agency from 50 in tile 
beginning of the last year to the pre-
sent strength of 98. Under ~ 

programme, water areas are given on 
long-term leases, to individuals and 
Fishermen's Cooperatives and subsidy 
and loans are given for development 
of the tanks, supply of fish seeds, '\nd 
other inputs through intensive exten-
sion machinery. 

The main constraint of development 
of inland fisheries bas so far been 
shortage of fiSh seeds. This is beina 
tackled by having a chain of hat('he--
ries and fish seed farms run either bv 
the State Governments or Fish Seed 
Corpora tions. 

Apart from Credit provided under 
FFDA, the amendment to the Reserve 
Bank of India Act has placed flsherles 
on par with agricultl.D'e and is eligible 
for financing at rates applIcable tor 
agriculture. 

On the-marketing side, Govemmenf 
has already carried out a study 'Or 
three markets, namely. Calcutta. Delhi 
and Bangalore and all-India mar1cet 
surveYS for marIne fisheries and In-
land fisheries are In progress. 

Now, I would like to say a :few 
words about Animal Husbandry. 
Apari from fish, the rr1f1ch cattle, 
poultry piggery, sbeep and goat tram 
the most productive assets of our 
landless rural poor. The value of 



D.G.--Nin. 01 Agrt. APRIL 16, 1981 Ir Rural ReCO'l1.S. 
~  

~  R. V. Swaminathan) 

their assets can be ~  by help-
ing them, to increase their yield 
through proper management. The 
Plan outlay :n the Central budget on 
Anilmal rearing of improved animals 
are also provided. 

For undertaking a massive prog-
ramm,! of animal husbandry and 
dairying, the State Departments of 
Animal husbandry and Dairy are be-
ing strengthened at various levels. 
The Indian Grassland and Fodder 
Rese,rch Institute at Jhansi and Arid 
Zone' ~  Institute, at Jodhpur 
are developinlL suitable varieties of 
fodder and grisses. VIe have seven 
regional stations for foraae produc-
tion and deHIonstration for motivating 
farmers to take to fodder cultivation 
as a sUPpOrt to Dairy programme. 

At present. the country has about 
16.000 veterinary hospitals dispensa-
ries and mobile units and about 8000 
Veterinary aid centres. Thus, every 
block is covered by lnOI'e than one 
such institutions or centres. It is 
Proposed to add 2500 new Veterinary 
Hospitals and Dispensaries during the 
Sixth Plan period. Intensive efforts 
will be made for the control of rin-
derpest, foot and mouth and other 
diseas of national importance. I am 
glad to say that we are at present 
practically self-sufficient in the pro-
duction of vaccines. The present 
level of production of 333 million 
doses of vaccines wil the increased 
further to 410 million doses by 1985. 

Now, I come to dairy. Even though 
since independence. we have nearly 
doubled the milk production at 30 
million tonnes the per capita availa-
bility is very low. It is proposed to 
increase, the milk 'Droduction to 38 
million tonnes jd gf from Ah j uin 
tid annn.il husbandry and dairy pro .. 
rammeJ through cooperative struc-
tures of what fs known as Anand or 
Amul pattern. A massive national 

pro,ramme of Operation Flood I haS 
been taken up. 

Some reference was made to the 
lower availability of milk per head. 
The per capita availability of milk 
per day has increased from 108 gms 
in 1970 to 120 gms in 1980. We pro-
pose to increase it to 146 gms in 1985. 
Some hon. Members indicated that our 
dairy development progralume is con-
sumer oriented. I must clarify that 
the primary objective of our dairy 
programme is to benefit the rural milk 
producers through producers coope .. 
rative organisations. The coopera .. 
tives help the producers in improving 
the health and productivity of their 
cattle and remunerative price for 
their milk. With this direct link 
between the producers and the con-
sumers. the share of the ~  is 
avoided. Studies have sbd1Jn that 
most of the milk producers during the 
last few years have increased ~  

cash incomes by 50 per cent to 100 
per cent 

One hon. Member suggested that 
the milk producer should receive pay-
ment for his milk not only On the 
basis of the fat content but also on 
the basis of non-fat solids (SNF). Go-
vernment are of the same view. In 
fact we have already recommended to 
the State Governments the two axis 
pricing formula under which account 
is to be taken of both the fa t and the 
SNF ('on tent of milk. 

The Operation Flood I Dairy Pro-
iect with the four meotropolitan cities 
of Delhi. Bombay. Calcutta and Mad-
ras as the marketing area, has been 
brought to a success:tul completion. 
There has been a three-fold expan-
sion in the milk processing capacity 
of the organised sector in these four 
dties. A processing capacity ot 34 
lakh Iitres of milk per day bas been 
established in 21 rural milk shed 
areas. Over 10.000 producers' coope-
rative societies. with a membership 
of more than 13 lakh farmers. have 
been set up. The House will be 
happy to know that the project was 
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evaluated by a UN Evaluation Mission 
in the closing stages, of the last .finan-
cial year, and the miss:on has expres-
sed appreciation of the performance 

of the project. 

Government now propose to ~
rate the implementation of Operation 
Flood-II which will have a much 
larger ~  of 148 cities. ~  150 
milk shed districts and 10 nulli0x;t far-
mers families. Preliminary ~

sions between the project authorlty 
and the concerned State Governments 
have been completed in most cases 
and actual implementation has also 
been started in six States. We hope 
that this Integrated Natio.nal ~
('urn-Dairy Development Project will 
show rapid progress during the cur-

rent year. 

Talking of poultry, there has been 
phenominal increase ~  egg produc-
tion from 3bout 7.7 million in 1974 to 
the present level of 12 million. ~  

improved layer. poultry ~ ~ ~  
also has increased from 29 mlll10n In 
1971 to the present level of 40 million. 
In order to avo .. d total dependence on 
foreign sou rce for poultry breeding 
stock. imuort of grand-parent, and 
parent stock. has been banned and 
development is being done through 
import of pureline stOCk only for a 
limited period. It is expected that 
this country will be self-sufficient even 
on pureline stock during the next five 
years or so. The hatcheries. which 
are developing pureline stock are he-
ing given all necessary assistance. 
marketing of eggs at the national and 
regional level. is being. undertaking 
thr{\ugh the National Agricultural Co-
operative Marketing Federation which 
is being encouraged to expand its 
poultry marketing activities. The 
question of having a poultry market-
ine' organisation at the national level 
! s under our consideration. 

Under the various specie! program-
mes. subsidy ranging from 25 per 
cent to 50 per cent is being provided 
for setting Ul) of sheds. purchase of 
('hie-kg and feed costs. etc. to small 

and marginal farmers and tribals in 
the setting up of 50 to 200 layers unit 
per family. Arrangements have been 
made to provide tra:ning to the tar-
mers and provis;oll of loan at 4-1/2 
per cent rate of interest for the lower 
income groups. The private hatche-
ries, have been instructed to meet the 
requirements of chicks of small far-
mers, on priority basis. We have 
recommended to the State Govern-
ments to recobnise poultry as an agri40 

cultural activ _ty for the purpose of 
electric tari1I etc. 

I shall now close my intervention 
with a few words about horticulture. 
Horticulture, as a whole, has remain-
ed a rather neglected subject. Its 
importance is. however, obvious. Dur40 

ing 1980-81, therefore, an important 
decision was taken by Madam Prime 
Minister. Shrimati Indira Gandhi, to 
create a separate Division of Horticul .. 
ture, in the Department of Agricul .. 
ture and Cooperation, for giv:ng 
whole-time aUention to the integrated 
development of horticulture in the 
country. 

Sir, as the Hon. Members are well 
aware. there is a well established, 
positive correlation between the rising 
level of economic prosper.ty. and fa 1 ... 
ling per('entage of population depeIUt-
ing upon land-based agriculture a lime. 
Besides, a marketable surplus of milk, 
poultry, meat. fish etc. will be gene-
rated for them through genetic im .. 
provement of the animal wealth, ex-
tension services and proper farm. 
management. I am sure this House 
will give ~  whole-hearted blessings 
to this approach and programme. The 
various suggestions made by the Hon. 
Members will be considered by the 
Government in furtherance of the 
basiC' objectives, ameliorating the con-
dition of our rural poor-an objective 
to which let all of us dedicate C'Jur-
selves. 

Sir. I am grateful to you and the 
hon. Members for giving me a patient 
hearing. 
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15.31 Ilrs. 

CODE OF CIVIL PROCEDURE 
(AMENDMENT) BILLt 

(Amendment of OrdeT XX) 

SHRI UTTAMRAO PATIL (Yavat-
mal): I beg to move for leave to in-
troduce a Bill further to amend the 
Code of Civil Procdure 1980. 

MR. DEPUTY -SPEAKER: The 
question is: 

"That leave be granted to intro-
duce a Bill further to amend the 
Code of Civil Procedure, 1908." 

The Motion was adopted. 

SHRI UTTAMRAO 
troduce the Bill. 

-
PATIL: I in-

SICK TEXTILE UNDE1RTAKINGS 
~  AMENDMENT 

BILLt 

(Amendment a: section 21. etc) 

Sit ~ 1 ~ ~1 (qeilr )  : 

~  ~ ~~ 7 f( Sff=tPl\" ~  ~ f-ti 

Vt1Jf ~ ~  ~11 ~ ~  -i:-nr) - ~  

1974 ~  lfTT nrQ'l ~~ 1~ f?fciqCfj 

ttil ~ :f<rTrq-:w ~ etil 1~ ~  ~~ I 

MR. DEPUTY-SPEAKER: The ques-
tion is: 

"That leave be granted to intro-
duce a Bill to amend the Sick Tex-
tile Undertakings (Nationalisation) 
Act, 1974." 

The Motion was adopted. 

III) ~  ~  : it - ~  

';i" :f('.ff;q-::w ~1  ~~ I 

------------------

CONSTITUTION (AMENDMENT) 
BILLt 

(Amendment of ATticle 16) 

SHRI K. P. SINGH DEO (Dhenkallal: 
I beg to move for leave to introduce 
a Bill further to amend the ~

tion of India. 

MR. DEPUTY-SPEAKER: The 
question is: 

"That leaVe be granted to intro-
duce a Bill further to amend the 
Constitution of India." 

The Mot:on was adopted. 

SHRI K. P. SINGH DEO: I intro-
duce the Bill. 

COMPULSORY 
ING 

MILITARY 
BILLt 

T,RAIN-

SHRI K. P. SINGH DEO (Dhenka-
nal): I ~ to move for leaVe to in-
troduce a Bill to make military train-
ing compulsory for all able-bodied 
persons. 

MR. DEPUTY-SPEAKER : The 
question is: 

"That leave be granted to intro-
duce a Bill to make military train-
ing compulsory for all able-bodied 
persons,," 

The Motion was adopted. 

SHRI K. P. SINGH DEO: I intro-
duce the Bill. 

AGRICULTURAL COMMODITIES 
SUPPORT PRICE BILLt 

SHRI K. LAKKAPPA (Tumkur): 1 
beg to move for leave to :ntroduce a 
Bill to provide for the fixing of a 
remunerative support price for su-
garcane, pulses and other agricultural 
commodities. 

tPublished in Gazette of India 16-4-1981. 
Extraoldinary, Part II, Spction 2 dated 16-4-1981. 
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MR. DEPUTY-SPEAKER: The 

'Question is: 

"Tbat leave be &ranted to intra-
.duC'e a Bill to provide for the fixing 
of a remunerative support price for 
sugarcane, pulses and other agri-
..r'ultural commodities. 

The Motton was adopted. 

SHRI K LAKKAPPA: I introduce 
the 13111 ..... 

"CONSTITUTION (AMENDMENT) 
BILL'" 

(Amelldment Of Seventh Schedule) 

SHRI K. LAKKAPPA (Tumkur): I 
beg to move for leave to introduce a 
Bill further to amend the Constitution 
.of India. 

MR. DEPUTY-SPEAKER: The 
.question is: 

"That leave be granted to intro-
duce a BIll further to amend the 
Constitution of India." 

The Motion was adopted. 

SHRI K. LAKKAPPA: I introduce 
'the Bill. 

PROFITEERING PREVENTION 
AND PRICE CONTROL BILL" 

SHRI K. LAKKAPPA (Tumkur): I 
'beg to move for leave to introduce a 
'Bill to regulate the prices of essential 
articles of daily consumption and to 
prevent profiteering in such articles. 

MR. DEPUTY-SPEAKER: Tbe 
question is: 

"That leave be .rranted to intro-
duce a Bill to regulate the prices of 

.essential articles of daily consump-

tion and to prevent pro1iteerlne fa 
such articles. 

The Motion was adopted • 

SHRI K. LAKKAPP A: I introduce 
the Bill. 

REPRESENTATION OF THE PEOPLE 
(AMENDMENT BILL)" 

(Insertion of new section. lOB) 

SHRI JAGDISH TYTLER (Delhi 
Sadar) :  I beg to move for leave te 
introduce a Bill further to amend the 
Representation of the People Act. 
1951. 

MR. DEPUTY-SPEAKER: 
question is: 

"That leave be granted to intro-
duce a B:l1 further to amend the 
~  ta tion of the People Act. 
1951." 

The motion was adopted 

#SHRI JAGDISH TYTLER: I intro-
duce the Bill. 

PREVENTION OF SOCIAL DISABI-
LITIES BILL 

SHRI MOOL CHAND DAGA (Pali): 
I beg to move for leave to introduce 
a Bill to prevent the ilnposition of 
social disabilities by a member or 
members of a community on a mem-
ber or members of his or their own 
community, to provide for penaltiee 
for such an act or acts and for matters 
connected therewith. 

MR. DEPUTY-SPEAKER: The 
question is: 

"That leave be granted to intro-
duce a Bill to prevent the impotl-------------.......... ------------..... ------------..... --------..... -------

*Published in Gazette of India Extra-ordinary Part II, Section 2. dated 
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tion of social disabilities by a mem .. 
ber or members of a community on 
a member or members of his or their 
own community, to provide for 
penalties for such an act or acts 
and :for rna tters connected there-
with." 

The Motion was adopted. 

SHRI MOOL CHAND DAGA: 
introduce the Bill. 

I 

POLICE-FORCES (RESTRICTION 
OF RIGHTS) REPEAL BILL* 

SHRI CHITTA BASU (Barasat): I 
beg to move for leave to introduce a 
Bill to repeal the Police-Forces (Res-
triction of Rights) Act, 1966. 

MR. DEPUTY-SPEAKER: The 
question is: 

"That leave be granted to intro-
duce a Bill to repeal the police-
Forces (Restriction of Rights) Act. 
1966." 

The motion was adopted 

SHRI CHITTA BASU: I introduce 
the Bill. . 

15.36 hrs. 

SMALL ~  ASSISTANCE 
BILL-eontd. 

(By Shri K.. Lakkappa) 

MR. DEPUTY-SPEAKER: The House 
will now take up further consideration 
of the following motion moved by Shri 
K. Lakkappa on 20 March, 1981 name-
~  ' 

"That the Bill to prOvide for the 
grant of loans and various subsidies 
to sman farmers, be taken into con-
sia.t!ration. " 

~ have got only 8 minutes lett. 
On& hour bas already been extended 
lQ.st time. and we have got in the list 
about 4 or 5 Members. Is the House 
interested in extending the. time ~ 

this Bill? 

SHRI XAVIER ARAKAL ~ 

KULAM): I suggest that the time oe 
extended by anotber hour. 

SOME HON. MEMBERS: Yes. 

MR. DEPUTY.SPEAK"En: The House 
has agreed that the time for the Bin 
be extended by another hour. Now Mr. 
XavIer Arakal. 

SHRI XAVIER ARAKAL: This Bill. 
seeks mainly to achieve two objects-
as mentioned in its statement of Ob-
jects and Reasons. One is..1o extend the 
facihties provided to the small farmers. 
as far as finances are concerned. The 
second object is that marketing facilt-
ties should be provided to these small 
farmers. They deserve the serious con-
sideration of this House. 

Of course, we are discussing the 
question of agriculture, and related 
matters. If we refer to the posItion of 
agriculture and agricultural sector in 
our economy, we can see that 80 per 
cent of our people still depend mainly 
on this sector. One factor which deser-
ves serious consideratIOn is that though. 
the number of agricultural labourers 
and households is increasing. the total 
land area is the same, which meaDS 
that we have to confine ourselves only 
within the eXIstIng land area. It is im-
perative that efforts should be made 
wIthin that area alone, to boost fhe 
production of agricultural sector. It 1S 
said that 32.88 crore hectares consti-
tute the land area. Out of this, the 
total crop area is only 17.11 crore hec-
tares-which means that the small far-
mers are mainly confined tp a narro-
wer area. 

If we refer to the wage rates in the-
agricultural sector, we find fila! accor-

·Published in Gaette of India 
Extraordinary, Part II, section 2, dated 16.4.1981. 
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4ing to the latest report, made workers 
-earn only as. 3.26 per day, whereas the 
.1emale workers earn Rs. 2.28 per day. 
This report has also revealed that 68 
per cent of the households are in debt. 
That means that a vast majority of 
:this sector is in debt. Therefore, the 
Statement of Objects and Reasons has 
very clearly highlighted the seriousness 
Of this issue. This report bas also said 
that the average debt per household is 
'Rs. 605/-. This reveals acute poverty 
and under-employment in this clrea. 
Where do they go for getting a job? 
Are there any existing facilities or 
assistance givell to the small farmers? 
Institutional credit for agriculture and 
allied sectors in 1979-80 alone was Rs. 
2,420 crores in 1980-81, it was increa-
sed to Rs. 2550 crores. In 1980-81, the 
-total amount was Rs. 1500 crores for 
short term loan and Rs. 485 crores waS 
for long term loan mainly through co-
'Operatives. Now the question is who 
has bt.'Deftted out of this long term and 
short ~  loan? That is the question 
wvhich has to be gone into in depth. 

Time and again, this House has high-
lighted the point that the loans are 
given to the rich and the better placed 
people rather tlian ~  and marginal 
farmers. It has also been mentioned in 
this Report that the commercial and 
regional rural banks have directly 
lent RS. 771 crores in 1979 in 1980-81. 
that figure has gone upto Rs. 850 cro-
res. The cumulative effect of lli'e 6th 
Plan, it is said, will be Rs. 2850 cro-
res. that is, a good portion of our 
money, the cumulative money from the 
banking system has been given to this 
sector. My submission is that this 
..amount has not gone for the benefit of 
'the deserving section of our people. 
"Therefore, the question of proper reori-
~  in the mwtter of lending 
should be gone into and a proper im-
petus must be given to this sector es-
pecially in this matter. One thing which 
cannot be ~  is that there should 
be a proper land-reform. as well. The 
aim is that 18 per cent production will 
be increased in the agricultural sector. 
From 132 million tonnes, the aim is 
"that it will go upto 150 million tonnes 
f'Or 160 million tonnes. If we aim at 

that, the main contributor to that pro-
duction is the small farmer and the 
marginal farmer. But bow many of 
them own their own land? How many 
of them have the pride to say that a 
particular land belongs to them? Un-
less that pride is gi lien to them, my 
fear is that this target may not be 
achieved. I am surprised to say tbat 
10 per cent of the poor in the lowest 
ladder or the popUiation does not own 
even 1 per cent of the land, whereas 10 
per cent of the richest section of the 
people own more than 60 per oent of 
the land. So, there is a great disparity. 
I know this is a state subject. But this 
disparity has to be removed and a radi-
cal change should be brought in in the 
name of land refOrm. So, my premise 
is this. The Government has earmar-
ked over Rs. 2850 crores as a cumula-
tive loan. But that is not going to reach 
the poor in the lowest ladder of the 
population. My figure which I had sub-
mitted before the House has clearly 
stated my point. 

Unless there is a land reform act in 
every state, the facilities given by the 
Govemment are not going to reacb 
the middle section who are suffering 
day-in and day-out and are toiling bad. 
They are not going to get beneftt out 
of this. Only the rich and the affluent 
will benefit out of these facilities. 
Therefore, this is the time that we 
should look at this point and come to 
a conclusion whether we seriousl,y 
mean to help them in the financial mat-
ters through the marketing system. 
During the course of the season you 
and I know and the whole House 
knows, how they sell the produce for 
a song because there is no proper mar-
keting system. I am glad to say that 
the mover of this Bill has highlighted 
those points. It is high time that we 
think-of a proper co-operative market-
ing system in our country. Unless we 
enter into that field, the middlemen 
who benefit from the toils and the 
hardwork of the farmers, will be flouri-
shing. That has been our system, our 
economic system, social system. But 
it is high time !bat we changed this 
system and with a spirit of co-opera· 
tive movement. A boost has to be civeJl 
to this movement in our eountq. It .. 
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said that 82.1 million rural households 
we have in our country. This was in 
1974-75. In 1964-65 it was 70.4 million. 
An increase of 16.6 per cent is there 
.from 1964-65. But what is the state of 
aftalrs of their rural economy? Has it 
improved in proportion to the increase 
in the number of the households? My 
point is, it has not. Therefore, these 
are the two vi tal areas. Firstly, we 
should have proper financial facilities 
for them and the second is that a pro-
per marketing co-operative movement 
should be taken into consideration. Un-
less six factors are taken into consi-
deration-high yielding variety seeds, 
.ross irrigated areas and facilities, con-
sumption of chemical fertilisers, credit 
facilities and marketing facilities, and 
constructive schemes and facilities in-
cluding crop and cattle insurance-our 
rural economy and our rural people 
cannot improve. I hope that the Gov-
ernment will take a serious note of 
these six points and come forward with 
concrete suggestive proposals in the 
coming years. 

MR. DEPUTY-SPEAKER: Mr. Vija-
yaraghavan. You please take only n\'e 
minutes because Mr. Lakkappa has 
got to reply and the Minister will in-
tervene. 

-SHRI V. S. VIJAYARAGHAVAN 
(Palghat): Mr. Deputy-Speaker, Sir, 1 
support the Bill. At the outset I would 
like to say something about the bur-
den of debt that the farmers are gro-
aning under. It is often raised in the 
House that the farmers are not getting 
remunerative price for their produce. 
Particularly, distressing in the condi-
tion of the small and medium farmers. 
They are not able to make both ends 
meet. It is the founder duty of the 
Government to come forward and help 
them. Today the farmers have to pay 
a higlh rate of interest on the loan. 
This has really made it difficult for 
'them to carry on. Therefore the Gov-
emment has to do something to libera-
te them from this baCk-breaking bur-
den. I would suggest in this connection 

that a Commission should be set up to,. 
study this prOblem. 

Another problem is a'bout fertilizers. 
and pesticides. The prices of ferti:i.izers 
and pesticides have gone up by leap&· 
and bounds. It is a problem which has. 
affected the small and medium farmers 
particularly. The irony of the situa-
tion is that on the one hand they do. 
not get remunerative prices for this. 
produce and on the other hand they 
have to pay a high price for the ferti-
lizers and other inputs. This problem' 
has to be tackled by the Government. It 
you look at the industrial sector, you 
will find that they are able to have a· 
decisive say in the matter of pricing of 
their products. Take the case of ferti-
lizer factories, steel mills Or any fac-
tory which produces commodities which 
are consumed by the public. The pro-
ducers' representative sit with the Gov-
ernment and are able to influence 't· 
to have a better price for this products. 
But, when it comes to the question of 
fixing the pricE!' of Agricultural pro-
duce nothing (If that kind is done. The 

~  prices commission does 
not often take into account the increas-
ed cost of production, with the result 
the fermers do not get a reasonable· 
price for their produce. They are being 
exploited by the middle men. 80 per 
cent of our population are agricultUI"I-
sts. Out of this 80 per cent the big 
farmers or kulaks constitute only ,I) 
per cent. This section of the farmers is 
also exploiting the small and marginal 
farmers. Therefore the Government has 
a duty to protect them from exploita-
tion. In this connection I would' like to 
say that the agricultural prices com-
mission should be reconstituted by in-
cluding the true farmers in it. 

MR. DEPUTY-SPEAKER: Please con-
clude. 

SHRI V. S. VIJAYARAGHAVAN: Sir, 
I would not take more time. I am' 
speaking as a representative of t\'e· 
farmers in thIS country. I have to raise 
their voice in this supreme forum where" 
else I will raise it? 

~ original speech was delivered in Malayalam. 
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So, Sir, I would sUi,Jest for the consi. 
deration of the hon. Minister that the 
sma ... l and meci.ium farmers who own 5 
becatares or less should be given sub-
sidy. 

Another pont I want to raise is 
about the water that is supplied to the 
farmers. Today they have to pay a 
rugh rate of tax on water. Sir, speak-
ing about the tax that the farmers has 
to pay. I must bring it to your notice 
that he has to pay a large number of 
taxes. He has to pay agrlcultural in-
come tax, water tax, professional a 
plethora of taxes. I want to suggest 
that in place of this multiple taxes 
single point tax should be introduced. 

SRR! A. NEELALOHITHADASAN 
NADAR (Trivandrum): You have or-
ganised the kisan rally. Has it not c;ol-
ved the problems of the farmers? 

(Inte-rruptions) 

SHRI V. S. VIJAYARAflHAVAN: 
Yes, \\e have organised the kisan ral-
ly. I am proud to tell you that the 
Kisan rally on 16th February unmista-
kably demonstrated that the farmers 
from Kanyakumari to Kashmir 
have rallied behind OUr leader 
Shrimuti Indira GandhI, and 
they have declared their un-
stinted support to her. . It is no use 
feelmg Jealous. They, what about you? 
Are not you and your leader rank ou-
portunihes? You got elected to this 
House in the name of Shrlmnti Indira 
GandhI. Now yOU have defected to 
the other side. Has your lead.er any 
loyalty? If you h<l\Te any courage 
yOu reSign and contest again from 
Trivandrum. Then we can see what 
happens? So, better do not talk 
about kisan rally. 

Without taking much of your time, 
I would say that the Government 
should not hesitate to come forward to 
help the farmers" who are feeding this 
sectlon. The Gb'O'ernment is giving sub-
Sidy to the small scale ,industry, and. 
many other sectors and what is more 
even to films 1ike 'Sankara Bharnna'. 
Therefore they should hesitate to pro-
vide subsidy to the farmers. I have al-
ready mentioned about water. The far-
mers liave to pay a muCh higher rate 
for ·water which is supplied. to them 

from irrigation projects under the con .. 
trol of the Government: So, I want to 
say that fertilizers, water seeds, pesti-
cides etc. should be provided at subsi-
dised rates. Similarly, crop insurance 
should also be introduced. 

Finally, I would say that the farmers 
have great expectations from the Gov-
ernment under the leadership of Shri-
mati Indiraji and the most efficient 
Minister hon. Rao Birendra Singh who 
is doing excellent work in the fie11 of 
agriculture. I hope their hopes and as-
pirations will be fulfilled. With this 
hope I support the Blll and conciude. 
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THE MINISTER OF STATE IN 
THE ~ OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BALESHWAR RAM): 
Mr. Chairman, Sir, I am glad that a 
number of hon. friends have taken 
part in the debate. I am very grateful 
to Mr. Lakkappa who has brought 
this Bill before this august House for 
consideration. Today also Shri Madhu-
sudan Varirale, Shri Harish Rawat. 
Shri Jagpal Singh and Shri R.P. Yadav 
have made many valuable suggestions. 
Though It is not possible for me to 
deal WIth all the points raised by the 
bon. Members, I have noted down aU 
the suggestlons made here, and these 
suggestlons will receive the due COll-
sIderation of the Government. 

Hon Member Sbri Lakkappa has 
moved that the 'Small Farmers Assis-
tance Bill' ~ for the grant of 
loans and subsIdies to small farmers 
be conSIdered for enactment by this 
House The Bill states that at present 
small farmers are faced with ftnancial 
problems and are finding it difficult to 
secure loans to meet the cost of 
farming operations and to sell their 
produce at remunerative prices. The 
Bin seeks to help the small fanners 
in regard to their financial and mal'-
keting requirements. 

At the outset I would like to say 
that the Government appreciates the 
sentiments behind the Bill and is verT 
much alive to the problems and need8 
of the small farmers and other weaker 
sections of the society. 
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As the House is aware, the Prime 
Mhlister has repeatedly given expres-
sion to the Government's resolve to' 
deal sympathetically and speedily with 
the ~  of farmers. Over the 
years, several steps have been taken 
to impro,-:e the availability of resour-
CE'S to small and marginal farmers to 
enable them to undertake viable 
productive economic activities. The 
Small Furmers' Development Agency,) 
as you know, has now been marged I 
with the more comprehensive Integra-. 
ted Rural Development Programme' 
WhICh has ben extended to all Blocks 
in the rountry with effect from 2nd 
October, 1980. As I have stated yes-
terday also, a massive amount· of Rs. 
1;500 crores has been provided for this', 
programme in the Sixth Fi ve-Year 
Plan and this will be supplemented by I 
institutional finance, the quantum of 
which, we hope, should be three to 
four times of the provision for subsidy. 
In the Sixth Plan, besides the IRDP,' 
serveral other programmes, as the hon. 
Members know, like the National RurAl 
Employment Programme, the Drought 
Prone Area Programme and the De-
sert Development Programme have 
heen inCluded to meet the economic and 
infrastruC'ture reqUirements of small 
farmers and other weaker sections of 
1he society. Large outlays have been 
provided for all these programmes, 
and the total public sector investment 
in the rural development sector dur-
ing the Sixth Plan will be nearly Rs. 
5000 crores in addition to an invest-
ment of about Rs. 6,000 crores in the 
agricultural sector. The Government 
is also fully consciOUS of the impor-
tant role that financial institutions havp 
to play in the upliftment of the wea-
ker sections. Many banking practices' 
and procedures have been re1axed and 
Simplified to ensure quicker and larger 
ftow of institutional finance to small 
and marginal farmers. 

However, Sir, there are complaints 
of difficulties still being faced in the 
flow of credit to small and marginal 
farmers. We do not deny that the small 
and marginal farmers are not facing 
any difficulty. I do appreciate the sen-
timents expressed by the bon. Mem 
bers of both sides 01 the House. 

Steps are being taken to rectify the 
situation. It is expected that agricul-
'tural credit aavances by cooperathre 
and commercial banks will reach the 
~  of Rs. 5,415 crores in 1984--85 as 
compared to' the antiCipated acmeve-
~  of Rs. 2,550 crores in 1979-80. 
The programmes and measures which 
I have outlined will, I hope, re-assure 
1he hone Member& of the Government's 
corr.mitment to the welfare of small 
and marginal farmers and other wea-
ker sections of the society. 

In the course of the discussion on 
the Bill. hon. Members have raised 
many important issues and have mader 
valuable suggestions, all of which willi 
receive the Government's earnest con-; 
s-ideration. I will now attempt to deal 
with some of these points separately. 
:\ir. Lakkappa and several other hon. 
Members have pointed out that flow of 
credit to small farmers is not satisfac-
tory. I would submit before the House 
that the position is that Governnlent 
js fully aware of the need to direct I 
credit towards the weaker sections oft 
rural society, which includes small 1 
and marginal farmers. Based on the' 
recommendations OIi a Working GrouP} 
set up in March, 1980 to report on thei\ 
modalities for the implementation of' 
the 20-Point Programme banks bave I 
now been asked to ensure that 50 per; 
cent of the advances in agriculture go! 
to small and marginal farmers and 
agricultural labourers by 1983. The 
Government has decided that by 1985, 
40 per cent of the total lending by 
public sector banks should go to the 
priority sector as against the earlier 
target of 33-1i'3 per cent. As a result 
of reorientation of policies and proce-
dures, short and medium term loans 
advanced by the cooperative credit 
structure to small farmers, as a per-
centage of tot'al lending to the agri-
cultural sector rose from 27.8 per cent 
in 1973-74 to 40 per cent in 1977-78. In 
the case of the commercial banks, the 
increase in agricultural lending to 
small marginal farmers was from 28.1 
per cent to 38.4 per cent at the end of 
March, 1979. Out of the total outttand-, 
ing loans of Regional Rural Banka am ... 
ounting to Rs. 168.4 crores at tbe end 
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of March 191)P, an amount ot Rs. 148.4 
crores that is: 88 per cent had been ad-
vanced to smaU an{f marginal farmers, 
agricultural labourers etc. The Sixth 
Plan, that is, 1980-85. • • • 

PROF. N. G. RANGA: What is the 
number of small and marginal farmers 
to whom credit is given? 

SHRI BALESHWAR 
coming to that. 

RAM: I am 

The Sixth Plan 1980-85 contempla-
~  effective credit. planning. involving 
'earmarking of credit for vanous cate-
; gories of the rural poor. 

There has been a considerable incre-
'ase in the number of bank branche.:; 'n 
rural and semi-urban areas. As on 
30-6-1980 commercial banks had 15.101 
rural and 8,078 semi-urban branches; 
of these 2,735 branches were of Region-
al Rural Banks. The process of branch 
expansion in rural areas will continue. 

Now, I am coming to Pro!. Rangu's 
point. 

Loans to the extent of Rs. 140.95 
crores spread over 20,85,407 borrowal 
accounts had been advanced till 31-12-
1979 under the Diflerenbal Rate of 
Interest Scheme with rate of interest 
of 4 per cent. 

The Government of Indla has deci-
ded to establish the National Bank for 
AgFiculture and Rural Development 
which will function as an apex refinnn-
cing institution for agricultural and 
allied activities. 

Sir, Sarvashri Sudhir Giri, Jalpal 
Singh Kashyap and Virdhi Chand Jain 
during the course of the debate made 
two suggestions regarding rate of in-
terest on loans to small and marginal 
farmers. One suggestion is that inte-
rest-free loans should be provided to 
small and marlinal farmers. The other 
suggestion is that all loans to small 
and marginal farmers should be at 
DifferentIal ,Hate of Interest scheme 
rates, tbut is, 4 per cent. I would like 
to po.iDt out that small and marginal 

farmers are already being given loans 
at concessional rates of interest as 
compared to other farmers. It would 
greatly affect the viability 01 ~  

institutions if all small and margmal 
farmers were to be given interest-free 
loans or even loans at j ~~ cent rate 
of interest. -- "-. -

Several hon. Members pointed out 
about inadequacy of marketing and 
communication faeilities in the rural 
areas. For putting an end to various 
marketing malpractices the Govern-
ment of India has been :.nsisting on 
the setting up of regulated markets. 
,Almost all the States have enacted 
I legislation fOr regulated markefs. The 
I few remaining States and Union Ter-
ritories are also being persuaded to 
do so. 

The Government of India provIde:; 
assishmce to the State Government 
for creation of facilities like auctioll 
'platforms, office, godowns, ~  
~  facilities etc. in selected regula-
~  markets, terminal markets lor 
fruits and vegetables, rural primary 
markets and wholesale ~ in 

backward areas. 

We also have a scheme for establish-
ing a national grid of rural god owns 
for agricultural produce. The main 00-
jectives of the scheme are-

(1) prevention of distress sale; 

(2) e:lsuring remunerative prH'es 
and easy credit to farmers. 

For the period, 1980-85 an outlay of 
Rs. 17.50 crores has been proposed for 
the purpose. 

Creation of an efIective rural roads 
network is one of the important com-
ponents of the Minimum Needs Pro-
gramme. The Government of India has 
decided that all the villages having a 
population of over 1500 and 50 per 
cent of the villages having a popula-
tion between 1000 and 1500 will be 

connecteQ bY all weather roads by the 
end of 1990 and-50 per cen( of this 
target wITrbe achieved during Sixth 
Plan period 1980-35, for wl1ich 3 

provision of RS. 1165 crores bas been 
made. 
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Shri J:.Akkappa and Shd R. L. P. 
Verma referred to the Agricultural 
Prices COll'lmi!:lsion and said that 
there are no representatives of 1811-
mers. As hon. Members are aware, 
the APe is an Advisory body. As 
per the tE:'rntS of reference the APe 
bas to make recommendations for 
evolving a balance in the integrated 
price structU!'e in the perspective of 
thE: overall need of the economy, 
safeguarding the interests of both 
the producer and the consumer. 

PROF. N. G. ;RANGA (Guntur) : 
The consumer is getting the upt:Je1" 
hand all the ~  

SHRI BALESHWAR RAM: Be-
fore making recommendations the 
APe obtains information on various 
cost aspects from State Governments 
and other interests. The Commissio"1 
also holds meetings with the repre-
sentatives of various State GoveTn-
Inents. farmers' associations and 
other intert'sts (InteTTuptions) and 
labourers also, before making a t"e-
comm-endation of price policy for a 
particular commodity to the GovE:rn-
me·nt. 

PROF. N. G. RANGA: One Ran 
dhir Singh i::. not enough! 

SHRI BALESHWAR RAM: As I 
said, the APC is only an advisory 
bOdy and the final decision regard -
ing the pricing policy is taken by 
the Government. As hoo. Members 
are aware, tlie mlnlmunl support 
price of wheat that the Government 
has recently announced is higher 
than what Wc1S recommended by tlle 
APe itself. 

At presE:'nt, the APe has fOUr! 
members and One of the members is 
a representatives of the :Carmers Mld 
consumers. Chaudhuri Randhf.r Singh 
is there. (Interruptions) .:veis is the 
preaent position. Sarvashri Moo1 
Cqand Daga and Girdharl Lal Vyas 
SAid that the beneftt of crop insur-
ance scheme has not been provided 
to farmers. I would like to clarify 

the position. A ~  plan has 
been drawn up in this regard. A 
pilot ~  insurance scheme' has been 
in-operation in tJie States of Gujarat.! 
TamU Nadu and West Benia! sincfl 
1979.-80. The proposals for ~  ... 
in, this scheme to a few more statet during the Sixth Plall are under con 
sideration of the Government. A pro 
vJ.Sion of Rs. 20 crares has been 
made in the Sixth Plan for crop in-
surance. You know this is a vel'Y 
big scheme. There are various di1ft-
culties involved and it is not possible 
to cover the whole of the country 
UIl1der the scheme and that is why 
pilot projects are undertaken. So, I 
"ave to bring this point for the in-
tOl'mation of the House. Tben. Sir, 
Mr. Sidnal and some other friends 
said that Government must consti-
tutE: sorne engineer1ng group who 
should go round and mark places 
where underground water is avail ... 
able and open dug wells should be 
dug ~  'l"he Central Ground-
Water Board, is the apex body for 
thE: gronndwater investigations ex-
ploratioll and evaluatioo and they 
are carrying out systematic bydro-
~  11 surveys and exploratory 
drilling in various parts of the coun-
try. In addition to this, the ~ 

Govcrnn lents have their own ground 
water organisations which are doill.!{ 
d€.'tailed surveys and development of 
ground-water. There is a centrally-
sponsored scheme to assist the State 
Governnlents to strengthen these 
organisa tions. Since thE:' work of ex-
ploration a,nd surveys is being done 
by the #Central Ground-water Board. 
and the State Governments as I have 
stated earlier, it is not considered 
necessary or practicable to form an 
Engineering Group to go rOund and 
mark places where ground-water icr 
&"ailabJp, and dug wells. 

Now, Shri Rajalopal Naidu and 
Shri Chintamani Panigrahi havE! 
stated that Government should pro-
vic:1e twlds for the development of 
land to allottee. of banjar and ceiUlns 
land. I have to submit 10f the In-
formation of the honourable Rouse 
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that the Central Government 
and the State Government 
provIde assistance to tbe tune 
of Rs. 1,000 per hectare as grant to 
the allottees of ceiling surplus land 
to make the land productive. So far, 
Central assistance to the tUl'le of Rs. 
15 crores had been provided to the:-
State Governments. There is a pro-
vjsion 01. Rs. 60 crores for the scheme 
in the Sixth Five-year Plan. The 
question of extending the scheme to 
areas eJc:cluded from its scope is 
under consideration. Due to cons-
traints (If rE:'SOUft'es it will not be 
possible at present to extend the 
scheme to allottees of land other than 
ce-iling surplus land. At present the 
position is this. 

The State Governments are not in 
a positiclD to provide financial assist-
Ulce to the land owners who have 
got surplus lands. Due to the finan-
cial constraints, it is not possible at 
present to provide financial assist-
ance tOr 'banjar land' and an That. 
This is the position. 

Again Mr. P. Rajagopal Naidu and 
Mr. Jaipal Singh Kashyap have 
mentioned that unless subsidiary in-
dustries are taken up by the small 
farmers, they will not be able to be-
come economically strong and self 
sufficient. This is a very good point 
and I do agree with these views. 
There is no doubt about it that these 
ancillary industries should be set uP 
for sma \l and marginal farmers be-
cause Uey are living below the 
standard. 

In the I.P.D. programme there is 
an industry. services and business 
component. It is expected that every 
year 10 lakh families of the rural 
poor, mainly under the rural artisans 
st."Ctor, would be benefited uoder the 
progran \me. Apart from this the na-
tional scheme of Training of Rural 
Youth fOr Self Employment pro-
vides to equip the youth with tech-
nology to enable them to be self-em-
ployed. An amount of Rs. 480 crores 
ha. been provided to the lChadi ana 
Village ~  Commission in 

the Sixth Five YE:'ar Plan for pro-
Moting Khadi and Villale industries 
which will provide eII1plo)'lDent to 
50 lakh persons by the end of Sixth 
Plan as u,ainst 29 lakh persons at.· 
present. 

Mr. K. Lakkappa and Mr. Raja-
gopal Naidu and some C)ther 
:£rif:nds pointed out that the Govern-
meld of India must constitute cl 

high-level body to go into the prob-
lems of poor farmers. In this COl'l-
nection I would like to submit that 
the Sixth Five Year Plan places great 
emphasis on the alleviation of po-
'Verty. Major elements of the Plan 
Mrategy in this regard include pro-
grammes for transfer of assets, skIlls 
and technologIes to the idE:'ntifted 
rural poor, employment generatjon 
programmes fOr wage employment 
and self employment, and a vastly 
expanded minimum needs program-
me. In order to consider various as-
rects of ~ programmes, an eX-
pert group has been set up ill the 
Planning Commission under thE-
Chairmanship of Dr. M. S. Swami-
nathan, Member. Planning Commis-
~  who is a renowned scientist 
and a very eminent person. In view 
Of the above, it may be necE:'Ssary to 
set up another high-level committee. 

I would also like to deal with two 
important bsues arising from thp 
Bill. The Blll also proposE:'S the set!-
lng up o! cooperative societies for 
rendering assistance to small farmers 
for marketing their produce. I would 
link to mention that the cooperative 
sector is already helping small farm-
ers in this regard. There are at pre .. 
sent 3370 primary marketing socie-
~  including 550 special commod.lty 
marketing societies organised at 
mandi level. 173 central marketing 
~  (excluding cane supply so-
cieties) mainly at the district level, 
27 apex marketing federations at the 
State level and national agricultural 
cooperative marketing federation 
operating tiu'ough 31 branches at 
1 he national level Special coopera-
tive organisation, have also been es-
tablished to meet the special needs 
of trlbals. 
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The Bill defines 'Small Farmers' as 
one whose extent of agricultural 
land is 10 acres or less of 'dry' land 
01' 5 acres of less of 'wet' land. As 
per the definitiol' adopted for the 
IRB prorgamme, a small farmer is 
t'ultivator with a land holding of 5 
acres or below. According to the last 
agricultural census (1970-71), there 
were about 70 million operational 
h('lldings. of which about 50 million 
were holding upto 2 hectares. Out 
of 70 million, 50 millions are either 
s-:mall farmers or marginal farmers. 
With the administrative and ftnan-
c:al resources available since the in-
troduction of SFDA in 1969-70 we 
have been ab:e to assist so far only 
about 1 million families per year. It 
would be necessary to assist farmers 
having less than two hectarE!s first 
before consir..it"ljng, ~  the 
present facilities to farmers holdin,g 
ten acres as ~  in the Bill. 
OUr anxiety is to first assist the poor-
est among the poor; therefore, it is 
1.0t appropriate to bring farmers 
holding 10 acres of land with the 
~  farmerc; catE:'gory. 

As I have already Indicated the 
Government has taken a number of 
~ teps to resolve the difficulties facerl 
by small farmers and other weaker 
sections in the matter of financing 
theIr economic activities and selling 
their produce at remunerative price. 
Or course, the Government is aw'u'e 
of the fact that much more remaIns 
to be done. The Government wIll 
therefore, c011.tinue its efforts in ~ 
directions and wIll keep the positi04 
\'ndE:r constant review. I ~ 
therefore, earnestly request the hon. 
l\'1'E'mber, Shri Lakkappa to withdraw 
thE Bill with the leave of the HousE:'. 

With these words, I conclude and 
I am very thanKful to you for giv-
ing me this much time. 

SHRI K. LAKKAPPA (Tumkur): 
1 am vety happy that my ho.'). 
friends and colleagues from both the 
sides who participated in the debate 
on my Bill. Small Farmers Assist-

ance Bill, have widely appreciaLed 
and supported the' principles con-
tained in this Bill. I had introduced 
this Bill in this House and had 
sought the blessings of this House, so 
that we ameliorate the condition of 
these poor people. 

In this contE:xt, I would like to 
state that we have to see to the con-
dition of the sltAall farmers and the 
situation·' prevailing in the country 
as also have to keep in view ~ 

socia-economic changes that are tak-
ing place in the case this vulnerable 
unorganised sector of small farmers 
and marginal farma-s. 

The reply gIven by the hon. Miilis-
ter indicates that the Government is 
very keen in this regard Our leaCer 
has takE:n a lead in introducing the 
land reforms. Of course, my friends 
opposite were telling that the Bill has 
been brought about l'll order to shed 
crocodile tears. It is not crocodilE' 
tears, it is not for sentimental sake 
It is the real problems of the farnt-
£'rs, that have compelled me to 
bring this BIll and focuss the atten-
tion of this HOUSe to this. I know 
who are the people who shed croco-
dile tears. ThC!y came to power, but 
ran away lock, stock and barrel. 
'I'hey were entrusted with the respon-
~ 1  but they could not run the 
Government and ran away. The 
magnitude of the problem has to be 
undf:'rstood by this House" the 
c:;overeign body. This issue has been 
d scussed many times. An hon. IVlem-
bel' has quotE'd certain figUres. In 
this context, I would also like to 
quote certain decisions and conclu-
~  drawn very recently by the 
Estimates Committee. It gave out 
the situation that has prevailed in 
this country and the resources mobI-
lisation and the pattern of distribu-
tion to the small and marginal farm-
E'Ts of this country. The Estimates 
ComMittee of Parliament in its Re-
port. The Action Taken by the Gov-
ernment On its earlier rE:'Commenda-
tlons regarding credit faeilities for 
the weaker ~  has deplored 
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what Is calls the back-flow of tank 
l"E'SOurcE:'S from the rural to the ur-
ban areas. Eighty -per cent of the 
representatives both in the Legisla-
tures 8Ild in this August body are 
backed by these' pOor farmers and 
maretnal and landless farmers, who 
are unorganised and belong to vul-
nerable sections. They demand ~ 

sovereian body to assure them theil' 
due facilities which are not being 
given to them and are being given 
to the other 10 or 20 per cent of the 
people who are in the organised sec-
tor. 

The Opposition tried to exploit the 
Kisan Rallies that had been taken 
out. Instead they should have come 
to,ether to find out the real solu-
tions and to amaliorate conditions of 
these poor farmers who are unorga-
aised and who =ire victims of violence 
and other things in the country. It 
is the first time in the history that 
our Government and OUr leadE:'r has 
brought about a revolutionary 
change in the land reforms and with 
the 20-point programme brought 
about ~ -  changes ill 
this country. In view of these it is 
necessary for our Government to see 
that tallow up actions are taken to 
see that the resources and funds are 
made available to the 80 per cent of 
the people who come in the unOl"ga-
msed sectol' i.e. the poor and margi-
cal farmers. 

The Committee has correctly un-
derlined the major distortion in the 
presE:'nt pattern of -sectoral distribu-
tian of resources and stressed that 
equal importnnce must be given to 
the lll"Oper deployment of resources 
among different sections of the popu .. 
lation jo the rural areas, an aspect 
which is generally ignored. It is 
necessary for the banks to step up 
their advances for the apicu1tural 
and other productivu purposes in 
the villaaes aod improve the credit-
deposit ratio of their rural branches. 
They have also to ensure that tlae 

borrower belongs to the desired cate-
gory. Any laxity in this regard 
",:ould lead to appropriation of the 
facility by the well-off sectioos as 
hEt!=; been the case over the years. This 
1S the situation that prevailed in ~ 

country. The Hon. Ministel' !1a3 
~  eel·tain figures. I would like 
to say that the simple demand :from 
<.111 sections oi the House even during 
thE: discussion of the Budget and 
&lso on agricultural demand was 
that the crop msurance has to be 
organised. The Report has c1eady 
stated that only Rs. 20 crores have 
been earmarked and it will not cove-r 
even two per cent of the farmers. 
Today the fOol"mer is gambling in 
the Monsoon and the vagaries uf 

naturE:'. Moreover, there are several 
categories of farmers in existence i;;'1 
India. It is because of the lack of 
tnese facilities which we should pro· 
vide that in certain areas, including 
th€' Hayalaseema belt, the entil'e 
population of the fal'mers does not 
have even three months of agricul-
tural WOl k. neason is everything is 
~  in agriculture. To-day, 
('v en in such horrid zones, nO pro-
grammes have been provide:<i. cVl.!n 

though we have taken steps as per 
what the plan envisages, and even 
t110Ugh credit facilities have been 
provided for. 'lo-day there is no 
Single age.ncy to provide facilities 1.0 
the farmers-small and marginal. 
The cooperative sector is providing 
loans to-day, not to the farmers, but 
tIJ the traders. The traders are 
grabbing the major portion of loans' 
g'ven through societies. It has been 
stated by the Estimates Committee 
that a major of portion of the money 
&llocated for the farmers, has been 
taken away by people in the urban 
areas. 

17 hrs. 

With wide disparities in the rural 
sector no facility provided fOr its 
~  can reach the weaker 
sections in the required measure 
without specinl efforts to pursue this 



lSi SMin 'UHBiN R t:6JtlllUt ZI'. :fIII7O" 'tllaUOH} - .. uc_ .i ••• ... gsa 
ob;tective, and bank c:l'Ie61t cannot be 
an exception to this rule. It is only 
.. en the patterll of land ownership 
has been radically transformed, that 
this special E:fIort can be dispensed 
with. Tife emphasis the Committee 
has laid on the deployment of funds 
generated in these areas largely on 
their development will, no doubt, 
evoke considerable. and justitled 
criticism. While it· is important that 
the requremcnts of these areas are 
properly met, how can they be allow-
ed to pre-empt the surpluses arisIng 
from their development only for 
thejr growth, without detriment to 
national interests? 

This is a very important document 
which has been discussed. The data 
finding committee has come to the 
conclusion that the entire system of 
releasing loans by these banking ins-
titut'ons is not properly organized. It is 
not enough that we allot funds at the 
national level. We should see that 
the funds percolate through these 
agencies in a proper manner. There-
fore, we have to see that. the provision 
of loans and facilities to small and 
marginal farmers is organized in a 
proper mann£'r by the existing agen-
cies. 

Our friend has stated that he has 
aUocated funds to defferent sectors. He 
has said that the Plan envisages allo-
cation of Rs. 5 crores tOJ' this purpose. 
But it is distressing to see how the 
money provided to these institutions 
has been spent. I hope the hone Min-
ister will understand the significance 
Of this. 

The Working Group on integrated 
rural de velopment made a quick assess... 
ment of the achievements and the im-
pact of this progranlme, whose report 
identified 130.56 lakhs of small and 
marginal farmers in the project area. 
As against thIS, the number of bene-
ficiaries was estimated to be only 9.9.3 
lakbs. It came to about 10 per cent 
of the small and marginal farmers 
identified. 

So, there is a step-motherly attitude 
even to-day. The bureaucracy wbkh 
functions at the head ot these institu-
tions is also not helpful to the poor 
farmers. Even the bankin,a system 
which has to provide facilities through 
these agencies has to be streamlined. 
It must also been that the rules and 
regulations governing the paynlent of 
instalments which obstruct easy dow 
of money to kisans, are suitably modi .. 
tied. 

SimilarlY', the cooperative societies 
at the lower level are not providing 
any facilities. Different categories have 
been envisaged. Even in States the 
facilities to be provided to the 
farmers have been divided into vari·· 
ous categories. The cooperative banks 
are not functioning in consonance with 
the national plans, and the beneftts 
which were planned to be given, have 
not been given to the 'farmers. It varies 
from State to Statew as far as the 
small farmers and the marginal larm-
ers are concerned. Even a proper 
evaluation has not been made. These 
small and marginal farmers in the 
dry area have no employment. There-
fore, I want to know whether any 
financial institutions has come for .. 
ward to organise an agro-based indus-
try to meet the situation. 80 per cent 
of the farmers' sons are not only un .. 
employed but they have become anti-
social elements because they have no 
work for 9 months in a year. There-
fore, it is very necessary that the 
plans prepared by the Ministry of 
Agriculture and the facilities and the 
advances given by these bankin, Ins-
titutions are properly organised and 
channelled. It is very necessary for 
the Ministry to see that all the agen-
cies should work properly and help 
the small farmers, the marginal farm-
ers and the agricultural labour. They 
should be organised at the Govern-
ment level to see that these faciJities 
are not exploited by the middle men, 
to see that these facilities are not ex-
ploited by bureaucrats, to see that 
these facilities are not exploited by 
any other class. They are the people 
who are the backbone of this country, 
who are Dot only the sUPPOrters of 
the democracy but also the protector. 
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of the democracy and the functioning 
of the democratic system. 

The opposition is taking advantage 
out of this and they want to exploit 
them for their OWn political ~ 

and other purposes. Therefore, I 
would request the han. Mir.iste't' to 
see that, whatever we havf ~  

in the plan, it is properly organised 
through a single agency. 

We are asking for a separate fund 
for agriculture. A separate fund h3S to 
be created at the national level 'rlllS 
agricultural fund has to percolate 
through a single agency. Which 
should function properly throughout 
the country. This is a simple thing 
lhat has been envisaged in this Bill 
so that the small and marginal far-
mers should get not only benefits III 
a proper manner but they are not ex-
ploited by any other agency in this 
country also. 

Therefore, it is very necessary Lhat 
all the States should be instructed .m 
this respect. The Central Govern-
ment has also to see that a high 
level body consisting of Members of 
Parliament should also be there. Va-
rious suggestions and methods which 
have been suggested by several mem-
bers in this House have to be res-
pected in letter and spirit. 

My friends have mentioned about 
~  It has been working for a long 

time, but it has not represented the 
real character of the kisans in this 
country. No sma]) farmer has been 
represented in the APe. The other 
day, I was speaking on the subject. 
It is only the bureaucrats who ope-
rate it, ~  its e('onomy and 
other things. It is controlled by the 
bureaucracy. I am glad that the Mi-
nister ~ understood that. I am also 
glad that the Government has taken 
steps in this direction. Mr. Swami-
nathan, Our eminent scientist is going 
to investigate all these things. I 
want to know whether the hon. Mi-
nister hllR any responsibility to see 

that the Members of Parliament 
should also represent the kiaans and 
the organised sector should also be 
included, including the opposition. 1 
do not mind about their inclusion. 
There is no politics involved so far 'is 
kisans are concerned. Absolutely. 
there is no politics. If they want to 
involve politics in this, it means they 
want to exploit the innocent farmers. 
When once the innocent farmers 
understand what our Government 
policy is and when these finances per-
colated to the farmers than they 
will understand that that they cannot 
be exploited any more they will be 
satisfied. Therefore, under these cir-
cumstances, the reply given by the 
hone Minister is not a very interesting 
reply. It is not an encouraging reply 
even. And Members have suggested 
-many of them have varied experi-
ence in this field-building of infra-
structure, building of roads, digging 
of wells, giving easy instalments even 
for digging wells etc. The Govern-
ment has to organise the documenta-
tion system, survey system and even 
the structW'e and the characteristics 
of the soil of the various states and 
how the people, the farmers, the ki-
sans are living in the rural areas and 
how their agricultural operations are 
going all and they do not have faci-
lities for storage, they do not get 
remunerative price, marketing facili-
ties. All these things are allied sub-
j ects. Also, horticulture and the agro-
based industries have to be organised. 
Even banks are not giving loans. 
There are no banks in rural areas. 
Special Banks have to be organised 
to look after the problems of the Ki-
sans. Therefore, I would like to 
stress this point and explain this 
point. I hope that the hon. Minister 
would agree with me I want to say 
that he must give a categorical ~
rance. All these problems concerning 
the small farmers and as far as the 
problems pertaining to the various 
developmental activities and welfare 
activities of kisans are concerned we 
want a categorical assurance so 'that 
he win take these farmers-this un-
organised sectors-into confidence and 
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to see that 80 per cent of the budeet 
allocation ot the various. sectors, whe-
ther it is for industries, or -railways 
or transport or power, will be incor-
porated in one single agency and the 
money allotted by all the financial 
institutions should percolate through 
that one single agency and it should 
be streamlined to meet the challenge. 
Therefore, I would request the hone 
Minister to give a categorical assu-
rance. Then only I may be able to 
withdraw the Bill. Unless he gives 
such -an assurance I cannot with-
draw the bill, because it is appreciat-
ed by one and all and there are no 
politics involved in this and even the 
Opposition is agreeable to these 
things. Our Government has taken 
many steps. Our Government has got 
abundant faith in the small farmers. 
Lot of schemes are envisaged tor 
allocation of tunds. 

Therefore, this agency should be 
created to meet the challenge. I had 
brought this Bill on these principles 
and I hope and trust the hone Minis-
ter would give not only an assurance 
but see that it is implemented in 
lettE'r and spirit of these principles. 

SHRI BALESHWAR RAM: I have 
already replied to most of the points 
raised by Mr. Lakkappa in my speech. 
I had mentioned earlier that Rs. 5,000 
crores have been provided for rural 
development and Rs. 6,000 crores 
for the agricultural sector in the 
Sixth Five Year Plan. So, he did 
not notiCe that I had mentioned that 
Rs. 5,000 crores were allocated for 
the small farmers. 

SHRI K. LAKKAPPA: I had men-
tioned it. 

SHRI BALESHWAR RAM: I have 
noted dOwn the poInts. I must appre-
ciate the sentiments expressed by Mr. 
Lakkappa. 

I haVe replied to most of the points 
raised by him and I have noted down 
the rest. All the points raised by Mr. 

Lakkappa will receive due atteDUon 
of the Government. Witti these words, 
I would request Mr. Lakkapa to with-
draw the Bill. 

MR. CHAIRMAN: I hope you are 
withdrawing. Mr. Lakkappa, are you 
withdrawing? 

SHRI K. LAKKAPPA: I beg to 
move for leave to withdraw the Bill 
to provide for the grant of loans and 
various subsidies to small tarmers. 

MR. CHAIRMAN: The question is: 

"That leave be granted to with-
draw the Bill to provide for the 
grant of loans and various subsidies 
to small farmers." 

The motion was adopted. 

SHRI K. LAKKAPPA: I withdraw 
the Bill. 

17.15 hrs. 

PENSION BILL 

SHRI V. N. GADGIL (Pune): Sir, 
I beg to move:· 

"That the Bill to provide for the 
grant of pension, gratuity, dearness 
and other allowances and benefits, 
payable by the Central Government 
to its employees or their depen-
dents on retirement, voluntary or 
otherwise, or on the death of the 
Government servant and for other 
matters connect.ed therewith, be 
taken into consideration.' 

Sir, this Bill has a chequered his-
tory. An exactly similar Bill was in-
troduced by me when I was a mem-
ber of the other House. It was Bill 
No. 28 of 1973-word for word, the 
same Bill. Subsequently it lapsed on 
my becoming Mnister ot state. After 
the Janata Party came to power: .. &in 
an exactly similar Bill was introduc-
ed by me in the other House. But 
the attitude of the Janata Party was 

·Moved with the :recommendation of the President. 
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that they objected to the IntroauCtion 
of that Bill on the ground that it 
was a lJIoney Bill and could not be 
considered by the Rajya Sabha. Ulti-
mately the matter was referred to 
the then Speaer of this House and 
he upheld the contenton that it was 
a Money Bill and therefore could not 
be considered or even introduced in 
thnt House. Therefore, fortunately 
that I am a member of this House 
now, I took the opportunity of intro-
ducing this Bill as soon as I ~ 

a member of this House. 

PROF. MADHU DANDAVATE 
(Rajapur) : It was on that ruling 
that you were elected to this House! 

SHRI V. N. GADGIL: Prof. Danda-
vate can advance any argument on 
any sub;ject, I know. 1.'hat is why I 
J;)ave always been saying that he has 
been in the wrong profession. Instead 
of being a Professor, he should have 
been an Advocate! 

It jS a little odd that when I was 
a member of that House, I raised a 
number of issues of jawans and I 
came to be called in my part of the 
country as "Jawans' M.P.". When I 
was a member of the House of Eld-
ers' I was regarded as "Jawans' M.P." 
Now that I have become a member 
ot this House, by bringing this Bill, 
perhaps 1 may ~ kown as the "Pen-
sioners' M.P.". Prof. Dandavate just 
now mentioned to me that I cl')mc 
from. a city whieh was at one ~ 

-not now-regarded as a city of pen-
sioners. namely. Poona. But I must as-
sure him that it is not with any con-
sideration of constituency that I have 
broU.'lht this Bill. I have brought this 
Bill to deal with a humanitarian prob-
lem, a8 an aspe<'t of social security. as 
an aspeet of what maybe called a 
Welfare State. It is in that perspective 
that I request ~ House to look at 
this Bill. 

You will be surprised to know that 
in our country there are only two 
small aspects of law which govern the 

penSioners' ri,hts or absence 0," riPts. 
There ia a reterente in the Transfer of 
Property Act that pension cannot be 
transferred. There is also a reference 
in the Civil Procedure Code that pen-
son cannot be attached. What governs 
the problem or pensioners from the 
legal point of view in this country is 
an Act passed in 1871, more than fog 

~  old, and as I shall presently 
point out, one of the obnoxiOUS laws 
you will find on the statute-book of 
this cOWltry. But since this is a lega-
cy of the British, I started making 
a little bit of research and a1though 
it may not be directly relevant, some 
part of the history, I found quite in-
teresting. Therefore, I would first 
like to deal with how the concept of 
pension arose in England itself and 
how it was subsequently followed in 
this country. As it happens in many 
caseR, the good idea of pension came 
out of many evil things. It was cor-
l'uption which ultimately led to pen-
~  That is the historical back-
ground. Perhaps the Minister of 
State in the Ministry of Home Affairs, 
Shri Yogendra Makwana, will find it 
interesting-in his earlier life he was 
a member of the customs depart-
ment-that is was corruption in the 
customs department in England that 
ultimately led to the idea of pension! 
Although the word 'pensiol.' is deri-
ved from the latin word 'pensio' 
which only means payment, earlier 
in the history of England it did not 
have that meaning. Dr. Johnson in 
his dictionary of 175'3 observed: 

"In England it is genrally under-
stood to mean pay given to a state 
hireling for treaSOn to his coun-
try." 

Then another historian, Sir, Lewis 
Namier, who incidentally was to be 
my tutor, did lot of research in the 
politics of earlier days, in the eigh-
teenth century, and he found "in Lhe 
lists not only retired officials but 
also some of 'the first dukes of the 
Killldom to whom a penSion was a 
welcome and useful recognition of 

their importance' and 'a neeessary 
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help to uep uP the appearances 01 
strength and splendour required from 
men placed so near the 'Throne', this 
was in addition to the Inany women, 
parasites and foreigners' of a less dii-
nilled character' who received lesser 
pension". In those days, it was not a 
part of social security, not a recogni-
tion by the State to the faithful ser-
vices rendered by the employee but 
it was some kind of a patronage. 

It is interesting to find that the 
abuse that went on in the Customs 
and other Departments was so wide-
spread that ultimately an inquiry had 
to be held as to how fo curb the 
abuse. There it was found-it may in-
terest some Of us pOliticians that-

"A striking example was unear-
t hed by the Commissioners in the 
caSe of William Fraser, under Sec-
retary of State in the Foreign De-
partment, who was granted a pen-
sion on going out of office in 1761 
and had continued to draw it al-
though in 1785 he had been baek 
in offi('e 'upwards Of 22 years'! 

So for 22 years he got the pension 
althourgh he was in office! So, this 
kinri of abuse went on. Ultimately 
some device had to be found. On the 
one hand, there were the people who 
W('l'e old, who had no support in their 
old age and on the other hand, there 
w('re people who were anxiolls t.;) 

get lnto service. And a pe('ulJar me-
thod developed. That development 
was consistent with the \"Dlu.:s 0: 
those times that offices came tt) be 
so lel, offices came to be tra'lsferrcd 
on considerattOii. offices came to the 
auctioned. One of the methods devis-
ed was that a young man would comc 
and say: "I want a job", And th(' 
man on the spot, the person actually 
serving, if he is an old man, will Rav' 
fCall right. I will quit and you wiJl ~ 

my job provjded you give me pen-
sion", That is how the first idea of 
pension was developed. Somebodv 
wanted to retire, some new entrant 
wanted to come. The liabllfty was 

fastened on him that if he aareecl to 
give pension to the man retirSna.t a 
part Of salary that he would get, be 
would secure the job. 

Since according to Mr. Dandavate, 
[ represent the ~  constitu-
ency, he will be interested to know 
that the first pensioner was not from 
Poona but the first pensioner in hb-
tory perhaps was one Mr. Martin 
Horsham in 1684 according to this 
particular book 'Pensions and Public 
Servants' written by Marios Baphael. 
He had succeeded in unearthing many 
documents. This particular document 
-a photostat copy is in the book. 
In very old English, in old spelling, 
in a very quaint style, it mentions 
that this particular person, Martin 
Horman, he was given pension lor 
this reason, not so much for as old 
age, but because he wanted to retire. 
Therefore, he was given this penaton 
and the'! order was passed, a copy of 
which is available. PerhapS, this Adi 
Manushya, or Adam, the first pen-
sioner in the world was born in 1684.! 
In those days, it appears that even the 
spelling of pension was different; it 
was spelt pention'; then it was spelt 
'penson'. 

The next development was, a fund 
as created when it was found that 
new entrants will come and agree to 
pay the pension of the man retiring, 
but sometimes they may not pay. SO, 
a fund was created after a few years. 

The next important development Is 
the Act of 1810 and 1859. Most of the 
law that we have in India is essen-
tially based on these two British c;ta-
tutes. After that was the famous 
Beveridge Report. Mter the Second 
World War, it became a part of the 
~ I 'ial security system, the family pen-
ci')n was introduced, Widows were 
tJ.l : rJ a nd then the old age pension 
\ .. .." "aised. So, this is the ¥.stQr7. 

\ 
MR. 'CHAIRMAN: History has 
taken 12 minutes. 
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SBRI V. N. GADGn.: 
~ that I shall speak 

O'Clock. (Interruptions). 

It was 
till 6 

I will straightway come to the 
1871 Act. I will read my Bill back-
wards, from the last ~ in my Bill. 
The last clause says: 

"The Pensions Act of 1871, in so 
far as it applies to the Central Gov-
ernment employees, is hereby re-
pealed." 

What is the rationale? As I said at the 
outset, this is one of the most obno-
xious provisions you will find in the 
statute-book, it is the most unaccept-
able face of the British legacy that 
is left in India. What is that Act? 
I am reading this, with your permis'-
sion, because I find, when I talked 
to many persons, a large number of 
people were not aware of the ~
tence of such an Act. This is the 
Indian Pensions Act of 1871. What 
does it say? Section 4 says: 

"4. Except as hereinafter provid-
ed, no Civil Court shall entertain any 
sui.t relating to any pension or grant 
of lnoney or land revenue conferred 
or made by the Government or by 
any former Government, whatever 
moy have been the consideration 
for any such pension or grant. 
and whatever may have been the 
nature of the payment, claim or 
right for which such pension or 
grant may have been substitutedI' 

So, you do not have any right to go 
to the court of law if yOu want to 
raise any question in respect of pen-
sion. Further, if YOU will kinOly see 
section 5, it says: 

"Any person having a claim re-
lating to any such pension or grant 
may prefer such claim to the Col-
lector of the District or Deput.y 
Commissioner or other officer au-
thQrised in this behalf by the ap-
propriate Government, and such 
Collector. Deputy Collector or other 
officer shall dispose of such claim 
in accorc:lanC'e with such rules'" :;,is 
may be made. 

So, in the first place, you cannot 10 
to the court. If you want to go to 
the court, you have to obtain the 
permission of the Collector. If one 
stops here, one feels there is some 
Justice, that you go to the Collector, 
the Collector gives you permission 
ana you proceed. But see the next 
section, section 6. It reads: 

"A Civil Court, otherwise compe-
tent to try the same, shall take cog-
nizance of any such claim upon re-
ceiving a certificate from such Col-
lector, Deputy Collector or other 
officer .... but shall not make any 
order or degree in any suit what-
ever by which the liability of Gov-
ernment to pay any such pension 
or grant as aforesaid is affected 
directly or indirectly." 

That means, it completely destroys 
what Section 5 says. In the first plaC"e 
you annot go. but if even you go 
with the permission of the Collector, 
the suif can proceed, the 
trial can proceed, but the court can-
not pass a deree, if it fastens any lia-
ability On the Government directly or 
indirectly, that means the court ~ 

functus officio. It cannot function. 
When you find such a provision in the 
Act and how it came about, then you 
will know from the history-I am 
dealing with Indian history, not the 
British history-from what honour-
able Cockerell moved. This is from 
the history ot that Pensions Act of 
1871, which was passed in september 
1871. He, in the Council of the Gov-
ernor-General said that 'there was on 
the Statute-book at the present time 
a considerable number of regulations 
and Acts relating to tHis subject. 
These enctments contained much that 
was now obsolete, and much in the 
nature of administrative rules and 
instructions etc. and therefore, this 
Bill is brought'. And what is the prin-
ciple which is most obnoxious? I 
quote him as follows: 

"The leading principle of the 
main provisions of the law was, 
that as the bestowal of pensions and 
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Similar allowances was an act of 
grace or State policy on the part 
Of the ruUng power, the Goverl'!-
ment reserved to Itself the deter-
mination of all questions affecting 
the grant or continuance of these 
allowances" . 

Therefore, the principle is, it is a 
bounty, it is a grace, it is a mercy 
shown to you, it is not your right. 
You may serVe the Government very 
loyally and honestly for 30 years and 
retire, but yOU do not get any right 
to pension. You may claim it as a mer-
cy you may claim it as a bounty, it 
is 'a grave shown by the sovereign. 
What is the basis? Historically the 
basis again is the legacy of the Bri-
tish. In England, as you know, 
there was a legal doctrine that a civil 
servant could not sue the Sovereign. 
Not only that, The further doctrine 
was, 'The King can do no wrong and 
there was no liability on the part of 
the Sovereign'. You are familiar 
with the campaign launched by Prof. 
Laski about the famous Benbridge Vs. 
Postmaster-General case. The decision 
of the court at that time was like this. 
Mr. Benbridge was killed in a motor 
accident. His wife claimed compensa-
tion. The Court gave a decision say-
ing, 'You proceed against the driver, 
you proceed against anybody else, 
but since the Postmaster-General re-
presents the Sovereign, you cannot 
get anything from the Sovereign'. The 
same doctrine was adopted in this 
country in the form ot 1871 Act and 
it still continued after more than 100 
years. This is the obnoxious part of 
it. This was examined not only 
by the Petitions Committee of this 
House, but also by the Law Commis-
sion. And the Law Commission also 
recommended in 1972 that this Act 
requires to be changed and particu-
larly Section 4 must be deleted be-
cause it is unjust in principle, it is 
anachronistic, it is out of date, it is 
unfair, it destroys the dignity of the 
individual. After 30 years of service 
the civil servant is going to be told: 
'No. you will not get anything as a 
right maybe mercy will be shown to 

you.' That is the dilDity that is ~
corded to the civil servant or the 
employee who worked. faithfully .for 
25 or 30 years. Therefore, the 
first important clause Of my Bill is the 
last clause which seeks to delete and 
repeal completely this Act of 1871. 

I shall come to the other provisions 
which are in respect of various )H'O-
blems of civil servants. I must make 
it clear that my Bill does not seek 1;0 
govern DefenCe employees. nor does it 
seek to gov.em members of the All-
India Services like the lAS. It is con-
fined to others. Secondly, it deals 
with the problems that arise in respect 
of these pensions for which I have 
made a provision in my Bill, in the 
first place, with regard to disparity. I 
wiU not go into the details and the 
figures. They have been submitted 
by various associations to the Gov-
ernment, to the Finance Ministry and 
even to the Petitions Committee. I 
want to givE' one illustration. To day 
the pOSition is a Secr.etary to the Gov-
ernment of India who retired before 
1972 and an Assistant who retired 
after 1972, the pension that they get 
is almost equal. This is the disparity. 
1-1-1973 you said to be the crucial 
date. If you retired, unfortunately, 
before 1-1-1973 YOU get much less 
than the one who retired after 
12-1-1973. 

Same is the case with family pen-
sion. There are pethetic cases. I know 
myself where an employee served 
Government for several years. He 
died. Before 1964 there was 
no family pension. Sometimes 
children do not support the 
surviving parents. I know a 
case. That may be an extreme case. 
But I know of a caSe of a person who 
retired and he got only Rs. 67 as pen. 
sion. I took up his case. I found that 
he was in service during the War. 
During the war he suddenly learnt 
that his brother died in the war. He 
was very much disturbed emotionally. 
He gave up that job and started 
searching his brother aU over ~ 

places because he was told that his 
brother died somewhere in the North 
East. He could not trace him. A'fter 
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a few years be came back again. He 
Wei taken back in job. When he ~ 
tired he was given Ra. 67.00 RS ~

slon. He was told that there wus 
break in his service. Since there was 
break in serviCe he could not get 1~

thing more. Can anyone survive with 
Rs. 67.00? The poor fellow had no 
children. He had no real relation to 
support. His wife was ha11dicapp.ed. 
He bad no remedy. 1-1e could not go 
to court, He could come to Govern-
ment/hE' couIel s'"'ek mercy. It may be 
an extreme ~  It is an illustratiol1 
of the prouit:m., that arisc in old age. 
If the idea of pension is that it is 
society's response to the problem 0 I 
poverty in old age, then certainly I 
would submit with great humility thnt 
the provisions that I have made in my 
Bill are such that the problem can be 
tackled to a very large extent and -:.heJ.·c 
should be no difficulty for the Govern-
ment to accept those provisions. Tht-' 
other problem is-it was examined by 
the Committee on Petitions-with re-
gard to inflation and rise in prices. 
To-day, the serving 'Government ser-
vnnts get ~  Allowance. ~ 

first two Commissions refused to con-
sider the case of pensioncls. Third 
Pay Commission at least made some 
observations with regard to thc t'oc;t 01 
living index, inliation and other pro-
blems that affect pensions. But it 
went no further. 

A study was madQ hy the Indian 
Institute of Public Administr,ltio 1. iTI 
reJani to the probltnns of ~  

The study was made l'y two econo-
mists. What ~  found in regard 1, 
the effect of inflation was that. That 
since independence thrice the paY 
scales and grades of Governmen t 
emplo)'lees had been raised, but no pro-
portionate and commensurate ~  

is given to pensioners. 

There is an illustration given by tht' 
economists. It ~ given on ~ 1 t 8 -

"To illustrate it can be snld thnt 
those who retired in 1940s, 1lwir 
fixed pension income, purchasing 
power has eroded almost by 94 PCl" 
cent." 

~  those who retired in '50s, the ero-
sion in pension income, purchasing 
power, is almost, 75 per cent; for those 
who ~  ill 60s, the erosion is 70 
per cent aIld for those who retired in 
'70s, it is 36 per cent. So, a person 
whose pension, say, was, Rs. 100, when 
re retired in 1950s. If the erosion is 70 
per cent Or 75 per cent, that means, 
he today gets only RS. 27 with which 
he has to manage. This is the state 
of affairs with regard to how pen-
si(lners are affected by inflation anrt 
the rise in prices. 

It was pointed. out to tbe P.etitions 
CommIttee that according to the Sur-
vey which was conducted, you lind 
a number of provisions in various 
countries. FOr example, in England, 
there is now a statutory provision-I 
will not go to various provisions of 
the Act-and there is an automatic 
increase in pension linked uP with the 
cost of living index. The Report of 
the Conlmittee on Petitions contains an 
appendix. I would not gO into all the 
details. It gives various prOvisions in 
various countries. I also founa that 
there is a recent study mack 
by Thomas Wilson called 
"Pension, Inflation and Glowth" It is 
a study of all countries ;11 
the E. E, C" Netherla ids, G('I-
many, Belgium-of course. they 
arc affluent countries with wInch we 
('annot compare ourselves comple',cly--. 
and I find in all these countries as well 
as in Canada and other countries, 
pl'nS1on is linked up with either cost 
01 J]\ ing index or the wage index or 
th"!re is some formula by whiCh anv 
lIwrcao;c in the cost of living or ~  

m prices can be cushioned in the 
l'nse' of pensioners by giving them 
~  additional advantage tn some 
10rm or other .. 

Again, in America, there is a Presi-
oent's Commission on Pensions PoliCY. 
They have also made a survey and a 
study of varIous countries in the world 
nnd this study also finds that in 
Cnnada, France, Germany, Italy, 
NE"'therlands, Sweden and various 
('ountries "that they studied and what 
they haVe found is that every country 
has made some provision for this pro-
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blem. As I said earlier, in this count-
ry there is no such provision. If you 
retired in 1950, if your pension 1S 
Rs. 100 today with the rise in prices, 
tbe cost at livIng index going up, 
what is left with him is hardly Rs. 25. 

Apart from this, this study shows 
that in the case of age also-I am not 
advocating that retirement age should 
be increased; that is not my case-
what I am saying is that the kind of 
benefits society gives in those count-
ries, there continuously retirement 
age is being increased. In some 
cases, in some countries, the stiitly 
shows that, in about 29 countries. re-
tirement age is very high. In some 
countries, retirement age is now 70 
years and they do no.t have the pro-
blem of too much of old population. 
The society there can absorb almost 
all people and they have increas( .. r/ 
retirement age even to 70 years. In 
the case of Belgium. what I find is 
that if you are in Govel nment service 
and if you go to a college to improve 
your qualification, thOSe three or four 
years are also counted for the purpose 
Of your pension, 

Further, in Gennany, for example, 
the pension facilities are very gEne-
rous SO much SO that you get anything 
between 75 to 80 per cent of your 
salary as your pension. I am not ad-
vocating Or saying that we can com-
pare ourselves with such affluent 
countries. But certainly some ~
ment is necssary in the case of at least 
D. class of Government servants whose 
pension is very much less. Inci-
dentally, Wlless I am very wrong, 
thel'e is no minimum pension pres-
cribed ill this country. In all other 
advanced countries, there is a minI-
mum pension prescribed. Below that. 
nobody is Said. Society takes the 
responsibility of paying minimum 
pension. Here we do not haVe any 
such procedure, in our country. After 
all, there is on.e difl'erE'D('e. 

MR. CHAIRMAN: What is the mini-
mum pension f'B... 'lther countries? 

SHRI V. N. ~  It va.J.es 
from country to country. But, I have 
saia. that there is minimum and maxi'" 
mum prescribed. In 'Oennany, bearty 
75 per cent of the salary Is liven as 
pension and salary does not mean the -" 
9Illary at which one retires but the 
pay scale at that time, comparable 
to the pay scale of the present day on 
that basis upto 75 per cent or 85 per 
cent. Minimum. is also pres-
cribed. Or course, in fairness. t must 
give the other side also that in most 
of these countries, except England, all 
pension schemes are contributory. 

I t is only in England and in New 
York State I find only these two ex-
amples, where ther.e is non-contribu-
tory pe-nsion scheme. Goverment ser-
van1s do not have to contribute any-
thing. It wlll perhaps be interesting 
t a Members of this HOllse to know 
that it came about as a result of a 
PrIvate Member's Bill. History shows 
that. (I'nterruptions) The basic Act 
was brought about in the year 1810. 
Then in the year 1859 before passing 
of that Act. a Royal CommiSSion was 
appoin ted and it was going into the 
q u.:::;tion. But the civil service was very 
powerful. It dic.l so much of lobbying 
that there was a Bill introduced by a 
Private Member cullea Lord Naus and 
a('cording to this book to which I have 
made referenCe earlier. it so came 
about thut six weeks luter, by 30th 
June, nt 11.15, he moved for leave to 
bring in a Private Member's Bill with 
a ~  article repealing Section 27 
that is contributory section. What 
then happened was that there were 
four successive divisions, voting for 
adjournment of debate in which Gov-
~  was defeated. Finally, afteI 
containing the sitting for 14 hours, by 
half-past 3 in the morning, the BID 
passed the Committee stage and ftoal-
lyon August 4th, despite another un-
successful attempt by the Govermnent 
to adjourn the debate, the BlU was 
passed with a majority of 88 aDU be-
came an Act in 1857 and tile c:Jvfl 
semce was SO powerful that 'WIMD tile 
Bill became an Act, one of the apokelr-
men of the Government said that 
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he must complain of the undue haste 
with which the Bill was pressed for-
ward and the extraord,inary zeal 
which civil servants have exhibited 
in soliciting hon. Members to su;>-
port it. The measure, in short, was 
the result of an organised conspiracy 
on the part of the public servants, 
was unjust in its provisions and was 
based on erroneous statements. 

AN HON. MEMBER: This will not 
be repeated here. 

SHRI V. N. GADGIL: But histori-
cally, there is a precedent of what 
a Private Member's Bill can achieve 
in the case of the pensioners to tile 
extent that contributory provisions 
were destroyed, repealed and the 
British Government became the first 
Government whose employees have a 
pension scheme which is completely 
non-contributory even to this day, 

The other provision, as I said, New 
York state, that also is a part of 
the historical accident and this is men-
tioned in a book called. Retirement 
System for Public Employees publi:;h-
ed by Pension Research CounciL It 
seems that there is a Pension Re-
search Council in America where all 
problems of pensioners are considered 
and, according to this book, New york 
is the only State which also out of 
historical accident or historical rea-
sons introduced the non-contributory 
pension scheme but, in the rest of the 
cases, 90 per cent of the employees 
are governed. by pension schemes 
which are contributory. 

Then I will hurriedly go through 
some of the provisions of my Bill. It 
seeks to make pension a right. 'l'he 
whole thrust of my argument is-I 
am not so much interested in whether 
it is two rupees more Or three rupees 
less-that this must become the legal 
daht of the employees and no lonler 
.be bound to your grace. Therefore, 
in Clause 3t I have provided that it 

should be as a matter of right and, 
therefore, I have said: 

"Every government servant who 
who retires or is retired, from ser-
vice .. shall be entitled to receive 
gratuity .... and pension .... It 

As of right, he must get them. 

In Clause 4 I have said that if he 
has served for 20 years, he shall have 
the right to retire from service and 
get the pension. Here I have made 
a distinction. SupPOse a person is 
compulsorily retired; there may be 
cases of that type. Therefore, I have 
said in ClaUse 5: 

"A Government servant who is 
made to retire compulsorily from 
service may be granted pension .. " 

There, he may not be given the right. 
But as far as the other government 
servants who retire voluntarily are 
concerned, they must get gratUity 
and pensiOn as a right. 

'Then I come to the other benefits 
which they must get as of right. I 
have first spelt out 'dearness allow-
ance'. I have already mentioned 
from the Report of the Indian Insti-
lute of Public Administration how 
rising prices and the cost of Ii ving 
index going up affects them. 'l'hen 
I have come to 'house rent allowance'. 
Here We are all familiar with the in-
congruous situation that arises--with 
regard to house rent allowance. 
HOUSing is not only an individual pro-
blem but it has become a social pro-
blem. Therefore, I have suggested In 
Clause 7 that he should get house-
rent allowance as of right. Then, 
medical facilities ~  eductional faci-
lities. I was persuaded to do 
this because I thought that, 
when we have voted for ourselves 
pension and also the benefit of CGHS 
why should these facilities not be ~ 
tended to the pensioners who have 
served the Government. If we ~ 

served the country by becoming Mem-
bers of Parliament and, therefore, are 
entitled to pensiOn and CGHS, then 
surely the government servants who 
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have served this country and thIs 
Government loyally and faithfully for 
25 or 30 years should be entitled, as 
of right, to the same benefits. That 
is the provision contained in Clause 7 
of my Bill. 

Clause 8 deals with commencement 
of pension and interim pension, There 
is considerable delay in getting pen-
sion. This is something Very odd 
which I have come across. Recently 
,some innovations have been made 
that, before the man retires, his pen-
siOn papers should be ready. But you 
come across hundreds of cases where 
pension has been delayed. What sur-
prises more is the fact that govern-
ment servants themselves cause delay 
without realising that a government 
servant of today is a pensioner of 
tomorrow, he does not realise that ~ 

will have to meet with the same situa-
tion after a few years, We have 
come across many cases, whether in 
Collector's office or in the Treasury, 
where unnecessarily papers are de-
layed and the poor fellow does not 
get the pension. 

Clause 10 is about nomination. I 
am surprised why this simple sugges-
tion has not been accepted by the 
Government so far. In the case of 
Life Insurance Policy, you can nomi-
nate. In other cases also, you can 
nominate as to who should get it. But 
in Government it is not allowed. It 
so happens that a person is old, he 
becomes invalid, he cannot move 
about, for 3 or 4 or 5 months his 
pension remains in arrears and he does 
not collect; after four or five or six 
months, he dies; and his widow or re-
lative or dependent goes there and 
finds that there is no question of nomi_ 
nation; he Or she has to go to the 
court and get a succession certificate 
which win involVe court fee and law-
yer's fee-pay lawyers like me or 
other lawyers; all these increase the 
expenses, with the result that it is not 
felt worthwhile to claim the arrears. 

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI 

V ASANT SATHE): It takes six years 
to get it. 

SHRI V. N. GADGIL: Therefore, 
my simple suggestion is to allow the 
Governments Servants to make a 
nomination. In case he is unable to 
claim it and subsequently, he dies, the 
person nominated by him should be 
entitled without any further diftlcul-
ties to get the arrears of pension. 

Then again, as I have told you al-
ready, in the case of family pension, 
the situatiOn is very bad fOr those 
who retired before 1964 since there 
was no family pension at all. And 
for those who retired before 1973 alld 
those who retired ater that, there is 
a complete disparity. So much so, 
I am not pleading the case of any top 
official. I have just mentioned thIS 
as an illustration. The Secretary to 
Government of India draws 'a pay 01 
Rs. 3500 but his pensiOn comes to Rs. 
1500. 

MR. CHAIRMAN: Mr. Gadgil, we 
have to adjourn at 6. 

SHRI V. N. GADGIL: If you want. 
I may continue next time. 

MR. CHAIRMAN: Still there are 
two minutes. You may continue. 

SHRI V. N. GADGIL: I shall con-
tinue next time. 

MR. CHAIRMAN: You carry m. 

SHRI V. N. GADGIL: I would like 
to mention that the Secretary to the 
Government of India draws a pay of 
Rs. 3500 but his pension comes to 
about Rs. 1500. If he dies, his widow 
or dependent gets the family pension 
only uPto Rs. 250. In the case of 
smaller people, proportionately lower 
down, you will see the position. 
Therefore. this Section 12 is with re-
gard to th.e family pension. 

If you permit me, I shall continue 
next time. 
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SHlU M. RAM GOPAL REDDY 
(Nlzamabad): I propose to confer 
the Doctorate on him. 

MR. OHtAIRMAN: Still there are 
two or three minute. more. If you 
want, you may continue. 

THE MINSTER OF STATE IN 
THE MINISTRY OF SUPPLY AND 
REHABILITATION (SHRl BBAG-
WAT JHA AZAD): We may persu-
ade him to withdraw the Bill. 

SHRI V. N. GADGIL: Then, Sir, 
there are other provisions in this BiU. 
With regard to clause 16, it may be 
said that this is contradictory to what 
I have said earlier. 

I had pleaded that Pension Act, 
1871 should be repealed. How is It 
that this Act provides for the juris-
diction 01 the Civil Court? I do not 
want the cases ot penSIoners to be de-
layed. Today, the position in the 
Civil Court, as you know, is perhaps 
quite difficult, as Mr. Sathe said, i.f 
you file a case to get Jusbce or at 
least legal justice, You will get it 
ater six or seven years. So, the sItua-
tion is not very much changed. When 
the Privy CouncIl was here in the 
old days it used to say that in India 
if a person filed a SUIt, most probably, 
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hia grand-Ion would let the decree. 
So much time it takes. The situation 
has not at all improved very substan-
tially. 

So, what I am suggesting is that 
instead of a Civil Court, there should 
be a speedy tribunal Or some authori-
ty by which these cales should be dE'-
clded quickly and pensioners should 
get relief. That is the provision In 
Section 16 of my Bill. 

My submission is that this dOes not 
contradict what I have sought to pro-
vide in Section 18, namely, the repeal 
of Pension Act, 1871. Also I have 
made provisions for the rule-maklng 
power under Section 17. 

MR. CHAIRMAN: I hope you will 
continue next time. 

SHRI V. N. GADGIL: All right. I 
shall continue next time. 

MR CHAmMAN: The House stands 
adjourned to meet again on 20th 
Apnl, 1981 at 11 AM. 

18 bra. 

The Lok Sabha *hen adjourned till. 
Eleven. of the Clock on the April 20, 
19811Chat.tTa 30, 1903 (Saka). 
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